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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 123 OF 2023
IN
ORIGINAL APPLICATION NO. 442 OF 2022

IN THE MATTER OF :
JUNAIDAYUBI .. Applicant

Versus
STATE OF UTTARAKHAND & ORS. ...... Respondents

COMMON REPLY TO THE M.A. NO. 121/ 2023, 123/

2023, AND 124/ 2023 FILED IN O.A. NO. 442/ 2022
AND O.A. NO. 692/2022.

To,
The Hon’ble Chairperson and his Companion Members
of the National Green Tribunal

The humble application of the Applicant above named
MOST RESPECTFULLY SHOWETH

That the Original Applicant had preferred the above-mentioned
Original Application w.r.t large scale illegal mining going on the river
bed of River Yamuna in District Dehradun, Uttarakhand by the sub-
contractors of Garwahl Mandal Vikas Nigam ("GMVN"). This O.A. was
allowed by this Hon'ble Tribunal vide order dt. 30.01.2023.
Furthermore, Review Application was also dismissed vide order dt.

17.03.2023.
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These orders of the Hon’ble Tribunal were assailed in Civil Appeal No.s
5041-5044/ 2023 and 4287/ 2023 before the Hon’ble Supreme Court
of India, which court vide order dt. 07.08.2023 disposed of the appeals
of GMVN by recording that appropriate steps would be taken for
transfer of Environment Clearance by GMVN to its sub-contractors.
Pertinently, the Hon’ble Supreme Court of India expressed no view as
to the validity of the transfer. The second appeal filed by the sub-
contractor was permitted to be withdrawn with liberty to approach this
Hon'ble Tribunal as was already permitted by this Hon'ble Tribunal vide
its earlier impugned order dt. 30.01.2023. Hence the present M.A.’s
have come to be filed by the GMVN and their sub-contractors.

Since the civil appeals were heard together before the apex court and
the M.A.’s raise common questions, therefore a common reply is being
filed by the Original Applicant for the sake of brevity.

It is further submitted and prayed that the contents of the Original
Application No.s 442/ 2022 and 692/ 2022 be read as part and parcel
of the present reply and the same are not being reiterated herein for
sake of brevity. Pertinently, a host of issues were raised in the said
O.A.’s assailing the illegal mining being carried out by the Respondents.
This Hon'ble Tribunal vide order dt. 30.01.2023 allowed the said O.A.’s

primarily on the strength of one of those issues, i.e. the lack of transfer
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of Environment Clearance to the sub-contractors, who were actually
carrying out mining operations. Hence, the contents of the Original
Applications are being relied upon in this reply for consideration of the
other issues raised therein.
The present reply affidavit seeks to raise the following issues for kind
consideration of this Hon’ble Tribunal in response to the plea by GMVN
and subcontractors to permit them to commence mining operations:
a. These M.A.’s have become infructuous since both the leases
have already expired on 04.02.2024 (refer to para 2(viii) of
both M.A.s as original lease was executed in 2019 for a five
year period. A table in the DSR for Dst. Dehradun at internal
page 8 also confirms the expiry of both leases)
b. Environment Clearance has not been validly transferred by
SEIAA to the sub-contractors of GMVN.
c. District Dehradun does not have a valid District Survey Report
("DSR"). River bed mining cannot commence in the absence of
a valid DSR.
d. Admittedly, mining leases form a cluster. However, no impact
assessment for the entire cluster has been undertaken as
mandated by MoEF Notification dt. 15.01.2016.

e. River bed mining is prohibited in Doon Valley.
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f. No replenishment study undertaken in terms of Chapter 5 of
the MoEF's Enforcement & Monitoring Guidelines for Sand
Mining, 2020.
F. Therefore a para-wise reply is not being filed in response to the above-
mentioned M.A.’s and a common reply raising the following averments

in being filed.

M.A.’s have become infructuous since both the leases have already

expired on 04.02.2024.

G. Pertinently, both the leases, i.e. for Lot No.s 21/1 and 21/3 were issued
for a five year period beginning on 05.02.2019 (see para 2(viii) of both
the M.A.s). These leases thus expired on 04.02.2024 and as such the
present M.A.’s have become infructuous. It is submitted that GMVN
itself is not the leaseholder anymore after the expiry of both leases and
as such there is no question of its sub-contractor now commencing

mining operations when GMVN itself cannot.

Environment Clearance has not been validly transferred by SEIAA

to the sub-contractors of GMVN.
H. Firstly, SEIAA has transferred the environmental clearance dt.
17.08.2016 issued originally in the name of GMVN to the sub-

contractors on dt. 22.11.2023 without making any assessment of the
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facts and circumstances of the case and ignoring completely the
averments raised in this Original Application. There is thus a complete
lack of any application of mind on part of SEIAA while adjudicating the
application for transfer of Environment Clearance.

It is submitted that transfer of Environment Clearance is not an
automatic consequence of filing an application seeking such transfer.
SEIAA is expected to apply its mind to such application and record
reasons for allowing such transfer. In the instant case however, no
reasoning is explicit or implicit in SEIAA’s order approving transfer of
Environment Clearance. Such an unreasoned transfer is liable to be
quashed on this ground alone.

SEIAA has ignored important factors while approving transfer request
such as the facts that (i) the lease itself has expired on 04.02.2024,
(ii) that DSR expired in 2021 and new DSR draft has till date not been
approved by SEAC and SEIAA, and (iii) that Lot No. 21/1 did not even
form part of the old DSR, 2016 and as such could not have been
allotted for river bed sand mining.

Secondly, the deponent was not heard by SEIAA prior to allowing
transfer of Environment Clearance. Admittedly, SEIAA has been aware
of the proceedings before this Hon’ble Tribunal and the Hon'ble

Supreme Court of India where it was a party Respondent. The fact that
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SEIAA, despite having knowledge of present proceedings, did not even
ask the deponent whether he had any objections to such transfer, is
itself indicative of the rushed manner in which such transfer application
was adjudicated. Principles of natural justice mandate that a person
likely to be aggrieved should be heard before passing of any order. In
the present, this Hon’ble Tribunal earlier held mining illegal specifically
on the ground that Environment Clearance was not transferred. Now
that SEIAA sought to transfer Environment Clearance from GMVN to
its sub-contractor, it ought to have at least heard the deponent prior
to adjudicating such transfer.

L. 7hirdly, no public hearing was carried out prior to transfer of
environmental clearance. Pertinently, public hearing was conducted
prior to issuance of the old environmental clearance dt. 17.08.2016.
No reasons were given as to why comments/ objections of the public

were not invited prior to transferring such Environment Clearance.

District Dehradun does not have a valid District Survey Report

(*DSR"). River bed mining cannot commence in the absence of a

valid DSR.
M. District Dehradun first prepared the District Survey Report in 2016 and

then again in 2021. A true copy of the District Survey Report, 2016 for
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Dst. Dehradun is annexed herewith as Annexure R-1 and true copy
of the District Survey Report, 2021 for Dst. Dehradun is annexed
herewith as Annexure R-2.

It is submitted that the DSR, 2021 for Dst. Dehradun has till date not
been approved by SEIAA in terms of the judgment of the Hon'ble

Supreme Court of India in State of Bihar vs. Pawan Kumar [(2022) 3

SCC 102], which has been relied upon by this Hon’ble Tribunal in its

recent judgment in Gaurav Kumar vs. State of Uttar Pradesh & Ors.

[judgment dt. 02.09.2024 passed in O.A. No. 188/2023]. These
judgments mandate that the Draft DSR sha//be examined by SEAC and
its report shall be forwarded to SEIAA to consider whether or not to
grant approval to the Draft DSR. This process has not been followed
in the instant case. The Hon'ble Supreme Court of India in para 14(i)
of Pawan Kumar (supra) held as follows:
“After the draft DSRs are prepared, the District Magistrate of the
concerned District shall forward the same for examination and
evaluation by the SEAC. The same shall be examined by the
SEAC within a period of 6 weeks and its report shall be forwarded
to the SEIAA within the aforesaid period of 6 weeks from the

receipt of it. The SEIAA will thereafter consider the grant of
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approval to such DSRs within a period of 6 weeks from the
receipt thereon,”
A true copy of the judgment Hon'ble Supreme Court of India in State

of Bihar vs. Pawan Kumar [(2022) 3 SCC 102] is annexed herewith as

Annexure R-3

A true copy of the judgment of this Hon'ble Tribunal in Gaurav Kumar

vs. State of Uttar Pradesh & Ors. [judgment dt. 02.09.2024 passed in

O.A. No. 188/2023] is annexed herewith as Annexure R-4.

It is therefore submitted that the old DSR, 2016 for District Dehradun
has already expired and the new DSR, 2021 for District Dehradun is
not a valid DSR or at best is a Draft DSR since it has not been approved
by SEAC and SEIAA. The minutes of all SEIAA meetings since January
2021 till date as available on

https://environmentclearance.nic.in/report/minutes meeting report

b.aspx?state id=34 are annexed herewith as Annexure R-5, which

unequivocally reveal that at no point did SEIAA consider or approve
the DSR for District Dehradun. Therefore, in the absence of any valid
DSR, the question of commencement of river bed mining operations

does not arise as explained by this Hon’ble Tribunal in Gaurav Kumar

(supra).
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Furthermore, the lease at Lot No. 21/1 admeasuring 123.19 Hectares
did not form part of old DSR, 2016 and as such could not have been
allotted to GMVN for carrying out river bed sand mining. Clause
4.1.1(a) of the Enforcement & Monitoring Guidelines for Sand Mining,
2020 specifically states that DSR shal/ be prepared prior to grant of
mining lease. It is submitted that since Lot No. 21/1 was not part of
2016 DSR, mining lease on that land could not have been allotted. It
is further submitted that the DSR, 2021 is not a valid DSR since it has
not been approved by SEAC and SEIAA till date and as such the
inclusion of Lot No. 21/1 in the new alleged DSR 2021 is of no
consequence. In the absence of its inclusion in DSR, Lot No. 21/1 could
not have been leased for carrying out river bed sand mining. A true
copy of the extract of the Enforcement & Monitoring Guidelines for
Sand Mining, 2020 is annexed herewith as Annexure R-6.

Furthermore, Clause 8.1(i) of the 2020 Guidelines states that no mining
shall be allowed on an area which has not been identified in the
comprehensive mining plan prepared pursuant to the DSR. As such,
mining on Lot No. 21/1, which is not part of the DSR, 2016 ought not

be permitted.
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Admittedly, mining leases form a cluster. However, no impact

assessment for the entire cluster has been undertaken as

mandated by MoEF Notification dt. 15.01.2016.

R.

The submissions made in the Original Application are reiterated and
not being repeated herein for sake of brevity. It is submitted that
admittedly Lot No.s 21/1 and 21/3 form a cluster (refer to Ground 21
of the Original Application) and as such in terms of MoEF Notification
dt. 15.01.2016, a joint EIA for both these leases ought to have been
prepared, which has not been done. A true copy of the MoEF

Notification dt. 15.01.2016 is annexed herewith as Annexure R-7.

River bed mining is prohibited in Doon Valley.

S.

Pertinently, CPCB in its 2016 categorization had left out categorization
of river bed sand mining (see internal page 41, SI. No. 1 of the CPCB
Guidelines, 2016). A true copy of the extract of CPCB Guidelines, 2016
is annexed herewith as Annexure R-8. This Hon'ble Tribunal vide
order dt. 30.05.2023 passed in O.A. No. 176/ 2022 [Aman Chaudhary
vs. Union of India & Ors.] had directed CPCB to categorize river bed
sand mining into a category. Accordingly, CPCB on 22.09.2023
categorized river bed sand mining exceeding 5 Hectares as “"RED”

category. A true copy of the CPCB Letter dt. 22.09.2023 categorizing

10
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river bed sand mining exceeding 5 Hectares as “RED” is annexed
herewith as Annexure R-9.

This categorization by CPCB has since been accepted by Uttarakhand
Pollution Control Board vide office order dt. 19.10.2023. A true copy of
Office Order dt. 19.10.2023 passed by Uttarakhand PCB is annexed
herewith as Annexure R-10.

Therefore it is clear from above that river bed sand mining exceeding
5 Hectares is categorized as RED. Admittedly, both leases in Lot No.s
21/1 and 21/3 are more than 5 Hectares and as such fall under RED
category.

It is next submitted that the amended Doon Valley Notification dt.
06.01.2020 specifically prohibits RED category industries within Doon
Valley. Since both the mining leases are admittedly located within Doon
Valley (refer to para 5 of the respective Environment Clearance), their
operation would be in direct contravention of the Doon Valley
Notification prohibiting RED category industries within Doon Valley. A
true copy of the Doon Valley Notification dt. 06.01.2020 is annexed
herewith as Annexure R-11.

It is therefore most respectfully prayed that this Hon’ble Tribunal may

be pleased to dismiss the above-mentioned M.A.’s and impose costs as

11
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well as environmental compensation on the Respondents for carrying
out illegal river bed sand mining on River Yamuna.
Drawn and filed by:

N
o &

[AJIT SHARMA]
Advocate for the Original Applicant
Place: New Delhi
Dated: 21.10.2024
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A.NO. OF 2023
IN
ORIGINAL APPLICATION NO. 442 OF 2022

IN THE MATTER OF :

JUNAID AYUBI ... Applicant
Versus

STATE OF UTTARAKHAND & ORS. ... Respondents
AFFIDAVIT

I, Junaid Ayubi, S/o Tariqg Ayubi, R/o B-204 Hill View Apartments,
Sahastradhara Road, Dehradun, Uttarakhand do hereby solemnly affirm and state
as under:-

1. That I am the Applicant in the above mentioned Original Application and as
such I am fully acquainted with the facts and circumstances of the instant case
and as thus competent to sweat this affidavit.

2. That I further state that the contents of the accompanying Reply have been
thoroughly read and understood by me and I declare that the Reply has been
prepared on my instructions.

3. That the contents of the accompanying Reply are all true to my knowledge. The
same has been read over to me and understood by me to be true.

4. That the annexures to the accompanying Reply are true copies of their respective

originals.
/
rcl

DEPONENT

Verification:-

I, the deponent above named, do hereby verify and state that the contents
of the foregoing paragraphs of the above affidavit are true to the best of my
knowledge and belief and that no part of it is false and nothing material has been

concealed therefrom. Verified by me at Dehradun on this 15" day of October

oA

DEPONENT

2024.

.......

who 18 idennfiad b
at pehradun ur,..t .
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PREFACE

The Ministry of Environment, Forest and Climate Change vide its notification Dated
15.01.2016, has made provisions for constitution of District Level Environment Impact Assessment
Authority (DEIAA) under sub section & 3 of section-3 of section-3 of Environment (Protection Act
1986) for providing Environment Clearance for matters falling under category ‘B2’ for less than and
equal to 5 Hector for mining of minor minerals (RBM, Sand, Bajari, Boulder, Soapstone, Silica sand
etc.) The para 7 (iii) of the said notification provides for preparation of a District Survey Report for
sand mining of river bad mining and other minor mineral. The Appendix-X of the notification
describes the procedure for preparation of District Survey Report. The main objective of the
preparation of District Survey Report is to insure identification of areas of aggradations or deposition
where mining can be allowed , an identification of areas of erosion and proximity to infrastructural
structures an installation where mining should be prohibited an calculation of annual rate of
replenishment allowing time for replenishment after mining in that area. Every efforts have been made
to cover sand mining locations, areas & overview of mining activity in the district with all it’s relevant
features pertaining to geology & nuneral wealth in replenishable and non-replenishable area of rivers,
stream and other sand sources. This report will be model and guiding document which is a
compendium of available mineral resources, geographical set up, Environmental and ecolozgical set up
of the District and is based on data of various department, published reports, and Websites. The data
may vary due to flood heavy rains and other natural calamites. Therefore, it is recommended that Sub
Divisional Level Committee may take into consideration all its relevant aspects/data while scrutinizing

and recommending the application in suitability of the site for mining or prohibition thereof*to the

concerned Authority.
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SURVEY REPORT OF DISTRICT DEHRADUN

As per Gazette notification of 15" January 2016 of Ministry of Environment, Forest and
Climate Change a Survey shall be carried out by the District Environment Impact Assessment
Authority (DEJAA) with assistance of Irrigation Department, Forest Department, Mining Department
and Revenue Department in the district for preparation of District Survey Report as per the sustainable
Sand mining guidelines to insure identification of areas of aggradations or deposition where mining
can be allowed; and identification of areas of erosion and proximity to infrastructural structures and
installations where mining should be prohibited and calculation of annual rate of replenishinent and
allowing time for replenishment after mining in that area.

Every efforts have been made to cover sand, bajri and boulder mining location, areas &
overview of Mining activity in the district with all it’s relevant features pertaining to geology &
mineral wealth in replenishable and non replenishable area of rivers, stream and other river bed
minerals sources. The mineral potential is calculated based on field investigation & geology of the
catchment area of the river or streams. Also as per the site conditions and locations, depth of minable
mineral 1s defined. The area for removal of the mineral in a river or stream is decided depending on
geomorph_ology & other factors like clay and silt are excluded as waste while calculating the mineral
potential of particular river or stream. The District Survey Report shall form the basis for application
for environment clearance, preparation of report and appraisal of projects. The report shall be updated

once every five years.

1. Introduction.
District Dehradun is situated in NW comer of Uttarakhand state and extends from N Latltude 299

58" to 31% 02’ 30" and E Longitude 77° 34" 45™ to 78° 18 30”. The total area of Dehradun district is
3088 km It falls in Survey of India Toposheets Nos. 53E, F, G, J and K. The district is bounded by
Uttarkashi district on the north, Tehri Garhwal and Pauri Garhwal districts on the east and Saharnpur
district (UP) on the south. Its western boundary adjoins :s;;—'mom dlﬁﬁlcl of Himachal Pradesh
separated by Rivers Tons and Yamuna. with an average Affitude of 64‘0 m above MSL. The district
comprises of six tehsils, namely Dehradun, Chakrata, VlkaSnagar, Kalsi, Tiuni and Rishikesh. Further,
it is divided into six developmental blocks, viz: Chakrata, Kalsi, Vikasnagar, Sahaspur, Raipur and
Doiwala. There are seventeen towns and 764 villages in this district. *-

The district is located in the Sivalik range of Himalayas on the western border of the state. It

consists of six tahsils, six development blocks. The district comprised 748 villages at the 2011Census
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out of which 731 are in considered and 17 Uninhabited. There are 23 forest villages in the district,
Two new whsils Tynui and Kalsi have been created during 2001-2011. The district runsists 748
villages. 403 Gram Panchayat and 22 towns. Jurisdictional change within the district has take n
placeduring the year 2001 ta 2011, Tyuni and Kalsi have been ereated after 2001 censuy from tabisil
Chakrata, R4 villages have been transferred from Chakrata tahsil to Tyvuni (ahsil and similarly 169
villages 1 ranslermed from Chahrata tehsil to Kulsi wehsil.

Drainage

District Dehradun is drained by Ganga, Yamuna and their tributaries. The two basing are separaied i)
a ridge starting from Mussoorie and passing through Debradun. The easterly flowing rivers join River
Gunga and the westerly llewing rivers join River Yumuna Ganga River emters the disteict near
Rishikesh where Chandrabhaga River joins it. Song and Suswa are two main tributaries of the Ganees.
Suswa flows SE, draining the eastern Doon along with its ephemeral wibutaries like Bindal Rao,
Rispana Rao etc. and joins River Song SE of Doiwala. Song River has its origin from the
adjoining Tehri district. Initially it runs paralle! io the Mussooric Mountain ¢hain in NW direction for

few kilometers and then takes a sudden turn in SE direction and joins Suswa River south of Doiwala

Drainage map of Dehradun distriet

)
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2. Overview of Mining Activity in the District
At present in district Dehradun, only riverbed mining activily is going on in River Yamuna, Tons,

Song, Jakhan, Rispna, Assan, Sorna, Nimee, Noon, Bindal, Sudhowala Khala, Bandal River, Nalota
River, Narokhala, Amlaw River, Chandrabhaga River. The mining activity carried out in river bed
does not involve any processes such as drilling, blasting and beneficiation. The mining process
involves collection of material by simple hand tool such as shovel, pans and sieves. This is followed
by sorting and manual picking, stacking and loading into trucks/tractor-trolley for transporting. The
pits from where the material is picked are not deeper than [.5m as allowed in mining area and shall
follow the normal channel direction of the river. These get replenished during monsoon. The only
waste is silt/clayey sand which are recycled back to the pits. Mining will be carried out only during
the day time.

Prior to any actual mining being done at the site, it is necessary to remove overburden firom the
top of the RBM. Overburden is sandy soil or subsoil that is mainly composed of silty sand. Sandy soil
will be kept separate and used on top of the berms once they have reached their final elevation. The
berns have multiple purposes; they provide storage for overburden until the mine is reclaimed, they
provide a visual barrier between the active mine and roads or adjoining properties, they screen light

position should the mine be operated after dark and they act as a noise barrier.

Once the overburden has been removed the sand is excavated depending upon the lithological
variation. no blasting may be used to make the sand conraining material more amenable to excavation.
Excavation is typically performed by mmanual means. Hand operated tools like spade; tasla etc will be
used to collect the sand. The excavated material may be directly loaded into trucks, dumpers, i:ipp::rs
and tractors trolleys and send to the destination wherever it is required for construction and other

purposes.

Transportation of RBM from the mine is a process to deliver mined out material to the location
where 1t is going to be collected. Mined out sand will manualllj,f—lfé loac[_gg.‘éﬁi-to truck and transported to
its destination where it will ultimately be used. Sufﬂd&?gpace will be left for loading of trucks.
Excavation of river bed minerals will commence from the top surface of the area and comunence
towards down removing the minerals manually in 1.5m slices. Ultimate depth of a bench will be 1.5m.

Mining will be restricted upto a maximum depth of 1.5m only.
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The mineral extraction will be done for a period of 245 days in a year. During this period the areas
of mining quarry will be free from submergence. During mining operation the river flow will be away
to enable dry pit mining. In the lease area the river flow being reduced and sediment load get
deposited. During flood season, the area gets replenished with sediments and source of erosion at this

location 1s comparatively less.

The guidelines of the Ministry of Environment & Forests and Directorate of Geology and Mining

will be followed; the most tmportant is as under:

» Dry pit mining will be followed which means mining an all times will be above the flowing river
water level. Mining activity will be immediately stopped when water comes in the mining pits.

« RBM (sand, bajri & boulder) will be collected in slices upto a depth of 1.5 m or river water levels
whichever less than prescribed.

o Stream will not be diverted to form inactive channel.

* Mining at the concave side of the river channe| will be avoided to prevent bank erosion.

*  Mining wil] be restricted minimum 25% from river bank to lease boundary to minimize effect of
river bank erosion and to avoid consequent channel migration. Plantation will be done on such
area to isolate mining operation form the rest of the area.

* Area of mining lease will be demarcated prior to mining and pillars will be erected on ground.

« No mining operations shall be carried out in proximity of any bridge and or embankment.

e Working will be during day-time only; i.e. sunrise to sunset only;

¢ No constructions will be done at site except for construction of initial temporary shelter houses.

+ No waterﬁake from river will be done. Water will be supplied by tankers from outside sources.

e No machineries will be used.

o Mining will be completely stopped during monsoon season.
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3. The List of Mining Leases in the District with location, area and period of validity
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4. Details of Royalty or Revenue received in last three years

26

Month Year 2014-15 Year 2015-16 Year 2016-17
(in Rupees) (in Rupees) (in Rupees)
April 3318292 25325641 34483285
May 4863665 16100582 35194329
Jun 6141236 22502042 30485023 |
July 3139009 12169031 21869124
August 1780366 11757202 12909223
September 597889 9289697 10246415
October 2803609 14269445 30439511
November 851399 20158463 30068336
December 2633442 23589783 19175742
January 3697943 30164612 29898608
February 2389962 24151850 25250782
March 6133044 38928427 43590712
Total 38349856 248406775 323611090
5. Detail of Production of Sand or Bajari or minor mineral in last three years
Total Total Total ey
Years Sanctioned | working | Sanctioned e & B .
Area Minerals | Quantity (Ton)
lease lease Area (Ha)
(Ha)
2014-15 23 18 329.23 319,88 ~RBM 2418868
2015-16 38 24 57972 |»#34570 |® RBM 2828114
2016-17 39 26 648.08 350.75 RBM 2959502
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6. Process of Deposition of Sediments in the rivers of the Districi

Kiver Yamuna, [ons, >ong, Jakhan. Kispng. Assan, dormng, Nimee. Noon. Bindal, Sudhowala
Khaja. Bandal River, Nalota River, Narokhala. Amlaw River. Chandrabhage River flowing from the
higher Himalaya o plane area of the distrier. The factors such as topography. bed gradient. soils,
rainfal! ete will be taken into consideration for the same. The material is transported through e high
velocity flow of the rivers and nalas in rainy session form the upstream of the hills deposited in

downstream portion where the bed slope is miid.

Al the mining areas part of river beds and mining will be done manually in open cast method in quite
» systematic manner by forming benches of |.5m high, However, there may he variation in the width
which the Tessee will keep on mending. The proposed area is within river bed and mined out arez will
be replenished gradually during succeeding rainy season. I'he sandy soil to be scrapped manually with
the help of pickaxe. spade & crowbar and will be stacked separately in dump yard located near the
waorking pit. About 153% of the total production is considered as a waste material and will be used o

reclaiming the bank slope. Backfilling will be done simultaneously in each year.

Geomorphological Map of Dehradun
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7. Geperal Profile of the District

Nestled in the mountain ranges of the Himalaya, Dehradun is one of the oldest cittes of India
and is recently declared as the Provisional Capital of newly created Uttaranchal (Now Uttarakhand)
State in the month of Nov'2000. Also known as the *‘Adobe of Drona’, Dehradun has always been an
important center for Garhwal rulers which were captured by the British, The headquarters of many
National Institutes and Organizations like ONGC, Survey Of India, Forest Research Institute, Indian
Institute of Petroleum etc are located in the city. Some of the premier educational and Training
Institutes like Indian Miltary Academy, RIMC (Rashiriva Indian Military College), Indira Gandhi
National Forest Academy (IGNFA), Lal Bahadur Shahstn National Academy of Administration
(LBSNAA) etc are also there in Dehradun. It is a favored tourist destination as it attracts tourists,
pilgrims and enthusiasts from various walks of life to its serene environs. Add to this the abundance of
specia] Basmati rice, tea and leechi gardens which contribute in turning the city into a paradise. The
district is named after its chief city Dehra Dun. Dehra appears o be a corruption of dera signifying a
temporary abode or camp. During the reign of Aurangzeb, Ram Rai, Guru of the Udasi Sikhs on being
ordered by the Mughal king to retire to the wilderness of the Dun, had pitched his tenis here in what is
now the Khurbura locality of the town and has also built a temple near Dhanawala. Around these two
sites, grew up the town pbpular{y known as Dehra. The term dun or doon means the low lands at the
foot of a mountain range, and as the bulk of the district lies in such a terrain, it justified the dun part of
the name. Another derivalion of the term dun is stated to be from Dronashram, hermitage of Guru
Dronacharya of ivlahabharata fame, who sojourned for a season in the village of Devara, situated near

to Dehra to perform his devotions at a lonely spot.
District Boundaries and other Details

» The district is situated in the north-west corner of the state.

« Tt is bounded on the north and to some distance in the np;ih”:west %yﬂle district of Uttarkashi,
= [n the east by the district Tehri Garhwﬁl and Pau1‘4~’Gé§;wal. t

« In the south by the district of Saharanpur (Uttar Pradesh).

= At tts southern tip touching the boundary of district Haridwar.

o lfs western boundary adjoins the Sirmur (Nahan) district of Himachal Pradesh with the rivers

Tons and Yamuna separating the two.

13
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« Lies between 29 degrees 58' and 31 degrees 2' 30" north latitudes and 77 degrees 34" 45" and 78

degrees 18' 30" east longitudes.

« Total area of the district is 3088 sq kms.
« Altitnde 1s 640 mts. (2100 ft) above sea level.

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining cte.

The land use pattern in any region is much influenced by the quality of available land

resources, as by characteristics and interplays of various environmental factors. Man, the ultimate

eneficiary of these resources, who uses them in diverse ways and who is often responsible to transform

the physical environment too, plays a significant role in this regard. Thus the land utilization system

not only speaks about the availability or the richness of land resources in the prevailing environmental

conditions but also emit perception’s on the socio-economic, cultural and technological perspectives of

the various geographical regions. Maximum land about 55.58 percent of the region comes under fores(

that is one of the important resources of the area and plays an important role of the economy by

providing fuel, fodder, timber, and raw materials for various activities. Net sown area occupies 19.44

percent area of the area. However there is greal variation in the net sown area in this district which

occupies only ] 1.3 percent in Chakrata block to 30.47 percent in Vikasnagar block.

14
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Land use map of Dehraudun district

The district is also famous for goed pasture land (3.55%) or alpine grassland. which 1s knowa
as bugyal in Garhwali, Due to less area under cultivation and {lat 1o gentle slopes the proportion of

current fallow and other fallow land is only 4.36 percent. Agriculture waste covers 12,15 percent arca
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of the district. Area under non cultivated land and orchards are 1.24 and 3.99 percent respectively. The

blockwise landuse data is given in table below.

‘ Block Total TForest 'Igriculture | Horticulture Mining
Area
‘ | (Hectares)
Chakrata | 95630 51088 30539 6681 -
Kalsi 57792 15376 30228 3650 35.39
Vikasnagar 42672 28022 8169 408 874.76
Sahaspur 60132 40235 10676 806 331.15
Raipur 50100 23737 8625 1861 117.79
Doiwala 57045 43372 8615 702 | 386.82

;3 Phjfsiography & Regional Geology of the District

The city of Dehradun mainly lies in Doon Valley and is at a varying height from 410m in
Clement Town to above 600 m at Jakhan which is 4 km from the city. However, the general elevation
15 450 m above sea level. Jakhan is the starting point of Lesser Himalayan Range that extends to
Mussoorie and beyond. Jaunsar Bawar hills in Dehradun District rises to 3700m above sea level. The
hilly region of Mussoorie goes up to a height of 18702007 metres above sea level. The Doon valley
contains the settlements including Raiwala, Haridwar, Nepali Farm, Doiwala, Harrawala, Dehradun
Herbertpur, Vikasnagar, Sahaspur, Rishikesh, Selakui, Raiwala and Subash Nagar, Ciément Town.
The district contains Rajaji National Park which is home to several elephants, Benog Wildlife
Sanctuary at Mussoorie & Asan Conservation Reserve {Asan Barrage}. The Doon valley has the Terai
and Bhabar forests within it as well as the Shiwalik hills and Lesser Himalayan Range containing hill
stations such as Mussoorie and Chakrata. The district is bordered by the Himalayas in the north, the
Sivalik Hills to the south, the river Ganges to the east, and the Yamuna river to the west. Towns in the
foothills of the mountain ranges include Mussoorie, Saflaﬁ’t___?giﬁ‘gra, Ch‘aicgfa Lahklm;nondal, Gautam
Kund Chandrabani and Dakpathar. This district is @ivided into two major parts: the main city
Dehradun surrounded by Shivalik and the Jaunsar Bavar, which is in the foothills of Himalayas. In the
north and northwest it borders on the district of Uttarkashi and in the east by Pauri. In the west, it is
bordered by Yamunanagar disuict of Haryana and the Tons and Yamuna rivers. To the south are

Haridwar and Uttar Pradesh's Saharanpur district.
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Situated in the annals of Garhwal Himalaya, the district of Dehradun occupies the long
techtonic ‘Doon Valley’ of the outer Himalaya. It lies within the Pre-Tertiary ranges of Lesser
Himalaya to the north, and the Siwalik ranges of Outer Himalaya to the south. The Siwalik rocks have
been folded into an overturned syncline, flanked by two anticlines. The syncline shape of Siwaliks has

controlled the geomorphological development of Doon Valley (Auden, 1937).

The terrain around Dehradun is fall of minor ridges and valleys. A prominent ridge runs north-
south. Western part is washed by the river Tons, Noon Nadi and Asan, tributaries of Yamuna, flowing
towards southwest and the eastern segment is drained by the WNW-ESE flowing river Suswa, a

tributary of Ganga.

Lithostratigraphy of the Upper Siwalik and Post-Siwalik sediment in Tons Valley is given below:

AGE GEOLOGICAL LITHOLOGY
UNITS/FORMATIONS
Recent River Alluvium Loose unconsolidated materals of

sand, silt and clay derived from

Upper Siwalik and Lesser Hima-

laya
Sub Recent to Late | Young Doon Gravel Sub rounded boulder sand gravels of
Pieistocene sandstone and quartzite derived from

Siwalik and Lesser Himalaya

Old Doon Gravel Big angular  and " sub-rounded

boulders of quartzite and sand stones

embedded in clay

Unconformity
[ Late Pliocene To Upper Siwalik ‘Coarse boulders, conglomerates and
Middle Miocene | _ﬂé"ﬁ’ i
Middle Siwalik ’ _.rf_z'"ji':s}_l-{ard and” soft sandstone and clay
' " intercalation in pockets
Lower Siwalilc Hard sandstone, interbeded with
mudstone
| i ‘Main Boundary Thrust

Palaeocene to Subathu Formation | Red shale and lenticular bands of

17
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FHarlytocene sandstone
Kral Thrust
Pre-Tertiary Tal Cuartzites
Krol Deolomitic limestone, cherty red shale,

sandstone, black shale,

BlainifinfraKro] Boulder beds, slate, dark shale, pink
dolomite, violate quartzite and shale
Nagthal Quartzite and slate
Chandpur Phyllite, slate and limestong
Danits Greyslate quartzite and turbidites

The Upper Siwalik partly ranges into Pleistocene which is probably represented by the Boulder
Conglomerate Stage here. These are overlain by Post-Siwabik sediments with a pronounced
unconformity. The Siwalik rocks consgtituie low rapges in this area, whereas the Post- Siwalik
constitutes the older and newer terraces of the river Tons/Asan. The Quaternary part of the Upper
Stwailk consists mainly of conglomerates with aliernating sand and clay beds, The conglomerates
contain pebble mainly of quartzite, slate, limestone, sandstone ete. embedded In a sandy natrix. The
Old Terrace sediments contain boulder and gravel beds with smooth, but often cracked boulders
mamly of quartzite, phyllite, schist, sandstone ete. embedded in coarse sandy matrix. There are some
bands of vellow and maroon clay along with some sandy and sandy clay horizon. These sediments
generally lie horizontally, but occasicnaiiy'shnw gentle southerly dips. The New Terrace sediments
contain pebble and gravel horizons with unconsolidated material composed mainly of limestone,
quartzite efc. There are some brown coloured clay bends, which appear to be older Alluvium, These
ave usually placed horizontally, unconformably overlying the Old Terrace sediments. Sometimes,
these even overlap the Old Terrace, and directly overlie the Siwalik and other Formation, These Post-
Siwalik sediments exhibit variable thicknesses. Tube well data shows 3 gradual increase in their
thickness from west to east. In the western part of the area the 6?&1 Tér:"aﬁ‘é-%s 12m and New Terrace is
36 m thick. o
In Lesser Himalayan Zone steeply sloping northern flank of the valley comprising rocks of the Lesser
Himalayan Formations, such as quartzite, schist, states, phyllites, hard sandstone, limestone and
dculm;lite of the Chandpur, Nagthat, Blaini, Krol and Tal Formations and having secondary porosity

and permeability and arve characterised by springs and seepages. Though sedimentary in nature the
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rocks have very low intergrainular porosity and are characterized by fissures, fracture and joints. The
zones of lineament, faults and the Main Boundary Thrust show pockets of high secondary porosity.
The groundwater/sub-surface water in this zone occurs largely as disconnected local bodies in
favourably perched aquifers under both confined and unconfined conditions and also in zones of
jointing, fracturing and faulting. Relatively flat areas and gently sloping grounds characterized by deep
weathering, such as hill-tops, ridges, saddles, spurs and bulges of old landslide-debris, river terraces
and fluvial fans from the recharge area while steeper hill-slopes, 1* or 2" order stream at slope breaks
and scraps of fans are sites of discharges. The upper portions of the catchment areas are saucer-shaped.
The springs in the rocks of the secondary porosity show great variability in yield even within short
distances. The limestone and dolemite of the Krol Formation is characterized by cavities and solution
channels oriented along WNW-ESLE and NW-SE trending joints. The sand-gravé] deposits of fluvial
and colluvial origin in the Lesser Himalayan Zone lying in the lower reaches of the stream or near the
confluence of two streams in the form of fan and terraces are highly porous and permeable and
therefore, hold sufficient quantities of water. The soil cover of the study area was found to be mostly
yellowish grey with some soils having brownish colour. The texture of the soil in the study area was
found predominantly sandy clay loam in nature. In Synclinal central zone classified under piedmont
zone occupied by the Doon gravels, having primary porosity and permeability, is forming the main
aquifer in the area, The groundwater is present in aquifers under unconfined and confined conditions.
The course and gravels underlain by clay beds is the main water bearing strata, The zone is
characterized by high infiltration rate. In Siwalik Zone the water is present under confined conditions
and the water table is relatively deeper. It is between latitudes 29 °38' N and 31°2'N and longitudes 77°
34' E and 78° I8'E!M'"Y This district consists of six tehsils — Dehradun, Chakrata, Vikasnagar, Kalsi,
Tiuni and Rishikesh — six community &évelopment blocks — Vis, Chakrata, Kalsi,Vikasnagar,

Sahaspur, Rajpur and Doiwala — 17 towns and 764 villages. Out of these 746 villages are inhabited;
18 are uninhabited.

10. Climate: g 2
The climate of Dehradun is more temperate and humid than that of the adjoining districts, the

maximum day and night temperatures being 3 to 6% C lower throughout the year. Only the months of

May and June are hot though these seldom oppressive.
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The valley enjoys a salubrious climate almost throughout the year. The summer maximum and
minimum temperature vary from 36.6°C to minimum range between 23.4%and 5.2°C respectively. The
total annual rainfall is about!800mm of which bulk precipitates in the month of July-August. The
district receives an average annual rain fall of 2073.3 mm. Most of the rainfall is received during the
period from June to September, July and August being the wettest months. The region around Raipur
gets the maximum rainfall, while the southern part receives the least rainfall in the district. About
87% of the annual rainfall is received during the period June to September. The climatic average data

for last 25years of Doon Valley is summarized below.

. Month Temperature Ranges (°C) Relative Normal
| Maximum | Minimum | Average
Humidity (%) | Rainfallimm)

January 193 | 3.6 10.9 9] 57.9
February 22.4 5.6 13.3 83 66.8
March 26.2 2.1 125 69 3719
April 32.0 133 22.7 53 19.6
May 353 16.8 25.4 49 35.8

June 344 29.4 27.1 65 184.4

July 30.5 22.6 25:1 86 655.6

August 29.7 22.3 253 89 713.0
September 29.8 19.7 242 83 304.5
October 28.5 13.3 20.5 74 41.9
November 24.8 7.6 19.7 82 7.6
December 21.9 4.0 | 12.0 89 24.9

11. Geology and Mineral Wealth

The synclinal trough shaped Doon Valley bounded by the rocks of the Lesser Himalayan

formations in north and Siwalik in south, forms a part of the sub-mountain region of the Garhwal

Himalaya. Geologically the valley is divided into:

1-Lesser Himalaya: The lesser Himalaya is extended towards the north castern part of the valley to
the south eastern part of the valley. The oldest formation o A,hs: group 13:':11&: Damta formation compris-
ing of slate, quartzite and turbidites are predominantly in the eastern part of the valley. This for-
mation overlaid by Chandpur formation comprising of phyllite, slate and limestone is well ex- posed
in the north eastern and eastern part of the valley in a narrow band. Nagthat formation overlaid
Chandpur f(|:vrmati0n comprising of Quartzite and slate is well dominated in the eastern part of the

valley. The next formation, Blaini formation is well exposed in the eastern and north eastern part of
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the valley in a narrow band in the north eastern part of the valley. The Blaini formation ts conformably
overlaid by Krol formation comprising of dolomitic limestone, red shale sandstone and black shale
found in the north-eastern part of the valley. The Krol rocks are over- laid by Tal formation well
exposed in the north eastern part of the valley consisting of {ower Tal and upper Tal. Upper Tal
consists of white to pink coloured quartzite sandstone whereas the lower Tal consists of quartzites
with sandstone and brown shale. The next formation is the Subathu formation comprising of red

shale and lenticular bands of sandstone. But it is not well exposed in the vicinity of the study area.

2-The Siwalik Group:- This group consists predominantly of fluvial sequences which were deposited
during middle Miocene to late Pliocene period. {t is further classified into Lower, Middle and Upper

Siwalik.

The Lower Siwalik is well exposed in the isolated outcrops in the northemn part of the valley comprises

of coarse grained sandstone interbeded with mudstone.

The Middle Siwalik group ¢an be distinguished by the presence of course boulder conglomerates and
well exposed in the south eastern to south western part of the valley in a small patch in the north-
eastern paft of the valley. At many places in Doon valley (north-eastern part) these rocks are directly

overiaid by Old Doon Gravels.

The Upper Siwalik group can be distinguished by the presence of course boulders conglomerates. It
conformably lies over the middle Siwalik, and is well exposed at many places in the south western part

of the valley. _ |

3-Doon Gravel: - The post Siwalik sediments are Doon Gravels that can be further c¢lassified into

Older Doon Gravel, Younger Doon Gravel and Alluvium. Doon Gravels originated due to erosional

activity by the streams, which eroded the Siwalik formation as well as the pre tertiary rocks and
L I' i

PR

Older Doon gravel consists of rounded to sub rpt(ﬂdea upper Siwalik boulders and angular peb-

brought them to the synclinal depression.

bles of quartzites, slates and shale as well as limestone pebbles from the pre tertiary rocks like
Nagthat, Chandpur, Tal and Kro] formations. It lying unconformably over the Middle and Upper
Stwaliks and at pliaces directly over Chandpur Phyllites (Bartarya, 1995). It is exposed in the Ra- jpur

hill forest in the northern part of Dehradun city and in Galjwari forest area west of the Rajpur forest,
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Yaunger Doon Gravels resting unconformably over the old Doon Gravels are 22 hi22cterized
by very large boulders and briided river deposits. It consists of poarly sorted mixture of clay sand
gravels and large boulders. The major part of the valley is occupied by younger Doon Gravels in the
forms of large fans and is known as prineipal Doon fans, Piedinont zone, which is formed Jue o

merging of a number of fans descending from the Siwalik mnge, consisting of younger Doon gravel.

Alluyium consists of very fine materials like ¢lay and partly sand. In case of g fan. the heavier
and massive material tend o get deposited at the head of fan whereas finer material travel further to
the toe part of the fan and deposited there in form of thick clay beds. Due to this reason clay material

is found in the southern par of the city. At some other places clay is found in between adiacent fans.

l

Geotlogy Map of Dehradun
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Geology map of Dehradun

Important minerals that found Lo occur in District Dehradun are limestone, barites. marbie,
copper, dolomite, gypsum, lead-zine, silver, rock phosphate and Minor Mineral like Sand, Bajri and
Boulder in Dehradun. At present in district Dehradun. only dverbed mining activity is going on in
River Yamuna, Tons, Song, Jakhan, Rispna, Assan, Sorna, Nimee, Noon, Bindal. Sudhowala Khala,

Bandal River, Nalola River, Narokhald, Amtaw River. Chandrabhaga River.
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In addition to the above, the report shall contain the following:

5. District wise detail of river or stream and other sand source.

Name of River Tehsil Minable Area (in Ha.)
Rispna Dehradun 70.00
Tons Vikasnagar 215.00
Assan Vikasnagar 528.00
Sorna Vikasnagar 1591.31
Nimi Vikasnagar 12.44
Noon Vikasnagar 58.95
 Jakhan Rishikesh 53.00
Song Rishikesh 237.97
Bindal Dehradun 22.80
NagaAl Raw Dehradun 22.99
Sheetal Raw Vikasnagar 105.87
Chorkhala Vikasnagar 38.86
Sudhowala Khala Vikasnagar 18.34
Bandal Rishikesh 2.29
Nalota Dehradun 2.00
Narokhala Vikasnagar 2.144
Amlaw Vikasnagar 1039
Yamuna Vikasnagar 179.45
- Chandrabhaga Rishikesh 93.563
Ganga Rishikesh ] -
S 3
rs

23

38



3

DEHRADUN | &
RIVER MAF | _¥ &
Ll
A}
’
- L}
£ o oHam|
e (™
!' ® poarwili
'Jf'ul\ < . ,
{ Lo agas
=gpeitubl w oHow
,
! Kunain
Sbashak o >
'n!m. .m
. .m
“~. e .W
HIMACHAL !
PRADESH \
--"Kw a Sahiya
“ ahogrhe
\\“
‘“:‘. glakhwy
= i -
7 aVikasnager LR
T Mussesrio @
L _‘..t‘: w ‘ ™ .m‘
——— .‘w .l .
\ Tk -
4 \“ . .
{ -.._‘.' P . 8 II:PJUN
i “‘1 .w. o
e - -
Ses ciTcmm whamgah
UTTAR PRADESH L
£ " ‘.kul
LEGENTT 3 m. ' Posnm
& i
S— T e ’ .
e Heas 4 Mashiesh g
R 2 *
[MSATICL DOk Y Varras
- -~ State Hounlary
oy
O Map pax 10 Seale
w O Towte wemvegnn 101 wwwiaapsofinae o
N dae Town (Updated on 2198 Janwary J974)

River Map Behradun

(b) District wise availability of sand or gravel or aggregate resources.
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I Detail of existing mining leases of sand and aggregates in Dehradun.
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Drainage system with description of main rivers
S. No. | Name of the River | Area drained (Sq. Km) % Area drained in the |
District \ ‘
1 Yamuna 13.50 40 !
2| Tons 126 60 |
3 | Assan 525 80 J
4 Sorna 1.56 98 |
limi T ;2
5 N [ 009 2t 4
6 Noon 0.33" ~ 40
7 Jakhan 070 90
|8 Song 3.40 75
— —
| 9 Bindal -
10 Sheetal Raw 075 80
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11 Chorkhala 0.12 90
12 Sudhowala Khala/Darer 0.05 90
13 Gulata 0.1 90
14 Narokhala 0.05 90
15 Rispna - <

16 Chandrabhaga 0.90 80
17 Suswa 5.00 %
18 Ganga . -

Salient feature of Important Rivers and Streams:

S.No. | Name of the River | Total Length in the Place of origin | Altitude at Origin
or Stream District (in Km)
| Yamuna 40 Yamunotri 3162
2 a0 Ganga 18 Gangoti 3200
3 Tons 28 ~ Mussoorie 1963
4 Assan 28 Malhan Rang 718
5 Sorna 20 Misras Patti 985
6 Nimi Il Kharakhet 834
7 Noon 13 Bakrana 1315
8 Jakhan 27 Raithwan gaun 1152
9 Song 39 Tega kalhan 2378
10 Bindal 21 Rajpur 960
11 Sheetal Raw o 19 Kot 1160
12 Chorkhala 14 o Bir selmi_‘:ﬁ 830
13 Sudhowala 10 ~%< Bidhdli - 823
Khala/Darer ]

14 Gulata 7-5 Bidholi 781
15 Narokhala 5 | Tauli 698
16 Rispna 23 Tibanalapani 839

| 17 Chandrabhaga 21 Agrakhal 1361
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18 Suswa 34 Mothrowala 578
Portion of the Length of area | Average width Area Mineable
River or Stream | recommended of area recommended mineral
Recommended for mineral recommended for mineral potential (in
for Mineral concession (in for mineral concession (in metric tonne)
Concession Km) concession (in sq. meter) (60% of total
ineters) mineral
potential)
Yamuna 30 450 13500000 17820000
Ganga - - - -
Tons 14 113 1582000 3132360
Assan 25 220 5500000 14520000
, Soma 14 112 1568000 5070912
Nimi Z5 37 92500 137363
Noon 7-5 44 330000 435600
Jakhan 11 64 704000 2090880
Song 25 170 4250000 10518750
* Bindal 14 -
Sheetal Raw 10 75 750000 1980000
Chorkhala 4 30 120000 356400
Sudhowala 3 16 48000 142560
Khala/Darer
Gulata 3.5 32 112000 332640
Narokhala 2 23 46000 136620
Rispna 21 -
Chandrabhaga 8 113 S 904?9%:‘ 2386560
Suswa 20 250 b 5000000 :9075000
Mineral Potential
River Boulder (MT) Bajri (MT)'I Sand (MT) Total Mineable

Mineral Potential

(MT)
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4455000

Yamuna 7128000 6237000 17820000
Ganga - . - .
Tons 626472 1096326 1409562 3132360
Assan 2178000 6334000 5808000 14520000
Sorna 760637 2028365 228190 5070912
 Nimi 30906 48077 58380 137363
| Noon 108900 196020 130680 435600
" Jakhan 470448 940896 679536 2090880
Song 3155625 3366000 3997125 10518750
Bindal - - - -
Sheetal Raw 198000 891000 891000 1980000
Chorkhala 35640 142560 178200 356400
Sudhowala 17820 54173 70567 142560
Khala/Darer
Gulata 33264 159667 139709 332640
Narokhala 17078 61479 58063 136620
Rispna - = - "
Chandrabhaga | 298320 1002355 1085885 2386560
Suswa | 1633500 4356000 3085500 9075000
Annual Deposition
River Boulder (MT) Bajri (MT) Sand (MT) Total Mineable
Mineral Potential
| (M)
Yamuna 1336500 520 | 20 6005340
Ganga = . =T = &
Tons 187942 372751 507442 1068135
Assan 653400 2221560 2090880 4965840
Sorna 228191 689644 82148 999984
Nimi 9272 16346 21017 46635
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Noon 32670 66647 47045 146362
Jakhan 141134 319905 244633 705672
Song 946688 1144440 1438965 3530093
Bindal - . = .
Sheetal Raw 59400 302940 320760 683100
Chorkhala 10692 48470 64152 123314
Sudhowala 5346 18419 25404 49169
Khala/Darer
Gulata 9979 54287 50295 114561
Narokhala 5123 20903 20903 46929
Rispna . i * . =
Chandrabhaga 89496 340801 390919 821215
Suswa 490050 . 1481040 1110780 3081870
S. River or | Portion of Length of Average Area Mineable
No. | - Stream the river area width of recommende mineral
stream recommende area d for potential (in
recommen | d for mineral | recommend mineral MT) ( 60%
ded for | concession (in ed for concession of total
mineral Km) mineral (in sq. mineral
concession concession meter) potential)
(in Km) (in meter) _
1 Yamuna 30 30 450 13500000 17820000
2 Tons 14 14 113 1582000 3132360
3 Assan 25 25 220 5500000 14520000
4 Sorna 14 14 112 1568000 5070912
5 Nimi 2.5 2.5 37 | 92500 137363
g Y i
6 Noon 7.5 7.5 e 5330000 435600
7 Takhan T I T 704000 | 2090880
8 Song 25 25 170 4250000 10518750
9 Bindal 14 | T .
10 Sheetal 10 10 73 750000 1980000
Raw
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11 | Chorkhala | 4 4 30 120000 356400
12 | Sudhowala 3 3 16 48000 142560
Khala/Dare
b
13 Gulata 35 3.5 32 112000 332640
14 | Narokhala 2 2 23 46000 136620
15 Rispna - - 21 - -
16 | Chandrabh 8 8 113 904000 2386560
aga
17 Suswa 20 20 250 5000000 9075000
" Total for the 179.5 179.5 1784 34506500 68135645
District

METHODOLOGY ADOPTED FOR CALCULATION OF MINERAL POTENTIAL
The mineral potential is calculated based on field investigation and geology of the catchment area of

the river or streams. As per the site conditions and location, depth of minable mineral is defined. The
area for removal of the mineral in a river or stream can be decided depending on geo-morphology and

other factors, it can be 50 % to 60 % of the area of a particular river or stream.

PROCESS OF DEPOSITION OF SEDIMENTS IN THE RIVERS OF THE DISTRICT

The deposition in a river bed is more pronounced during rainy season although the quantum
of deposition varies from stream to stream depending upon numbers of factors such as catchment,
lithology. discharge, river profile and geomorphology of the river course. Where annual deposition
is much more even two to three meters, but it is noticed that during flood season whole of the pit so
excavated is completely filled up and as such the excavated\.ai'gé is rcg}}?_rished with new harvest of
minerals. In order to calculate the inineral deposits in the é:"tfr-cam beds, the mineral constituents have
been categorized as clay, silt, sand, bajri and boulder. However during present calculation, the
waste material i,e silt which vary from 10 to 20% in different streams has also been included in the
total production. Further the Survey of India Topo-Sheets are used as base map to know the extent
of river course. The mineral reserves have been calculated only upto 1.50 meter depth although

there are some portions in the river beds such as channel bars, point bars and central islands where
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the annual deposition is raising the level of river bed thus causing shifting of the rivers towards
banks resulting in to cutting of banks and at such locations, removal of this material upto the bed
tevel is essential to control the river flow in its central part to check the bank cutting. While
calculating the mineral potentials, the mineral deposits lying in the sub-tributaries of that particular
stream/river has not been taken into consideration. Since these mineral deposits are adding annually

to the main river, the mineral deposits will be much more.

GENERAL RECOMMENDATIONS/CONCLUSIONS

During the preparation of the present report prominent rivers/ streams has been studied in
detail, as the rest of the streams/rivers either have very insignificant annual replenishment/
approachability problem or are very narvow at most of the places and as such are not fit for grant of
mineral concession for mineral based industries, however it is also important to mention here that
because of the regular demand of sand, boulder and bajri for the developmental activities in the
respective aveas, such streams are prone to illegal mining, It is suggested that the auctions of
quarties be done regularly to meet out the local demand subject to the approval from the joint
Iﬁspection,_ Committee as per Uttarakhand Minor Mineral Concession Rule, 2001, These mineral
concessions shall also reduce demand load and will be helpful to minimize illegal extraction of
minerals, failure of which may result in fo illegal mining at odd hours and shall be haphazard and
more defrimental to the local ecology. Irrespective of it following geo-scientific considerations are

also suggested to be taken into account during the river bed mining in a particular area:

1. Abandoned stream channels or terrace and inactive floodplains may be preferred rather than

active channels and their deltas and floodplains.

-

Stream should not be diverted to form inactive channel.

LY

Mining below subterranean water level should be avoided as a safeguard against

environmental contamination and over exploitation of 1'g30Urc_€:s" i

4.  Large rivers and streams whose periodic sediment f%giénishmenf capacities are larger, may be
preferred than smaller rivers.

5. Segments of braided river system should be used preferably falling within the lateral

migration area of the river regime that enhances the feasibility ofisediment repienishment.

6.  Mining at the concave side of the river channel should be avoided to prevent bank erosion.

Similarly meandering segment of a river should be selected for mining in such a way as to
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avoid natural eroding banks and to promote mining on naturally building (aggrading)
meandel components,

Continued riverbed matertal mining in a given segment of the river will induce seasonal
scouring and mntensify the erosion ac-fivity within the channel, This will have an adverse effect
not only within the mining area but also both in upstream and downstream of the river course.
Hazardous effects of such scouring and enhanced erosion due to riverbed mining should be
evaluated periodically and avoided for sustainable mining activities.

Mining area should be demarcated on the ground with Pucca pillars so as to avoid illegal
mining.

The guidelines and norms as enshrined in the State mineral Policy, Rules, Acts, Environment
clearance and judgments of various Courts must be strictly complied with.

It 1s recommended that Sub Divisional Level Committee may vistt it site and may take into
consideration all its relevant aspects / data while scrutinizing and recommending the

application on-suitability of the site for mining or prohibition thereof to the concerned

Authority.
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SATELLITE IMAGE OF DIST DEHRADUN, DEPICTING BOUND xn‘. OF
ASAN CONSERVATION RESERVE

" e 0 e
- - . o
-t - - . A y .‘r
s S 3 .
- - . '-\‘\\k - e
W\ O -
¢ o ey,
- \ ! -
_\ £ I
~ EIRTU AN KN S _
~ . & A : ; 4
< .Rampgkhn
he
T e
N s
LY “ . F
N \ - @ Kalimati
Phaaer 3 | » . P . a .’ >
- I® ! " x
- - | LR T | d"
-, -
LT 4& S ',
ads LSRN | ° "-{.‘.— !
S
a ' (] v 4:.
. e -, ‘_\-
Pumping test locations ML . s
== =1
fhe ¢ \ I’ " A

BHIsGK -




SATELLITE IMAGE OF DIST DEHRADUN. DEPICTING BOUNDARY OF
RAJAJI NATIONAL PARK

FOPOGRAPHIC IMAGE OF DIST. DEHRADUN
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DISTRICT SURVEY BHORT: DEHRADUN

In compliance to the Notification Issued by the Ministry of of Environment, Forest
and Climate Change Dated 25.07.2018, the preparation of District Survey Report of River bed
mining and other minor minerals is in accordance appendix 10 of the notification. It is also
mentioned here that the procedure of preparation of District Survey Report is as per
notification guidelines. Every effort have been made to cover sand mining locations, areas &
overview of Mining activity in the district with all its relevant features pertaining to geology &
mineral wealth in replenishable and non-replenishable areas of rivers, stream and other sand
sources. This report will be a model and guiding document which is a compendium of
available mineral resources, geographical set up, environmental and ecological set up of the
District and is based on data of various departments, published reports, and websites. The data
may vary due to flood, heavey rains and other natural calamities. Therefore, it is recommended
that Sub Divisional Level Committee may take into consideration all its relevant aspects/data
while scrutinizing and recommending the application for EC to the concerned Authority.

1. Introduction

District Dehradun is situated in NW corner of Uttarakhand state and extends from N
Latitude 29° 58° to 31° 02’ 30" and E Longitude 77° 34’ 45” to 78° 18> 30”. The total area of
Dehradun district is 3088 km It falls in Survey of India Toposheets Nos. 53E, F, G, J and K.
The district is bounded by Uttarkashi district on the north, Tehri Garhwal and Pauri Garhwal
districts on the east and Sahamnpur district (UP) on the south. Its western boundary adjoins
Sirmour district of Himachal Pradesh separated by Rivers Tons and Yamuna. with an average
altitude of 640 m above MSL. The district comprises of six tehsils, namely Dehradun,
Chakrata, Vikasnagar, Kalsi, Tiuni and Rishikesh. Further, it is divided into six developmental

blocks, viz: Chakrata, Kalsi, Vikasnagar, Sahaspur, Raipur and Doiwala. There are seventeen
towns and 764 villages in this district.

The district is located in the Sivalik range of Himalayas on the western border of the state.
It consists of six tahsils, six development blocks The district comprised 748 villages at the
2011Census out of which 731 are in considered and 17 Uninhabited. There are 23 forest
villages in the district. Two new tahsils Tynui and Kalsi have been created during 2001-2011.
The district consists 748 villages, 403 Gram Panchayat and 22 towns. Jurisdictional change
within the district has take n place during the year 2001 to 2011, Tyuni and Kalsi have been
created after 2001 census from tahsil Chakrata, 84 villages have been transferred from

Chakrata tahsil to Tyuni tahsil and similarly 169 villages Transferred from Chakrata tehsil to
Kalsi tehsil.

o@L 2 BHUWAN JOSHHNRNP)
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‘s« Drainage

District Dehradun is drained by Ganga, Yamuna and their tributanes. I:’111-: l»::rlﬁ;zﬂw;:
separated by a ndge starting from Mussoone and paﬁsiﬂg_ 1hf‘f“8h [')chradun(.‘ t;t:?\cr c st
rivers join River Ganga and the westerly flowing rivers join River \amuna e i1, tributaries of
district near Rishikesh where Chandrabhaga River joins it. Song and S, e SN Ta:n'bumﬂcs‘ like
the Ganges. Suswa flows SE. draining the eastern Doon nlor_tg with .lls c|'ll“1;¢:m'rf:{m:r - “S-mg_m
Bindal Rao, Rispana Rao etc. and joins River Song SE of I)mwala: : ::8 e chain in NW
from the adjoining Tehri district. Initially it runs parallel to lhc Mussoorie ! lnung o S
direction for few kilometers and then takes a sudden tum in SE direction and joins Sus

of Doiwala.

Drainage map of Dehradun district

2. Overview of Mining Activity in the District

At present in district Dehradun, only niverbed mining activity is going on in River
Yamuna, Tons, Song, Jakhan, Rispna, Assan, Soma, Nimee, Noon, Bindal, Sudhowala Khala,
Bandal River, Nalota River, Narokhala, Amlaw River, Chandrabhaga River. The mining
acuvity carried out in river bed does not involve any processes such as drilling, blasting and
beneficiation. The mining process involves collection of material by simple hand tool such as
: shovel, pans and sieves. This is followed by sorting and manual picking, stacking and loading
‘ into trucks/tractor-trolley for transporting. The pits from where the material is picked are not
deeper than 1.5m as allowed in mining arca and shall follow the normal channel direction of
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the river. These get replenished during monsoon. The only waste is silt/clayey sand which are
recycled back to the pits.Mining will be carried out only during the day time.

Prior to any actual mining being done at the site, it is necessary to remove overburflen from
the top of the RBM. Overburden is sandy soil or subsoil that is mainly composed of silty sanc'i.
Sandy soil will be kept separate and used on top of the berms once they have reached their
final elevation. The berms have multiple purposes; they provide storage for overburden until
the mine is reclaimed, they provide a visual barrier between the active mine and roads or

adjoining properties, they screen light position should the mine be operated after dark and they
act as a noise barrier.

Once the overburden has been removed the sand is excavated depending upon the
lithological variation, no blasting may be used to make the sand containing material more
amenable to excavation. Excavation is typically performed by manual means. Hand operated
tools like spade; tasla etc will be used to collect the sand. The excavated material may be

directly loaded into trucks, dumpers, tippers and tractors trolleys and send to the destination
wherever it is required for construction and other purposes.

Transportation of RBM from the mine is a process to deliver mined out material to the
location where it is going to be collected. Mined out sand will manually be loaded into truck
and transported to its destination where it will ultimately be used. Sufficient space will be left
for loading of trucks. Excavation of river bed minerals will commence from the top surface of
the area and commence towards down removing the minerals manually in 1.5m slices.

Ultimate depth of a bench will be 1.5m. Mining will be restricted upto a maximum depth of
1.5m only.

The mineral extraction will be done for a period of 245 days in a year. During this period
the areas of mining quarry will be free from submergence. During mining operation the river
flow will be away to enable dry pit mining. In the lease area the river flow being reduced and

sediment load get deposited. During flood season, the area gets replenished with sediments and
source of erosion at this location is comparatively less.

The guidelines of the Ministry of Environment & Forests and Directorate of Geology and
Mining will be followed; the most important is as under:

* Dry pit mining will be followed which means mining an all times will be above the

flowing river water level. Mining activity will be immediately stopped when water comes
in the mining pits.

RBM (sand, bajri& boulder) will be collected in slices upto a depth of 1.5 m or river water
levels whichever less than prescribed.

Stream will not be diverted to form inactive channel.

* Mining at the concave side of the river channel will

be avoided to prevent bank erosion.

AR T ikt o, BHUWAN JOSHI )
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Mining will be restricted minimum 25% from river bank to lease boundary to minimize
effect of river bank erosion and to avoid consequent channel migration. Plantation will be
done on such area to isolate mining operation form the rest of the area.
Area of mining lease will be demarcated prior to mining and pillars will be erected on

No mining operations shall be carried out in proximity of any bridge and or embankment.

Working will be during day-time only; i.e. sunrise to sunset only;

No constructions will be done at site except for construction of initial temporary shelter

houses.

No water intake from river will be done. Water will be supplied by tankers from outside

sources.

No machineries will be used.
Mining will be completely stopped during monsoon season.

The List of Mining Leases in the District with location, area and period of validity

3.
S.N. | VECHRT/34<E o1 | e m Wga | @@ | & R ey
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(o) ¥ ARFRY &
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qIANT IS SIgaren fe® 20.02.2019
3 | #f g QR oo | Vikashnagar | am gie 1.77 | Yamuna | 2578Dt. | [31® 04.03.2014
4 gov R drm 14 11-2013 kil
T M gie e fe=@ 03.03.2019
4 |4 o [k g3 ot | Vikashnagar | UM eaxMl | 313 | Yamuna 35 Dt. f3® 05.03.2014
ﬁ:ﬂr?;aa ¥ e faom 25 02- 2014 Eil
SR fe @ 04.03.2019
5 oY WER f48 @@ | Vikashnagar ™ 1.54 Yamuna 317 Dt. f&T® 01.03.2014
3ferr w SIHIRIY 07 02- 2014 il
SHIee . Vg fe® 28022019
6 | shr g < Vikashnagar | 71 G@¥l [ 143 | Yamuna | 1192Dt | R® 15062013
o S ol fiw | 13 06- 2013 ¥
f&r® 14.06.2018
5
Rre o < N JOSH! (RQP)
o i sl BHUWA 112018
o i er ~FITTS, 51 go/RQP/DDNIOY/Z
' TrITEA
] 4



363

16

,.T 7 M IV FHR YA | Vikashnagar | 79 aaveh | 1.93 Yamuna | 1681Dt | 29 13022014
AN 3 yeprer vt 01-08 2013 i
i | s 12032019
8 do Rrar 3o, 7 Vikashnagar | M @&l | 259 | Yamuna 865dt. | F2® 07112014
TR TR o 27.052014 | =
allo wTaFIgR Frared | o1 08.112019
w0l gRER i
9 1 Y 91 G3 A | Vikashnagar | 99 goad) 2.6 Yamuna 866 dt. , 2% 19.062014
I ol R am 27.05.2014 | L
7 e Rl o |' feT% 18062019
10 | # 999 3Rel g3 Wo | Kalshi I 1.29 | Yamuna 893 dt. | 1% 12112014
A IR T IR RN 27.05.2014 | #
et 13/3, Toap | & 12112019
g AEGH |
11 | R 79 9EHT G 4 | Vikashnagar | 77 230l 2.75 Yamuna 1228dt. | R 19122014
degel &9, Faret 04.09.2014 | kil
fewent Tadier | 1% 18.122019
fPrTR g
12 | e 03 A [ Vikashnagar | 9 GaxFl | 1.85 | Yamuna | 1561 dt. fe® 27052015
gerdt g famdt 10.11.2014 k|
aHYHl el 1% 26.032020
foPrFTR SYg
I .
13 | 9% Rig wad | Vikashnagar | M @1 | 177 | Yamuna 653Dt 1% 13102020
93 4l g Rig v 28-07-2015 5
frarf g e f&® 12102025
14 | oM SV 166 Vikashnagar | JM TR | 234 |9 7@ | 41dated | @ oa122015
YrEvaTel GIvE TG el 16-01-2015 ¥
& fe1® 07.122020 |
15 | 1 A O Igaw | Vikashnagar | —GUROR | 4,74 | 999 7 | 1258 dated | Fm 16012015
T3 #it el s 06-12-2014 L |
3/3 XPI AEIGH 7% 15012020 |
16 | * 3% Rig @1 T | Vikashnagar | —gie 08 | WA | 27dated | i@ 20042015 |
3ot wedt AR 15-01-2015 3
eI SIdreTe, fren 1@ 19.042020 |
17 | % TR Rig w@ A | Vikashnagar | —amewa 191 | T AQX | 515dated | 2@ 08062015
Wi e g SIHGRR 02-05-2015 ¥ :‘
emtaTen, Qo enfarer 1@ 07.062020
aEd fwmR
B
O
et 57 aftror BHUWAN JOS ff;;"‘
FQ Ud AopH g5 d RQPDON/CH. -~
3IutaT Rrkeern oA, Jo Fof
o —




70

118 | N W= wam RiE g3 | Kalshi TN | 4419 | T T | 218dated | R 05122018
N A Rz, 06-06-2018 Ll
B, e fem® 04.122019
19 | M @ we @AM | Kalshi UM Sidal | 3700 | WA | 1413 dated | RRATP 18.042017
iR wee, I 25-11-2016 A
e Hrord f&1® 17.04.2022
20 |1 TR RE g3 st | Kalshi UM | 2266 | W@ [ 1399 dated | R 07.062017
I R, T, 15-12-2016 A
FTe, AENEH feT® 06.06.2022
21 | SS90 RSN AW | Kalshi/Tons | 2 diad 10.11 | @ /2N | 2999 dated | feT® 28.05.2000
wfer affy wife # 29-08-2008 |
o T fea1® 27052019
dfe sio-2
22 | * 5™ o1gR @@ o | Vikashnagar | geadl 2.578 T | 1656 dated | fa® 06.05.2015
A g fiw oy, 24-12-2014 kil
TE H0-8 IR Ve, e 05.05.2020
fiprTR I
23 | ot diEme a@iferg YA | Vikashnagar | Terae 1.161 g 852 dated G Ueel
M T, AW 29-07-2015 | faora frnfea
A, RPRTR, el
SR
24 | A feFaea Rig g3 A | Kalshi A 2.613 TN | 1534 dated | 31 18.06.2020
YR g diem, Im 17-01-2019 kil
9, Tedie Brord), e 17.062021
I
25 | oA W9Se fd®™ | Dehradun | €MW1 WRieT | 3.288 IR | 2435 dated | o 25.102013
frm fafies 5/1 | 25-10-2013 i
@ 24.102018
26 | Tead WS fdd | Vikashnagar | gdal 4.00 | 9T 14/7 | 2437 dated | FeAI® 25.10.2013
frm fafies 25-10-2013 q
f&® 24.102018
27 | Tedd WSl e | Vikashnagar | GRIaGR 32,00 | 3T 14/8 1896 &% 24.122020
o fafies dated il
24-12-2020 | e 23.12.2025
28 | e WS fdd | Vikashnagar : 62.00 LU 1895 4.12.202
B o mﬂ" o 20 f® 2ﬁ 122020
FRilqR 24-12-2020 | &P 23.12.2025
29 | TeAd WS fadE | Doiwala AR T 16.57 e 1701 date | fe=r® 23.102015
frm fafies (wfd 18/2 | 23-10-2015 J
[t 3 T 22.10.2020
g
e &
ITER) }

¥ v G
F‘ ol LIS _':P:'."':\"

T U SlladH o
~rzTr Eli:m-:::mm

BHW)

]
r- 0

LIRQPINTACT



365

71

30 P m‘ 5l fa@ri | Vikashnagar | 3Tl 14970 | T B/3 1894 A 24122020
' = dated i
10.500 24-12-2020 | f&@ 23122025
31 | o9 wved fddM | Vikashnagar | STRURR, 123.190 | FW A/ 3170 | e 06022019
frmm fefres qd1d7e date T
qudl, Tl 05-02-2019 | f&=i® 04022024 |
32 | Tedr wved @@ | Vikashnagar | o 68.364 | TN 21/3 2042 @ 03012017 |
frm s T ' date ¥ |
03-01-2017 | RA® 02012022 |
J
33 | Mo wved fadra | Vikashnagar | TR @@, | 51.463 | T 7/ 1346 @ 16.102017 |
form fofics Hrar], date il
AR, 16-10-2017 | fe@ 15.102022
TIAAF,
Y,
Calir
34 | Tedrd "vsd fawre | Dehradun I, 69.785 | T 15/3. 1346 &1 01.11.2017
o fofics Feerel 15/4 date Ll
e, W 01-11-2017 | f&91& 31.102022
HHRE
Tl
35 | Tedlc HUSd @ | Vikashnagar | HETUeR 0.450 @ | 2439 dated | faT® 25.10.2013
frr fofics 20/12 | 25-10-2013 w
ferd 24.10.2018
36 | Teard AUSd fed | Dehradun | Qifeqaral, | 0.27153 3fe 3/4 | 2617dated | [ 30422013
formm fafics forarare 30-12-2013 k|
fear® 29.12.2018
37 | Tedrd qUed @@ | Vikashnagar | wrrear, | 15.363 e 3/8 1902 @ 24.12.2020
frm fafics e, date kil
iR, 24-12-2020 | f&® 23.12.2025
Peel 4
L4
38 | Teard wued fawrg | Vikashnagar FRBISAT 3963 | of 3/9 | 2438dated | f&® 25.102013
fpr fRrfRs e, 25-10-2013 A
A, -1 24.102018
Pregarl
39 | Teard wveq fawrd | Vikashnagar gaward 23.00 |<cM3/10 1898 R 24.12.2020
form fafies i T date il
FLGIRES 18.283 24-12-2020 | f/® 23.12.2025
40 | Tedrd Aved fadrd Vikashnagar | IR@Sdl 111;:!“!,l 10 3/11 1900 feme ;;‘12.2020
R U< date
o 7.920 24-12-2020 ,’UrraizuzmS

W o

aaaﬁm*z’»mf

a9t ﬁ;&em-vra TAITHEYE,

BEIEH




72

2
TGard WUSd faa F/ikashnagar LTCon o 66.700 SRV 1897 fer 2412 2020
ﬁ‘m ﬁ:‘ﬂe@ Qﬁ?THﬂTts’l date a
24-12-2020 | R+ 23122028
42 | oUW SH faPH | Dehradun, | & 10360 | 7i8/3 | 1889 e 24.12.2020
fm fafee Vikashnagar Helgl ™) date A
4.50 24-12-2020 | fasm 23122025
43 | eUId AvSH fdere | Dehradun, : : | 1 8/4 1893 fostras 24.12.2020
e fafies Vikashnagar % ﬂ?ﬁ 21:[3‘:68 G date 2ﬂ
e, 6.50 24-12-2020 | =i 23.12.2025
BV
TGad S fddr | Vikashnagar | Rigaare, 18400 | e | 1982 fr 24.12.2020
fm fofies MINLGIS 14/1 date ]
24-12-2020 | R 23.12.2025
TG "USd fiew | Vikashnagar | SRQT W< | 210940 | 9N 1899 fetra 24122020
frm fafics AIYered ™= 14/2 date A
13.00 24-12-2020 | fsa 23.12.2025
46 | TedId WUSH AP | Rishikesh, | vAior@d 18.00 WG 1890 fea 24.12.2020
frm fofies Dehradun, L 13/1 date i
13.020 24-12-2020 | &1 23.12.2025
47 | Tedd WS fi@R | Vikashnagar | geraren 2500 | gemrn | 2436 dated | feema 25102013
frm fofies (graren 20/13 | 25-10-2013 A
qrel ) fe=ra 24.10.2018
48 | TedTd v fadr | Vikashnagar | g3aren 600 |eW3/13]- IV UF Gt
frm fafics 589 [T
23 W9, 2013
49 | Tedd Wed fd@M | Vikashnagar | gaxr 34.94 o | - 3 T T
frm fafies 21/2 40 fie
14 I, 2013
50 | Teud wved faerw Vikashnagar @E 30.035 ELGl - VA UF [
frm fafes 23/1 569 i
23 949, 2013
51 | TGt #ved fadrE | Vikashnagar | Ew 46931 |dwa/12]- O CRER G
frm fofies 589 feti
23 THAE, 2013
52 | TedId WSd fddg | Doiwala Siar, 135856 |dhm7/2 |- A TR W
frm fafics foreeRqe 4 e
g4, 14 381, 2013
SHAT,
foreR g,
TR
ars,
ARG

H! (RPOD)

SEypieT




367

53 | Tea@ Aved fd@r | Doiwala Hclaret, 55.51 qaa | - SRR E RO
1 fam fefics P, 12/2 4 fi®
defraren 14 30, 2013
: ek] _
54 | Teard Wved fd@r | Dehradun o Al | 10.523 e 3/6 |- RISERERC
fam fafice PIATTE, 40 e
frarqR 14 3, 2013
FIvSH!,
qrfrarell .
55 | Van Vikas Doiwala A sa-3 [ 93.50 1 | 490Dt 03 | faeid 26052019
59 dated 16-
03-2017
56 Van Vikas Doiwala A 99.95 S 490 Dt. 03 | fRHi® 25052019
Nigam -1 04-2012
59 dated 16-
03-2017
57 Van Vikas Doiwala T 96.50 AR 490 Dt. faid 25.05.2019
Nigam TE-2 03 04-2012
59dated
16-03-2017
58 Van Vikas | Dehradun @-1 | 202.00 | € 2171 faTid 25.05.2019
Nigam
dated
14-11-2011
59 Van Vikas | Dehradun 2 | 136.85 | @7 |2171dated | f&i® 25052019
Nigam

4. Details of Royalty or Revenue received in last three years

S. No. Year Revenue (in Crore)
1. 2018-19 58.80
2 2019-20 45.60
3. 2020-21 45.66
Total 150.06
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€ Detail of Production of Sand or Bajari or minor mineral in last three years
Excavated
S. No. Years
Quantity (Ton)

Y 2018-19 3572213

2. 2019-20 617807

3. 202021 638122

Total 4828142

6. Process of Deposition of Sediments in the rivers of the District

River Yamuna. Tons, Song. Jakhan, Rispna, Assan, Sorna, N
Khelz Bandal River. Nalota River, Narokhala, Amlaw River, Chandrab
higher Himalzya to plane area of the district. The factors such as topography,
nsideration for the same. The material is transported through the high
e hills deposited in

rainfzl] et¢ will be 1zken into co

velocity flow of the rivers and nalas in rainy session form the upstream of th

downstream portion where the bed slope is mild.

0 2 4 6 8 10 Kilometers
T T 1T 1 1

Geo morphological class
[l Channel Bar/Braided Bar
[ Dissected Piedmont Slope
[_] DFG Dissected Hill
DFG Terrace
4 [l OFG Terrace Lover Levd
B High Level Fan Terrace
[_] MID Siwalik Mod Dis Str Hill
Il Feidmont Terrace
Pre-Tert. Denudo Str Hill
Residual Hill
E River /Stream

River Terrace(T0)
[] Sub Recent Fanterrace
] Up. Siwalik Highly Dis Str Hill

All ini . i 3
: Syl::: :a?mg areas part of river beds and mining will be done manually in open cast method in quite
Ic manner by forming benches of 1.5m high. However, there may be variation in the width

Mm“

3rea Ud Ao gard
mmm"m.
g

imee, Noon, Bindal, Sudhowala
haga River flowing from the
bed gradient, soils,
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which the lessee will keep on mending. The prot%@.iarea is within river bed and mined out arca “iﬂl
" be replenished gradually during succeeding rainy season. The sandy soil to be scrapped manually with
the help of pickaxe, spade & crowbar and will be stacked separately in dump yard lOfatﬁd near the
working pit. About 15% of the total production is considered as @ waste material and will be used for

reclaiming the bank slope. Backfilling will be done simultaneously in each year.

7. General Profile of the District
Nestled in the mountain ranges of the Himalaya, Dehradun is one of the oldest cities of India
and is recently declared as the Provisional Capital of newly created Uttaranchal (Now Uttarakhand)

State in the month of Nov'2000. Also known as the ‘Adobe of Drona’, Dehradun has always been an
important center for Garhwal rulers which were captured by the British. The headquart?rs of ma.ny
National Institutes and Organizations like ONGC, Survey Of India, Forest Research Institute, Indian
Institute of Petroleum etc are located in the city. Some of the premier educational and Tra.tmng.
Institutes like Indian Miltary Academy, RIMC (Rashtriya Indian Military College), Indira Gandhi

National  Forest ~Academy(IGNFA), Lal Bahadur Shahstri National Ac-ade.my o_f
Administration(LBSNAA)etc are also there in Dehradun. It is a favoured tourist destination as .n
Iks of life to its serene environs. Add to this

attracts tourists, pilgrims and enthusiasts from various wa
the abundance of special Basmati rice, tea and leechi gardens which contribute in turning the city 1nto a

paradise.

The district is named after its chief city Dehra Dun. Dehra appears to be a corruption of dera

signifying a temporary abode or camp. During the reign of Aurangzeb, Ram Rai, Guru of the Udasi
Sikhs on being ordered by the Mughal king to retire to the wilderness of the Dun, had pitched his tents
here in what is now the Khurbura locality of the town and has also built a temple near Dhanawala.
Around these two sites, grew up the town popularly known as Dehra. The term dun or doon means the
low lands at the foot of a mountain range, and as the bulk of the district lies in such a terrain, it

justified the dun part of the name.

Another derivation of the term dun is stated to be from Dronashram, hermitage of Guru
Dronacharya of Mahabharata fame, who sojourned for a season in tke village of Devara, situated near
to Dehra to perform his devotions at a lonely spot.

District Boundaries and other Details

« The district is situated in the north-west corner of the state.
It is bounded on the north and to some distance in the north-west by the district of Uttarkashi
In the east by the district Tehri Garhwal and Pauri-Garhwal. o
In .the south by the district of Saharanpur (Uttar Pradesh).
. it its southetn;n tip touching the boundary of district Haridwar.
¢ Its western joi i istri
T an?:::?:; ;: _|t ?;ZS‘ t::fiwsolanm(N ahan) district of Himachal Pradesh with the rivers

« Lies between 29 de )
grees 58' and 31 d | Afi .
degrees 18' 30" east longitudes. egrees 2' 30" north latitudes and 77 degrees 34' 45" and 78
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l'otal area of the district is 3088 sq kms.
Altitude is 640 mts.(2100 1) above sea level.

8. Land Utilization Pattern in the district: Forest, Agriculture,

The land use pattern in any region is much influenced by t
nvironmental factor;

d who is often responsible to transform
‘I'hus the land utilization system

resources, as by characteristics and interplays of various ¢
eneficiary of these resources, who uses them in diverse ways an
the physical environment too, plays a significant role in this regard.
not only speaks about the availability or the richne

conditions but also emit perception’s on the socio-economic,

the various geographical regions. Maximum lan
that is one of the important resources of the are

providing ftuel, fodder, timber, and raw materials for various activit
t variation in the ne

ss of land resources in the pr
cultural and technological perspectives of
d about 55.58 percent of the region comes under forest
a and plays an important rol
ies. Net sown area occu
¢ sown area in this district which
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Horticulture, Mining etc.
he quality of available land

s. Man, the ultimate
evailing environmental

¢ of the economy by
pies 19.44

percent area of the area. However there is grea
occupies only 11.3 percent in Chakrata block to 30.47 percent in Vikasnagar block.
[ AREA_
_A‘,gricu_lﬁlfe- S E‘l‘:}?Ed _______________ 762.94
= T haleR. 47.08
T B | Fallow 27.52
T Current Shifting cultivation $
Barren/unculturable/Westlands ‘Salt Affected land &
B Gullied/ Ravinous Land -
Scrub Land 96.62
Sandy Area 0.03
. Barren Rocky 0.19
Rann -
Builtup Urban 125.74
Rural 20.64
Mining 0.88
Forest Evergreen/ Semi evergreen 623.52
Deciduous 1145.51
Forest Plantatiion 17.74
Scrub Forest 60.06
Swamp/ Mangroves .
Grass/ Grazing Grass/ Grazing 22.23
Snow and Glacier Snow and Glacier -
Wet lands / Water bodies Inland Wetland -
Coastal Wetland -
River/Stream/Canals 136.66
Water bodies 0.62 B
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apeTea Ud Sforess g
Juor RrReEra IEITAVE,

L1l

BHUWARN JOSHI (ROP)

SC/RQP/DCNTI . L




77

-+

-

Land use map of Dehradun district

The district is also famous for good pasture land (3.55%) or alpine grassland, which is known
as bugyal in Garhwali. Due to less area under cultivation and flat to gentle slopes the proportion of
current fallow and other fallow land is only 4.36 percent. Agriculture waste covers 12.15 percent area
of the district. Area under non cultivated land and orchards are 1.24 and 3.99 percent respectively. The

blockwise landuse data is given in table below.

Block Total Area Forest Agriculture Horticulture Mining
(Hectares)
Chakrata 95630 51088 30539 6681 00.00
Kalsi 57792 15376 30228 3650 2439
Vikasnagar 42672 28022 8169 408 609.63
Sahaspur 60132 40235 10676 806 255.27
Raipur 50100 23737 8625 1861 486.70
Doiwala 57045 43372 8615 702 515.88

9. Physiography of the District

The city of Dehradun mainly lies in Doon Valley and is at a varying height from 410m in
.Clement Town to above 600 m at Jakhan which is 4 km from the city. However, the general elevation
i1s 450 m above sea level. Jakhan 1s the starting point of Lesser Himalayan Range that extends to
Mussooﬁe and beyond. Jaunsar Bawar hills in Dehradun District rises to 3700m above sea level. The
hilly region of Mussoorie goes up to a height of 1870-2007 metres above sea level.
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# The Doon valley contains the settlemengiz:gd'mg Raiwala, Haridwar, Nepali Farm, Doiwala,
4rawala, Dehradun  Herbertpur, Vikasnagar, Sahaspur, Rishikesh, Selakui, Raiwala and Subash
Aagar, leament Town. The district contains Rajaji National Park which is home to several elephants,
Benog Wildlife Sanctuary at Mussoorie & Asan Conservation Reserve {Asan Barrage}. The Doon
valley has the Terai and Bhabar forests within it as well as the Shiwalik hills and Lesser Himalayan
R«“mge containing hill stations such as Mussoorie and Chakrata. The district is bordered by the
Himalayas in the north, the Sivalik Hills to the south, the river Ganges to the east, and the Yamuna
river to the west. Towns in the foothills of the mountain ranges include Mussoorie, Sahastradhara,
Chakrata, Lahkhamondal, Gautam Kund Chandrabani and Dakpathar.

This district is divided into two major parts: the main city Dehradun surrounded by Shivalik
and the Jaunsar Bavar, which is in the foothills of Himalayas. In the north and northwest it borders on
the district of Uttarkashi and in the east by Pauri. In the west, it is bordered by Yamunanagar district of

Haryana and the Tons and Yamuna rivers. To the south are Haridwar and Uttar Pradesh'’s Saharanpur
district.

Situated in the annals of Garhwal Himalaya, the district of Dehradun occupies the long
techtonic ‘Doon Valley’ of the outer Himalaya. It lies within the Pre-Tertiary ranges of Lesser
Himalaya to the north, and the Siwalik ranges of Outer Himalaya to the south. The Siwalik rocks have
been folded into an overturned syncline, flanked by two anticlines. The syncline shape of Siwaliks has
controlled the geomorphological development of Doon Valley (Auden, 1937).

The terrain around Dehradun is fall of minor ridges and valleys. A prominent ridge runs north-
south. Western part is washed by the river Tons, Noon Nadi and Asan, tributaries of Yamuna, flowing
towards southwest and the eastern segment is drained by the WNW-ESE flowing river Suswa, a
tributary of Ganga.

Lithostratigraphy of the Upper Siwalik and Post-Siwalik sediment in Tons Valley is given
below:

e Geologicalunits/Formations Lithology
Recent RiverAlluvium Loose unconsolidatedmaterialsof
sand,silt and clayderivedfrom Upper
Siwalik andLesser Hima- laya

Sub  Recentto YoungDoon Gravel Sub roundedbouldersand gravels

Late  Pleisto- ofsandstoneand quartzitederived
cene fromSiwalikandLesserHimalaya

OldDoonGravel Bigangularand sub-rounded

bouldersof quartziteandsand-

stonesembeddedinclay

Unconformity

LatePliocene UpperSiwalik Coarse  boulders, conglomerates
To Middle andclay
Miocene MiddleSiwalik Hardandsoftsandstoneandclay
intercalationinpockets
L LowerSiwalik Hardsandstone, interbededwith
mudstone

mmm N
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MainBoundaryThrust . =

Vilneocene 10 SubathuFormation RedshaleandIcntmularhandso
Larlyhocene - ___5@_(.1_5[_025_____________._'————‘
B ]

Pre-lertinr Tal Quartzites
' K'::)I — | Dolomitic limestone, cherty
redshale,sandslone,blackshale.

dark shale, pink

Blaini/Infrakrol Boulder beds, slate, dark
l dolomite, violate uartzite andshale

Nagthat - | _Quartziteandslate
our | Ph llite,slateandlimestone

: d - -
L:l)i:::ﬁlt:fl — Greyslate,q vartziteandturbidites
bly represented by the Boulder

overlain by Post-Siwalik sediments with a pronounced

tute low ranges in this area, whereas the Post- Siwalik
Quaternary part of the Upper

rnating sand and clay beds. The conglomerates
dstone etc. embedded in a sandy matrix. The

The Upper Siwalik partly ranges into Pleistocene which is proba

Conglomerate Stage here. These are

The Siwalik rocks consti

unconformity.
s of the river Tons/Asan. The

constitutes the older and newer lerrace
Siwalik consists mainly of conglomerates with alte
contain pebble mainly of quartzite, slate, limestone, san
Old Terrace sediments contain boulder and gravel beds with smooth, but often cracked boulders
etc. embedded in coarse sandy matrix. There are some
bands of yellow and maroon clay along with some sandy and sandy clay horizon. These sediments
but occasionally show gentle southerly dips. The New Terrace sediments
with unconsolidated material composed mainly of limestone,
quartzite cte. There are some brown coloured clay bends, which appear to be older Alluvium. These
are usually placed horizontally, unconformably overlying the Old Terrace sediments. Sometimes, these
even overlap the Old Terrace, and directly overlie the Siwalik and other Formation. These Post-

Siwalik sediments exhibit variable thicknesses. Tube well data shows a gradual increase in their
thickness from west to east. In the western part of the area the Old Terrace is 12m and New Terrace is

mainly of quartzite, phyllite, schist, sandstone

generally lic horizontally,
contain pebble and gravel horizons

36 m thick.

In Lesser HimalayanZonesteeply sloping northern flank of the valley comprising rocks of the
Lcsscrbll im._ulayan Formations, such as quartzite, schist, slates, phyllites, kard sandstone, limestone and
dolomite of the Chandpur, Nagthat, Blaini, Krol and Tal Formations and having secondary porosity
and permeability and are characterised by springs and seepages. Though sedimentary in nature the
rocks have very low intergrainular porosity and are characterized by fissures, fracture and joints. The
"/,-(mcs of lineament, faults and the Main Boundary Thrust show pockets of high secondar orc.)si
!hc groundwater/sub-surface water in this zone occurs largely as disconnected local ybgd' t}'
.iayofnrabl‘y perched aquifers under both confined and unconfined conditions and also i i
Jom:;]ng:, lracturi;g and faulting. Relatively flat areas and gently sloping grounds characteri;ncdzl‘:;]?c:;
weathering, such as hill-tops, ridges, saddles, spurs and bulges of old landslide-debris, ri
and fluvial fans from the recharge area while steeper hill-slopes, 1% or 2™ order str:a:'ls;tr;:r ki

o A Tom . . breaks
zllr:i s:;:[:l; :t, fﬁ::::c: :3?) ?1; :;sc.hargzs. The up;?er portions of the catchment areas are saucelfshaped.
distances. The limestone and dol;:(ijtz jgh?g:ﬁ?sl;;;gwét Vaﬁabilit_}' v, b oy

ion is characterized by cavities and solution

et
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. Ch-““":; ;;\‘::Je:;:izj?nnfh \‘F\\E"ESE and .NW'-SE tre-nditTg Joints. The sand-gravel deposits of fluvial
:mdt;ue ce of nht : e.:saer H“,“ala}a“ Zone lying in the lower reaches of the stream or near the

:I:::'e for: o Slloﬂi:zin;;ﬁlii :;.r:u of fan and. terraces are highly porous and permeable and

_ . ] vater. The soil cover of the study area was found to be mostly

vellowish gre\ with some soils having brownish colour. The texture of the soil in the study area was
found pred(.)mmant]y sandy clay loam in nature. In Synclinal central zoneclassified under piedmont
zone oc_cupled by the Doon gravels, having primary porosity and permeability, is forming the main
aquifer in the area. The groundwater is present in aquifers under unconfined and confined conditions.
The course and gravels underlain by clay beds is the main water bearing strata. The zone is
characterized by high infiltration rate. In Siwalik Zone the water i present under confined conditions
and the water table is relatively deeper. It is between latitudes 29 °58' N and 31°2'N and longitudes 77° 34' E
and 78° I18'E.""! This district consists of six tehsils — Dehradun, Chakrata, Vikasnagar, Kalsi, Tiuni and
Rishikesh — six community development blocks — Vis, Chakrata, Kalsi,Vikasnagar, Sahaspur, Rajpur and
Doiwala — 17 towns and 764 villages. Out of these 746 villages are inhabited; 18 are uninhabited.

10. Monthwise Rainfall

The climate of Dehradun is more temperate and humid than that of the adjoining districts; only
the months of May and June are hot though they are seldom oppressive. The valley enjoy salubrious
climate almost throughout the year. The summer maximum and minimum temperature vary from
36.6°C to minimum range between 23.4% and 5.2°C respectively. The total annual rainfall is about
1800mm of which bulk precipitates in the month of July-August. The district receives an average
annual rain fall of 2073.3 mm. Most of the rainfall is received during the period from June to
September, July and August being the wettest months. The region around Raipur gets the maximum
rainfall, while the southern part receives the least rainfall in the district. About 87% of the annual
rainfall is received during the period June to September. The monthwise rainfall data (in mm) of last
five years of Dehradun district and its departure percentage from average rainfall is summarized

below.

YEAR 2014 2015 2016 2017 2018
R R/F 58.2 27.2 1 41.6 229
%DEP 13 -47 -98 -19 -56
cen R/F 152.9 24 39.6 10.7 16.3
%DEP 210 -51 -20 -78 -67
AR R/F 76.5 159.5 335 36.1 16.6
%DEP 54 220 -33 -28 -67
ADR R/F 334 57.6 10.4 378 344
%DEP 38 138 -57 56 42
— R/F 27 12.6 47.2 81.8 345
%DEP -47 -75 -7 61 -32
IUN R/F 78.1 173.7 182.8 390.5 187.7
%DEP -58 -6 -1 111 1
10t R/F 4843 495 542.9 603.5 654.1
%DEP -29 -28 -21 -12 -4
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aug |[P/F_ | se39] sasa| 303.3| 4601 6224
| %DEP | 3] 55 | -32 -8
sepr |[N/F | 1255| 64| 166| 2645| 269.9
| | %DEp -52 75 -36 2| a4
2 75| -36 —=

ocr |RF_ | 569 182 159 0
%DEP 9 71| 75 -100 -89
R/F ol 3 0 0.1 17

NOV

%DEP ‘100 77 -100 -99 32
DEC R/F 29 12.7 0.9 23.6 35
%DEP a1 -38 -95 15 -83

11. Geology and Mineral Wealth

The synclinal trough shaped Doon Valley bounded by the rocks of the Lesser Himalayan
formations in north and Siwalik in south, forms a part of the sub-mountain region of the Garhwal
Himalaya. Geologically the valley is divided into:

I- Lesser Himalaya: The lesser Himalaya is extended towards the north-eastern part of the valley
to the south eastern part of the valley (Figure 3-3). The oldest formation of the group is the Damta
formation comprising of slate, quartzite and turbidites are predominantly in the eastern part of the
valley. This formation overlaid by Chandpur formation comprising of phyllite, slate and limestone is
well ex- posed in the north eastern and eastern part of the valley in a narrow band. Nagthat formation
overlaid Chandpur formation comprising of Quartzite and slate is well dominated in the eastern part of
the valley. The next formation, Blaini formation is well exposed in the eastern and north eastern part of
the valley in a narrow band in the north eastern part of the valley. The Blaini for- mation is
conformably overlaid by Krol formation comprising of dolomitic limestone, red shale sandstone and
black shale found in the north-eastern part of the valley. The Krol rocks are over- laid by Tal formation
well exposed in the north eastern part of the valley consisting of lower Tal and upper Tal. Upper Tal
consists of white to pink coloured quartzite sandstone whereas the lower Tal consists of quartzites with
sandstone and brown shale. The next formation is the Subathu formation comp

rising of red shale and
lenticular bands of sandstone. But it is not well exposed in the vicinity of the stu

dy area.

2- The Siwalik Group: This group consists predominantly of fluyial
during middleMiocene to late Pliocene period. It is further classifie
Siwalik.

sequences which were deposited
d into Lower, Middle and Upper

The Lower Siwalik is well exposed in the isolated outcrops in the northern part of the valley
comprises of coarse grained sandstone interbeded with mudstone.

The Middle Siwalik group can be distinguished by the presence of course boulder
conglomerates and well exposed in the south eastern to south western part of the valley in a small

patch in tht:: north-eastern part of the valley. At many places in Doon valley (north-eastern part) these
rocks are directly overlaid by Old Doon Gravels,

z{amuﬁwﬂruﬂm Bm
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# The Upper Siwalik group can bC3ZSlinguished by the presence of course boulders

{conglomerates. It conformably lies over the middle Siwalik, and is well exposed at many places in the
south western part of the valley.

3- Doon Gravel: The post Siwalik sediments are Doon Gravels that can be further classified into Older
Doon Gravel, Younger Doon Gravel and Alluvium. Doon Gravels originated due to erosional activity

by the streams, which eroded the Siwalik formation as well as the pre tertiary rocks and brought them
to the synclinal depression.

Older Doon gravel consists of rounded to sub rounded upper Siwalik boulders and angular peb-
bles of quartzites, slates and shale as well as limestone pebbles from the pre tertiary rocks like Nagthat,
Chandpur, Tal and Krol formations. It lies unconformably over the Middle and Upper Siwaliks and at
places directly over Chandpur Phyllites (Bartarya, 1995). It is exposed in the Ra- jpur hill forest in the
northern part of Dehradun city and in Gal ljwari forest area west of the Rajpur forest.

Younger Doon Gravels resting unconformably over the old Doon Gravels are characterised by
very large boulders and braided river deposits. It consists of poorly sorted mixture of clay sand gravels
and large boulders. The major part of the valley is occupied by younger Doon Gravels in the form of
large fans and is known as principal Doon fans. The piedmont zone consisting of younger Doon gravel,
is formed by the merging of a number of fans descending from the Siwalik range.

Alluvium consists of very fine materials like clay and partly sand. In case of a fan, the heavier
and massive material tend to get deposited at the head of fan whereas finer material travel further to the
toe part of the fan and deposited there in form of thick clay beds. Due to this reason clay material is
found in the southern part of the city. At some other places clay is found in between adjacent fans.

Important minerals that found to occur in District Dehradun are limestone, barites, marble,
copper, dolomite, gypsum, lead-zinc, silver, rock phosphate and Minor Mineral like Sand, Bajri and
Boulder in Dehradun. At present in district Dehradun, only riverbed mining activity is going on in
River Yamuna, Tons, Song, Jakhan, Rispna, Assan, Sorna, Nimee, Noon, Bindal, Sudhowala Khala,
Bandal River, Nalota River, Narokhala, Amlaw River, Chandrabhaga River.

11 (a) District wise detail of river or stream and other sand source

Name of River Tehsil Minable Area (in Ha.)
Yamuna Vikasnagar 455.2197
Ganga Rishikesh -
Tons Vikasnagar 110.259
Assan Vikasnagar 370.429
Somna Vikasnagar 79.21
Nimi Vlkasnagar 8.40
Noon Vikasnagar 11.00
Jakhan Rishikesh/Doiwala 231.02
Song Dehradun 903.856
Bindal Dehradun -
Sheetala Vikasnagar 60.983
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Chorkhala .
Sudhowala Khalg \\‘;:l‘::smn_zsar\ 20.00
Gulata W&E&r_— 2.5
————_ashagar -
N;Ifichala Vikasnagar 42.00
Spna Dehradun -
L T 55.51
Raﬁlm;fl‘:va Vikasnagar 37.058
raw Vikasnagar 20.00
Kotmot Vikasnagar 60.00
Kali raw Dehradun 3.288
Baldi Dehradun 69.785

(b) District wise availability of sand or gravel or aggregate resources
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bninage system with description of main rivers

'S. No. ‘ Name of the River Area drained (Sq. Km) % Area drained in
the District
1 Yamuna 13.50 40
2 Tons 1.26 60
3 Assan 5.25 80
4 Sorna 1.56 98
5 Nimi 0.09 45
6 | Noon 0.33 40
7| Jakhan 0.70 20
8 | Song 3.40 15
L9 1 Bindal - >
L 10 | Sheetal Raw 0.75 80
[ 1 | Chorkhala 0.12 90
| 12 | Sudhowala Khala/Darer 0.05 90
| 13 | Gulata 0.1 90
| 14 | Narokhala 0.05 90
| 15 | Rispna - 2
[ 16 | Chandrabhaga 0.90 80
[ 17 Suswa 5.00 55
18 Ganga _ - -
Salient feature of Important Rivers and Streams:
S.No. | Name of the River | Total Length in the | Place of origin | Altitude at Origin
or Stream District (in Km)
1 Yamuna 40 Yamunotri 3162
2 Ganga 18 Gangoti 3200
3 Tons 28 Mussoorie 1963 N
4 Assan 28 Malhan Ran 718
5 Sorna 20 Misras Patti 985
6 Nimi 11 Kharakhet 834
7 Noon 13 Bakrana 1315
8 Jakhan 27 Raithwan gaun 1152
9 Song 39 Tega kalhan 2378
10 Bindal 21 Rajpur 960
11 Sheetal Raw 19 Koti 1160
12 Chorkhala 14 Birsani 830
13 Sudhowala 10 Bidholi 823
Khala/Darer
14 Gulata 7.9 Bidholi 781
15 Narokhala 5 Tauli 698
16 Rispna 23 Tibanalapani 839
17 Chandrabhaga 21 Agrakhal 1361
18 Suswa 34 Mothrowala 578
o
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b — 38 )
Portion of the | Length of area Average Tviédsth Area Mineable mineral
River or Stream | recommended of area | reccommended | potential (in metric
Recommended | for mineral | recommended | for mineral | tonne) (60% of total
for Mineral | concession (in | for mineral | concession  (in | mineral potential)
Concession Km) concession  (in | sq. meter)

o meters)

Yamuna - - 458.6427 4743120
_ Ganga a 2
_ Tons 114.405 811038

__Assan 378.523 3011014
~ Sorna 35.83 343153

. Nimi 8.4 =

Noon 47.128 290000
Jakhan 226.60 1441620
Song 903.856 2730000
Bindal - -
Sheetala 60.983 -
Chorkhala 20.00 -
Sudhowala 2.5 34000
Khala
Gulata - -
Narokhala 42.00 462000
Rispna - -
Chandrabhaga - -
Suswa 55.51 685000
Amlawa 37.058 125070
Ramgarh raw 8.00 88000
Kotmot 90.00 990000
Kali raw 3.288 63500

B Baldi 69.785 384445
Mineral Potential
River Boulder (MT) Bajri (MT) Sand (MT) Total Mineable

Mineral Potential

(MT)
Yamuna - - - 4743120
Ganga |- - = =
Tons - - - 811038
Assan - - - 3011014
Sorna - - - 343153
Nimi - - - -
Noon - - - 290000
Jakhan - % - 1441620
Song . y - 2730000
Bindal - - - -
Sheetala - - = >

v wfrEd g
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387
Chorkhala |- - 8 . -
Sudhowala |- - - 34000

Khala
Gulata - - - 5
Rispna - - 5 462000

Chandrabhaga | - [ - -

Suswa - i - -
Amlawa 685000
Narokhala 125070

Ramgarh raw 88000
Kotmot 990000
Kali raw 63500
| Baldi 384445
Annual Deposition
\ Boulder (MT) Bajri (MT) Sand (MT) Total Mineable Mineral
Potential (MT)

i s - - Total annual Deposition of
Minor Mineral is
approximately or more than
the sum of above
mentioned mineable
potential mineral j.e.

| 16201960 Ton
S. ‘River or | Portion of Length of | Average Area Mineable
No | Stream the river | area width of | recommende mineral
stream recommende | area d for | potential (in
recommen | d for mineral | recommend mineral MT) ( 60%
ded for | concession (in | ed for | concession of total
mineral Km) mineral (in hect.) mineral
concession concession potential)
| (in Km) (in meter)
(1 | Yamuna - - 458.6427 4743120
12 | Ganga - s . -
13 |  Tons - - 114.405 811038
|4 | Assan - - 378.523 3011014
_2__ i]oir;? - - 3;.23 343153
7 | Noon . - 47.128 290000
18 |  Jakhan ' - - 226.60 1441620
19 | Son - - 903.856 2730000
10 Bindal - a % -
|11 | Sheetala " " 60.983 -
Chorkhala - - 20,00 -
Sudhowala 3 - 25 34000
Khala |
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-

14 Gulata = i i T =
15 Narokhala . = 42.00 462000
16 Rispna | ; ” . -]
17 | Chandrabha - . - &

ga e
I8 | Suswa 5551 | 685000
19 Amlawa 37.058 125070

20 | Ramgarh 800 88000

raw B ]

21 Kotmot | 90.00 990000
22 | Kali raw | 3.288 63500
23 | Baldi T 69.785 384445

METHODOLOGY ADOPTED FOR CALCULATION OF MINERAL POTENTIAL

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The
area for removal of the mincral in a river or stream can be decided depending on geo-morphology and

other factors, it can be 50% to 60% of the area of a particular river or stream.

PROCESS OF DEPOSITION OF SEDIMENTS IN THE RIVERS OF THE DISTRICT

The deposition in a river bed is more pronounced during rainy season although the quantum of
deposition varies from stream to stream depending upon numbers of factors such as catchment,
lithology, discharge, river profile and geomorphology of the river course. Where annual deposition
is much more even two to three meters, but it is noticed that during flood season whole of the pit so
excavated is completely filled up and as such the excavated area is replenished with new harvest of
minerals. In order to calculate the mineral deposits in the stream beds, the mineral constituents have
been categorized as clay, silt, sand, bajri and boulder. However during present calculation, the waste
material i,e silt which vary from 10 to 20% in different streams has also been included in the total
production. Further the Survey of India Topo-Sheets are used as base map to know the extent of
river course. The mineral reserves have been calculated only upto 1.50 meter depth although there
are some portions in the river beds such as channel bars, point bars and central islands where the
annual deposition is raising the level of river bed thus causing shifting of the rivers towards banks
resulting in to cutting of banks and at such locations, removal of this material upto the bed level is
essential to control the river flow in its central part to check the bank cutting. While calculating the
mineral potentials, the mineral deposits lying in the sub-tributaries of that particular stream/river has

not been taken into consideration. Since these mineral deposits are adding annually to the main
river, the mineral deposits will be much more.

GENERAL RECOMMENDATIONS/CONCLUSIONS

During the preparation of the present report prominent rivers/ streams has been studied in
detail, as the rest of the streams/rivers either have very insignificant annual replenishment/
approachability problem or are very narrow at most of the places and as such are not fit for grant of
mineral concession for mineral based industries, however it is also important to mention here that
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because of the regular demand of sand, §u§e9and bajri for the developmental activmes. in the
respective areas, such streams are prone to illegal mining, It is suggested that the auctions .Of
quarries be done regularly to meet out the local demand subject to the approval from the- joint
Inspection Committee as per Uttarakhand Minor Mineral Concession Rule, 2001. These mineral
concessions shall also reduce demand load and will be helpful to minimize illegal extraction of
minerals, failure of which may result in to illegal mining at odd hours and shall be Mph@d and
more detrimental to the Jocal ecology. Irrespective of it following geo-scientific considerations are
also suggested to be taken into account during the river bed mining in a particular area:

I Abandoned stream channels or terrace and inactive floodplains may be preferred rather than
active channels and their deltas and floodplains.

2. Stream should not be diverted to form inactive channel. _

3. Mining below subterranean water level should be avoided as a safeguard against
environmental contamination and over exploitation of resources.

4. Large rivers and streams whose periodic sediment replenishment capacities are larger, may be
preferred than smaller rivers.

5. Segments of braided river system should be used preferably falling within the lateral
migration area of the river regime that enhances the feasibility of sediment replenishment.

6. Mining at the concave side of the river channel should be avoided to prevent bank erosion.
Similarly meandering segment of a river should be selected for mining in such a way as to
avoid natural eroding banks and to promote mining on naturally building (aggrading) meander
components,

7. Continued riverbed material mining in a given segment of the river will induce seasonal
scouring and intensify the erosion activity within the channel. This will have an adverse effect
not only within the mining area but also both in upstream and downstream of the river course.
Hazardous effects of such scouring and enhanced erosion dye to riverbed mining should be
evaluated periodically and avoided for sustainable mining activities,

8. Mining area should be demarcated on the ground with Pucca pillars so as to avoid illegal

clearance and judgments of various Courts must be strictly complied with.
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ANNEXURE 3

MANU/SC/1045/2021

Equivalent/Neutral Citation: 2021(11)ADJ385, 2021(6)BLJ249, 2022(12)FLT204, 2022 (1) Him. LR. 246, 2021 INSC 713, 2022(1)J.L.J.R.217,
2022(1)PLIR171, 2021(13)SCALE379, (2022)2SCC348, [2021]7SCR351

IN THE SUPREME COURT OF INDIA
Civil Appeal Nos. 3661-3662 of 2020
Decided On: 10.11.2021
The State of Bihar and Ors. Vs. Pawan Kumar and Ors.

Hon'ble Judges/Coram:
L. Nageswara Rao, Sanjiv Khanna and B.R. Gavai, J]J.

Counsels:

For Appearing Parties: Atmaram N.S. Nadkarnj ASG, Rishi K. Awasthj Adv., Azmat H.
Amanullah, AOR, Piyush Vatsa, Prashant Kumar, Tirupati Gaurav S., Advs., Rajiv Shankar
Dvivedi, AOR, Vanshdeep Dalmia, AOR, Suchakshu Jain, Adv., Aishwarya Bhatj ASG,
Rajeev K. Ranjan, Archana Pathak Dave Bimal Roy Jad, Suhasini Sen, Advs., Gurmeet
Singh Makker, AOR, Arvind Kumar, Adv., Aditya Singh, AOR, Shubham Singh, Adv.,
Dharmendra Kumar Sinha AOR, Savita Singh, AOR, Rohit Kumar Singh, AOR, Rajat
Mittal, AOR, Siddhant Buxy, AOR, Pinaki Misra, Sr. Adv., Pankaj Bhagat AOR, Kripa
Shankar Prasad, Ritu Rajkumari, Adv., Aakash Sirohj AOR, Ansar Ahmad Chaudhary,
AOR, Sumit Kumar Sharma, Shehla Chaudhary, Anas Chaudhary, Advs., Rita Jha, AOR,
Nishtha Kumar, AOR, Ankit Kumar Lal AOR, Anand Varma, AOR and Santosh Mishra,
Adv.

ORDER

1. The present appeals challenge the judgment and order dated 14th October 2020,
passed by the National Green Tribunal, Principal Bench, New Delhi (hereinafter referred
to as "the Tribunal™) in O.A. No. 40/2020/EZ with O.A. No. 57/2020/EZ, thereby issuing
the following directions:

(i) Having regard to the findings at (a), (b) and (c) above, we direct the State
to undertake further exercise for preparation of a fresh DSR for the Banka
district.

(ii) As the DEIAA is not functioning as a consequence of the decision of the
Tribunal in Satendra Pandey (supra), the DSR shall be prepared through a
consultant(s) accredited by the National Accreditation Board of Education and
Training/Quality Control Council of India in terms of O.M. of MoEF & CC dated
16.03.2010.

(iii) The DSR so prepared shall be submitted to the District Magistrate who shall
verify the DSR only in respect of the relevant facts pertaining to the physical
and geographical features of the district which shall be distinct from the
scientific findings based on the parameters prescribed in the SSMMG- 2016.
After such verification, the District Magistrate shall forward the DSR for
examination and evaluation by the State Expert Appraisal Committee (SEAC)
having regarding to the fact that the SEIAA comprises of technical/scientific
experts. The SEAC after appraisal of the report shall forward it to the SEIAA for
consideration and approval if it meets all scientific/technical requirements.
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(iv) While preparing the DSR, the MoEF & CC Accredited Agency/Consultant
shall scrupulously follow the procedure and the parameters laid down under the
SSMMG-2016 and EMGSM-2020 read in sync with each other.

2. The Appellant-State of Bihar has assailed the said judgment and order dated 14th
October 2020, on various grounds.

3. Shri Atmaram Nadkarni, learned Senior Counsel appearing on behalf of the State of
Bihar submitted that the Tribunal has grossly erred in holding that unless the State
Expert Appraisal Committee (hereinafter referred to as "SEAC") and the State
Environment Impact Assessment Authority (hereinafter referred to as "SEIAA") grants
approval to the District Survey Report (hereinafter referred to as "DSR") for the purpose
of mining of sand, the same cannot be carried out. He submitted that the Tribunal has
further held that the very invitation of the tenders without preparing the DSR in
accordance with the judgment of the Tribunal in the case of Satendra Pandey v. Ministry

of Environment, Forest and Climate Change and Anr.l could not have been done. He
submitted that after the tenders are invited in accordance with the DSR prepared by the
District Level Committee, the successful bidder will be required to prepare a mining
plan and unless such a mining plan is approved by SEAC and SEIAA, the Environmental
Clearance would not be granted and in turn, mining activities cannot be carried out. He
submitted that the finding of the Tribunal is like putting the cart before the horse. He
further submitted that the Tribunal has also grossly erred in holding that the DSRs
prepared by the State were without following the requisite procedure and without
considering the relevant factors. He submitted that not only the procedure as prescribed
under the relevant Rules and Regulations was complied with, but the voluminous
material in support of the same was also placed on record before the Tribunal. He
submitted that the Tribunal has not taken into consideration the said material. He
therefore submitted that the judgment and order passed by the Tribunal dated 14th
October 2020, needs to be set aside and the State needs to be permitted to finalize the
tenders received by it.

4. Shri Nadkarni further submitted that on account of the orders passed by the Tribunal,
the old lessees are continuing with the mining activities by paying a meagre amount to
the State Government. He therefore submitted that on account of this, a huge loss
would be caused to the public exchequer. In the alternative, he submitted that the
State, at least, needs to be permitted to undertake mining activities through Bihar State
Mining Corporation until the DSRs are finalized in accordance with the judgment of the
Tribunal.

5. Shri P.S. Patwalia, learned Senior Counsel appearing on behalf of the original
applicant vehemently opposed the appeals. He submitted that the Tribunal has rightly
held that the DSRs are not prepared in accordance with the relevant Rules as well as
policy guidelines. He submitted that it is apparently clear that the State has taken into
consideration only financial enrichment without considering the environmental aspects.

6. Though, we have heard the learned Counsel for both the parties at length on merits,
we find that it will be appropriate that the appeals are kept pending for further
consideration and till then, certain interim orders are passed.

7. It cannot be in dispute that though the developmental activities are not stalled, the
environmental issues are also required to be addressed. A balanced approach of
sustainable development ensuring environmental safeguards, needs to be resorted to. At
the same time, it also cannot be ignored that when legal mining is banned, it gives rise
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to mushroom growth of illegal mining, resulting into clashes between sand mafias,
criminalization and at times, loss of human lives. It also cannot be disputed that sand is
required for construction of public infrastructural projects as well as public and private
construction activities. A total ban on legal mining, apart from giving rise to illegal
mining, also causes huge loss to the public exchequer.

8. Taking into consideration these aspects of the matter, we propose to issue certain
interim directions.

9. The Tribunal, in the case of Satendra Pandey (supra), has found that the notification
dated 15th January 2016, which provided Environmental Clearance to be given by the
District Environment Impact Assessment Authority (hereinafter referred to as the
"DEIAA") was not in consonance with the judgment of this Court in the case of Deepak
Kumar v. State of Haryana and Ors. MANU/SC/0169/2012 : (2012) 4 SCC 629. The
Tribunal therefore in Satendra Pandey (supra), had directed Ministry of Environment,
Forest and Climate Change (hereinafter referred to as "MoEF and CC) to take steps to
revise the procedure laid down in the notification dated 15th January 2016. It is to be
noted that MoEF and CC, in accordance with the directions of the Tribunal, had issued
Enforcement and Monitoring Guidelines for Sand Mining (hereinafter to referred to as
"the 2020 guidelines") in the month of January 2020. Chapter 4 of the 2020 guidelines
deals with identification of possible sand mining sources and preparation of DSR. It will
be relevant to refer to Clause 4.1.1 (a), (o) and (p) of the 2020 guidelines:

4.1 Identification of possible sand mining sources and preparation of District
Survey Report (DSR)

4.1.1 Preparation of District Survey Report.

a) District Survey Report for sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter of Intent (Loi) by
Mining department or department dealing the mining activity in
respective states.

o) Potential site for mining having its impact on the forest, protected
area, habitation, bridges etc, shall be avoided. For this, a sub-
divisional committee may be formed which after the site visit shall
decide its suitability for mining. The list of mining lease after the
recommendation of the Committee needs to be defined in the following
format given in as Annexure-II. The Sub-Divisional Committee after the
site visit shall make a recommendation on the site for its suitability of
mining and also records the reason for selecting the mining lease in the
Patta land. The details regarding cluster and contiguous cluster needs
to be provided as in Annexure-III. The details of the transportation
need to e provided as in Annexure IV.

p) Public consultation-The Comments of the various stakeholders may
be sought on the list of mining lease to be auctioned. The State
Government shall give an advertisement in the local and national
newspaper for seeking comments of the general public on the list of
mining' lease included in the DSR. The DSR should be placed in the
public domain for at least one month from the date of publication of
the advertisement for obtaining comments of the general public. The
comments so received shall be placed before the sub-divisional
committee for active consideration. The final list of sand mining areas
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[leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-Sand Plants (alternate source
of sand)] after the public hearing needs to be defined in the final DSR
in the format as per Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in Annexure-VI. The details of
the transportation need to be provided in Annexure-VII.

10. It could thus be seen that in accordance with the 2020 guidelines, the DSR is
required to be prepared before the auction/e-auction/grant of mining lease by Mining
Department or Department dealing with mining activity in the respective States. It is
further provided that the potential site for mining having its impact on the forest,
protected area, habitation and bridges should be avoided. For this, a sub-divisional
committee is required to be formed which, after the site visit, is required to decide
regarding the suitability of the sites for mining. The sub-divisional committee is further
required to record its reasons for selecting the mining lease in the patta land. Various
details are required to be given in the annexures appended to the said policy.

11. It is further to be noted that Appendix-X of the notification dated 15th January
2016, issued by MoEF and CC also provides for composition of the sub-divisional
committee:

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers
from Irrigation department, State Pollution Control Board or Committee, Forest
department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on
suitability of site for mining or prohibition thereof.

12. It is to be noted that with the advent of modern technology, various technological
gadgets like Drones and satellite imaging etc. can be used for identification of the
potential sites and preparation of the DSR and also to check misuse and unauthorized
mining.

13. We further find that when the 2020 guidelines as well as the notification issued by
MoEF and CC of 2016 itself provide for constitution of sub-divisional committees
comprising of the officers of the State Government from various Departments for
identification of the potential sites for mining, there would be no necessity of the DSRs
being prepared through private consultants as directed by the Tribunal in the impugned

order. The sub-divisional committee consists of various officers from Revenue

Department, Irrigation Department, State Pollution Control Board, Forest Department
and Geology Mining Department of the State Government. They are better equipped to
visit the sites and prepare the draft DSR for the concerned district. Apart from that,
preparation of DSR through private consultants would also unnecessarily burden the
public exchequer. We are therefore of the view that the direction in that regard issued

by the Tribunal requires to be modified. We are further of the considered view that until

the DSRs are finalized and granted approval by SEAC and SEIAA, it is appropriate thal
certain necessary arrangements are permitted so that the State can continue with legal

mining activities. This apart from preventing illegal mining activities, would also ensure
that the public exchequer is not deprived of its share in legalized mining.

14. We therefore find it appropriate to substitute the directions issued by the Tribunal
vide judgment and order dated 14th October 2020, with the following directions:

(i) The exercise of preparation of DSR for the purpose of mining in the State of
Bihar in all the districts shall be undertaken afresh. The draft DSRs shall be
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prepared by the sub-divisional committees consisting of the Sub-Divisional
Magistrate, Officers from Irrigation Department, State Pollution Control Board
or Committee, Forest Department, Geological or mining officer. The same shall
be prepared by undertaking site visits and also by using modern technology.
The said draft DSRs shall be prepared within aperiod of 6 weeks from the date
of this order. After the draft DSRs are prepared, the District Magistrate of the
concerned District shall forward the same for examination and evaluation by the
SEAC. The same shall be examined by the SEAC within a period of 6 weeks and
its report shall be forwarded to the SEIAA within the aforesaid period of 6
weeks from the receipt of it. The SEIAA will thereafter consider the grant of
approval to such DSRs within a period of 6 weeks from the receipt thereon;

(ii) Needless to state that while preparing DSRs and the appraisal thereof by
SEAC and SEIAA, it should be ensured that a strict adherence to the procedure
and parameters laid down in the policy of January 2020 should be followed;

(iii) Until further orders, we permit the State Government to carry on mining
activities through Bihar State Mining Corporation for which it may employ the
services of the contractors. However, while doing so, the State Government
shall ensure that all environmental concerns are taken care of and no damage is
caused to the environment.

15. List the matter after 20 weeks.

10.A. No. 186 of 2016 (M.A. No. 350/2016)

© Manupatra Information Solutions Pvt. Ltd.
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ANNEXURE 4
Item No. 10 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 188/2023
(IA No. 386/2024, IA No. 92/2023, IA No
91/2023, IA No. 76/2023)
Gaurav Kumar Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of completion of hearing and reserving of order: 20.08.2024
Date of Pronouncement of order: 02.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma & Mr. Kanchan Kumar, Advs. for Applicant

Respondent:  Mr. Pinaki Misra, Senior Advocate with Mr. Ankit Verma, Adv.
for the State of Uttar Pradesh
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Ms. Richa Kapoor & Ms. Atika Singh, Advs. for MoEF & CC
Mr. Vanshdeep Dalmia, Mr. Shubham Karnwal & Ms. Anisha Jain, Advs.
forR-6to 17

ORDER

1. In this Original Application, applicant has challenged the auction
notice dated 13.02.2023 for auction of various sites identified for river
bed sand mining in District Saharanpur, Uttar Pradesh on the ground
that the District Survey Report (DSR) for District Saharanpur was
prepared in the year 2017 which was valid for five years and has lapsed
in 2022. Thereafter, no fresh DSR was prepared and without there being
any final DSR, the impugned auction notices have been issued which
cannot be sustained. The applicant has also challenged the draft DSR,
Saharanpur dated 13.01.2023 on various grounds of procedural

irregularity.
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2. The Tribunal by order dated 13.03.2023 had constituted a joint
Committee with a direction to the Committee to visit the site, collect
relevant information and submit a factual report before the Tribunal. The
joint Committee had submitted the report dated 10.07.2023 disclosing
that all the proposed sites under challenge were auctioned for River Bed
Mining (RBM). 11 sites are located on river Yamuna and remaining sites
are located on Perennial River. It discloses that LOIs were issued in
respect of the 14 sites. It was further found by the joint Committee that
the mining activity cannot be started till necessary approval from all
concerned Department such as Environmental Clearance, NOC from

Ground Water Department, CTE, CTO from SPCB etc. is obtained.

3. The Tribunal had considered the report of the joint Committee on
06.11.2023 and had noted that the report did not disclose if the fresh

DSR was prepared by SEIAA, UP.

4. The Tribunal on 08.11.2023 had found that LOIs were issued to 12
intending lease holders in May and August, 2023. Accordingly, these 12
intending lease holders were impleaded and applicant was directed to
serve them. The Tribunal by interim order dated 08.11.2023 had also
directed that ECs will not be issued to the newly added respondents by

the competent authority without the leave of the Tribunal.

5. The order of the Tribunal dated 08.11.2023 was subject matter of
challenge before the Hon’ble Supreme Court in Civil Appeal No.
4611/2024. The said Civil Appeal was disposed of by Hon’ble Supreme
Court vide order dated 01.04.2024 noting that the Appellant’s therein
(M/s Doon Mines and Minerals and Ors.) had moved the Tribunal for

clarification of the order dated 08.11.2023. While disposing of the Civil
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Appeal, Hon’ble Supreme Court had required the Tribunal to take up the

application for clarification expeditiously.

6. The Tribunal by order dated 25.04.2024 had disposed of the
modification/clarification application by clarifying that it was implicit in
the order dated 08.11.2023 that the proceedings for grant of EC can

continue in the meanwhile.

7. The Tribunal on 07.05.2024 took note of the fact that the fresh
DSR for District Saharanpur was considered and approved in the joint
Committee meeting of SEAC-1 and SEAC-2 on 03.05.2024 and forwarded
to SEIAA for approval and the meeting of SEIAA was fixed for 03.05.2024.
Thus, the undisputed position before the Tribunal was that the impugned
auction notice was issued before approval of the DSR Saharanpur by
SEAC and SEIAA. Hence, the Tribunal by order dated 07.05.2024 had
modified the earlier interim order and restrained the official respondents
from taking any further action in furtherance to the impugned auction
notice dated 13.02.2023 in favour of any of the respondent-Project

Proponents.

8. The UPPCB on 07.11.2023 had filed certain documents
unsupported by any application or reply. The applicant had filed
objection to the report of the joint Committee. MOEF&CC has also filed
the response placing on record the relevant notifications and orders. The
Project Proponent-M/s Doon Mines and Minerals and the other Project
proponents- respondent nos. 6 to 17 have also filed their replies placing

on record their stand and opposing the prayer made in the OA.

9. A separate reply has been filed by respondent no. 3, SEIAA (UP)

reiterating the legal position that DSR for sand mining shall be prepared
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before auction/e-auction/granting mining lease/LOI by the Mining

Department.

10. With consent, we have heard Learned Counsel for all the parties at

length.

11. The undisputed factual position on record is that the DSR for
District Saharanpur was prepared in the year 2017 which has been
placed on record as Annexure-A to the OA. This DSR was valid for a
period of five years and it has lapsed in the year 2022. Fresh DSR for
District Saharanpur was not prepared and finalized immediately after
lapse of earlier DSR in 2022. A draft DSR for District Saharanpur was
prepared on 13.01.2023. The draft DSR was approved in the joint
meeting of SEAC-1 and SEAC-2 on 03.05.2024 and it was sent for
approval to SEIAA. During the course of hearing, we have been informed
that SEIAA has approved the DSR in its 814th Meeting dated 24.05.2024.
Meaning thereby, undisputedly, no final DSR with due approval of SEAC
and SEIAA was available when the impugned auction notice dated
13.02.2023 was issued. At that stage, only the draft DSR of District
Saharanpur dated 13.01.2023 was issued which was yet to be considered

and approved by SEAC and SEIAA and finalized by SEIAA.

12. In the aforesaid undisputed factual background, the question
which arise for consideration is if impugned auction notice dated
13.02.2023 could be issued by the District Magistrate, Saharanpur for
auctioning the sand mines in question without there being any final DSR

for the District Saharanpur.

13. It is not in dispute that the DSR is mandatorily required for the

purpose of sand mining in a District. MOEF&CC has issued “Enforcement
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and Monitoring Guidelines for Sand Mining, 2020” which in clear terms

provides that:

“Considering the importance of district survey report, the Ministry of
Environment Forest and climate change, after consultation with
experts dealing with mining-related matters, formulated the following
guidelines for the preparation of comprehensive District Survey
Report for sand mining.

a) District Survey Report for sand mining shall be prepared
before the auction/e-auction/grant of the mining
lease/Letter of Intent (Lol) by Mining department or
department dealing the mining activity in respective
states.”

14. MOoEF&CC exercising the powers conferred by Section 3 (2) (v) (i) of
the Environment (Protection) Act, 1986 had issued the Notification dated
15.01.2016 amending earlier Notification dated 14.09.2006 providing for
the procedure for the preparation of the DSR and making it clear that —
“The District Survey Report shall form the basis for application for

environmental clearance, preparation of reports and appraisal of

projects. The report shall be updated once every five years.”

15. Hon’ble Supreme Court while considering the issue of preparation
of DSR for District Banka in Ciwil Appeal No. 3661-3662/2020 in the
matter of State of Bihar & Ors. vs. Pawan Kumar and Ors. by order dated
10.11.2021 had taken note of the Sand Mining Guidelines, 2020 and held

as under:-

“10. It could thus be seen that in accordance with the 2020
guidelines, the DSR is required to be prepared before the
auction/e-auction/grant of mining lease by Mining Department
or Department dealing with mining activity in the respective
States. It is further provided that the potential site for mining having
its impact on the forest, protected area, habitation and bridges
should be avoided. For this, a sub-divisional committee is required to
be formed which, after the site visit, is required to decide regarding
the suitability of the sites for mining. The sub-divisional committee is
further required to record its reasons for selecting the mining lease in
the patta land. Various details are required to be given in the
annexures appended to the said policy.”
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16. In the matter of Pawan Kumar (Supra), the Hon’ble Supreme Court
had directed preparation of the fresh DSR in all the District of Bihar for
the purpose of mining and had also directed appraisal of SEAC and

SEIAA while preparing the DSR by holding as under:-

“(ii) Needless to state that while preparing DSRs and the appraisal
thereof by SEAC and SEJAA, it should be ensured that a strict
adherence to the procedure and parameters laid down in the policy
of January 2020 should be followed;”

17. Hence, in view of the Sand Mining Guidelines, 2020 and the
judgment of the Hon’ble Supreme Court in the matter of Pawan Kumar
(Supra), it is clear that before finalizing the DSR, appraisal of SEAC and
SEIAA is necessary and the procedure and parameters prescribed in the
policy of 2020 is required to be strictly adhered to and that the DSR in
accordance with Sand Mining Guidelines, 2020 is necessary before
auctioning/e-auctioning/granting mining lease by the Mining

Department.

18. The Tribunal had also considered this issue in the matter of Dinesh
Kumar vs. Mining Officer, Seoni & Ors. in O.A. No. 41/2022 (CZ) decided
on 13.09.2022 wherein the Tribunal after taking note of the Sand Mining

Guidelines, 2020 had held as under:-

“20. State of Madhya Pradesh in its rules named Madhya Pradesh
Sand (Mining, Transportation, Storage and Trading) Rules, 2019 has
provided the procedure for procurement of mining leases in State
with the statutory permissions in accordance with the environmental
rules as contained in Chapter-6 Section 12 which has been quoted
above. In addition to above, the MoEF & CC, in supplement and
addition to the Sustainable Sand Mining Management Guidelines,
2016 issued the Sustainable Sand Mining Management Guidelines,
2020 giving importance to the DSR and monitoring mechanism. The
guidelines issued in 2020 in point no.4.1.1 (A) requires that DSR for
sand mining shall be prepared before the auction/e-auction/ grant of
the mining lease/ Letter of Intent (LOI) by Mining Department or
department dealing in the mining activity in the respective state. The
DSR is to be prepared in such a way that it not only identified the
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mineral bearing area but also define the mining and no mining zones
considering various environmental and social factors. The State
Government shall issue Letter of Intent as per procedure laid down
in there Mine and Mineral Concession Rules with due consideration
of final DSR and that all districts have been required to prepare a
comprehensive mining plan as per the provisions of District Survey
Report and these report shall be put on the website of district
administration. No mining shall be allowed in the area which had
not been identified in the comprehensive mining plan of the district.”
19. Hence, we find that in view of Sand Mining Guidelines of 2020 and
the judgment of the Hon’ble Supreme Court in the case of Pawan Kumar
(Supra) the auction of the sand mines cannot be done in the absence of

the valid DSR, therefore, an auction notice issued without there being a

valid DSR is bad in law and cannot be sustained.

20. A plea has been raised by the Counsel for the respondent that the
auction notice was issued on the basis of the draft DSR which has
subsequently been approved by SEAC and SEIAA, therefore, such auction
notice should be upheld. In the present case undisputedly on the date of
issuance of the auction notice, there was no valid DSR. Only draft DSR
was existing which was not approved by SEAC or SEIAA when the
auction notice was issued. SEAC and SEIAA are required to duly consider
the draft DSR and they can appropriately modify it to ensure that it is in
line with the Environmental requirements and it does not result in
damage to environment, or river ecology by permitting improper sand
mining. Therefore, merely on the basis of the draft DSR, before its
approval by the SEAC and SEIAA, the District Authorities cannot be

permitted to auction the sand mines.

21. A plea has also been raised that respondent-Project Proponent may
be allowed to do the sand mining on the basis of the LOI issued to them
to ensure regular supply of sand in the market. A similar situation had

arisen before the Hon’ble Supreme Court in the matter of Pawan Kumar
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(Supra) wherein Hon’ble Supreme Court in order to mitigate the difficulty
had permitted the State Government to carry on the mining activity
through the State Mining Corporation by directing as under:-

“(iit) Until further orders, we permit the State Government to carry
on mining activities through Bihar State Mining Corporation for
which it may employ the services of the contractors. However,
while doing so, the State Government shall ensure that all

environmental concerns are taken care of and no damage is
caused to the environment.”

22. Somewhat, similar situation prevails in the present case also.

23. At this stage, it is worth noting that another OA No. 98/2024, Vivek
Pandey vs. Ministry of Environment Forest and Climate Change through its
Secretary relating to District Pilibhit of UP involving the same issue was
connected with this OA and when the legal position in respect of
unsustainability of the auction notice before finalization of the DSR was
brought on record, the District Magistrate, Pilibhit had withdrawn the
auction notice and taken the stand before the Tribunal that fresh auction
notice will be issued after preparation of DSR and its approval. Therefore,
on 07.05.2024, that OA was disposed of recording the stand of the
District Magistrate, Pilibhit but in this OA, adjournment was sought by
taking the technical plea seeking opportunity to file the reply and this OA

remained pending.

24. We also take note of the fact that the fresh DSR has been titled as
“Updated District Survey Report(DSR)- Saharanpur (River Bed Mining)-
Year 2022” which is a misleading title because after the expiry of the DSR
of 2017, the draft DSR was published on 13.01.2023 and the said draft
DSR has been approved by SEIAA on 24.05.2024. Therefore, there was no
continuity between old expired DSR and new subsequent DSR. Thus, it

appears that to artificially fill in the gap, when no DSR for District
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Saharanpur was existing after expiry of the earlier DSR in 2022, the

misleading title to the fresh DSR has been given. Hence, respondents are

expected to correct the title of new DSR-Saharanpur.

25. In view of the above analysis, we hold as under:-

(i)

(i)

The e-auction notice dated 13.02.2023 and the consequential
action of issuance of LOI etc. in pursuance thereto is bad in
law having been issued without there being any valid and
final DSR for the District. Hence, the e-action notice dated
13.02.2023 and the consequential action is set aside. The
concerned District Magistrate is permitted to take fresh steps
for e-auction of the sand mining based upon the final DSR as

approved by SEIAA.

Since, it is a monsoon season at present, therefore, normally
no sand mining activity is carried out in this season.
However, if the sand mining season starts before the
finalization of the fresh auction, to maintain continuous
supply of sand, the State of UP through its agency such as
UP State Mining Corporation is permitted to carry out the
sand mining activity in the sites concerned. For this purpose,
it may employ the services of the contractor by ensuring that
all environmental concerns are taken care of and no damage

is caused to the environment.

(iii). The applicant has also challenged the draft DSR dated

13.01.2023 but in the meanwhile, the final DSR has been
approved by SEIAA on 24.05.2024, therefore, challenge to

the draft DSR does not survive. It will be open to the
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applicant to challenge the final DSR for Saharanpur in

accordance with law, if he so desires.
26. The OA is accordingly dismissed.

27. All pending IAs will stand disposed of accordingly. I[.A. No.
386/2024 filed by District Magistrate, Saharanpur seeking modification
of the order dated 07.05.2024 also does not survive which is accordingly

rejected.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

September 02, 2024

Original Application No. 188/2023

(IA No. 386/2024, IA No. 92/2023, IA No
91/2023, IA No. 76/2023)

SN
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Letter No.@"go\ ISEIAA Dated- t2_March, 2021

Minutes of the 32! Meeting of SEIAA held on 23" -24"February, 2021

The meeting was chaired by Dr S.S. Negi Chairman SEIAA Uttarakhand and was
attended by the following:

(i) ShriSushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand.
(i) ShriShailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 16 proposals (B1 & B2) and 13 other proposals under miscellaneous items are
under consideration for grant of EC. Most of these proposals pertains to capacity expansion of
industrial units, soapstone mining and establishment/expansion of hotel projects. The MS
enlisted the points for soapstone mining project based on which project proponent should focus
during the presentation/deliberation. These points include no of experimental/lexplorable pits,
issues raised during public hearing & addressing those issues in EMP, nearest water source
from mining site & impact of mining on its discharge, landslide vulnerability of these area, site of
plantation, welfare activity for the labour, arrangement of fuel wood, conservation plan for
endangered species, CER etc. Similarly in the housing/hotel project proposals the paints
earmarked for presentation/deliberation include water reusefrecycle mechanism, rooftop
rainwater harvesting, extent of use of solar energy, air conditioning & cooling system adopted,
disposal of excavated earth, water requirement sources, parking facilities designed, food waste
disposal etc. In the capacity expansion of industrial unit proposals, the proponent were asked to
focus on the issues of hazardous waste management, compliance of safely guidelines, use of
non-conventional energy resources, green belt development etc. during the presentation. After
detailed discussion and deliberation on each of the proposal as per agenda item, decision taken

by the Authority is as under -

1) Environmental Clearance for Manufacturing of Pharmaceutical Formulations at F-60
UPSIDC Industrial area Selaqui, Mauza Central Hope Town Doon, Selaqui, Dehradun by

M/s Niharith Pharma Pvt.Ltd.

The Authority observed that the proposed manufacturing unit is to be set up in leased
land 800 Sq.mt. It has existing building which was under use by some industrial unit
earlier. The PP should submit the EC compliance status of the earlier industrial unit on
above said land. The PP should also submit the compliance status of previous CTE and
CTO (granted by PCB). Further Layout plan including use of existing buildings, revised
cost of EMP, details of CER, MoU with TSDF for handling hazardous waste, onsite
emergency plan and detailed plan for use of 1/5" energy requirement from solar power
shall be should be submitted. The authority decided to reconsider the proposal after

submission of above documents.
/Lﬂ/ 1



?2)

3)

4)

5)

6)

Envirenmental Cloarance for Prn;4@§uﬂ Beor Formentation Unit of Capacity 5.0
KLPD at Khata No 308, Khosra No1719, Mauja- Central hope town, Pargana,
Pachwadun, Tehsll- Vikas Nagar, District- Dehradun by M/s Gopher Ventures Put. Lid,

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmant Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — muck disposal plan, revised waste water and
waste material treatment plan, revised Form-1 showing storage of raw matarial and other
essential requiremont such as permission of borewell, detalled plan for use of 1/5"
energy requirement from solar power, CER, revisad EMP and green belt development

plan.

Environmental Clearance for Proposed enhancement of production Capacity of PET
Chips from 57600.00 MT/Annum 1o 69600.00 MT/Annum through modification and
modernization at Plot No. 227 & 228, Bannakhera Road, Vikrampur, Tehsil- Bazpur,
District- Udham Singh Nagar by M/s Polyplex Corporalion Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — compliance status of CTO & CTE of existing
production unit, TSDF MoU for handling hazardous waste, revised green belt plan,
revised EMP cost, detailed plan for use of 1/5" energy requirement from solar power,
onsite emergency plan and programme for skill development upgradation for the local
people

Environmental Clearance for Proposed expansion of Acrylic Polymers Emulsion,
Polymers of VinylAcetate, Vinyl Copolymers, Constructions Chemical & addition of
solvent based adhesive at Plot no. 29 a & b, KIE Industrial Estate, Mundiyaki, Tehslil-
Roorkee, District- Haridwar by M/s Jesons Industries Limited (Unit V).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — compliance status of CTO & CTE of existing
production unit, TSDF MoU for handling hazardous waste, revised green belt plan,
revised EMP cost, detailed plan for use of 1/5" energy requirement from solar power and
onsite emergency plan

Environmental Clearance for Extraction of Sand, Bajri, Boulder at Khasara No. 99,
Village- Sarcda, Distt- Pauri Garhwal by Shri Birendra Singh Bisht S/o Shri Trilok Singh

Bisht,(Area- 0.660Ha.)

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by itandsubject to
submission of additional documents ~ revised project cost, original ecological sensitivity
certificate, original cluster certificate and NOC from fisheries department regarding the
project area being more than 100 mt from the site of breeding of fish.

Environmental Clearance for Extraction of Sand, Bajri, Boulder at Khasara No. 1921
Village- Srikot Ganganali, Distt- Pauri Garhwal by Shri Rajendra Singh Bisht S/o Shri
Uday Singh Bisht, (Area- Area- 1.0 Ha.).

The Authority observed that the project proponent has been granted EC earlier in other
sites around same location as the present proposed mining project. Hance PP should
submit the fresh compliance report of the previous EC granted by this Authority. It should
also submit the compliance status of CTE and CTO (granted by PCB). Further it should
submit revised project cost, original ecological sensitivity certificate, original cluster
certificate and NOC from fisheries department regarding the project area being more
than 100 mt from the site of breeding of fish. The Authority decided to consider the
proposal after submission of the above documents.

- :
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7) Environmental Clearance for Proﬁzolel Project at Khasra No. 20 Mi Mauza, 113
Chakdanda Lakhond, Dehradun by M/s Continental.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — signed application by company official with
designation, revised green belt plan, original eco sensitivity certificate, revised solid
waste generahon & disposal plan. muck disposal plan, CER utilization plan and also plan

for utilizing 1/5™ power requirement from solar power.

8) Environmental Clearance for Proposed manufacturing of Pharmaceutical Formulations of
dry and liquid injection at E -25 Village- UPSIDC Industrial Estate, Selaqui, Tehsil - Vikas

Nagar, Dist- Dehradun by M/s HFA Formulations.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — muck disposal plan, storage of hazardous & toxic
raw material plan, TSDF MoU for handling hazardous waste, revised green belt plan,
revised EMP cost, detailed plan for use of 1/5" energy requirement from solar power and

onsite emergency plan

9) Environmental Clearance for proposed expansion of Shoe component in the existing
complex at Khasra No. 3844, Lal Tapper Industrial Area, Tehsil Rishikesh, District

Dehradun by M/s Fabsol

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — compliance status of CTO & CTE of existing
production unit, TSDF MoU for handling hazardous waste, revised green beli plan,
revised EMP cost, detailed CER expenditure plan, detailed plan for use of 1/5™ energy
requirement from solar power and onsite emergency plan

10) Environmental Clearance forProposed API BulkDrugs& Intermediates Manufacturing Unit
atKhasra No. 652 Kha, Village — Lodiwala Grant Pargana& Tehsil Bhagwanpur, Dist—
Haridwar by M/s Marush Overseas Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — muck disposal plan, storage of hazardous & toxic
raw material plan, TSDF MoU for handling hazardous waste, revised green belt plan,
revised EMP cost including cost of raised ETP, detailed CER plan, detailed plan for use
of 1/5™ energy requirement from solar power and onsite emergency plan

11) Environmental Clearance for Expansion in the existing Manufacturing Capacity &
Process of Blow Moulded Drums And Valerex Drumsat 122 MI Central Hope Town
Selaqui, Tehsil- Vikasnagar, Dist- Dehradun by Shri Manoj Dubey, Manager

(Operations), M/s Balmer Lawrie Van Leer Lid.

The Authority agreed with the recommendations of SEAC and decided to grant
Environmental Clearance with term and conditions recommended by it and subject to
submission of additional documents - fresh compliance report of the EC of existing unit,
onsite emergency plan, detailed plan for CER and detailed green belt development plan

along with species

12) Environmental Clearance for Installation of DGSet in RBM Screening Plant at Khata No.
225, Village Dakpathar, Tehsil — Vikasnagar, District -Dehradun by M/s Gurdeep Singh

and Company.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it
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13) Envrionmental Clearance for oxtrac{éﬂgnd construction (for fisheries) at Khasra No-
2269 & 263, Village - Nehandpur, Pargana — Jwalapur, Tehsil- Laksar, District- Haridwar
by M/s Guru Kripa Traders, Shri Amritpal (Partner). (Area 0.9240 Ha).

The Authority observed that there Is no provision of grant of EC for pond construction.
This is a proposal pertaining to mining activity under Schedule 1 (a) of EIA Notification
2006. Hence Authority agreed for grant of EC under conditions recommended by SEAC
and subject to submission of additional documenls - revised form 1, original eco

sensitivity certificate and original cluster certificate.

14) Environmental Clearance for Extraction of Sand, Bajri, Boulder at Khasra No- 17/4, 1715,
Village - Rampur Raighati Ahatmal, Tehsil- Laksar, District- Haridwar by Shri Shubham

Sharma. (Area- 1.475 Ha.).

‘The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents —revised project cost, revised EMP including CER,
MoU with Gram Panchayat/Van Panchyat for plantation, original eco sensitivity certificate

and original cluster certificate.

15) Envrionmental Clearance for Extraction of Soapstone at Village - Gumti, Tehsil & District
- Bageshwar by M/s Parth Minerals. (Area 10.276 Ha).]

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it submission of
additional documents-original eco sensitivity certificate, original cluster certificate,
submission of MoU with gram panchayativan panchayat for plantation, revised EMP cost
and funding plan for mitigational measures for wildlife conservation of Schedule 1
species in the vicinity of the project area.

16) Envrionmental Clearance for Extraction of Soapstone at Vill- Sakida, Tehsil &Dist-
Bageshwar by Shri Rajendra Singh Dafoti S/o Late Shri Nandan Singh Dafoti.(14.226)

Ha.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it submission of
additional documents- original eco sensitivity certificate, original cluster certificate,
submission of MoU with gram panchayat/van panchayat for plantation, revised EMP cost
and funding plan for mitigational measures for wildlife conservation of Schedule 1

species in the vicinity of the project area.

Miscellaneous Cases

17) Environmental Clearance for sales & service station of Automobiles at Khasra No 39
GHA, Saharanpur Road, Mohebbewala, Dehradun by Ms Girdhari Motors Private Limited

of Yash Ford (Sale & Services) by Neeraj Gupta.

PP should submit fresh PFR along with clarity whether the proposal is fresh or expansion
of existing unit. It should also submit additional documents — muck disposal plan, original
eco sensitivity certificate, mitigational measure to handle man animal conflict situation
and plan for use of 1/5" energy requirement from solar power. The Authority accordingly
agreed with recommendation of SEAC for grant of EC with terms and conditions
recommended by it and subject to submission of above documents.

18) Environmental Clearance for expansion of the manufacturing of pharmaceutical
formulations at A-3 Sara Industrial Estate Area Rampur, Selaqui, Dehradun.by M/s Ved
lifesavers Pvt. Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents = compliance status of CTO & CTE of existing
production unit, TSDF MoU for handling hazardous waste, revised green belt plan,
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revised EMP cost, delailed CER e i@a plan, detalled plan for use of 1/5" energy
requirement from solar power and onsit& emergancy plan

19) Extraction of Soapstone at Village - Banstoli Rajoli, Tehsil - Kanda, District- Bageshwar

by Shri Rajendra Singh Nagarkoti, (Partner). (Area- 4.933 Ha.)

The project was discussed in the mesting of SEIAA dated 26"~ 30" December, 2020 in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. Hence Authority agreed with the recommendations of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it

20) Extraction of Soapstone at Village - Musyoli, Tehsil & District — Bageshwar by M/s H.B

Corporation, Managing Partner Shri Ravi Sharma.(Area- 6.988Ha.)

The project was discussed in the meeting of SEIAA dated 29" — 30" December, 2020in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. Hence Authority agreed with the recommendations of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it

21) Extraction of Soapstone at Village — Dayali Kuroli, Tehsil — Dugnakuri, Dist — Bageshwar

by Shri Govind Singh Bhauriyal (Owner). (Area- 4.982Ha.)

The project was discussed in the meeting of SEIAA dated dated 29" — 30" December,
2020 in which Authority had sought additional documents. It was observed that the PP
has submitted the desired document. Hence Authority agreed with the recommendations
of SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it

22) Extraction of Soapstone at Village — Nayal Dhapola, Tehsil & Distt - Bageshwar by Shri

Manish Nand Kishore Agarwal. (Area- 10.841Ha.)

The project was discussed in the meeting of SEIAA dated 29" = 30™ December, 2020in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. Hence Authority agreed with the recommendations of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it,

23) Extraction of Soapstone at Village — Ghuni, Teh- Ghat, District — Chamoli by M/s

Mrigawati Minerals. (Area- 43.524 Ha.).

The project was discussed in the meeting of SEIAA dated 29" — 30" December, 2020in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. The site visit was completed by Member SEIAA dated
11-01-2021. Hence Authority agreed with the recommendations of SEAC and decided to
grant the Environment Clearance with the terms and conditions recommended by it and
also observations of the site visit.

24) Environment Clearance for the proposed hotel project Niranjanpur GMS Road, Dehradun

L

by M/s Ghati Developers and Builders.

The project was discussed in the meeting of SEIAA dated 29™ — 30" December, 2020 in
which Authority had sought additional decuments. It was observed that the PP has
submitted the desired document. The Authority further observed that for proposals under
Doon Valley Notification, the general condition do not apply. Hence Authority agreed with
the recommendations of SEAC and decided to grant the Environment Clearance with the
terms and conditions recommended by it.

25) Manufacture of Automobiles Accessories (like Cushion pillow memory, Bone Neck rest,

Neck Rest, Centre Console Lumber support, FRP ski Rack, Spoiler ,FRP body Kit etc) at
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Plot No 22 Shivganga Industrial Es lﬂL shwarl, Bhagwanpur Roorkle, Harldwar by 1 1 6
M/s Kumar Auto Sales Unit-1l, Shriaruh

The project was discussed in the meeting of SEIAAdated20™ - 30" December, 2020 In
which Authority had sought additional documents. It was observed that tha PP has
submitted the desired document. Hence Authority agreed with the racommendations of
SEAC and decided to grant the Environment Clearance with the terms and condillons
recommended by it.

26) Extraction of Soapstone Khasra no. 1544, 1545 1546 & Others Village- Bajina, Tehsil,
Kanda, Dist.- Bageshwar by Shri Dinesh Singh Parihar, S/o ShriSheetal Singh Parihar.
(Area- 4.941Ha.)

The project was discussed in the meeting of SEIAA dated 29" — 30™ December, 2020 in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. Hence Authority agreed with the recommendations of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it.

27) Corrigendum of EC of M/s lkon Pharmachem Pwt. Ltd for Manufacturing of
Pharmaceutical Formulations at Khasra No. 1/19 Mauza Central Hopetown, Pargana
Pachwa Doon, District — Dehradun.

The project was discussed in the meeting of SEIAA dated23™ — 24" February, 2021. The
Authority observed that above project was granted EC by the MS vide EC letter no. 176-
09(61)2020 letter dated 9"November 2020. The PP has sought correction in the EC
regarding capacity of Boiler include 850 Kg/hr. Based on the information contained in the
EMP and PFR, the Autherity agreed for included the Boiler capacity 850 Kg/hr include in
EC as requested.

28) Corrigendum of EC of M/s Patricia Holdings Pvt. Ltd for proposed Installation of DG set
and enhancement of Manpower along with painting facility at, DDPM Tower, Haridwar By
Pass Road, AjabpurKhurd, Dehradun.

The project was discussed in the meeting of SEIAA dated23™ - 24™ February, 2021. The
Authority observed that above project was granted EC by the MS vide EC letter no. 49-
09(13)2018 letter dated 9™ October 2019. The PP has sought correction in the EC
regarding capacity of Two nos of DG set 125 KVA. Based on the information cantained in
the EMP and PFR, the Autharity agreed for included the capacity of Two nos of DG set
125 KVA in EC as requested.

29) Environmental Clearance for Group Housing Project of Windlass River Valley Project at
Village- Harrawala, Kuanwala & Balawala, Haridwar Road (NH- 72), District- Dehradun

The project was discussed in the meeting of SEIAA dated29" — 30" December, 2020 in
which Authority had sought additional documents. It was observed that the PP has
submitted the desired document. Hence Authority agreed with the recommendations of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it. Site visit for checking the compliance of previous EC will be done by
SEIAA.

30) Authority decided to issue letters to following project proponents for submission of
compliance reports:-

S.No. Name of Projact &Adrass Lettar No. & Category
Date
of Granting
E.C
1 Picking of Sand bajri boulder In Khata no- EC.N0-149-01- R.B.M

160, 147 khasra 10107 Ma, 10108 Ma, (1486)/2020

Vilage - Majirkanda, Tehsil & District - Dated-

Pitharagarh. 0.488 ha 21.07.2020

By

AL |



ShriVijlendra  Sinfb! Slo
ShriVikramSingh,Village- Dewal, P.O.-
| Nainisainl, Tehsil & Dislrict-Pithoragarh. N
2 | Picking of Sand bajrl boulder in Khala no. EC.No-150-01- RB.M
148 of khasra 8305, 8307Village - (160)/2020
Majirkanda, Tehsil & District = Pithoragarh Daled-
.0.646 ha 21.07.2020
By
M/s
UttarakhandShramSamvitaSahkariSamiti
Ltd. VIIl- Jakhani, Tehsil & District-
Pithoragarh
3 Extraction of Soapstone in Village- EC.No-151-01- R.B.M
Jagthali&Bajeena, Tehsil- Kanda, District- (64)/2019
Bageshwar. 3.687 ha Dated-
21.07.2020
By
Shri Harish Chandra Kandpal, S/o
TrilochanKandpal&ShriKailash Chandra
Bhatt, S/lo  ShriEswariDhatt  Bhatt,
Patharkhani, Post- Dhaulchina, Dist- Almora.
4 Extraction of Soapstone in Vilage - | EC.No-152-01- Soapstone
Bheruchaubatta Tehsil & District — | (70)/2019
Bageshwar. 4.156 ha Dated-
21.07.2020
By
Shri. Gopal Ram, S/o ShriLaccham Ram,
Village - Bheruchaubatta Tehsil & District —
Bageshwar.
5 Extraction of Soapstone in Village - Biladi, | EC.No-153-01- Soapstone
Tehsil & District- Bageshwar. 4.996 ha (18)/2018
Dated-
By 21.07.2020
M/s Shiv Shakti Mine & Minerals, C/o Pankaj
Kumar DhapolaMandalShera,Post-
Bageshwar, District- Bageshwar.
6 Motor Vehicle Service Cenrtre at Khasra no 1 | EC.No-154-09- industrial
Kha, 1Gha, 2Ka, 2Ga, 3 & 4 Ka at| (55)/2020
Mohabewala Industrial Area,  Subhash | Dated-
Nagar Chowk, Sharanpur Road, District — | 21.07.2020
Dehradun.
By
M/s Berkeley Motors Limited,
Mohabewalalndustrial Area, Subhash Nagar
Chowk, Sharanpur Road, Dehradun.
7 | Proposed Unit for Manufacturing of LPG | EC.No-155-09- Industrial
Cylinders at Plot No. 122/48 Mi, Central (56)/2020
Hope Town, Selaqui, Dehradun. Dated-
By 21.07.2020
M/s Sai Globe Packaging (Unit — 1),
Plot No. 122/48 Mi, Central Hope Town,
Selaqui, Dehradun.
8 Proposed Installation of Green insulated DG | EC.No-156-09- Industrial
Set and Screen-printing facility to | (57)/2020
manufacture of Shoes in the existing | Dated-
Complex at Khasra No. 205, Industrial Area | 21.07.2020
Dhalwala, Tehsil - Narendra Nagar, District -
TehriGarhwal.
By
M/s Shutec (Unit-ll), Khasra No. 205, N o

/H/

M/ 7
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Industrial  Area __E)EWEFEH__T
NarendraNagar, District - TehriGarhwal.

9 Environmental Clearance for Proposed | EC.No-157-09- | Hot mix plant
Installation of Hot Mix Plant at Village - | (59)/2020
Chharba, ParganaPachwadoon, Tehsil - | Dated-

Vikasnagar, District — Dehradun. 21.07.2020
By

M/s R. K. Handa, 1/22/1, Prem Nagar,

Dehradun.

10 | Environmental Clearance for enhancing the | EC.No-158-09- | Hot mix plant
existing manpower strength & Installation of | (48)/2019
DG set at Plot no. 3967, LalTappar, | Dated-

Industrial Area, P.O. ReshamMajri, Haridwar | 21.07.2020
Road, Dehradun.

By
M/s Goodwill Plastic Industries, Plot no.
3967, Opp Birla Power, LalTappar, Industrial
Area, P.O. ReshamMajri,
HaridwarRoad,Dehradun.

11 Extraction of Magnesite and Dolomite at | EC.No-159-01- | Magnesit/Dol
Village -Dungra, Tehsil &DistPithoragarh. | (130)/2019 omite
Area 4.184 ha Dated-

21.08.2020

By

ShriJeewan Singh Mal, S/o ShriLaxman
Singh Mal, R/o Village Jakhani, Post - Bin,

Tehsil & District Pithoragarh.

oA
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31) The following six monthly compliances reports submitted by the PP in which EC was granted by the authority were examined and

observations are as follows:-

413

Limited, at Plot No
2 & 3, Sector 14,

IIE, SIDCUL,
Pantnagar, Dist.
U.8. Nagar.
By
Mls Hindustan
Zinc limited. ]

1 Name of the E.C Complian Observations / Information to be obtained
Project granted ce
Proponent vide Period/lett
er no and
|—- date.

Environment EC.No- | April 2020 | « No particulate matter analysis report analyzed by accredited laboratory has submitted.
Clearance IfOI' 1/2009/35D to * Photograph of the display board for displaying the Air quality data has not submitted.
Clinker ; Gngdmg ated- September | . Detail report about Nos and species of plants planted has not submitted along with photographs.
g;}_‘n enf’ h{f: 8.05.2009 2020 * Detail about the measures adopted for control of fugitive emission has not submitted.
AkabarpurOud : 30-10-2020 s Copy of the consent letter obtained from UKPCB has not submitted.
Lakisr s dw:ar » Copy of the stack emission manitoring report has not submitted.

! By ’ s Ambient air quality monitoring report analyzed by NABL accredited laboratory has not submitted.
Mfs Shree « Copy of the noise level monitoring report has not submitted.
Cement Ltd. * Design detail of rain water harvesting tank along with photagraphs has not submitted.
Village - ¢ Copy of routine periodical medical examination report of employees/ workers has not submitted.
AkabarpurOud, * Copy of the Eco development plan along with compliance of the same has not submitted.
Laksar, Haridwar.

2 | Environment EC.No-10- | April 2020 | = No copy of consent order obtained from UKPCB has submitted.
Clearance 8(10) 2018 to * No details about total water consumption/day along with water balance has submitted.
?:rm;r:ro‘;e?np;r: 4 g;l;g%g SGP;:;"" . Co;g:‘ Hf:;d MOU signed with Hazardous waste recycler along with form-10 (Manifest) has not
U2 su ]

S:EZ‘ERE;:'E?JCEIDH 2810-2020 | * VO routine periodical medical examination report of workersiemployees has submitted.
800 TPA) of M's + No deta il report about estab{rshmg the Environment Management Cell has submitted.
Hindustan  Zine » Detail report about the species and Nos. of plants planted as in green belt along with photographs

has not submitted.
No detail report Reg. the activities carried out under CSR and CER program has submitted.

>
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g:.mment ’ %;1‘?‘ ﬁPﬁt':ﬂ?O * No design defails of rain water harvesting tank has submitted_ Submit aiso photographs of the |
| arance same.

compliance report | (62)2016 | September |« Designed details of sewage treatment plant has not submitted along with analysis report of the
| for Hotel | Dated- 2020 finally treated sewer. Submit also water balance chart to ensure zero discharge condition.

mﬁrtfz?;:; a | 26.2.2016 15.10.2020 No detail about spacies and Nos. of plants planted as in Green Belt Sybmit photographs of the
. ngm‘tmzsgl gt =10~ deugloped G_reen Belt also. "
| Kn. 265 Kh and . Eﬁfm‘tgjﬂa“s of the treated water storage tank specially provisioned for rainy season has not
1 - R .
! ?’Dé;f}ﬂ:- m’f = Photograph of the tertiary treatment system installed in STP has not submitted
=i S ¢ No design details of the Rain Water Harvesting Tank has submitted along with Photographs.

Dcus!u diun_ « No approved mitigation measures for disaster prevention and control has submitted.

BY = No detail repart about establishing the Environment Management Cell has submitted.

Shri Mohamed = No detail report on the Energy Conservation Measures has submitted.

ltyas&Ms Alamzah = No soil and ground water sample test report has submitted,

an, Majra, Central

Doon, Distnct-

Dehradun.

Environment ECNo- | April2020 | « No effluents sample test reports has submitted along with water balance chart.

Clearance 484 -5- to * No PUC (Pollution Under Control) certificates of the vehicles used in Factory premises has

compliance report | (20)/2014 | September submitted.

forManufacturing Dated- 2020 = No routine periodical medical examination report of workers/employees has submitied.

of Pharmaceutical | 5.5.2014 = No design details of Rain Water Harvesting Tank along with photographs has submitted.

Formulation 21-10-2020 | , g detail report about the species and Nos. of plants planted in as Green Belt has submitted,

g‘;b;tsﬁ";gﬁ;ﬁ(ﬁ Submit also photographs of the developed Green Belt.

No. 183 & 182

Mohabewala,

Dehradun.

BY

ShriPawan Kumar

Sharma, Vice

President, M/s

Windlass

Healthcare  Pwi.

Ltd, 4011,

Mohabewala

Industrial Area,

S.8.1, Road,

Dehradun. o~
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4

Environment E.CNo-52 | April 2020 [« No design details of ETP and STP submitted along with vgmwmcca.. also water balance
Clearance /20107274 to chart in respect of maintaining zero discharge.
compliance report Dated- September [ « No cepy of Form-10 (manifest) Reg. disposal of Hazardous Waste has submitted. .
forManufactu ring [ 30.3.2010 2020 * No detail about Nos. and species of plants planted as in Green Beit has submitted. Submit also
of Pharmaceutical Photographs of the developed Green Belt,
Formulation of Mis 09-11-2020 | , No periodical medical examination report of workers/employees has submitted.
Windlas  Biotech. * Nodesign details of Rain Water Harvesting Tank aiong with Photographs has submitted.
Pvt Ltd. (Plant-1)
at Khasra No.-
40/1,
Mohabewala,
Dehradun.
BY
M/s Windlas
Biotech. Pvt. Ltd.
(Plant-1) at
Khasra No.-40/1,
Mohabewala,
Dehradun.
Environment E.CNo- | April 2020 [« No sample test report of the treated effluent has submitted. Submit also water balance chart in
Clearance 294- to respect of maintaining zero discharge.
compliance report | 9(10)2013 | September | o No PUC (Pollution Under Control) certificates of the vehicles used in Factory premises has
forManufacturing Dated- 2020 submitted.
of Pharmaceutical | 24.12.2013 * No routine periodical medical examination report of workers/employees has submitted.
Formulation of M/s 09-11-2020 | ,

Windias Biotech.
Pvt Ltd. (Plant-3)
at plot Nos.-39,
Pharma city
Selaqui, Vikas

Nagar, Dehradun.

BY

M/s Windlas
Biotech. Pvt Ltd.
(Plant-3) at plot
Nos.-39, Pharma
city Selaqui, Vikas
Nagar, Dehradun.

Design details of Rain Water Harvesting Tank along with photographs has not submitted.
No detail report about the Species and Nos. of plants planted as in Green Belt has submitted.
Submit also photographs of the developed Green Belt.
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Environment [ EC.No-603- | April 2020 | « Copy of consent to establish/consent to operate obtained from UKPCB has not submitted.
Cleapr:;ce % 9 g2t)e2314 % to 8 = Detail about maintaining zero discharge has not submitted. Submit afsg waler balance.
compliance repo ated- ptember | o i d certificates of the vehicles beil i i
forPhosphalingd PR 0 SPLI;L(:“ l(g;lil.utncn under control) INg used in factory premises has not
Surface  coating 5 : ; ich b x
!‘:c:'.lity (et o 27102020 E:tp:ug; ?:!tgumngs of the news papers in which the notice Reg. grant of EC was published has
bt - i iodi ical ination
Technology), DG :luob nc;?tfgd.Of the routine periodical medical examina! report of the workers/employees has
:‘Eanmm - ar::; * Design detail of rain water harvesting tank has not submitied along with photographs.
manpower in Ms * Detail about the species and no. of plants planted as in Green belt has not submitted. Submit also
Amber Enterprises photographs of the developed green belt.
{India)
Limited, (Unit-11)
D-36,37,38
Industrial Area,
Selaqui, Vikas
Nagar, Dehradun.
By
W/s Amber
Enterprises (India)
Limited, (Unit-11)
Plot No. D- 36, 37,
3B, Integrated
Industrial Estate,
Selaqui, Tehsil
Vikas Nagar,
Dehradun.
Envirenmental EC.No-20- | April 2020 |« Copy of the paper cuttings in which the notice Reg. grant of E.C. was published ha not submitted.
Clearance for | 9(21)/2018 to * Copy of consent to establish/operate obtained from UKPCB has not submitted.
Installal'rqn of Dated- September | « No detail about total water consumption per day has submitted along with water balance chart.
Phosphating and | 09.03.2019 2020  Copy of MOU signed with Hazardous waste recycler has not submitted.
Surface  Coating * PUC (poliution Under Control) report of the vehicles used in factory has not submitted.
facility in  the 27102020 | , No copy of the routine periodical medical examination report of the workerslemployees has

existing set up at
D - 38 37 & 38

submitted.
Design details of Rain Water Harvesting Tank along with photographs has not submitted.

g‘:;:tfa' Ot Detail report about the species of plants planted as in Green Belt has not submitted along with
Nagar D ehradun photographs of developed Green Belt.

" BY : * Detail report about measures adopted under CSR activity has not submitted. )
s Amber Private * Action taken report Reg. establishing the Environment monitoring cell has not submitted.
Enterpnses, D

W
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3, 37 & 38
Industrial Area,
Selaqui, Vikas
Nagar, Dehradun.
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9 Environment EC.No-16- | April 2020 | Copy of the paper cuttings in which the notice Reg. grant of EC. was published ha not submitted.
Clearance for | 9(05)2018 to * Copy of consent to establish/consent to operate obtained from UKPCB has not submitted.
proposed DG set, | Dated- | September | « N detail about total water consumption per day has submitted along with water balance chart.
and enhancement | 08.02.2019 2020 |4 Copy of MOU signed with Hazardous waste recycler has not submitted.
°mfe ;?;‘g?“’:;l n 27-10.2020 | © PUC (pollution Under Control) report of the vehicles used in factory primises has not submitted.
ot aw Amt:]ee “10-2020 | . No copy of the routine periodical medical examination report of the workers/employees has
; 4 submitted,

E;:ﬁ‘::fg:lt“\'}? o} = No design details of Rain Water Harvesting Tank along with photographs has submitted.

H-23,  Industrial * No detail report about the Nos and species of plants planted in Green Belt has submitted along

Area, Selaqui with photographs of developed Green Belt. »

Vikas Nagar. = Detail report about measures adopted under CSR activity has not submitted.

Dehradun. ! s Action taken report Reg. establishing the Environment monitoring cell has not submitted,
By

Mis Amber

Enterprises (India)

Limited, (Unit-V) H-

23, Industrial

Area, Selagui,

Vikas Nagar,

Dehradun.

10 | Environment EC.No-17- | April 2020 | » Copy of the paper cuttings in which the notice Reg. grant of E.C. was published has not submitted.
Clearance for | 9(04)/2018 to = Copy of consent to establish/consent to operate letter obtained from UKPCB has not submitted.
proposed DG set, Dated- September | . No detail about total water consumption per day has submitted along with water balance chart.
and enhancement | 08.02.2019 2020 « Copy of MOU signed with Hazardous waste recycler has not submitted,
f’hf ";aripmve;t u'" 27.40-2020 | © PYC (pollution Under Control) report of the vehicles used in factory premises has not submitted.

e exisling s P =10- -

at Mis Amber
Enterprises (India)
Limited,(Unit-6)

A-11A,  Upside
Industrial Area,
Selaqui, Vikas
Nagar, Dehradun.

By

Mis Amber

No copy of the routine
submitted.

No design details of Rain Water Harvesting Tank along with photographs has submitted.

No detail report about the Nos and species of plants planted in Green Belt has submitted along
with photographs of developed Green Beit.

Detail report about measures adopted under CSR activity has not submitted. )
Action taken report Reg. establishing the Environment monitoring czll has not submitted.

periodical medical examination report of the workers/employees has
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[ Enterprises (India)
Limited.{Unit-6) A-

1A

Upside

| Industnal Area,

Selaqui,

Vikas

Nagar, Dehradun.

|
i

11 | Exiraction of | EC.No-73- | No period | =« No photographs of the proposed mining site is submitted.
Socapstone in 01- is + No detail report on reclamation of the mined area has submitted.
Viisge - Ala| (25)2018 | mentioned |, po report is submitted Reg. Protection of natural drainage system around the mining lease area
{KunniTok), Tehsl Dated- along with the photographs of the dump site.
- Ghat Dist -| 6122019 |13082020 |, po report about the quantity of soap stone extracted during a season has submitted.
| Chamali  (Area * No surface water and ambient air quality monitoring report has submitted.
| 4.458Ha) = No action taken report in respect of CSR activities has submitted.
— By * No detail about erection af Eco-friendly mobile toilets has submitted along with photographs.
| Stsichaguan * Detailed ATR (Action Taken Report) on afforestation activities has not submitted with the
Singh.  Village — certificatons of local forest authority.
[ Tehsi Rishikesh » No ground water analysis report has submitted. ) A 4 :
| District- Detumdun = No detailed ATR (Action Taken Report) has submitted about installation of water sprinklers along
I with photographs and ambient air quality monitoring report of the area.
| * No documentary proof Reg. organizing the fraining programs on safely and heatth aspects has
submitted along with periodical medical examination report of the workers/employees.
= No information is submitted about planting of plants in the designated areas.
[ = No photograph of the mining site along with the plantation site has submitted.
= Detailed ATR (Action Taken Report) Reg. establishing the Environment monitoring cell has not
I submitted.
12 | Installation of E.C No- No period | « Copy of consent to establish and consent to operate letter obtained from UKPCB has not
| Laundry Systemn, B50-8- is submitted.
DG set  and | (522015 | mentioned | « Design details of Rain Water Harvesting tank has not submitted along with photographs.
| Bollers inside the Dated- * Breakup of treated effiuent in regard of recycling/reuse has not submitied. Submit the same with
Hotel  (Fortune) | 2322018 | 05-11-2020 justification.
premises a » Design detail of the treated effluent storage tank made for storage of treated effiuent in monsoon
Mussoorie, season has not submitted.
Dismct-

Ambient Air quality monitoring report of the premises has not submitted.

o
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: D’h'“‘:\. * No ground water analysis report has submilted. submit also ground water (aple status report
| 'wag e | . getail report about the Nos. and species of plants planted as in Green Relt has nol submitted.
| Select the S | ubmit also photograph of the developed Green Beit
Library Bajar,
Gandht  Chowk,
Mussoone
Derradun
17 Enwranmei:halp E.C No- April 2020 |« Detail report about the Nos. and species of plants planted as in Green Belt has not submitted.
: ‘esrance for PET | 09/2009/15 to Submit also photographs of the entire developed Green Belt,
cops Bl e 3‘*?;““!‘ * Hard copy of consolidated consent and authorization obtained from UKPCB has not submitted.
"mﬂrl:gm it B 020 s Copy of the routine periodical medical examination report of the employees has not submitted.
:r::esamgp - 23-11:2020 | * Detailed ATR {Action Taken Report) in relation to compliance of the recommendations mentioned
c olyplex AT in the character on Corporate Responsibility for Environmental Protection (CREP) has not
; submitted.
Bannai;hem - Design details of Rain Water Harvesting tank has not submitted along with photographs. )
| Road, Vikrampur = Detail report about the measures adapted and implemented to improve the socio- economic
us Nag.ar ' conditions of the surrounding areas has not submitied.
 fie BY = Detail report about setting up of separate Environmental Management Cell. Equipped with full
| Mis Polyplex fledge Laboratory has not submitted.
| Comoration = Copy of the cultings of the news papers through which information Reg. grant of E.C. was
| #ed. Plot No published has not submitted.
2ZZ2TMI-228MI
Bannzkhera
Road, Vikrampur,
US Nagar
14 | Environmental E.C No- November | « Sample test report of finally treated effluent has not submitted. Submit also breakup of the treated
| Clearance for Mis | BS58(58)/ 2019 to effluent in regard of it's recycling/reuse.
| Disha  Hospitality 20186 April 2020 | = Detail report on mitigation of odor problem arising from STP has not submitted. Submit also the
Private  Limited, Dated- photographs of the Flair Pipes installed for discharging the STP fumes.
| 15278784 Rajpur | 26.02.2016 | 19-11-2020 | o Test certificate of the ground water table has not submitted in compliance of stipulation No. 2.6 of
| Road Jakhan, E.C. condition,
| Dehradun. e Detail report about Green Belt development has not submitted along with Nos and species of
BY plants, planted in as Green Belt.
MWs Disha
Hospitalty Private
| Limtted, 152/9/24
| Rajpur Road
| Jaknhan,
| Dehradun

¥
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1§ | Environmental E.C No- May 2020 | « Sampie test report of finally treated effiuent has not submitted Su
g::;ancsogorilah;:fs asgggsﬁa)i to October | effiuent in regard of it's recyclingfreuse. . IR raclip of I tredted
el L:|1ite:1y Kol 2020 + Detail report on mitigation of odor prablem arising from STP has not submitted. Submit also the
152r5064 Ra‘pu;' 26022016 | 20.11.2 phn'logra_phs of the Flair Pipes Iinstalled for discharging the STP fumes.
Lty A r|1 o .02, B 020 | . Eeét cen;ﬁ::ale of the ground water table has not submitted in compliance of stipulation No. 2.6 of
L) A, condition,
mhmd-a:-{ * Detail report about Green Belt development has not submitted along with Nos and species of
Mis Disha plants, planted in as Green Belt.
Hespitality Private
Limited, 152/9/84
Rajpur Road
Jakhan,
Dehradun.
16 g’;’;’r‘;"‘mema' & %EQ";O- -;Iu;:;ﬂ:? » Copy of the letter through which the copy of EC sent to the concerned Panchayat and local NGO
nce r -9- 0 has not submitted.
Expansion of | (34)/2014 | June 2020 |« Copy of the emission analysis report of D.G. Set and Boilers has not submitted.
existing capacity Dated- » Design details of ETP has not submitted along with photographs of instslied ETP submit also
of Synthetic | 24.1.2015 | 06-11-2020 breakup about reuse of treated effluent.
Resins, Hardeners » Monitoring report of HC and VOC has not submitted.
and Calntalyst & = Ambient Air Quality monitoring report of emission emitting from various pracess has not submitted.
"';'tm"'l‘;“%" g of = Action taken report Reg. the compliance of rules and guide lines given under manufactures
&:{;“raatoie!:'leesm storage and import of hazardous chemical rules- 1989 has not submitted.
el i Mong_ * No information Reg. condition No.23 of the E.C. letter has submitted. _
Hydrate (PTSA) at = No routln_e. perioqical meqlcal exa_minatlon report of employees has submll‘.h_!_!n.
Hisridvme s No techqncal design details of Rain Water Harvesting tank has submitted along with Photographs.
BY » No details about the Nos and species of plants and species planted as in Green Belt submitted
Mis Forace also photograph of the Green Belt developed in Industry Premises. X
Polymiers (Pvt) = PUC (Pollution Under Control) certificates of the vehicles using in Factory premises has not
Ltd, 718112 kgt :
Village - Ranipur,
10" Km Stone,
Delhi Haridwar L
Road, Tehsil
&Dislt - Haridwar. =
17 | Environmental E.C No- Mo period | « Copy of the consent letter obtained from UKPCE has not submitted. .
Clearance for/s 291 - is = Copy of permission for abstraction of Ground Water from CGWB has not submitted.
BalmerLawrie Van | 179/2013 | mentioned | « Copy of the sample test report of soil and ground water has not submitted.
Leer Ltd. Central Dated- e Technical design details of Rain Water Hawesting Tank, along with mgraphs has not
Hope Town, 24.12.2013 | 03-11-2020 submitted.
Selaqui,
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Dahradun,
B

Shrl Mano| Dubaoy,
Managar
(Operations), M/s
BalmerLawrle Van
Laer Lid. Central
Hopo Tawn,
Selaqul,
Dehradun,

1 Environmental

Clearance for
Manufacturing of
Pharmacautical
Formulation
(Tablets,
Powder,  Syrup,
Injections, HDPE
Botties and Caps)
in
MohabewalaSada
r, Dehradun

BY
Mr. Ashok K
Windlass,
Managing
Director, Mis
Windlass Biotech
Lid (Plant  2),
Mohabewala
Indusltrial
Dehradun.

Dry

Area,

T ECNo-

294 -9-
(10)/2013
Daled-
24122013

to
Soptombor
2020

08-11-2020
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Tast roport of tha axhaust of D.G. Sel has not submitted.

Broakup about Ro-use of treated affluent has not submitted.

Copy of MOU signed botween TSDF oparalor for disposal of Hazardous waste has not submitted.
Submil also copy of Form-10 (Manifast)

Amblont Alr Quality monitering analysis report has not submitted,

Tost roport of the Vehicle exhaust PUC (Pollution Under Control) baing used at factory site has
not submilted.

Corlified copy of routine periodical medical examination report of the employeas has nol
submitted.

Action taken report in regard the training imparted to the employee has not submitted.

Detail raport about astablishing the Environmental Monitoring Cell has not submitted.

Detalls about the Nos and species of plants, planted as in Green Balt has nol submitted. Submit
alsa photograph of the Green Belt developed in Industry Premises,

Copy of the PUC (Pollution Under Control) of the vehicles being used In factory has not submitted.
Copy of the rouline periodical medical examination report of workers has not submitted.

Dasign detalls of Rain Water Harvesting Tank has not submitted. Submit also photographs of the
Raln Waler Harvesting Tank conslructed In Industry premisas.
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18 | Envionmental E.CNo-02 | Noperiod | s Copy of the letler through which the copy of E.C. letter sent 1o the concemed Panchayat and the
Clearance for | -9(18)M2018 is local NGO has not submitted.
, | Modernizaton of | Dated- | mentioned | o Analysis report of sail and ground water has not submitted.
; | mash Poultry | 11.01.2019 « No detail report about installation of ETP and STP has submitted. Sypmit also detail about
| |~ el : to 20-11-2020 maintaining zero discharge along with breakup of the trt_aahad effluent,
: | ﬁ:’_‘:g:})ﬂm 3"; * Detail report about the instaliation of APGS (Air Pollution Control System) installed in boiler has
| Bk not submitted.
j Wm_,F"Ed Bailer * The health screening report of the labour force engaged on site has not submitted along with
. |of T30 Kg pe; routine periodical medical examination report, ) _
POut CRpaCity: 8 « Detailed report about establishing the separate Environmental Monitoring; Cell equipped with full
| | SG -:e :nd-bms fledge laboratory has not submitted.
| I ﬁza 'aH ; « Copy of the MOU signed with hazardous waste management facility for treatment of hazardous
Ponics cac:'np: waste has not submitted along with Form-10 (Manifest). )
Road, Selaqui, » Design details of Rain Water Harvest ing Tank along with photogmpl:\s has not submitted.
Dehraldun. » Number of plants with species planted in green belt has not submitted. Submit also photographs
By of the Green Belt developed in and around factory premises. .
M/s Venkys India = No information about the person who has deputed as alnc_:harge for the implementation of the
Ltd.330, Phasedll, conditions stipulated in Environment Clearance has communicated tothiscl_ﬁee till date.
VasantVihar
Dehradun.
20 | Environmental EC.No-94- January [e Copy of the cutting of news paper in which the information Reg. grant of E€. published has not
Clearance for | 8-(7)2018 2020 to submitted.
gOﬁn i_’;ledi‘_“;a: 6?;?3‘;9 June 2020 |« Copy of the letter through which the copy of E.C. sent to the municipal corporation has not
ollege, Hospital A2, submitted.
& OPD Campus at 20-11-2020 | o Copy of CTE obtained from UKPCE has not submitted.
Village: = Detail about the Nos. and species of plants, planted as in Green Belt has not submitted along with
Dehrakhas, photographs of the developed Green Belt. .
Pargana: Kendra, = Copy of MOU signed with hazardous waste management facility along with Form-10 (Manifest)
Tenhsil Sadar, has not submitted.
District Dehradun. * Design details of STP installed for sewer treatment has not submitted.
DirectorByMedical - can_1p4ete sc_»!id waﬁte management plan has not submitted.
Educaﬁcla-n . Design detar_J of Rain Water Harvesting Tank has not submitted along with photographs.
e . 5:123:: detail of STP and ETP has not submitted along with sample test report of finally treated
* Measures/Technique adopted for mitigation of odor arising from STP has not:submitted.
* |nformation about the

person who has nominated for implementation of the Environment
Management plan has not submitted.
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21 | Envronmental | ECMNo- |September |« Copy of cuttings of news papers on which the notice regarding grant of EG was published has not
| Clearance for | B92-1- 2018 to submitted
Socapstone Mining | (758V2016 | February | . Photographs of the display boards erected in designated places has not sybmitted.
gh V::!;—‘ > | 1%3‘2%‘3!"6 ::19;‘ = No copy of the letter through which copy of E£-tmd I‘f’hﬂ'le concemed Panchayat/NGOs.
unga 3 3. el . i e and top soil has not 7 ine closer
Yehss & . 2019 to gah:_lngmphs of temporarily stacked wast p submitted along with mine
Bw;?r’ A;ﬂ!l‘;"- « Detail report about collection of mules and pits made for manure formation has not submitted with

2019 to | * Detail report about the quantity of extracted soapstone has not submitted,

|
ho hs.
ShriHarak  Singh | September | | POWIrephs
| February | - Ambient Air Quality Monitoring reports submitted are very old. Submit the current report.

Ric Viage - | 2020 ¢ No detailed report has submitted in compliance of CSR activities done. While the E.C. has granted
Rankhola (Mandal | Ilarcl’1 in the year 2016.

Sera), Tehsl & | 2020 to | * No detail report submitted about erection of eco-friendly toilets along with solid waste
Dismct 21 August management plan. _ »

Bageshwar 2020 & » No detail report has submitted in respect of afforestation activities done in vanpanchayat and ather

18-09-2020 designated places.
* No details about installation of Water Sprinklers has submitted along with photographs.

« Provide copy of the training program activities organized on safety and health aspect along with
periodical medical examination report of employees/workers.

| + No details are submitted about establishing of Environmental Monitoring Cell.
Z | Envwonmental EC No- April 2019 | « PUC (Pollution under control) certificates of the vehicles using for transporiation of extracted
| Clearance for 473-1- to mineral has not submitted. &
| Extraction of | (332)/2014 | September | « Copy of the cuttings of the news papers through which the information Reg. grant of EC has not .
Soapstone in Dated- 2018 submitted. A :
| Vilage - Reetha | 9.4.2014 » Detail report on digital processing of the entire lease area using remote sensing technique has not y
| Tehsd - Berinag, 25-11-2020 submitted. e 1

Photographs of the sprinkling system installed for dust suppression in mine lease area has not !
- submitted.

| BY Z :
| Shi Dan  Singh ) i
| Alias Chandra

Singh, Vill- %
[ Reetha, Teh- A
| Berinag,  Distt- &y
| | Pithoragarh. =
| 23 | Environmental E.CNo-02 | No period | « Photographs of Rain Water Harvesting Tank have not submitted along withitechnical details.
| Clearance for | -9(18)/2018 is » Detail ATR (Action Taken Report) in compliance of CER (Corporate Enviranment Responsibility)
‘ Modemization of Dated- mentioned has not submitted. &
| | mash Poultry | 11.01.2019 * Design detail of ETP along with the quantity of ETP sludge generation has notsubmitted.
[ | Feed to 20-11-2020 | »  Ground water sample test report has not submitted.
‘ | Palietization and

Ambient Air Quality Monitoring report of the factory premises has not submitted:
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Installation of
Wood Fired Boiler
of 750 Kg per
hour capacity and
DG set forMis
Venly's India Ltd.

Central Hope
Town, camp
Road, Selaqui,
Dehradun.

By
M's Venkys India

[ Ltd.330, Phase-ll,

Stack emission report of the boiler stack has not submitted.
Noise level monitoring report from different location of the factory premisag has not submitted.

Heatar (Capacity-
|50 Lac Kealhr,
| on standby) in the

VasantVihar
| Dehradun.
Environmental ECNo-130- | March |« Validity of consent to operate is up to 31.03.2020 renewed copy has not jitted.
Clearance for | 8-429)/2019 | 20200 |+ Detail about total water consumption and quantity of effluent generated wrﬁ:t submitted. Submit
'i orsi ' Dated- August also breakup of the utilization of treated effluent.
l i iﬂsulat:d 14.02.2020 2020 + Copy of PUC (Pollution Under Gontrol) of the vehicles using at the factorysihhas not submitted.
| DG Set (750 KVA 02-12-2020 . Cnp?,r of routlme penedical medical examination report of employees has not submitted.
| X 01 No) & * Design details of Rain Water Harvesting Tank has not submitted along with photographs.
jas : Fluid + Detail about the Nos. and species of plants planted as in Green Belt has notsubrnitted Submit the

photographs of developed Green Belt.

Action taken Report in relation to under take eco developmental measures;iﬂ.ldlng community
welfare measures has not submitted.
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E.C No-
206 -9-
(7M2013
Dated-
21.10.2013

April 2020
to
September
2020

Technical detail of APCS (Air Pollution
Breakup of the treated effluent in relati
Capy of the MOU signed with
Copy of PUC (Pollution Under

27-11-2020 Copy of routine periodical medical exa

a8 & 8 & B

Copy of soil testing report has not submitted.

the authorized Hazardous Waste Recycler
Control) of the vehicles using at ﬂﬁhuhw

Control System) has not submitted.
on to recycling has not submitted.

submitted.
ot submitted.
itted.

mination report of employees has

1-
2-
2
4
5

/é‘é“’v/ 3f 708

(Dr.S.S. Heg')
Chairman, SELAA

for i action o -
Dr Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.
ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand.

r Pa
Secreiary,
SE[AA. Uttarakhand
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Dated-24 March, 2021

Minutes of the 33" Meeting of SEIAA held on 25" March, 2021

The meeting was chaired by Dr S.S. Negi Chairman SEIAA Uttarakhand and was attended by

the following:

0

Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAA Uttarakhand.

(iiy Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 4 proposals (B2) as under consideration for grant of EC.

1)

2)

3)

a)

Envrionmental Clearance for extraction of sand/bajri/boulder Khasra No. 0170, 0270, 8970,
10070, 1485m0, 15280, 1529 no& 153070 Village = Gadi (Birahi), Tehsil & District = Chamoli
by M/s Hindustan Construction Company Ltd. (HCC Ltd.) Vishnugad Pipalkoti Jal Vidhyut
Pariyojna (Maintained by THDC) Village & P.O.- Mayapur Distt. — Chamoli

The Authority observed that the project is presented by HCC as project proponent while the
THDC India LTD is originally project proponent so THDC India LTD will iubmit revised
application in form-1along with Lol from State Government/EIA and FC issuiby MoEF&CC

for consideration in next meeting.

Environmental Clearance for Manufacturing of Pharmaceutical Formulations at F-60 UPSIDC
Industrial area Selaqui, Mauza Central Hope Town Doon, Selaqui, Dehradun by M/s Niharith

Pharma Pvt.Ltd.

The project was discussed in the meeting of SEIAA dated 23" - 24" February, 2021 in which
Authority had sought additional documents. It was observed that the PP has submitted the
desired document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Expansion of Hotel Project at Khasra No. 269 Ga, 269 Kh, 266
Kh & 270 Village Majra, Tehsil Central Doon, Haridwar Bypass Road, District Dehradun by
M/s Hotel Seyfert Sarovar Premiere by Mr. Mohamed llyas & Ms. Alamzahan.

The project was discussed in the meeting of SEIAA dated 23" — 24™ February, 2021 in which
Authority had sought additional documents. It was observed that the PP has submitted the
desired document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Expansion of Hotel Project at Xhasra No- 2(ka), 2(Kha), 2(Ga) &
4(ka) Industrial Area, Mohabbewala, Dehradun. by M/s Softel Plaza Industrial Area,
Mohabbewala, Dehradun.

Authority agreed with the recommendations of SEAC and decided to grant the Environment

Clearance with the terms and conditions recommended by it and subject to submission of
additional documents — CER should be revise and ensure periodically monitoring of Rain

Water Harvesting.
M

State Lovol Environmont Impact
Assossmont Authorlty, 653,
Indiranagar Colony, Seomadwar
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8)

6)

7)

8)

Show causo for rovoention of Environmaental Cloarance for development of proposed
Integrated Induatrial eatate ot Villago-Chorgallya Sltargan), Distrlot-Udham Singh Nagar,

Show cause for revocnllion of Environmental Clearance for Group Housing project of MDDA,
al Transport Nagar Saharnapur road, Dehradun,

Environmental Clearanco for Construction of Vidhan Sabha Bhawan and Allied Works at
Galrsaln, District - Chamoll. By M/s Nalignal Bullding Construction Corporation NECC
Bhawan, Lodhl Road, New Dalhi.

The Authority observed that the project proponents have not submilted the required
documents. Hence show causo be sent for serlal no 5 & 6 and reminder for serial no 7.

Environmental Clearances for extraction of Sand, bajri, boulder of Six projects of KMVN Ltd is
as under:- ’

1) Village-Diurl, Champawat, Area (6.00 ha)

2) Village- Ucholigot, Champawat. Area (4.90 ha)

3) Village- Naulapanil, Champawat. Area (8.00 ha)

4) Village- Jahlakuri, District-Chamapwat. Area (4.00 ha)

5) Village- Vardhu, District, Nainital, Area (0.320 ha)

6) Village- Jahlakuri, District, Bhanoll Shara, Nainital. Area (0.320 ha)

The Authorily examined above cases of KMVN and decided that Project Proponept
certificate should submit certificate by Mining Department that no work has been done in

these projects and appWosijn parivesh portal,
" It
!
(DT. s.’s. egl}ql&[q’lm (S.S% M (Sushanta Kdmar %att >alk)

Chairman, SEIAA Member, SEIAA Member Secretary,

SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
2.
3-
4-
5-

Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.
Shri Shailendra Singh Bist, Member, SEIAA, Uttarakhand.
Chairman, SEAC, Uttarakhand.

Member Secretary, SEAC, Uttarakhand.

Guard File.

1y

(Sushanta Kumar Patthaik)
Member Secretary,
SEIAA, Uttarakhand
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State Level Environment Impact
Assessment Authority, 653,
Indiranagar  Colony, Seemadwar
Road, Dehradun- 248006

{Constituted by Ministry of
Environment, Forests and Climate
Change Government of India.)

Phone No- 0135-3510581

Email- seiaa.seac.uk@gmail.com

Letter No. 687/SEIAA Dated- 12" April, 2021

Minutes of the 34" Meeting of SEIAA held on 9'"- 10" April, 2021

The meeting was chaired by Dr S.S. Negi, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand.
(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 21 proposals (B1 & B2) and 1 other proposal under miscellaneous items are
under consideration for grant of EC. Most of these proposals pertains to capacity expansion of
industrial units, soapstone mining and establishment/expansion of hotel projects. The MS
enlisted the points for soapstone mining project based on which project proponent should focus
during the presentation/deliberation. These points include no of experimental/explorable pits,
issues raised during public hearing & addressing those issues in EMP, nearest water source
from mining site & impact of mining on its discharge, landslide vulnerability of these area, site of
plantation, welfare activity for the labour, arrangement of fuel wood, conservation plan for
endangered species, CER etc. Similarly in the housing/hotel project proposals the points
earmarked for presentation/deliberation include water reuse/recycle mechanism, rooftop
rainwater harvesting, extent of use of solar energy, air conditioning & cooling system adopted,
disposal of excavated earth, water requirement sources, parking facilities designed, food waste
disposal etc. In the capacity expansion of industrial unit proposals, the proponent were asked to
focus on the issues of hazardous waste management, compliance of safety guidelines, use of
non-conventional energy resources, green belt development etc. during the presentaiion. After
detailed discussion and deliberation on each of the proposal as per agenda item, decision taken
by the Authority is as under -

1) Environmental Clearance for Manufacturing of Pharmaceutical Formulations at F-48,
U.P.S.1.D.C., Selaqui, Dehradun by M/s Demexico Pharmaceuticals Pvt. Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Layout plan for green belt development, revised
EMP cost, MoU with TSDF for handling hazardous waste, detail CER activities to be
undertaken by the unit and onsite emergency plan.

2) Environmental Clearance for Manufacturing of Pharmaceutical Formulations at Ef7-2,
U.P.8.1.D.C,, Selaqui, Dehradun by M/s Rapport Remedies by Usman Rajpoot S/o Noor
lslurt:mmed, H.No-95 barrier masjid wali street, P/o - Sahpur, Tehsil - Vikas Nagar,

ehradun.

The_ Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Layout plan for green belt development, revised
EMP cost, MoU with TSDF for handling hazardous waste, detail CER activities to be
undertaken by the unit and onsite emergency plan.

gy |
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8)

9)
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Environmental Clearance for Proposed Industrial Laundry at 4, Tapovan, LaxmanJhulla,
near Hotel Ganga Elena, Dist- Tehri Garhwal by M/s Clean Easy by NitinKuniyal S/o
Ram LalKuniyal, 64, Tapovan, Near BalakNathMandir Hot, Tehri Garwal.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Permission from Central Ground Water Board for
drawing ground water, detail plan for re-use of treated water, green belt development
plan, solid waste management plan & disposal and onsite emergency plan.

Environmental Clearance for Extraction of Sand, Bajri, Boulder at Village- Siloni, Tehsil-
Didihat, District- Pithoragarhby Shri Yogendra Pal S/o Shri Krishna Bhadur Pal, Vill-
Bagdihat, Tehsil- Didihat, District- Pithoragarh. (Area- 2,397 Ha.).

The Authority observed that project site falls within 10 km radial distance of Askot Wildlife
Sanctuary. Hence prior approval of NBWL is required. The Authority decided to
reconsider the proposal after submission of Wildlife clearance from NBWL.

Environmental Clearance for Extraction of Soapstone at Vill- Nayal Tehsil and District-
Bageshwar by Shri KantiLal Shah (Owner) R/o- Pindari Road, Bageshwar, Dist-
Bageshwar. (Area- 8.490.Ha.).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Revised project cost, revised CER plan along with
detail activities, measures adopted for noise pollution control, green belt
development/plantation plan under consultation with local van panchayat/gram sabha,

Environmental Clearance for Extraction of Soapstone at Khasra no. 677, 678, 679 &
Others Vill- Naugaon, Tehsil & Dist- Bageshwar.Vill- Nayal Tehsil and District-Bageshwar
by Shri Sandeep Sah S/o Shri Bhawani Das SahR/o- Baghnath Ward (Chowk Bazar),
Dist.-Bageshwar. (Area- 16.769.Ha.).

The Authority observed that the project proponent should re-submit form-1 with revised
information on project cost, EMP cost and other details. Additional documents —
Measures adopted for noise pollution control, mitigation measures/solution suggested for
issues raised during public hearing, detailed treatment plan for streams/nallahs in the
project sites, plantation plan under consultation with van panchayat/gram sabha and
mitigational measures for conservation of schedule- | & Il species with consent of Forest
Department. The Authority decided to reconsider the proposal after submission of above
documents.

Environmental Clearance for Expansion of Painting facility in Service Centre and
Showroom at Khasra No. 244 KA and 244 KHA, Kuanwala, Dehradun by M/s Doon
Wheel Pvt. Ltd.

The Authority observed that project proponent has not submitted documents as
recommend by SEAC, Further the Authority observed discrepancy of information
provided in form-1 and PFR. The project proponent should re-submit form-1 and PFR
and documents as suggested by SEAC.

Environmental Clearance for Proposed Washing and Painting facility in Service Center at

Kh-368, 591 Mauza, Saharanpur, Fatehpur Road, Harbartpur, Vikasnagar, Dehradun by
M/s Rennita Motors.

The Authority observed that project proponent has not submitted documents as
recommend by SEAC. Further the Authority observed discrepancy of information
provided in form-1 and PFR. The project proponent should re-submit form-1 and PFR
and documents as suggested by SEAC.

Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562, 563,
566, 567, 569, 570, 574, Vill- GhughtayniTalli, Tehsil- Rajendra Nagar, District- Tehri

NS
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Garhwal by M/s The Classio by Shri ManavJohar (Partner) Vill- GhughtyaniTalli,
Rishikesh — Badrinath Highway, Dist- Tehri Garhwal.

The Authority observed that project proponent should re-submit the dete}ileq information
in form-1. During the course of examination of the documents / prese_ntatlon it was ;tated
by the proponent that the hotel is alreadyexisting. There are discrepancies in 1_he
information submitted in Form 1 as it has been projected as a proposed or expansion
project, whereas statements were made by the PP that it is an existi_ng h_otel. It also
appears that the existing hotel could be in violation of the MoEF notification for Doon
valley number S.0. 102(E) dated 1 February 1989 and as amended on 6 January 2020.
Hence the proposal was deferred.

10) Environmental Clearance for Proposed Expansion of existing surgical sutures_ and other
medical devices manufacturing unit at Khasra No. 1051/1-2, Twin Industrla_\l .Estate,
Selaqui, Camp road, Vikas Nagar, Dehradun by M/s Lotus Surgicals Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

11) Environmental Clearance for Proposed Manufacturing Unit of Herbal & Nutraceutical
Formulation Products along with utilities Viz. LPG based Boiler & Green Insulated DG
Set at B-8, Sara Industrial Estate, Selaqui, Dehradun by M/s Swaranimakash
Lifescience Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

12) Environmental Clearance for Proposed Screening Plant of Limestone/Dolomite Chips
and Powder at Khasra No. 3846, 3847 & 3848, Industrial Area, Village Lal Tappad,
Tehsil- Doiwala, District- Dehradun by M/s Ridhi Enterprises 31/1, Tyagi Road,
Dehradun.

The project proponent submitted a request letter for withdrawing the Project. Hence,
Authority decided to reject the proposal.

13) Environmental Clearance for Proposed Manufacturing of Personal Care Cosmetic
Products at 428 Ka, Village Chharba, Vikasnagar, Dehradun by M/s Meraki Aesthetic
Cosmetics LLP.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

14) Environmental Clearance for Extraction of Soapstone at Khasra no. 1932, 1942, 1950
and others, Vill- Pagna, Tehsil & Dist- Bageshwar by Shri Bharat Singh BhakuniS/o
Shri Anand Singh Bhakuni, R/o- Tehsil Road, Dist.-Bageshhwar (Area 4.944 Ha).

The Authority observed that the project proponent should re-submit form-1 with revised
information on project cost, EMP cost and other details. Additional documents —
Measures adopted for noise pollution control, mitigation measures/solution suggested for
issues raised during public hearing, detailed treatment plan for streams/nallahs in the
pr_oiect sites, plantation plan under consultation with van panchayat/gram sabha and
mitigational measures for conservation of schedule- | & Il species with consent of Forest
Department, Original Ecological Sensitivity Certificate and Original Cluster Certificate.
The Authority decided to reconsider the proposal after submission of above documents.

15) Environmental Clearance for Extraction of Soapstone at Khasra no. 91, 92, 93 and

others, Village - Chakpahruda, Tehsil - Dug nakuri, Dist- Bageshwar by M/s Balaji
Minerals, Shri InderLalS/o Shri Chamba RamR/o Bajrang Oil, Baijnath, Tehsil- Garur,

Dist- Bageshwar. (4.168) Ha.
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bserved that the project proponent should re-submit form-1 with revised
EMP cost and other details. Additional documents -
Measures adopted for noise pollution control, mitigation measures/solution suggested for
issues raised during public hearing, detailed treatment plan for streams/nallahs in the
project sites, plantation plan under consultation with van panchayat/gram sabha and
mitigational measures for conservation of schedule- | & Il species with consent of Forest
Department, Original Ecological Sensitivity Certificate and Original Cluster Certificate. The
Authority decided to reconsider the proposal after submission of above documents.

The Authority 0
information on project cost,

r Extraction of Soapstone at Village- Pagna Tehsil- Kafligar,

16) Environmental Clearance fo
S/o Shri KesawDattNainwal Village-

Dist-Bageshwar by Shri Ganesh DattNainwal
Pagana, District- Bageshwar. (12.418 Ha.)

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it submission of
additional documents — Original eco sensitivity certificate, original cluster certificate,
submission of MoU with gram panchayat/van panchayat for plantation, revised EMP cost
and funding plan for mitigational measures for wildlife conservation of Schedule 1 and

endangered species in the vicinity of the project area.

17) Environmental Clearance for Extraction of Soapstone at Village — DayaliKuroli Tehsi] -
Dugnakuri, Dist — Bageshwar by M/s Jai Mata Di Mines Village — DayaliKuroli Tehsil -

Dugnakuri, Dist — Bageshwar. (4.195 ha).

dations of SEAC and decided to grant the

Environment Clearance with the terms and conditions recommended by it submission of
additional documents — Original eco sensitivity certificate, original cluster certificate,
submission of MoU with gram panchayat/van panchayat for plantation, revised EMP cost
and funding plan for mitigational measures for wildlife conservation of Schedule 1
species in the vicinity of the project area. The Project Proponent will submit layout plan of
dumping, written undertaking for the protection of nearby river and employment for the

local people.

The Authority agreed with the recommen

18) Environmental Clearance for Extraction of Soapstone at Village - Simkhet, Post -
Ghinghartola, District — Bageshwar by Shri Rajendra Prashad Tiwari Village - Simkhet,

Post — Ghinghartola, District- Bageshwar. (4.486ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it submission of
additional documents — Original eco sensitivity certificate, original cluster certificate,
submission of MoU with gram panchayat/van panchayat for plantation, revised EMP cost
and funding plan for mitigational measures for wildlife conservation of Schedule 1
species in the vicinity of the project area, written undertaking for the precaution measures

to control soil erosion and protection of nearby river.

19) Enyironmenta[ Clearance for Establish a research and testing laboratory at 230G, R.S.
Height Opposite Bhagat Ford, Dehradun, Dehradun by M/s Viobility Research Private

Limited.

The. Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

20) Environmental Clearance for proposed Hotel Project at Khasra No.76/1 il
Rishikesh, District- Dehradun by M/s The Vilana. J TR

The Authority opsewed that project proponent should re-submit the detailed information
in form-1 . During the course of examination of the documents / presentation it was
fe.t.fated by the proponent that the hotel is already existing. There are discrepancies in the
g} grergtaﬂ‘m submitted in Form 1 as it has been projected as a proposed or expansion
; lea' ereas stqiqmenls were made by the PP that it is an existing hotel. It also
ppears that the existing hotel could be in violation of the MoEF notification for Doon

éﬂ’ 4
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valley number S.0. 102(E) dated 1 February 1989 and as amended on 6 January 2020.
Hence the proposal was deferred.

21) Environmental Clearance for proposed Hotel project at Khasra No. 463 to , 464, 465,
466, 467, 468, 469, 471, 472, 474, 475, 476, 477, 478, 481, 482, 483, 484, 485, 486,
487, 489, 491, 492, 493, 494, 495 496, 497, at GhughtayniTalli, Pargana&Tehsil-
Narendar Nagar, Rishikesh, Dist- Dehradun by M/s Ahilya Hotels & Resorts.

The Authority observed that project proponent should re-submit the detailed information
in form-1. During the course of examination of the documents / presentation it was stated
by the proponent that the hotel is under construction. There are discrepancies in the
information submitted in Form 1 as it has been projected as a proposed or expansion
project, whereas statements were made by the PP that it is an under construction hotel.
it also appears that the existing hotel could be in violation of the MoEF notification for
Doon valley number S.0. 102(E) dated 1 February 1989 and as amended on 6 January
2020. Hence the proposal was deferred.

Miscellaneous Cases

22) Environmental Clearance for extraction of sand/bajri/boulderKhasra No. 01e0, 02e0,

89e0, 10070, 1485e0, 15280, 1529 e0& 1530e0 Village — Gadi (Birahi), Tehsil &
District — Chamoli by M/s Tehri Hydro Electric Development Corp.Vishnugad
Pipalkoti JalVidhyutPariyojnaVillage & P.O - MayapurDistt. — Chamali.

The Authority observed that M/s THDC has now applied with necessary required
documents and revised Lol. The Authority agreed to grant Environmental Clearance to
the project under terms and conditions as suggested by SEAC and also under conditions
that project proponent will hire the local labour, it shall ensure restoration plan for quary
site and revised EMP for plantation works in the nearby village locality.

23) Authority decided to issue letters to following project proponents for submission of

compliance reports:-

Letter No. &
Date

of Granting
E.C

S.No. Name of Project &Address Category

1 Shri. Satendra S/o Shri Rishipal Singh, Rfo | EC.No-160-01- | R.B.M. /Pond
Village-Bharuwala,  ParganaGordhanpur, | (149)/2020 construction
Tehsil-Laksar, District-Haridwar | Dated-

(Amendement ) ( area 0.5790) 24.09.2020

2 M/s TatsatHareram Enterprises, | EC.No-161-01- R.B.M.
BhikkampurJeetpur, Tehsil Laksar, | (150)/2020
Haridwar, for Extraction/Collection Minor | Dated-
mineral i.e., sand bajri and boulder from Ban 24.09.2020
Ganga for widening and Reconciliation of
NH-72A (Mine area-1.112 hectare) at
Village-MusahibpurMajri, Tehsil-Laksar,
District-Haridwar

3 | Extraction of sand, bajri and boulders in | EC.No-162-01- R.BM

Tons river in Sandra Range, Binol Beet,
Compartment No- 15 & 16, VPO - Mori,
Tehsil - Mori, District— Uttarkashi (area 4.0
Ha).
By

Chief General Manager, SatlujJalVidhyut
Nigam Limited (SJVNL), Regional Office, 09,
Phase-Il, VasantVihar, Dehradun.

(139/2020
Dated-
25.09.2020

Extraction of sand, bajri and boulders from

EC.No-163-01-
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Swarna river in Dehradun (area 23.75 ha). (140/2020
By Dated-
Managing Director, Uttarakhand Forest | 25.09.2020
Development Corporation (UKFDC),
AranyaVikasBhawan, 73, Nehru Road,
Dehradun.
Environment Clearance for change in | EC.No-164-09- Industrial
location of manufacturing unit from Central | (62)/2020
Hope Town, Khata No. 214, Khasra Dated-
no.122/41-42, Selaqui, Dehradun to new | 28.09.2020
location at Khata No. 735, Khasra no.
103Kha, 105, 80Gha, Chharba, Industrial
Area (Langha Road) Tehsil- Vikas Nagar,
District- Dehradun along with increase in
production capacity & painting facility.
By
M/s Ampa Cycles Pvt Ltd. Langha Road,
Opp. Dena Bank Sahaspur, Vikasnagar,
Dehradun.
Environment Clearance for setting up DG in | EC.No-165-09- Industrial
the existing two wheeler motor vehicle | (60)/2020
service centre established at Unit-41, Tilak | Dated-
Road near Nagar Palika, Rishikesh, Dist- 28.09.2020
Dehradun.
By
M/s Jai Sai Motors. Unit-41 Tilak Road near
Nagar Palika, Rishikesh, Dist- Dehradun.
Installation of proposed manufacturing unit | EC.No-166-05- Industrial
of Paper Chemical in SIDCUL Pantnagar, | (16)/2020
Rudrapur, Dist- U.S. Nagar. Dated-
_ By 28.09.2020
M/s IVAX Paper Chemicals Limited. Plot No.
7G, Sector 9, Khasra No. 210, IIE, SIDCUL,
Phoolbagh, Rudrapur, Pantnagar, Dist- U.S.
Nagar.
Manufacturing of Custom Organic Molecules | EC.No-167-05- Industrial
for Research and Development at Plot No. | (15)/2020
13, Sector-3 A, SIDCUL, IIE, Haridwar. Dated-
By 28.09.2020

M/s POI India Biotech Pvt. Limited, Plot No.
13, Sector-3 A, SIDCUL, IIE Haridwar,
Uttarakhand.

iy
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24) The following six monthly compliances reports submitted by the PP in which EC was granted by the authority were examined and

observations are as follows:-

Name & Detail of Project Proponent

E.C. granted vide

Compliance period
lletter No. & Date

Fabrication and Powder Coating of
SheetMetal Components at Village-
Selaqui, Vikas Nagar, Dehradun.

BY

M/s Vinayak Enterprises, Khasra No-
295, Industrial Area, Selagui, Dist -
Dehradun.

E.C No-706-3-
(45)/2015
Dated- 25.5.2015

Observation/information to be Obtained

April 2019 to
September 2018

1142-2020

Copy of cuttings of news papers through which the copy of EC was
published, has not submitted.

Copy of the letter through which the copy of EC was sent to local
body/NGOs has not submitted.

Copy of consent to establish/consent to operate obtained from
UKPCB has submitted.

Analysis report of HC and VOG has not submitted.

Copy of MOU signed with hazardous waste treatment facility for
disposal of hazardous waste has not submitted.

Photographs of the DG set showing acoustic enclosing has not
submitted.

Copy of the routine periodical medical examination report of
workers/employees has not submitted.

Design detail of rain water harvesting tank has not submitted.
Photographs of developad green belt has not submitted along with
Mos and species of plants, planted in as green beit.

Detail about establishing the environmental monitoring cell has not
submitted.

Soil and ground water sample analysis report has not submitted.
Copy of permission obtained fram CGYB for extraction of ground
water has not submitted. 2

Design detail of ETP has not submitted along with sample fest
report.

Reconstruction of roposed
hotelirestaurant at Camel Back Road,
Mussoorie, Dehradun,

BY
M/s Nagalia Hotel, 13/B Mew Survey
Road, Dehradun.

E.C No- 846-8-
(30)/2013
Dated- 11.2.2016

March 2020 to
November 2020

01-12-2020

Copy of the letter through which the copy of EC was sent to local
bodies/NGO's has not submitted.

Project proponent has not submitted clearance from standing
committee of the NBW.

Project Proponent has not suumitted water balance chart,
especially in regard tor ining zero discharge

Sample test report of STP inlet and outlet has not submitted.

Detail about the storage tank for storage of treated waste water
during the rainy season has not submitted, 4
Project proponent has not submitted the measures adopted for
control the fugitive emissions fram the kitchen.

Sopapstone Mining at Village- Reetha,

E.C No- 888 -1-

October 2019 to

Photographs of OB dumps has not submitted.

V.
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Detail about construction of Tos wall has not submitied along with
photographs of planted grass in dump yard.

Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at factory site has not submitted.

Detail about the quantity of soapstone extracted during 8 season
has not submitted along with certification of mining department.
Detail of afforestation done in miring lease area has not submitted
Phatagraphs of sprinkling system installed in mining lease area for
dust control has not submitted.

Copy of routine periodical medical examination report  of
workers/employee has not submitted.

Detail about establishing the Enviranmental monitoring cell has not
submitted.

Copy of the letter through which the copy of EC sent fo the
concerned PanchayatMunicipal Corporation has not submitted.

No copy of cuttings of news papers through which the informatian
regarding grant of EC was published.

Copy of routine periodical medical examination report of

workerslemployee has not submitted.
Photographs of shed house in which Bio-waste is temporarily
dumped has not submitted.

Tehsil-Berinag, District-Pithoragarh., 814)2016 [ September 2020
(Area-4.856 Ha.) i B 18 2018 e

: BY 25-11-2020
Shri Dan Singh Alias, Village- Reetha,
Tehsil - Berinag, District- Pithoragarh.
Proposed Mordernisation for E.C Mo- 545-9- April 2020 to
Replacement of existing HSD fired Bailer (24)/2014 September 2020
in the exising complex of Herbal | Dated-20.8.2014
Extraction unit "M/s India Glycols Ltd" at 27-11-2020
SidculSelaqui Industrial Area Dehradun.

BY

M/s India Glycols Ltd. A1 Industrial Area,
Bazpur Road, Kashipur, District - U.S.
Nagar.
Proposed Modernization and Expansion EC.No-7-9(3)/2018 April 2020 to
of existing Herpal Unit Based on | Dated- 01.02.2019 September 2020
Super\Crictial Fluid Extraction (SCFE),
Green Solvent Extraction and Proposed 27-11-2020

Biotransformation process to produce
natural health products, by Processing of
Herbal in the existing complex at Pharma
city SIDCUL Selaqui, Indus. Area,
Dehradun.

By
M/s India Glycols Ltd

Copy of the letter through which the copy of EC sent to concerned
Panchayat and local NGO has not submitted.

Soil testing analysis report has not submitted.

Break up of treated effluent, espacialy in relation to maintaining
zero discharge has not submitted.

Copy of MOU signed with Hazardous waste recycler has not
submitted along with form-10.

Copy of the PUC (Pollution Unider Control) certificate of the
vehicles being used at factory site has not submitted.

Copy of routine periodical medical examination report of workers
has not submitted.

Information about total Nos. of plants with species planted as in
green belt has not submitted.

‘Action Taken Report (ATR) in respact of CSR activities done in the

project area has not submitted.

-
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]
* Mame of the person incharge appointed for implementation of

conditions stipulated in EC has not submitted. e

* Copy of soil and ground water sample analysis report has not
submitted,

= Moise level analysis report of DG set has not submitted.

« Detail progress about construction of Rain Water Harvesting tank
has not submitted.

+ Detail about progress of green belt development has not
submitted.

« Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at factory site has not submitted.

« Project Proponent has not submitted water balance chart.
Especially in respect of maintaining zero discharge

« Proposal/Practices adopted for disposal of MSW (municipal solid
waste) has not submitted.

« Copy of the letter through which copy of EC sent to concemed
Panchayat/NGOs has not submitted.

= Copy of cutting of news papers through which the information

regarding grant of EC was published has not submitted.

Design details of sewerage treatment Plant (STP) has not

submitted along with photographs.

» Noise level monitoring analysis report of DG set has not submitted.

» Detail about total Mos and species of plants planted in green beit
has not submitted along with photographs of developed green belt.

« Copy of analysis report of soil and ground water has not submitted.

« Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at factory site has not submitted.

« Photographs of the & feet high wall and three rows green belt
developed towards the national highway facing site has not
submitted.

+ Sample test report of inlet and outlet effluent samples of STP has
not submitted.

« Detail about installation of water measuring device at the inlet and
final discharge point has not submitted.

+ Design details of rain water harvesting tank has not submitted

along with raphs.

6 | Building Construction project Mis Data | E.G No- 5468
Ram at Mauza - Kandoli, Dist- (272014 Period not
Dehradun. = Dated- 22.8 2014 mentioned

Y

Mis Data Ram Sons Private Limited,
Krowledge Village campus, Gurudwara
Road, M Kandoli, Dist- Dehrad

7 Construction of Windlass Affordable E.C No- 204 -8- July 2020 to .
Housing at Harrawala&Kuanwala (18)/2013 December 2020
Dehradun. Dated-21.10.2013

BY 02-01-2021

Shri Sudhir Kumar Windlass, Managing
Partner, 53- R, Rajpur Road, Dehradun

8 Proposed there placing existing DG sets EC.No-80-09- Period not
with higher capacity of DG Sets(1010 (372019 mentioned
KVA x 02 Nos) in the existing Complex | Dated- 6.12.2018
at, LalTapper, Industrial 28-12-2020
Area ReshamMajri, Tehsil _Rishikesh,

+ Ground water sample test report has not submitted.

« No water balance chart. Especially in relation to maintaining
zero discharge conditions hassubmitted.

« Design detail of rainwater water harvesting tank has not submitted

B
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District-Dehradun By along with photographs.
iodi i inati rs/employees
Mis Flex Foods Limited, LaTapper E:s zsgsncu‘lc::! medical examination report of workers/employ!
Industrial Area, Tehsil Rishikesh, District No detail about Nos of plants, planted in green belt has submitted,
—Dehradun, submit also photographs of developed greenbelt. —‘
9 Environmental Clearance for E.C No-641-8- January 2020 to Breakup of treated water utilization has not submitted, especially
Manufacturing of Personal care products (362014 June 2020 in relation to maintaining zera discharge.
(Shampoo/Liquid Handwash/Liquid | Dated- 24.1.2015 Fugitive emission report of work zone area has not submitted.
Soap, Creams, Lotion, Gel & Qil} at 21-10-2020 Copy of the PUC (Pollution Under Gontrol) cerificate of the
Mauza Central Hope Town, Vikasnagar, vehicles being used at factory site has not submitted.
Elpheadufr: o NO technical details about rain water harvesting tank has
¥ A submitted along with photagraphs.
M/s Kreation Handicrafts, Khasra No- Na detail repor? abou?an.gan% species of plants, planted in green
122137, Manza Central Hope_ Town, belt has submitted along with photographs of developed green
ParganaPachwadoon, Tehsil - belt
Vikasnagar, Dist- Dehradun.
10 Environmental Clearance for | E.C Mo- 87/10/25 January 2020 to Break up of treated water, especiaily in relation to maintaining
Manufacturing of Personal care products | Dated- 03.04.2010 June 2020 zero discharge has not submitted.
(Shampoo-40 ton/day, Hair Oil BKlday Detail about Nos. and species of plants, planted in green belt has
Cream-5 tons/day and liquid hand wash 21-10-2020 not submitted. Submit also photographs of developed Green Belt.
and body wash-10 tones/day) at Plot No- Technical detail of Rain Water Harvesting Tank has not submitted
30, Pharma City, Selagui, Dehradun. along with photographs.
BY Detail repart on implementation of CSR and CER programmes has
M/s MG Shahani and Co Delhi Pyt Ltd. not submitted.
Plot at Plot No-30, Pharma City, Selaqui,
Dehradun.
1 Manufacturing of Cosmetics Items at Plot E.C No- B90-9- July 2020 to Copy of cutting of news papers through which the information
no. C-8, Sara Industrial Area, Rampur, (402015 December 2020 regarding grant of EC was publish has not submitted.
\fikas Nagar, Dehradun. Dated- 30.4.2015 Copy of the letter through which copy of EC sent to concemed
BY 05-01-2021 Panchayat/NGO has not submitied.

M/s Regi India Cosmetic Pvt. Ltd., Plot
no. C-8 Sara Industrial Estate, Chakrata
Road, Rampur, Dehradun,

Copy of consent to establish/operate obtained from UKPCE has
not submitted.

Analysis report of soil and ground water has not submitted.

Mo ambient and noise level monitoring report of premises has
submitted.

Design detail of rain water harvesting tank has not submitted along
with photographs.

Copy of MOU signed with us waste
of hazardous waste has not submitted.
Sound level monitoring analysis repot of DG set has not

yeler for treatment

submitted,

1o
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the

Copy of the PUG (Pollution Under Control) certificate of
vehicles being used at factory site has not submitted. e
Copy of routine periodical medical examination report of Wo

has not submitted.

Detail about establishing the separate Environmental Management
Cell has not submitted. = it has
Detail about Mos and species of plants, planted in green belt

not submitted.

No soil and underground water sample test repart has submitted.

Plot No. 19, Pharma City, Selaqui,

12 | Expansion of the Existing uwnit for E.C No- 635- July 2020 to R
Assembling, Powder Coating 165/2014 December 2020 Noise level monitaring analysis report of DG set has not submitted.
&Phosphating for Surface Treatment of | Dated-4.1.2015 No copy of routine periodical medical exarination report of
Sheet Metal Components. 20-01-2021 workers/ employees has submitted. |

BY Detail report about disposal of hazardous waste has not submitted
M/s E - Durables - Il, C - 5 UPSIDC along with Form-10 {Manifest),
Industrial Area, Selagui, Dehradun, Detail about establishing the Environmental Monitoring Cell has
. not submitted. -

13 | Extraction of Soapstone in Village - EC.No-103-01- July 2020 to Photographs of Eco-friendly toilets has not submitted along with

Karuli, Tehsil & District: Bageshwar. (71)2019 December 2020 the information about final disposal point of collected sewer.
By Dated-31.12.2019 Photographs of the plantation activity done in public areas has not
Mis Balraj Associates Bhawan No- 23-12-2020 subrmitted.
12 Ward Piyana, Tehsil & District- Analysis report of surface water quality has not submitted.
Pithoragarh. Analysis report of ground water quality has not submitted.
Ambient air quality monitoring analysis report of the mine lease
area has not submitted. |
14 | Proposed expansion of existing EC.No-142-9- July 2020 to Ground water analysis report has not submitted.
Pharmaceutical Formulations Unit at {52)/2020 December 2020 Noise level menitoring analysis report of DG set has not submitted.
Plot No. A-3, UPSIDC Industrial Area, Dated- 27.05.2020 Submit also waler balance chart in respect of maintaining zero
Selaqui, Tehsil Vikas Nagar, Dehradun 19-12-2020 discharge.
By Copy of MOU signed with Hazardous waste recycler has not
M/s NatcoPharma Limited,Plot No. A- submitted.
3, UPSIDC Industrial Area, Selaqui, Analysis report of VOC and HC has not submitted.,
Tehsil Vikas Nagar, Copy of routine periodical medical examination report of
Dehradun, Uttarakhand workers/employees has not submitted.
Detail report about the species and Nos. of plants planted as in
green belt along with photographs has not submittad.
Detail about proposed Eco-developmental and community welfare
has not submitted.

15 | Proposed expansion of existing EC.No-5/2009/62 June 2020 to Project Froponent has not submitted water balance chart,

Pharmaceutical Formulations Unit at Dated- 03.08.2009 December 2020 Especially in respect of maintaining zero discharge.

Copy of MOU signed with hazardous waste recycler for disposal of

e
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Dehradun, Uttarakhand

¥
M/s NatcoPharma Limited,Plot No. 19,
Pharma  City,Selaqui,  Dehradun,
Uttarakhand

19:12-2020

hazardous waste has not submitted .
Photographs of developed green belt has nat submitted along with
Nos. and species of plants, planted in as green belt )
Noise level monitoring analysis report of DG set has not submitted.
Copy of routine Periodical medical examination report of waorkers/
employees has nol submitted

Detail report in respect of activities performed under CSR
programme has not submitted.

16 Sh. Praveen Singh Papola, House No — E.C No- 33 - October 2019 to Detail about the agency identifisd for regularrperiodic_al manitoring
51, Village — PapoliLaga (Kafl)), Tehsil & 183/2013 September 2020 of ground water in vicinity of mining site has not submitted.
Dist — Bageswar, Uttarakhand Dated-4.8.2013 Detail about the sprinkling system installed for dust suppression in
BY 25-11-2020 mining area has not submitted with photographs.
Soapstone  mining  project  Kirai, Detail report about the training program crganized for safety and
Bagheswar health of workers has not submitted.
Detail about establishing the Environmental Manitoring Cell to
implement environmental safe guard has not submitted. |
17 | Extraction of Magnesite in Village EC.No-48-01- October 2019 to Photographs of the Eco-friendly toilets has not submitted.
Dundu, Tehsil Didihat, Distict - (76)/2019 September 2020 Detail about afforestation activities done in buffer zone has not
Pithoragarh. Dated- 8 1002019 submitted with photographs.
By 25-11-2020 Photographs of the retaining wall constructed around the periphery
Mis NB. Minerals  Corporation, of mine lease area has not submitted.
ParasharNiwas, Nivaran Nagar, Nawabi Copy of ground water monitoring analysis report has not
Road, Haldwani, District- Nainital. submitted.
Copy of routine periodical medical examination report of
workers/employees has not submitted.
Detail about establishing the Ervironmental Monitoring Cell has
not submitted.
18 | Construction of Hotel Project in Village - E.C No- 24 -B- April 2020 to Design details of STP (Sewerage Treatment Plant) has not
DanioKaDanda, Tehsil — Sadar, District - {2y2013 September 2020 submitted. Submit also photographs of installed STP.
Dehradun. Dated- 6.7.2013 — Photographs of developed green belt has not submitted along with
BY -12-

M/s Sir Biotech India Ltd, 6926, Jaipuria
Mil, Compound Clock Tower,
SabjiMandia, New Delhi.

Maos, and species of plants, planted in green belt.

Analysis report of ground water and soil has not submitted.

Copy of approval from central ground water board for extraction of
ground water has not submitted.

Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at factory site has not submitted.

Copy of routine periodical medical examination report of
workers/employees has not submitied.

Sample test report of STP inlet and out let effluent has not
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Copy of MOU signed between hazardous waste Tecycler for

treatment of hazardous waste has not submitted.
= Project Proponent has not submitted water palance chart
Especially in respect of maintaining zero discharge.
| ) = Design detail of rain water harvesting tank has not submitted. —1
18 | installation of mandfacturing unit for | E.C No-577-9- Period not « Copy of MOU signed with hazardous waste recycler for disposal of
veterinary  Preparation and  Feed (23)/2014 mentioned hazardous waste has not submitted.
supplement by Mis SaifivetmedPvt. Ltd Dated- 30.8.2014 « Approved fire fighting plan has not submitted.
at 122/32 min, Central hope town, 01-11-2020 « Phatographs of installed DG set along with noise level monitonng
Selaqui, Distt — Dehradun. analysis repart has not submitted.
BY « Ambient air quality monitoring report of the premises has nat
M/s SaifeVetmedPvt. Ltd, Central hope submitted.
town, Selaqui, Block-Pachwadoo, Tehsil- « Copy of routine periodical medical examination report of
Vikas Nagar, Selaqui, District - workersfemployees has not submitted
Dehradun. « No information about establishing of separate Environment
Monitoring Cell has submitted.
« Design details of Rain Water Harvesting Tank along with
photographs has not submitted.
« Phatographs of developed green belt has not submitted along with
Nos. and species planted in as green belt.
s Copy of cutting of news papers through which the copy of
Enviranment Clearance was published, has not submitted.
« Copy of consent to establish/consent to operate obtained from
UKPCB has not submitted.
20 | Environmental Clearance for E.C No-578- 8- Period not = Copy of consent to establishioperate obtained from UKPCB has
Modification and  Modernization  for (28)/2014 mentioned not submitted.
capacity expansion by M/s Flex Foods Dated- 30.9.2014 + Project Proponent has not submitted water balance chart
Limited, LalTappar Industrial Area, P.O. 30-12-2020 Especially in respect of maintaining zero discharge.
ReshamMaijri, Haridwar Road, « Copy of the PUC (Poliution Under Control) certificate of the
Dehradun. vehicles being used at factory site has not submitted.
BY « Copy of routine periodical medical examination report of
M/s Flex Foods Limited, LalTappar workers/employees has not submitted.
Industrial Area, P.O. ReshamMajr, « Design detalls of Rain Water Harvesting Tank along with
Haridwar Road, Dehradun. photographs has not submitted.
« Copy of cutting of news papers through which the copy of
Environment Clearance was published, has not submitted.
» Photographs of developed green pelt has not submitted along with
Nos. and species planted in as green belt.
21 | Installation of proposedmanufacturing EC.No-131-5- March 2020 to « Copy of t to establish/operat ined from UKPCB has
unit of Resin Derivatives by M/s (12)2018 August 2020 not submitted. J
ParvatiyaVikasUdyogShala located at Dated-14.02.2020

X et
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: .\f B
232 MI, Peammaqa@R]ng Road, 08-12-2020 + Project Proponent has not Submitted water balance chart.
Village: PapdiChilkia, Tehsil: Especially in respect of maintaining zero discharge.
Ramnagar, District: Nainital . * Copy of MOU signed with hazardous waste treatment facility has
By not submitted, Submit alsa Form-10.
Ws ParvatiyaVikasUdyogShala 232 + Copy of routine Perindical medical examination report of workers/
MI,Peerumadara Ring Road, Village: employees has not submitted.
PapdiChilkia,  Tehsil:  Ramnagar, + Detail about the Nos. and species of plants, pianted in green belt
District: Nainital. has not submitted.
» Design details of Rain Water Harvesting Tank has rot submitted
along with photographs. ==
22 | M/s Mahananda Spa and Resoris Pvt, E.C No- 935-8- April 2020 to + Analysis report of ground water sample has not submitted.
Ltd Kh No- 605 Vl1i& Tehsil - (61)2016 September 2020 |« Detail about Nos. and species of piants, planted in green belt has
Narendranagar, D‘SI;_J ehri Garhwal, Dated- 3.3.2016 i not submitted along with photographs of developed green belt, |
-12-2020 .

M/s Mahananda Spa and Resorts Pvt
Ltd, Kh MNo- 605, Will& Tehsil -
Narendranagar, Dist- Tehri Garhwal.

Project Proponent has not submitted water balance chart,
especially in respect of maintaining zero discharge condition.
Noise level monitoring analysis report of DG set has not submitted.

Picking of sand, Bajri and Boulder in E.C No- 18 -1- July 2020 to .
Village-Amia, Tehsil & Dist- Nainital, (26)2013 December 2020
Uttarakhand, Dated- 6.7.2013 .
BY 27-01-2021
Mis KMVNL, Oak Park House, Mallital,
Mainital.
-
24 | Picking of sand, bajn, boulder in Vill- E.C No-211-1- July 2020 to
ShantipuriKhamiya Ward 4 Tehsil- (218)12013 December 2020
Kichcha Dist-Udham Singh Nagar Dated- 21.10.2013 .
27-01-2021

Managing Director, KMVNL, Oak Park
House, Mallital, Nainital.

Project Proponent has not submitted record of the quantity of
miner mineral extracted during a season.

Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at mining site has not submitted.

Detail about the sprinkiing system installed for dust suppression in
mining area has not submitted with photographs.

No ambient air quality monitoring report of the lease mine aria has
submitted,

Detail on site specific River training program organized, has not
submitted.
Project Proponent has not submitted record of the quantity of
miner mineral extracted during a season.

Copy of the PUC (Pollution Under Control) certificate of the
vehicles being used at mining site has not submitted.

Copy of routine Perindical medical examination report of workers/
employees has not submitted.

No ambient air quality monitoring report of the lease mine aria has
submitted.

Detail about dust suppression system installed in work zone area
has not submitted with Photographs.

Copy of the letter through which the copy of EC sent to concemed
Panchayat/JilaParishad and the local NGO's has not submitted.
Copy of cutting of news papers through which copy of EC was
published, has not submitted.

X o
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Picking of sand, Bajri and Boulder in E.C No-693-1- July 2020 to

Village - Bhorsa, Tehsil &Distt - Naintial. (2712013 December 2020
BY Dated- 30.04.2015

M/s KMVNL, Oak Park House, Maliital, 27-01-2021

Nainital.

Project Proponent has not submited record of the quantity of

miner mineral extracted during a season.

Copy of the PUC (Pollution Under Control) certificate of the

vehicles being used at mining site has not submitted.

Copy of routine Periodical medical examination report of workers!

employees has not submitted.

No ambient air quality monitoring report of the lease mine aria has

submitted

Detail about dust suppression system installed in work zone area

has not submitted with Photographs.

Copy of the letter through which the copy of EC sent to concerned

Panchayat/JilaParishad and the local NGO's has not submitted.

No copy of cutting of news papers through which copy of EC was
a.

|

¥

25) Keeping in view the official requirements for transportation of Chairman and other members of the authority, it was decided to hire taxi(s) as

per need.
SS Negi)
Chaiman SEIAA
fi r information and ssary a

1- Dr.Sharad Singh Negi, Chairman, SEIAA, Uttarakhand

2- ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand.

3- Chairman, SEAC, Uttarakhand.
4- Member Secretary, SEAC, Uttarakhand.
5- Guard File.

b
{Sushanta Kumar P: \&nalk]
Member Secretary,
SEIAA, Uttarakhand

Y
r Pal:{mlkl

SEIAA, Ul'laralthand

o
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: seiaa.seac.uk@gmail.com Email- seiaa.seac.uk@ma“-com

Dated- 2R June, 2021

Letter No. -2 2} ISEIAA

Minutes of the 35™ Meeting of SEIAA held on 16"- 17"June, 2021

The meeting was chaired by Dr S.S. Negi, Chairman, SEIAA Uttarakhand and was attended
by the following:

(i) Shri Sushanta Kumar Pattnaik, Member Secretary, SE|AA Uttarakhand.
(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 15 proposals (B1 & B2) and some other proposals under miscellaneous items are under
consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed AP| Bulk Drugs & Intermediates manufacturing unit at
Khasra No. 163/3, 164, 165 Village - Sikandarpur Bhainswal, Industrial Area, Tehsil
Bhagwanpur, District — Haridwar by M/s Jams Industries Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents —The project proponent will submit the Muck Disposal
Plan alongwith storage plan of Raw Material and Hazardous Waste Material before EC is
issued. The Project Proponent will take Approval of land conversion before the starting the
construction,

2) Environmental Clearance for Proposed API Bulk Drugs & Intermediates manufacturing unit at
Khasra No. 665, 666, Village - Khedi Shikhopur Jadid Musthkam Pargana & Tehsil -
Bhagwanpur, District - Haridwar by M/s ParGee Pharmaceuticals.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents —The project proponent will submit the Muck Disposal
Plan alongwith storage plan of Raw Material and Hazardous Waste Material before EC is
issued. The Project Proponent will take Approval of land conversion before the starting the
construction.

3) Environmental Clearance for Extraction of Soapstone at Vill- Talla Dhapoli, Tehsil- Kanda
Dist- Bageshwar by Shri Prakash Singh Dhapola R/o-Village- Shakhola, Tehsil- Kanda,
District- Bageshwar. (Area- 4.191 Ha.)

The Authority decided to defer the project for next meeting and advised the proponent to
submit revised EMP, drainage management plan, time bound reclamation plan and specify
the area where planting is to be done..

4) Environmental Clearance for Proposed Hotel Project at Khasra No 217, 218, 224, Village -
Lacchiwala, Pargama - Pachhwadoon, Tehsil & District - Dehradun by M/s Hotel Vasudeva
& Banquet Hall (Vasdaa).

The authority shall consider the proposal after the site visit by Member SEIAA.

el
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9) Environmental Clearance for Proposed Hotel Project at Khasra NO 272 W) eum memy vineygs
Majra, Pargarna- Pachhwadoon, District- Dehradun by M/s Hotel Paras Grand,

the detalled Inforimation I

The Authority observed that project proponent should re-submit the.1on It was siaied by (N

form-1. During the course of examination of the documents / prese |
proponent that the hotel already exists. There are discrepancies in the mfa':maﬂuna?;ii;nl‘:llﬁti
in Form 1 as it has been projected as a proposed or expansion project, w ar:aa hotel sould
were made by the PP that it is an existing hotel. It also appears that the existing ) rél:r-nmv
be in violation of the MoEF notification for Doon valley number 8.0, 102[5’ oaise

1989 and as amended on 6 January 2020. Hence the proposal was deferred,

6) Environmental Clearance for Proposed Expansion of Hotel at Plot No, 113/1-2, Rajpur Road,
Dehradun by M/s Hotel Aketa (P) Ltd.

The Authority observed that project proponent should re-submit the detalled information i
form-1. During the course of eia,{m-naﬁonpof the documents / presentation It was stated by the
proponent that the hotel is already existing. There are discrepancies in the fnrm-mnunn
submitted in Form 1 as it has been projected as a proposed or expansion project, whareas
statements were made by the PP that it is an existing hotel. It also appears thal lfrna exlsting
hotel could be in violation of the MoEF notification for Doon valley number 8.0. 102(E) dated
1 February 1989 and as amended on 6 January 2020. Hence the proposal was deferred

7) Environmental Clearance for Proposed Construction of Shopping Mall cum Mul_lipleu & Il_ula.l
Facility at New Khasra No. 47 (Khata Khatoni No. 00551, Fasli Year 1420 To 1420),
Mohkampur Khurd, Pargana Parvadoon, Tehsil- Sadar, District- Dehradun by M/s Pacific
Development Retail Private Limited.

The Project Proponent will submit documents according to the appraisal report as under
* Project Proponent will submit green belt management plan. Under CER, Project
Proponent apart from other activities, will also install Solar lights and provide COVID
19 management facilities to nearby government health facility
¢ CER plan will be submitted with proper time frame.

The Authority observed the project proponent should submit Traffic Plan, installation of one
mega watt roof top solar power project and green building concept. The Authority will re
consider the proposal after submission of above documents and field visit by Member, SEIAA

8) Environmental Clearance for Proposed Hotel Project at 101 Rajpur Road (Khasra No: 08,
Mauza- Salawala), District- Dehradun by M/s Ajanta Motel Pvt. Ltd.

The Authority observed that project proponent should re-submit the detailed information in
form-1. During the course of examination of the documents / presentation it was stated by (he
proponent that the hotel is already existing. There are discrepancies in the Information
submitted in Form 1 as it has been projected as a proposed or expansion project, whereas
statements were made by the PP that it is an existing hotel. It also appears that the exisling
hotel could be in violation of the MoEF notification for Doon valley number .0 102(1) dated
1 February 1989 and as amended on 6 January 2020. Hence the proposal was deferred

9) Environmental Clearance for Proposed installation of Bottling Plant for IMFL Bottling at
Khasra No 323 min, Central Hope Town, Pargana- Pachwadun, Tehsil- Vikas Nagar, District
Dehradun by M/s Havmor Spirits,

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents—-Revised CER plan will be submitted with proper time
frame and the details of plantation area with no. of plant with species.

10) Envirgnmental Clearance for Extracion of R.B.M at Khasra No- 2 and 14 Village - Mallakote
Dhaniakote, Tehsil - Kosyakutauli, District - Nainital by Shri Bachi Singh, S/o Shri Balam
Singh, Village - Dhaniakote, Tehsil - Kosyakutauli, District - Nainital. (Area- 0 441 Ha )

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to the
submission of additional documents - In relation of revised cost of EMP, The project
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: ; than 3
proponent will ensure that the maximum depth of the mining will not be exceed more tha

meters in depth only.

11) Environmental Clearance for Extraction of R.B.M at Khasra No- ,2.31"5' 23”4!2'5122?!:::;;
230/3, 231/3/1, Village-Semaichaur. Tehsi-Kaladhungi & Dist-Nainital by Shri . Dist-
Singh S/o Shri Ram Singh R/o-Village-Vijaypur, Post-Dhamola, Tehsil-Kaladhungi, Di
Nainital. (Area- 4.820 Ha.)

The Authority examined the appraisal report submitted by the Committee and aﬂfr
examination, Authority decided to grant Environment Clearance with condition subject to
submission of original copy of ecological sensitive certificate issued‘ bylcompetent authpr_rty.
The mining shall strictly be as per Enforcement and Monitoring Guidelines for Sand Mining
January 2020 issued by the Ministry of Environment, Forest and Climate Change Gowt of
India wherein maximum depth of mining and other safeguards/measures have been
prescribed for sand mining.

12) Environmental Clearance for Proposed Expansion of existing Pharmaceutical Formulations
Unit at Plot No. F 109-110, UPSIDC Industrial Area, Selaqui, Tehsil VikasNagar, Dehradun by
M/s Daffohils Laboratories Private Limited.

The Authority decided that the proposal may considered after obtaining the following
information - 1. A detailed report on the status of violation and subsequent actions will be
obtained by Member Secretary SEIAA from UKPCB 2. Revised plan to increase the capacity
of rain water harvesting, 3. Project proponent will submit revised plan of EMP with the time
frame.

13) Environmental Clearance for Construction of Hotel at 789/727 Darampur — |, Khasra No
203/2, Mauza-Ajabpur Kalan, Pargana-Central Doon, District- Dehradun by M/s N J Resorts
N Spa.

The Authority observed that the proposal may considered after submission of letter regarding
the status of operation of concerned hotel after January, 6, 2020 from the tourism department

14) Environmental Clearance for Integrated Municipal Solid Waste Processing Facility For
Srinagar Khasra No- 169, 170, 171, 187, 188, 189, 190 at Village - Girgacn, Tehsil - Srinagar,
District - Pauri Garhwal by M/s Nagar Palika Parishad, Srinagar, District - Pauri Garwal

The Authority examined the appraisal report submitted by the Committee and after
examination, Authority decided that the proposal may considered after obtaining site visit
report of Member Secretary and Member SEIAA.

15) Environmental Clearance for Extraction of RBM at Hardevpur Sahdepur RBM Project (Fish
Pond Construction Project), Village- Hardevpur, Sahdevpur, Urf Rani Majara, Tehsil &
District- Haridwar by Shri Babu Ram, S/o Shri Mani Ram, Village- Hardevpur, Shadevpur Urf
Rani Majara, Tehsil & District- Haridwar. (Area- 0.154 Ha.).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance subject to submission of the original copy of ecological sensitive
certificate by the competent authority. The mining shall strictly be as per Enforcement and
Monitoring Guidelines for Sand Mining January 2020 issued by the Ministry of Environment,
Forest and Climate Change Gowt of India wherein maximum depth of mining and other
safeguards/measures have been prescribed for sand mining .

Miscellaneous Cases

16) Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562, 563, 566,
567, 569, 570, 574, Vill- Ghughtayni Talli, Tehsil- Rajendra Nagar, District- Tehri Garhwal by
M/s The Classio by Shri Manav Johar (Partner) Vill- Ghughtyani Talli, Rishikesh — Badrinath
Highway, Dist- Tehri Garhwal.

The letter submitted by the PP does not adequately address the points raised by the authority
in its previous meeting.
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ilway road,
17) Environmental Clearance for proposed Hotel Project at Khasra No.76/1, Raitway

Rishikesh, District- Dehradun by M/s The Vilana.

i i thorit
The letter submitted by the PP does not adequately address the points raised by the authority
in its previous meeting.

18) Environmental Clearance for proposed Hotel project at Khasra No. 463 to , 464, 44:: I :gg'
467, 468, 469, 471, 472, 474, 475, 476, 477, 478, 481, 482, 483, 484, 485,_ : !
489, 491, 492, 493, 494, 495, 496, 497, at Ghughtayni Talli, Pargana & Tehsil-Narendar
Nagar, Rishikesh, Dist- Dehradun by M/s Ahilya Hotels & Resorts.

The project was discussed in the meeting of SEIAA in which Authority had ;ought addmc_mal
documejms related to violation. It was %bsewed that the PP ‘has submitted the desired
documents. Since it is a case of violation, the quantum of ecological damages assessed and
remediation plan was found to be satisfactory. Hence Authority agreed with the
recommendations of SEAC and decided to grant the Environment Clearance with the terms
and conditions recommended by it subject to adopting the procedure for violation as
prescribed in MOEFCC notification dated 14 March 2017 and 8 March 2018

19) Environmental Clearance for Extracion of R.B.M at Khasara No. 1921 Viilage- Srfkot
Ganganali, Distt- Pauri Garhwal by Shri Rajendra Singh Bisht S/o Shn Uday Singh Bisht
Village- Srikot Ganganali, Post- Srikot, Tehsil- Srinagar, District- Pauri Garhwal. (Area- 1.0
Ha.).

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents It was observed that the PP has submitted the desired document (in original and
attested photo copy of the certificate). Hence Authority agreed with the recommendanoln_s of
SEAC and decided to grant the Environment Clearance with the terms and conditions
recommended by it. The maximum depth of mining shall be 3 mts.

20) Authority decided to issue letters to following project proponents for submission of
compliance reports:-

S.No. Name of Project &Address Letter No. & Date | Category ‘
of Granting E.C |
1 Auto Repairing/Servicing Station & Painting of EC . No-168-09- | Industrial ‘
vehicles along with Powder Coating at Khasra (58)/2020 [
no. 470 Kha & 472 Da, Mothorowala Dated- 06.11.2020 1'
Cantonment Board, Dehradun.

By
/s Dehradun Premier Motor Put. Ltd., Khasra
0. 470 Kha & 472 Da, Mothorowala,
antonment Board, Dehradun.

2 hri. Puneet Kumar Goyal S/o Shri Govind| ECNo-169:01. | "~ RBM.
umar, Rlo- Ward-3, Sitarganj, Distt- Udham (84/2019
ingh Nagar. Dated- 06.11.2020 l
By '

xtraction of sand, bajri and boulders in Kailash
fiver in Khasra No. 632/1/1, 632/3, 632/1/2,
Village-Sadhunagar, Sitarganj, Dist- U.S. Nagar.
(3.024 Ha). ) _
3 - Shri Kedar Singh S/o Shri Diwan Singh EC.No-170-01- Soapstone |
R/o-Nayal Dhapola, Tehsil & Dist - Bageshwar (07/2018 |
2- Shri Laxam Singh (Partner,) Slo Shri Dated- 09.11.2020
Bhawan Singh, R/o Nayal Dhapola, Tehsil &
District- Bageshwar,
3- Shri Ramesh Chandra Singh (Partner),
S/o Shri Padam Singh R/o- Gadera, Tehsil-
Kapkot, Dist.- Bageshwar.
By
Extraction of Soapstone in Village - Nayal Biladi
Nayal Dhapola), Tehsil & District- Bageshwar.
{15.155 Ha.).

A
4 Shri_Rajendra Prakash Ubadhayay S/o Shri EC.No-171-01- Soapstone
4

b
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Prem Vallabh Upadhayay, (Rio- Kholiyagaon) (06/2018
H.No-27, Jawaladevi, y\a\rara( No-7, }l;c?st —| Dated-09.11.2020
Bageshwar, Tehsil & Dist - Bageshwar.
By
Extraction of Soapstone in Village - Kholiyagaon,
Tehsil & Dist .- Bageshwar. (13.167 Ha.).
5 [Shri Mohan Singh Rawat , Rlo- Village, Ghuni, EC.No-172-01- Soapstone
Tehsil Ghat, Dist- Chamoli. (44/2018
By Dated- 09.11.2020
Extraction of Soapstone in Village - Ghuni, Tehsil
- Ghat, Dist — Chamoli. (4.498 Ha.).
6  M/s Golcha Minerals Pvt Ltd, Swire 40-B, Sardar EC.No-173-01- Soapstone
Patel Marg, C-Scheme, District-Jaipur, State (15/2018
Rajasthan Dated- 09.11.2020
By
Extraction of Soapstone in Village-Pranmati,
Tehsil: Ghat, District: Chamoli. (11.183 Ha.).
= Smt Asha Garia W/o Shri Anil Garia, EC.No-174-01- Soapstone
Partner), (57/2019
R/o- 48, Asdal Compound, Sukha Tal, Mallital, Dated- 09.11.2020
Dist.- Nainital.
&
2- Shri Vijay Kumar S/o Shri Ram Kumar,
R/o-House No-103, Near PWD Guest House,
Kichha, District -Udham Singh Nagar.
By
Extraction of Soapstone in Village- Kurauli - |
Totigarh, Tehsil DugNakuri, Dist-Bageshwar, ‘
4.196 Ha.) i
8 [Expansion in Manufacturing Unit of Semi EC.No-175-08- Industrial |
Finished Ayurvedic Medicine products at Plot No (65)/2020 ‘
— 181 KA, 181 KHA, 181 GA & 181 GHA,| Dated- 09.11.2020
Saharanpur Road, Clemen Town. Sevla Khurd, |
Tehsil & Dist- Dehradun. ‘
By
M/s The Himalaya Drug Company. Plot No — 181 ‘
KA, 181 KHA, 181 GA & 181 GHA, Saharanpur
Road, Clemen Town, Sevla Khurd, Tehsil & Dist-
Dehradun. }
9  Manufacturing of Pharmaceutical Formulations EC.No-176-09- Industrial |
t Khasra No. 1/19 Mauza Central Hopetown, (61)/2020
argana Pachwa Doon, District — Dehradun. Dated- 09.11.2020
By
/s lkon Pharmachem Pvt. Ltd, 29, Rohini
nclave, Shimla Bypass Road, Dheradun.
10 stablishment of Grain based distillery: 40.0 KLD EC No-177-05- Industrial
long with Co-generation power- 3.0 MW at (2)/2018
hasra No- 121, 122, 119 m, 126, 105, 118 &| Dated- 09.11.2020
03 Village - Ahmadpur Grant, Block
ahadrabad, Tehsil & District- Haridwar.
By
/s Uttam Sugar Distilleries Limited. Village -
hmadpur Grant, Block - Bahadrabad, Tehsil &
istrict- Haridwar, Uttarakhand.
b 5
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The following six monthly com ;
Beeis Iy Pliances feports submitted by the PP in which EC was granted by the authority were examined and observations are as

=

448

» Photographs of the pillars erected for demarcation of mine lease area has
+ Copy of the PUC (Poilution Under Gontrol) of the vehicles being used at |
* Copy of the routine periodical medical examination report of workers/
* Detail report about the arrangements made for dust control has not
* Photographs of the water sprinklers installed for dust suppression in critical
+ Detail report about permission obtained from NBWL (if required] has not
submitted. |
* Copy of the letter through which the copy of EC sent lo the concerned
= Copy of the cuttings of news papers through which the information regarding

1
* Detail report about the site specific river raining works at the work site ta

+ The study report of the mine lease area Reg replenishment of the minerals
50 as to ensure that the quantity of minerals to be removed dass not excesd
the siltation to avoid over explotation af minerals which may advarsely

+ Detail report about regular sprinkling in mine lease area has not subrmitted

= Project proponent has not submitted clearance from standing committee of

« Copy of the letter through which the copy of EC sent to the concerned

* Copy of the cuttings of news papers through which the informaticn regarding

Photographs of the pillars erected for demarcation of mine lease area has
« Copy of the PUC (Pollution Under Control) of the vehicles being used at

* Copy of the routine periodical medical examination report of workers/

] mmt;,%';. o 2 Apri 200
al /2013 June 2020 not submitted.
l“"“ = '“ He) 21.10.2013
Oi'wlpr Mis Garwal 31-12-2020 mine lease area has not submitted.
dal  Vik Nbam Ltd. 74N,
. w_.'pgh employees has not submitted.
v submitted along with photographs.
4 prone area has not submitted.
EY L
| 3 Panchayat/Municipal Corporation has not submitted.
|. b3 grant of EC was published has not submitted
?-‘ ensure bank protection has not submitted.
i E.C No- 150 -1- April 2020 to
Mnmthn Tebsil- & Dist- (17942013 June 2020
Uﬂn‘lkhund (Area- 4.0 | Dated- 30.9.2013
: 31-12-2020 affective the dynamics of river has not subriitted
along with photographs of waler sprinkler installed
the NBWL.
. PanchayatMunicipal Corporation has not submitied.
4 grant of EC was published has not submitted.
- April 2020 to
il o June 2020 not submitted.
il ¢ akE _.
N [ —— 8 ‘ 31-12-2020 mine lease area has not submitted.
» \

employees has not submitted.
* Detail report about regutar sprinkling in mine lease area has not submitted,

along with photographs of water sprinkler installed.

T
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Analysis report of PM2,6 parameter ciy ot e eited. |
; R ; ease area has not submitted.
Detail report about permission °ms;"5=. ‘Tm NBWL (National Beoard of Wild
Life) has not submitted if the 8163 & iy, o 1okm radial distance from
national park/sanctuary.

Copy of the letter through which the oo o b it e
PanchayatMunicipal Corporation has"'ﬁ'nsufhm.neg shnlio i ColeRInY |

grant of EC was published has not Submiay

Capy of the cuttings of news papers thiugy which the ntormation regarding
Photographs of the piliars erected 07 Gevarcaion of mine ease area hs?{
Analysis report of PM2 5 parameter of rnz leage area nas not suomited
Detail report about water sprinkiing Systen nstalied in mine \ease are for |
dust suppression has not SUDI_'HI'I‘BC' 8long with phatographs of sprinklers |
Copy of the routine periodical medical sxamination report of workers!

Copy of consent to establishfoperate snaned from UKPCE has not

Fhotographs of the pillars erected for demaicaton of mine lease area has ‘

Copy of the PUC (Pollution Under Gontroi) of the venicies being usad at

‘Sand, Bajri and Boulder in E.C No-9-1- April 2020 to | e
. Tehsil-Devprayag, (8)2013 June 2020 not submitted.
Uttarakhand. | Dated- 1.6.2013 ”
31122020 | .
Mis Garhwal z
employees has not submitted.
submitted.
ECC No-219 -1- April 2020 to | e
(2002013 June 2020 not submitted.
Dated- 21.10.2013 .
31-12-2020 mine lease area has not submitted.

Detail report about water sprinkling system ingtzlled in mine lease are far
dust suppression has not submitted along wih phatagraphs of sprinklers
Copy of the routine periodical medical examination report of workers!
employees has not submitted.

Analysis report of PM2.5 parameter of mine [ease area has not submitted.
Detail report about permission obtained from NBWL (if requirad) has not
submitted.

Copy of the letter through which the copy of EC sant fo the cancemed
Panchayat/Municipal Corporation has not suomited ;
Copy of the cuttings of news papers through which the informaton regarding |
grant of EC was published has not submitted

Phatographs of the pillars erected for demarcaton of mine lease area has
not submitted.

Copy of the PUC (Pollution Under Control] of the venicles being used at
mine lease area has not submitted. |
Copy of the routine periodical medical examination fEpert of workers/
employees has not submitted. | |
Detail report about the arangements made for dust control has not
submitted along with photographs. E—— e
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area prone to our pollution has not submitted

Detail report about permission obtained from NBWL (if required) has not
submitted

Copy of the letter through which the coby of EC sent to the concerned
Panchayat/Municipal Corparation has not Submitted

Copy of the cuttings of news papers through which the information regarding
grant of EC was published has not submitted

Detail report about the site specific river training works at the work site o
ensure bank protection has not submitted.

E.C No-10-1- April 2020 to
(8)/2013 June 2020
Dated- 1.6.2013
31-12-2020

| Photographs

Photographs of the pillars erected for demarcation of mine lease area has

not submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at

mine lease area has not submitted,

Copy of the routine periodical medical examination report of workers/

employees has not submitted.

Detail report about the arrangements Inade for dusl contral has not

submitted along with photographs

Photographs of the water sprinklers installed for dust suppression in critical

area prone to our pollution has not submitted

Detail report about permission obtained from NBWL (if required) has not

submitted.

Copy of the letter through which the copy of EC sent to the concerned

Panchayat/Municipal Corporation has not submitted

Copy of the cuttings of news papers through which the information regarding

grant of EC was published has not submitted

Detail report about the site specific river training works at the wark site to
ensure bank protection has not submitted. o B

* Photographs of the pillars erected for demarcation of mine lease area has
not submitted.

* Copy of the PUC (Pollution Under Control) of the vehicles being used at
g_ﬂne lease area has not submitted.

* Copy of the routine periodical medical examination report of workers/
-employees has not submitted. -

« Detail report about the arrangements made for dust control has not
submitted alug with photographs. P

08 the water sprinklers installed for dust suppression in crit

area prone to our poliution has not subrrm:j,

156

Photographs of the water sprinklers installed for dust suppression in critical |

L=_Detail report about permission obtained from NBWL (i required) has not |

s
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= submitted.
+ Copy of the letter through which the copy of EC sent to the concerned
o= Panchayat/Municipal Corperation has not submifted
« Copy of the cutlings of news papers through which the information regarding
grant of EC was published has not submitted
Detail report about the site specific river raining works at the waork site to
ensure bank protection has not submitied. !
bajr, bolder in Vill- | EC No- 148 -1- April 2020 to | « Photographs of the pillars erected for demarcation hon of mine lease area has
‘ehsil-  Dhanaulty, (180)/2013 June 2020 not submitted.

Dated- 30.9.2013 « Copy of the PUC (Poliution Under Control) of the vehicles being used at
31-12-2020 mine lease area has not submitted |
s Copy of the routine periodical medical &xamination report of workers/
employees has not ‘submitted.
« Detail report about the arrangements made for dust control has not
submitted along with photographs.

« Photographs of the water sprinklers installed for dust suppression in c-m._al
area prone to our pollution has not submitted
« Detail report aboul permission obtained from NEWL (if required) nas not |
£ submitted.
; ‘_ﬁ « Copy of the letter through which the copy of EC sent 1o the concemed
. Panchayat/Municipal Corporation has not submitted |
» Copy of the cuttings of news papers through which the informaticn regarding |
grant of EC was published has not submitted
Detail report about the site specific river training works at the work site 1o
ensure bank protection has not submitted. -
« Photographs of the pillars erected for demarcation of mine lease area has
not submitted.
. Copy of the PUC {Pollution Under Control) of the vehicles being used at
mine lease area has not submitted.
. Ccp)‘ of the routine periodical medical examination repert of workers/
employees has not submitted.
« Detail report about the arrangements made for dust control has nol
submitted along with photographs.
« Photographs of the water sprinklers installed for dust suppression in Gfﬂfﬁa'
-area prone to our pollution has not submitted |
 Detail report about permission obtained from NBWL (if required) has not
submitted.

‘Copy of the letter through which the copy of EC sent to the concemed
ayat/Municipal Corporation has not submitted.

/ of the cuttings of news papers through which the information regarding
ant of EC was published has not submitted.

10
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—

ensure bank protection has not subfey

ECNo 156 9-
(181)2013
Dated- 30 9 2013

April 2020 to
June 2020

31-12-2020

Detail report about the site SPecifc rve; yraiing works at the work site to}

Photographs of the pillars erected far yomareation of mine lease area has
not submitted.

Copy of the PUC (Pollution Under Cantrol) of the vehicles being used at ‘
mine lease area has not submitted,

Copy of the routine periodical medcq examination report of workers/ ‘
employees has not submitted.

Detail report about the arrangements made for dust control has nol‘
submitted along with photographs )
Phatographs of the water sprinklers instalad for dust suppression in critical
area prone to our pollution has not submimed

Detail report about permission obtained from NBWL (if required) has not
submitted.

Copy of the letter through which the copy of EC sent to the concerned
Panchay icipal Corporation has not submitted.

Copy of the cuttings of news papers through which the information regarding |
grant of EC was published has not submitted |
Detail report about the site specific nver training works at the work site to |
ensure bank protection has not submitted

E.C No- 243 -1-
(178)/2013
Dated- 31.10.2013

April 2020 to
June 2020

31-12-2020

Photographs of the pillars erected for demarcation of mine lease area 55'1
not submitted.

Copy of the PUC (Pollution Under Cantrol] of the vehicles being used at
mine lease area has not submitted

Copy of the routine pericdical medical examination report of workers/ |
employees has not submitted

Detail report about the arrangements made for dust control has not |
submitted along with photographs

Photagraphs of the water sprinkiers installad for dust suppression in critical |
area prone to our pollution has not submitted

Detail report about permission oblained from NBWL (if ired |
e i (if required) has nut|
Copy of the letter through which the capy of EC sent 1o th
Panchayat/Municipal Corporation has not Submitted, . Soncemed
Copy of the cuttings of news papers through which the infermati

grant of EC was published has not submitted. on fegarding
Detail report about the site speciﬁcnverlm_inhgmat the work site 1o
&nsure bank protection has not submitted

April 2020 to
June 2020

Photographs of the pillars erected for tion of mine lease h
o . demarcal area has
Copy of the PUC (Pollution Under Control) of the yeni used at

11
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ine lease area has not submitted. - I
R 211220%0 . ::n::;l of the routine periodical medical sxamination report of workers
ees has not submitted
. Er:tzltlwrepun about the arrangements made for dust control has not
itted along with photographs ) )
. :'mgraphs o? the water sprinkiers installed for dust suppression in critical
area prone to our pollution has not submitted ) ) T
X « [Detail report abiout permission obtained from NBWL (if required) ha:
- submitted.
« Copy of the letter through which the copy of EC sent to the concerned
Panchayat/Municipal Corporation has not submitted. ) "
+ Copy of the cuttings of news papers through which the information regarding
o ghnl of EC was published has not submitted ’
< . Detail report about the site specific river training works at the work site to
: ensure bank protection has not submitted

ECNo-155-1- | Aprii2020 to | Photographs of the pillars erected for demarcation of mine lease area has |
hsil (174y2013 | June 2020 net submitted.
ea- | Dated- 30.9.2013

+ Copy of the PUC (Pollution Under Control} of the vehicles being used at
mine lease area has not submitted.

= Copy of the routine periodical medical =xamination report of workers/

= : employees has not submitted.

* Detail report about the arrangements made for dust control has not
submitted along with photographs.

B * Photographs of the water sprinklers installec far dust
area prone to our pollution has not submitted

Detail report about permission obtained from NBWL (if required) has not

submitted.

31-12-2020

suppression in critical
-

= Copy of the letter through which the copy of EC sent to the concerned
o | Panchayat/Municipal Corpaoration has not submitted

- * Copy of the cuttings of news papers through which the in
. . grantlof EC wa:or;ubhshed has not submitted,

B . Detail report about the site SPecific river training works at the k si
o : L zr:uebank tection has not submitted. AR |
> Ciopy of cansent to establish obtained from UKPCE has nof sfiees— |
= Noise level monitoring analysi o ok subimiiag:

formation regarding

medical college site has not submitted. Vot the uehiies SR Red
- ;
mmd::;ls of STP has net submitted along with

—— Outlet effiuent sample test report of ST © 0 0 2PNS: S“b"’"J

L ——
|
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= Design details of Rain Water Harvesting 7. sbmitted al th
Ehlndrta: 9 Tank has not submitted along wi
= Detail about nomination of persan

Environmental plan has not submitted

esponsible for implementing thi‘

E.C No-706-9- April 2019 to |« Copy of the cuttings of news rOuGh Wi
Papers through information r i
5152015 September 2018 | grant of EC was published has not submmay o e oo on egErding
d-25.5.2015 & + Copy of the letter through which the copy of EG sent to the concernad
October 2019 Panchayat/Municipal Corporation has nat sybmitted
to March 2020 |, Copy of consent to establish/operate ontained from UKPCE has ot
submitted.
= Copy of analysis report of soil and ground water has not submitted
* Water breakup chart, especially in relation to maintain zero discharge
has not submitted. |
= Analysis report of HC and VOC has not submitted |
+ Copy of Mol signed with hazardous waste recycler has nat submitted along
with Form-10. '
* Copy of the PUC (Pallution Under Control) of the vehicies being used at |
Plant site has not submitled
* Copy of the routine periodical medical examination report of workers/ |
employees has not submitted
* Design details of Rain Water Harvesting Tank has not sibmitted along with |
photographs.
¢ Detail report about Nos. and species of plants planted in Green Belt has not
submitted along with photographs of developed green belt
« Delail report about establishing the Enviranmental Management Cell alang
with designation of person responsible for implementaton of Enviranmental
plan has not submitted. N |
December 2020 | » Basic delails of the EC has advertised only in one news paper whera as per
to May 2021 the EC condition the basic details of EC has to be advertised at least in two
widely circulated local News papers. Please explam the reason
25-12-2020 | Photographs of the pillars corrected for demarcation of the mine lease area

has not submitted.

= Photographs of the display board erected in designated places has not
submitted.

* Copy of the letter through which the copy of EC sent to the concerned
Panchayat/Local NGOs has not submitted. _

* Photographs of the stacked top soil generated during mining has not
submitted. !

* No information Reg. quantity of soapstone extraction during on season has
not submitted.

« Detal about the activities performed under CSR ram has not

160
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e
E.C No-J-11015/

219/2016-1A.1I(M)
Dated- 01.02.2017

to May 2021
07-01-2021

December 2020

-_—

submitted.

« Photographs of the mobile toilets ereciey \n mine lease area has not
submitted, Submit also detail information Reg disposal of collected solid
waste (sewer) in mobile toilets

e Detail information about Nos and species of plants planted under
afforestation program has not submitted Submit also cerification of
concerning Van Panchayat and Gram Pradhan has not submitted.

= Photographs of the sprinkiing systems installed in mine lease area for dust
suppression has not submitted.

« No detail report abaut establishing the Enviranmental Monitaring Cell has
submitted. M

« Photographs of the sprinkiing system insialied in mine area for dust
suppression has not submitted.

» Detail report on compliance of the issues raised during public hearing has
not submitted.

« Detail report on digital processing of the entire lease area using remote
sensing technique has not submitted

« Analysis repart of the discharging water has not submitted.

« Ground water analysis report has not submitled

« Analysis report of upstream and downstream of a perennial rive/nallahs has
not submitted.

« Detail report about implementation of facility of rainwater harvesling has not
submitted.

+ Detail about construction of siltation punds around the mine working area to
prevent the runoff water and flow af sediment directly inta the water body
has not submitted, along with photographs.

« Detail report about Mos. and species of planis planted in Green Belt has not
submitted along with photographs of developed green belt

+ Detail repori on mitigation measures adopted in regard of office
memoarandum No. 2-11013/57/2014-10.11 (M) dated 29" October 2014 has
not submitted,

« Detail report on implementation of Enterprises Social Commitment (ESC) |
program has not submitted.

+ Detail report about the funds earmarked for Environment protection
measures and year wise expenditure has not submitted.

« Copy of the letter through which the copy of EG letter sent to the concerned
Panchayat has not submitted

» Copy of the cutlings of news papers through which the information regarding

Mﬁmﬁmﬂjﬂﬂumm-

s Copy of consent 1o establishioperate obtained from UKPCHE has not

submitted. J

14
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2018

Detail report about implementation of CSR activities done in nearby mine
area has not submitted along with certification of local body has not ‘
submitted.

Design details of Rain Water Harvestng Tank constructed with the |
consuitation of regional director, CGWE has ngt submitted.

Detail report about garlands drains, settling tanks, check dams and sumps ‘
construction in mine lease area has not submitted, along with photographs
Detail report about Nos. and species of plants planted in and around mine
lease area has not submitted. Submit also photographs of the developed
green belt.

Photographs of the water sprinklers instalied in different dust generation
points in mining lease area has not submitted.

Analysis report of ground water has not submitted.

Detail report abaut the appointment of a full time Geologist who will maonitor |
the mining as well as Environment management activities has not submitted
Mo Geo-technical study report of the mine area carried by 3 expert agencies
has not submitted. |
Copy of the letter through which the copy of EC letter sent to the concemned
Panchayat/NGOs has not submitted.

Copy of the cuttings of news papers through which the information regarding

grant of EC was published has not submitted

Dated- 23022018 | 10-01-2021
E.C No- 480-8- | April 2020 to
{92013 September 2020
Dated- 30.4.2014
04-02-2021

‘Copy of the cuttings of news papers through which the basic detail of EC

Copy of consent fo establish/ operate obiained from UKPCB has not
submitted.

Photographs of the water sprinkling system installed for dust suppression in |
project area has not submitted.

Sound level monitaring analysis report of DG set has not submitted |
Nos of industries established/nominated till date has not submitted.

Design detail of CETP has not submitted Submit also water balance chart
especially in relation to maintaining zero liquid discharge conditions.
Copy of the PUC (Pollution Under Control) of the vehicles being used at
construction site has not submitted.

Information regarding permission from National Board of Wild Life has not
submitted if the area falls with in the 10 Km radial distance from national
park { sanctuaries.

Copy of the letter through at which the copy of EC sent to the concerned zila
panchayat ! municipal corporation has not submitted.

were advertised has not submitted.

. mofﬂwhmmmgnmichhewmofgc letter sent to the concerned

Copy of the cuttings of news papers through which the basic detail of EC
were advertised has not submitted.

15
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l\ 04022021

PanchayaUNGOs has not submited.
;::bF::w ﬂgd .oonsent 1o establishioperate ohiained from UKPCB has not
Copy of analysis report of soil and Ground water sample has not submitted
Design details of Rain Water Harvesting Tank has not submitted Submit |
also phatographs of constructed Rain Water Harvesting Tank

No detail about Nos. and species of piants planted as in green belt has not ‘
submitted. Submit also photographs of developed green belt

Noise level monitoring analysis repart of DG set has not submittad

Copy of the PUC (Pollution Under Contral) of the vehicles being used at
construction site has not submitted. |
No information about the nomination of a person nominated for
implementing the environment management plan has submittad

July 2020 to |«
December 2020

04-02-2021 .

Copy of consent to eslablishioperale obiained from UKPCE has not |
submitted.

* Analysis report of ground water and sail has rot submitted

Effluent sample analysis report of inlet and cutlet of STP and ETF has not
submitted.

Arribient air quality monitoring analysis report nas not submitted

Noise level monitoring report of DG set has not submitted.

No detail about Nos. and species of plants planted as in green belt has not
submitted. Submit also photographs of developed areen belt

Copy of Mol signed with Bharat Oil and Waste Maragement has not
submitted along with copy of Form-10

Design details of Rain Water Harvesting Tank has not submitted. Submit |
also photographs of constructed Ran Water Harvesting Tank,

No detail report about establishment of Environment Manitering Cell has
submitted.

July 2020 to | «
December 2020

01-02-2021

Copy of the letter through which the capy of EG lefter sent fo the concemed |
PanchayattNGOs has not submitted |
Copy of the permission of CGWE to extract the graund water has not |
submitted.

Detail report about total quantity of water consumption per day has not
submitted, Submil also water b chart Especially in relation to
maintaining zero liquid discharge conditions.

Copy of MoU signed with registered hazardous waste recycler has not
submitted along with copy of Form-10 (hazardous waste menifest)

Analysis report of HC and VOC has not submitied. ) )

Copy of the PUC (Poliution Under Control) of the vehicles being used at
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construction site has not submitted.
Copy of the routine periodical medical axamination report of workers/
employees has not submitted.

Design details of Rain Water Harvesting Tank has not sibmitted. Submit
aiso photographs of constructed Rain Water Harvesting Tank.

No detail about Nos. and species of plants pianted as in green belt has not
submitted. Submit also photographs of developed green belt.

Detail about the person incharge nominated for implementation of conditions
stipulated in Environment Clearance has not submitted.

EC.No-145-5-
(13)/2020
Dated- 27.05.2020

April 2020 to
September 2020

29-01-2021

Copy of the routine periodical medical examination report of workers!

Detail about the quantity of water extracted from different sources has not
submitted. Submit also water balance chat Especially in relation to
maintaining zero liquid discharge conditions.

Copy of Moll signed with Autharized hazzrdous waste treatment facility has
not submitted, submit also copy of Farm-10 (nazardous waste menifast)
Copy of the PUC (Pollution Under Contral) of the vehicles being used at
construction site has not submitted.

employees has not submitted

Detail an es hing a sep envira | management cell equipped
with full fledged laboratory facility has not submitted.

Design details of Rain \Water Harvesting Tank has not submitted

Mo detail about Nos, and species of plants planted as in green belt has

submitted. Submit also photegraphs of developed green belt

'EC.No-108-01-
(@agote
Dated- 31.12.2019

July 2020 to
December 2020

24-01-2021

. Copy of the PUC (Poliution Under Control) of the vehicles being used at

+ Analysis report of surface water_quality and .:ambient air guality monitorin;

Photograph of Eco friendly toilets provided in mine lease area has not
Progress report in relation to undertake afforestation activities done in buffer
zone as well as near project site has not submitted. Submit also Nos. and
species of plants planted in above mentioned areas.

Photographs of the proposed mining site (preferably using Drone} has not
submitted.

Copy of the cuttings of news papers through which the basic detail of EC
were advertised has not submitted.

Photographs of the pillars erected for demarcation of boundary of the mined
lease area, has not submitied

Photographs of the temporarily stacked top soil generated durng mining has
not submitted.

mine lease area has not submitted.
Quantity of soapstone extracted during & season has not submitted aiong
with verification repert of mining department/district administration.
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— A _________._-—-—-—'_'_'_ o
¢ report of the mine lease area has not submitted. ; nitoring.
Detail report an identification of an agency for regular P“";db‘eww"}c; ‘in the
of quality of ground water of exsting hand pumpPs and T
viginity of mining site has not submitted. B
» Photographs of the water sprinkling systems installed in the mine lease ar
N for suppression of dust has not sutmitted. $
Copy of the routine periodical medical examination report of workers/

loyees has not i

Copy of consent to establishioperate obtained from UKPCB has not
. submitted. i
- Delail report on establishing the enviic.amental monitoring cell has not

initiate action under relevant sections of Environment (Protection) Act, 1986 against those units who have obtained Environmental
10t complying the conditions stipulated in issued EC. The authority also toak note of MOEFCC notification of 28 212014 wherein
to SEIAA for keeping such environmental clearances in abeyance or withdrawing them if required.

(Sushanta Rumar Pattnaik)

| Member 5 )
| SEIAA, Uttarakfgd )

_I
|

{Sushantalkurfiar Pattnaik)
| Member Secretary,

~ SEIAA, Uttarakhand
"
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State Level Environment Imgadt
Assessment Authority, 653,
Indiranagar  Colony, Seemadwar
Road, Dehradun- 248006

(Constituted by Ministry of
Environment, Forests and Climate
Change Government of India.)

Phone No- 0135-3510581

Email- seiaa.seac.uk@gmail.com

%
Letter No. 74" 3 /SEIAA Dated- | 3% yuly, 2021
Minutes of the 36" Meeting of SEIAA held on 9% July, 2021

The meeting was chaired by Dr S.S..Negi, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAA Uttarakhand.
(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 13 proposals (B1 & B2) proposals under miscellaneous items are under
consideration for grant of EC in this meeting. After detailed discussion and deliberation on
each of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Expansion of Hotel at Plot No. 113/1-2,
Rajpur Road, Dehradun by M/s Hotel Aketa (P) Ltd. -

Matter was deferred as affidavit submitted by PP do not clearly specify that no
construction has been taken place after 06.01 .2020.

2) Environmental Clearance for Proposed Construction of Shopping Mall cum Multiplex
& Hotel Facility at New Khasra No, 47 (Khata Khatoni No. 00551, Fasli Year 1420 To
1425), Mohkampur Khurd, Pargana Parvadoon, Tehsil- Sadar, District- Dehradun by
M/s Pacific Development Retail Private Limited.

Deferred as the site inspection report has not been submitted.

3) Environmental Clearance for Extraction of Soapstone at Vill- Talla Dhapoli, Tehsil-
Kanda Dist- Bageshwar by Shri Prakash Singh Dhapola R/o-Village- Shakhola,
Tehsil- Kanda, District- Bageshwar. (Area- 4.191 Ha.)

The project was discussed in the meeting of SEIAA in which Authority had sought
additional documents It was observed that the PP has submitted the desired
document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by
it.

4) Environmental Clearance for Proposed Hotel Project at 101 Rajpur Road (Khasra
No:.08, Mauza- Salawala), District- Dehradun by M/s Ajanta Motel Pvt. Ltd.

The project was discussed in the meeting of SEIAA in which Authority had sought
additional documents. It was observed that the PP has submitted the degrred
document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by

/3 1
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Httel Project at Khasra No 217, 218, 224,

5) Environmental Clearance for Pro
oon, Tehsil & District - Dehradun by M/s

Village - Lacchiwala, Pargarna - Paci
Hotel Vasudeva & Banquet Hall (Vasdaa).

Deferred due to non ability of site inspection report.

6) Environmental Clearance for Proposed Hotel Project at Khasra No 272 D, 284 Ka,
Village- Majra, Pargarna- Pachhwadoon, District- Dehradun by M/s Hotel Paras

Grand
Matter was deferred as affidavit submitted by PP do not clearly specify that no
construction has been taken place after 06.01.2020.

7) Environmental Clearance for Proposed Expansion of existing Pharmaceutical
Formulations Unit at Plot No. F 109-110, UPSIDC Industrial Area, Selaqui, Tehsil

VikasNagar, Dehradun by M/s Daffohils Laboratories Private Limited.

The project was discussed in the meeting of SEIAA in which Authority had sought
additional documents It was observed that the PP has submitted the desired
document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by

it.

8) Environmental Clearance for Construction of Hotel at 789/727 Darampur — |, Khasra
No 203/2, Mauza-Ajabpur Kalan, Pargana-Central Doon, District- Dehradun by M/s N

J Resorts N Spa.

Matter was deferred as affidavit submitted by PP do not clearly specify that no
construction has been taken place after 06.01.2020.

9) Environmental Clearance for Integrated Municipal Solid Waste Processing Facility
For Srinagar Khasra No- 169, 170, 171, 187, 188, 189, 190 at Village - Girgaon,
Tehsil - Srinagar, District - Pauri Garhwal by M/s Nagar Palika Parishad, Srinagar,

District - Pauri Garwal.

Deferred due to non availability of site inspection report.

10) Environmental Clearance for Expansion of Painting facility in Service Centre and
Showroom at Khasra No. 244 KA and 244 KHA, Kuanwala, Dehradun by M/s Doon

Wheel Pvt. Ltd.

The project was discussed in the meeting of SEIAA in which Authority had sought
additional documents It was observed that the PP has submitted the desired
document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by

it.

11) Environmental Clearance for Proposed Washing and Painting facility i_n Service
Center at Kh-368, 591 Mauza, Saharanpur, Fatehpur Road, Harbartpur, Vikasnagar,

Dehradun by M/s Rennita Motors.

The project was discussed in the meeting of SEiAA in which Authority had sought
additional documents It was observed that the PP has submitted the desired
document. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by

it.

12) Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562,
563, 566, 567, 569, 570, 574, Vill- Ghughtayni Talli, Tehsil- Rajendra Nagar, District-

o
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Tehri Garhwal by M/s The Classio&y3f Manav Johar (Partner) Vill- Ghughtyan:
Talli, Rishikesh — Badrinath Highway, Dist- Tehri Garhwal.

Matter was deferred as affidavit submitted by PP do not clearly specify that no
construction has been taken place after 06.01 .2020.

13) Environmental Clearance for proposed Hotel Project at Khasra No.76/1, Railway
road, Rishikesh, District- Dehradun by M/s The Vilana.

Matter was deferred as affidavit submitted by PP do not clearly specify that no
construction has been taken place after 06.01.2020.

14) Environmental Clearance for Extraction of R.B.M at Khasra No- 231/5, 231/4/2,
229/3/1, 230/3, 231/3/1, Village-Semalchaur, Tehsil-Kaladhungi & Dist-Nainital by
Shri Maninder Singh S/o Shri Ram Singh R/o-Village-Vijaypur, Post-Dhamola,
Tehsil-Kaladhungi, Distt-Nainital. (Area- 4.820 Ha.)

In this matter Member Secretary informed that this Proposal was agreed for grant of
EC by SEIAA during its meeting dated 16" — 17 June, 2020. The Authority upon re-
examination of the proposal observed that the Proposed Bird Conservation Reserve
has_been not been notified by State Government. This is a proposal for digging of
agricultural field which .should be done as per the enforcement and Monitoring
Guidelines Sand Mining issue by MoEF&CC January, 2020. The authority observed
that PP should obtain NoC from Chief Wildlife Warden of State of Uttarakhand before

work startup as area is being considered for notification as Bird Conservation
Reserve. G

240 LR~ o
o} .
(Dr. S.S. Neg\;)l,\#\n (S.ﬁl\t{}v/’\;(7 ( (Sushanta/ umar }’gﬂ%;aik)

Chairman, SEIAA Member, SEIAA Member Secretary,
SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1- Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.

2- Shri Shailendra Singh Bist, Member, SEIAA, Uttarakhand.
. 3- Chairman, SEAC, Uttarakhanid.

4- Member Secretary, SEAC, Uttarakhand.
S- Guard File,
A
)
/ll_//'//‘ 1;7

st Lﬁ:
(Sushanta'Kumat # ttnaik,)
Member Secretary,
SEIAA Uttarakhand
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State Level Environment Impact
Assessment Authority, 653,
Indiranagar Colony, Seemadwar
Road, Dehradun- 248006

(Constituted by Ministry of
Environment, Forests and Climate
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Letter No. */-(, 7- | SEIAA ‘ Dated- z O July, 2021

Minutes of the 37" Meeting of SEIAA held on 27" 28"July, 2021

The meeting was chaired by Dr S.S. Negi, Chairman,SEIAA Uttarakhand and was attended
by the following:

(i) ShriSushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand.
(i) ShriShailendra Singh Bist, Member, SEIAA Uttarakhand.

The. meeting started with welcome note by the Chairman. The Member Secretary informed
that total § proposals (B1 & B2) and some other proposals under miscellaneous items are under
consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for proposed API Bulk Drugs & Intermediates Manufacturing Unit at
Khasra No. 750 Ka, 750 Da & 751, Village — Lodiwala, Pargana & Tehsil Bhagwanpur, District
— Haridwar by M/s Nueve Healthcare.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — The project proponent will submit the Muck Disposal
Plan, Green belt development scheme along with storage plan of Raw Material and
Hazardous Waste Material before EC is issued. The Project Proponent will take Approval of
land conversion before the starting the construction.

2) Environmental Clearance for Extraction of Silica Sand at Village - Bhakwal, Tehsil - Moori,
Uttarakashiby Shri Ratan Singh Aswal S/o Shri Abadayal Singh Aswal, R/o 215, South
Vansthly, Siv Mandir Lane, Ballupur Chowk, Dehradun. (Area- 35.944 Ha.)

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Project Proponent should submit affidavit regarding
that blasting will not be done for mining and mining will not be carried out in safety belt of
about 250 mts from the river front. Project Proponent will submit the revised cost of project
and accordingly to project cost CER & CSR will be revised. Project Proponent will also submit
the revised plan for retaining walls, muck disposal plan and reclamation plan before EC is
granted. Transport of the mined silica will be done in covered trucks.

3) Environmental Clearance for Proposed Expansion of Hotel Facility by Constructing Additional
Rooms and Installation of Green Insulated DG Set at Khasra No. 92 Ga, 93 & 94 Ka, Village
Danio Ka Danda, Tehsil - Sadar, Dehradunby M/s Sir Bio Tech India Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents —Project Proponent will submitted Plan for muck disposal
and ensure to obtained zero liquid discharge, the project proponent will also ensure supply of
oxygen concentrators to the nearby hospitals for treatment of covid-19 patients as a part of
CER plan. )

4) Environmental Clearance for Proposed Common Bio Medical Waste Treatment Facility at
Khasra No. 923 to 1002, Village Kodarna, Tehsil- Narendra Nagar, Tehri Garhwal by M/s
Bharat Environmental Solution at Khasr@ No, 923 To 1002, Village Kodarna, Tehsil-
Narendra Nagar, Distt. Tehri Garhwal, U hand.

Moy M
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7)
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9)
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The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Project Proponent will submit the revised cost of project
and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village
with local participation.

Environmental Clearance for Proposed Assaying & Hallmarking Laboratory including Green
Insulated DG Set at Plot No- 55/47, Dhamawala Bazar, Dehradun by M/s DRB Assaying &
Hallmarking Lab.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
5ubgnission of additional documents — Project Proponent will submit written treatment plant
regarding disposal of hazardous waste.

Environmental Clearance for Extraction of Sand, Bajari and Boulder at Khasra No: 2078 mi, at
Vill - Chapad, Tehsil - Betalghat, Dist — Nainital by M/s Kumaon Mandal Vikas Nigam
Limited (KMVN) Oak Park House, Nainital.(1.020 ha out of 5.613 Ha.).

The_ Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Project Proponent will submit the revised cost of project

and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village
with local participation.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No - 16435 mi Village
- Bhandharigoun, Tehsil- Didihat, District — Pithauragrahby M/s Kumaon Mandal Vikas
Nigam Limited (KMVN) Oak Park House, Nainital.(0.390 Ha.).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Project Proponent will submit the revised cost of project
and accordingly CER & CSR cost will be revised. Plantation will be done in the nearby village
with local participation.

Environmental Clearance for Extraction of Sand/Bajri/Boulder atKhasra No. 001, Village -
Bagi, by Shri Ganesh Singh Rawat S/o Shri. Thakur Singh Rawat R/o - Mall Road near P.N.T.
Colony, Pauri Garhwal.Tehsil - Lansdowne, District - Pauri Garhwal.(0.240 Ha.)

The project was discussed in the meeting of SEIAA and found that the mining plan has not
been submitted then The Authority decide to be considered in the next meeting after
submitting the mining plan and plan for conservation of fishes..

Environmental Clearance for Extraction of Sand/Bajri/Boulder (For Pond Construction for
Fisheries) at Khasra No - 726 mi Village — Haryana Farm, Tehsil - Kichha, District- Udham
Singh Nagar by Smt. Viraj Maan W/o Sudesh Maan, Village — Haryana Farm, Tehsil- Kichha,
District- Udham Singh Nagar. (0.651 Ha out of 0.790 Ha)

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents — Project Proponent will submit NOC from fishery
department and the revised cost of project and accordingly CER & CSR cost will be revised.
Plantation will be done in the nearby village with local participation.

n Cas

10) Environmental Clearance for Proposed Expansion of Hotel at Plot No. 113/1-2, Rajpur Road,

Dehradun by M/s Hotel Aketa (P) Ltd.

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents It was observed that the PP has submitted the desired documents. Hence
Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

N\r/ Ny M
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11) Environmental Clearance for Pmposeﬁgémnon of Shapping Mall cum Multiplex & Holel
o Faciityat New Khasra No 47 (KhataKhatoni No 00661, Fasll Year 1420 To 1426),
Mohkampur Khurd, Pargana Parvadoon, Tehsil- Sadar, Dislrict- Dehradunby M/e Pacitic
Development Retail Private Limited.

The project site visit has been completed by the member SEIAA and discussed In the masling
of SEIAA in which Authority had sought additional documents It was obsarved that the PP has
submitted the desired document- The project proponent should maintain the plantation for a
penod of atleast 5 years with the consent of forest department, to minimize the negative
impact on air and sound environment the projecl proponent should save the ramaining tiees
present along the boundary of the plot area by reducing the width of the proposed service
road and develop a green belt in the plot area as proposed. A muck management plan shall
also be submitted. The proponent shall ensure ZLD Hence Authority agreed with the
recommendations of SEAC and decided to grant the Environmen! Clearance with tha tarms
and conditions recommended by it.

12) Environmental Clearance for Proposed Hatel Project at Khasra No 217, 218, 224, Village -

Lacchiwala, Pargama - Pachhwadoon, Tehsil & District - Dehradun by Mis Hotel Vasudeva
& Banquet Hall (Vasdaa).

The project site visit has been completed by the member SEIAA and discussed In the meaating
of SEIAA in which Authority had sought additional documents. It was observed that the PP has
submitted the desired document- project proponent has to submit excavation plan along with
muck disposal scheme before excavation of the land, scheme for the effluent generated from
proposed laundry. Hence Authority agreed with the recommendations of SEAC and decided to
grant the Environment Clearance with the terms and conditions recommended by It

13) Environmental Clearance for Proposed Hotel Project at Khasra No 272 D, 264 Ka, Village-
Majra, Pargama- Pachhwadoon, District- Dehradun by M/s Hotel Paras Grand.

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents. it was observed that the PP has submitted the desired document. Hence Authority
agreed with the recommendations of SEAC and decided to grant the Environment Clearance
with the terms and conditions recommended by it.

14) Environmental Clearance for Construction of Hotel at 780/727 Darampur - |, Khasra No

203/2, Mauza-Ajabpur Kalan, Pargana-Central Doon, District- Dehradun by M/s N J Resorts
N Spa.

The project was discussed in the meeting of SEIAA In which Authority had sought additional
documents. It was observed that the PP has submitted the desired document Hence
Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

15) Env":ronmental Clearance for Integrated Municipal Solid Waste Processing Facility For
Sninagar Khasra No- 169, 170, 171, 187, 188, 189, 190 at Village - Girgaon, Tehsil - Srinagar,
District - Pauri Garhwal by M/s Nagar Palika Parishad, Srinagar, District - Paur Garwal

The project site visit has been completed by the member BEIAA end the project was
discussed in the meeting of SEIAA in which Authorily had sought additional documents. it was
observed that the PP has submitted the desired document- The Project Proponent will submit
the assurance letter regarding points raised In site visit'by member SEIAA dated 08/07/2021
that fire line/open space should be left at the border of the plot area on the hillock site
Proposed site shall be fenced by 8 feet fenclng. the solid waste shall be disposed of in
accordance with the Solid Waste Management Rules 2016 and as amended from time 1o
time, Nagarpalika should make a plan for conservation of floral and faunal species Hence
Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the lerms and conditions recommended by it

18) Environmental Clearance for proposed Hotel Project at Khasra No 76/1 Railway roed,
Rishikesh, District- Dehradun by M/s The Vilana.

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents It was observed that the PP has submitled the desired document. Hence Authority
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é@ﬁ decided to grant the Environment Clearance
ded by it.

Project (Expansion) of "GTM Forest & Hills"

agreed with the recommendations of S

with the terms and conditions recommen
At

17) Environmental Clearance for Group Housing
Vill-Mohkampur, Haridwar Road, Dehradun.

his is a project under process and has been copsidered for
on of EIA notification 2006. The PP has been subjected to the
lete with imposition of penalty and payment of the same by the

f the SEAC vide its appraisal dated 30-12-2014, the
phase of

The Authority observed that t
action under violation of provisi
legal action which is now comp

PP. Based on the recommendation 0O E/ _ 1
Authority agrees for grant of EC for the remaining construction part and operation

the project.
18) Amendment in (existing) Environmental Clearancefor Extraction of Soapstone at Village-
Gauna, Tehsil & District-Chamoli by Bipin Singh Rana.

The project was discussed in the meeting of SEIAA dated 27" = 28" July, 2021. The Authority
observed that the project was granted on EC vide letter no. 912-1(603)/2014 dated 3 March,

2016. The PP has requested amendment in the EC is as under:-

ious EC): The Mining shall be carried out by open cast Manual
method without adopting drilling and blasting operation. The use of hand held mechanically
driven equipment is permitted. The use of any electrically driven machinery shall be remain
prohibited and only hand held tools shall be used for Ext-raction of the mineral.

Condition No. 5 (in prev

(Proposed Amendment): The Mining will be done by Seml mechanized method without

adopting drilling and blasting operation.

Condition No. 12 (in previous EC): The project proponent shall undertake
transportation of mineral from pit head to road head manually or by mule. Further it shall
strictly adhere to the norms of transport Department in refraining from use of polluting and
less fuel efficient vehicles for transporting extracted minerals to final destination. There shall
be no over loading of vehicles as against standards norms fixed by Central Government /

State Government/ Hon'ble Courts from time to time.

(Proposed Amendment): The different grade of soapstone will be filled in 50 kg plastic
bags & transferred up to road side by wire rope line. Further it shall strictly adhere to the
norms of transport Department in refraining from use of polluting and less fuel efficient
vehicles for transporting extracted minerals to final destination. There shall be no over loading
of vehicles as against standards norms fixed by Central Government / State Government/

Hon'ble Courts from time to time.

The Authority agreed for amendment included in EC as requested with the conditions that the
Production quantity will be the same as recommended in the previous EC vide letter no. 912-

1(603)/2014 dated 3™ March, 2016.

19) Request letterfor amendment of Company namefrom M/s Harita Seating Systems Ltd, Sector
10, Plot no. 11, IIE SIIDCUL, Pantnagar, to M/s Minda Industries Ltd at Sector 10, Plot no. 11,

IlE SIIDCUL, Pantnagar.

The project was discussed in the meeting of SEIAA dated 27" — 28™ July, 2021. The Authority
observed that the project was granted on EC vide letter no. 15-05(01)/2018 dated 8

Feb_ruary, 2019. The PP has requested in the EC regarding for change of Company from
Harita Seating Systems Ltd, Sector 10, Plot no. 11, IIE SIDCUL, Pantnagar, to Minda
Industries Ltd at Sector 10, Plot no. 11, IIE SIIDCUL, Pantnagar. The Authority agreed for
change of Company from Harita Seating Systems Ltd, to Minda Industries Ltd at Sector 10,

Plot no. 11, IIE SIIDCUL, Pantnagarin EC as requested.

20) Environmental Clearance for Extraction of Soapstone at Khasra no. 1932, 1942
. . , , 1950
others, Vill- Pagna, Tehsil &Dist- Bageshwar by Shri Bharat Singh BhakuniS/o Shri Anggg

Singh Bhakuni, Rfo- Tehsil Road, Dist.-Bageshhwar (Area 4.944 Ha).
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The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents. It was observed that'the PP has submitted the desired document. Hence
Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

21) Environmental Clearance for Extraction of Soapstone at Khasra no. 677, 678, 679 & Others

Vill- Naugaon, Tehsil & Dist- Bageshwar.Vill- Nayal Tehsil and District-Bageshwar by Shri
Sandeep Sah S/o Shri Bhawani Das Sah R/o- Baghnath Ward (Chowk Bazar), Dist.-
Bageshwar. (Area- 16.769'Ha.).

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents. It was observed that the PP has submitted the desired document. Hence
Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

22) Environmental Clearance for Proposed Hotel Project at Khasra No. 556, 561, 562, 563, 566,

23)

567, 569, 570, 574, Vill- Ghughtayni Talli, Tehsil- Narender Nagar, District- Tehri Garhwal by
M/s The Classio by Shri Manav Johar (Partner) Vill- Ghughtyani Talli, Rishikesh — Badrinath
Highway, Dist- Tehri Garhwal.

The project was discussed in the meeting of SEIAA in which Authority had sought additional
documents.It was observed that the PP has submitted the desired document. Hence Authority
agreed with the recommendations of SEAC and decided to grant the Environment Clearance
with the terms and conditions recommended by it.
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Authority decided to issue letters to following project proponents for submission of
compliance reports:-
S.N Name of Project &Address Letter No. & Date | Category
0. of Granting E.C
1 Extraction of sand, bajri and boulders in Gaula EC.No-178-01- R.B.M.
river in Khasra No. 46/6 e/;, 48 e/;, 95 e/; Village- (93)/2018
Kotkharra (Lot No.2) Tehsil-KichchaDist- Dated-
Udhamsingh Nagar. (5.00 Ha). 30.12.2020
By
Shri Kawaljeet Singh S/o Shri Trilochan Singh,
R/o Village-Villa No. 08, OMAX, Rudrapur, Dist-
Udham Singh Nagar.
2 | Extraction of Soapstone in Khasra no. 1251, | EC.No-179-01- Soapstone
2152, 1253 & others Vill- Bajina, Teh Kanda (29)/2018
Dist- Bageshwar. (8.843 Ha.). Dated-
By 07.01.2021
Shri Bhuvan Chand Joshi, S/o Shri Chandramani ’
Joshi, (R/o Village Haripur Sukh) Mool Chand,
- | Garden, Rampur Road, Haldwani, Dist.-Nainital.
3 Extraction of Soapstone in Khasra No. EC.No-180-01- Soapstone
131,132,133 & Other Village — Pokhri&Bintoli, (03)/2018
Tehsil & District- Bageshwar. (6.683 Ha.). Dated-
By 07.01.2021
Smt Nirmala Dafoti, W/o Late Sh. Kunwar Singh
Dafoti, Rfo Hospital Line, Naiyar Hospital,
Bankhola Road, District- Bageshwar .
4 | Extraction of Soapstone in Khasra no. 1332, EC.No-181-01- Soapstone
1333, 1334 and othersVill — Nagkanyal - (04)/2018
Kandekanyal, Tehsil - Kanda, District - Dated-
Bageshwar.. (8.498 Ha.). 07.01.2021
By
Shri Deep Chandra Verma, S/o Shri Jagdish Lal
Verma,R/o- Village Sunargaon, Kanda, Tehsil-
Kanda, Dist.- Bageshwar,
5 | Extraction of Soapstone in Village — Jalthakot, | EC No-182-01- Soapstone
Tehsil &Dist — Bageshwar (4.150 Ha.). (30)/2018
By - Dated-
M/s Jai Ambika Mines, Station Road, Distt- 07.01.2021

M-
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Bageshwar. =]
Extraction of Soapstone in g€ - Talla | EC.No-183-01- Soapstone
Sanyuda, Tehsil - Bageshwar,  District- | (60)/2019
Bageshwar. (2.261) Ha). Dated-

By 19.01.2021
M/s Talla Sanyuda Soapstone Mines by Shri
Kishor Singh, S/o Vijay Singh, Village- Chandyal
Nayak, Post- Haripur Nayak, Tehsil- Haldwani,
Dist- Nainital,
Extraction of Soapstone in Village - Ghuni, EC.No-184-01- Soapstone
Tehsil- Ghat, District- Chamoli. (23.733 Ha). (58)/2019

By Dated-
M/s Jai Badri Kedar Soapstone Mines & | 19.01.2021
Minerals, Naini Vihar, Rampur Road, Haldwani,
Dist- Nainital.
Extraction of Soapstone in Village - Ramani, EC.No-185-01- Soapstone
Tehsil - Ghat, District - Chamoli, (7.050) Ha). (72)/2019

By . Dated-
M/s Ramnik Mines & Minerals by Shri Shekhar | 19.01.2021
Singh  Papola,S/o Shri Deewan Singh
Papola,Village - SupeeBhagwanpurFatvangar,
Tehsil - Lalkaun, District-Nainital.
Extraction of sand, bajri and boulders in EC.No-186-01- R.B.M.
Bhagirathi river at Khasara 1Ma Village - Ranadi, | (153)/2020
Tehsil - Dunda, District - Uttarkashi (0.400) Ha. | Dated-

By .1 18.01.2021

Shri Kanakpal Singh Parmar S/o Shri Mahendra
Pal Singh Parmar Village - Tilothsera, Patti -
Badagaddi, Tehsil -~ Bhatwa di, District —
Uttarkashi.

H-

174



The following six monthly compliances reports submitted by the PP in &1@"%{3 was granted by the authority were examined and observations are as

follows:-

Manufacture of Pharmaceutical

Formulation (Capsules & Tablets) in

Industrial area, Selaqui, Dehradun.
By

M/s Ved Lifesavers Pvt. Ltd.

Selaqui, Dehradun.

E.C No- 82 -9-
(1)/2013
Dated- 4.8.2013

October 2019
to March 2020

02-01-2021

Copy of consent to establish/ operate obtained from UKPCB has not been
submitted.

Copy of the permission obtained from CGWB to extract the ground water
has not been submitted.

Copy of analysis report of soil and ground water has not been submitted.
Design details of ETP has not been submitted along with sample analysis
report of finally treated effluent.

Copy of MoU signed with authorized waste management vendor has not
been submitted.

Analysis report of HC and VOC has not been submitted.

Fugitive emissions monitoring report of the work zone area has not been
submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
factory site has not been submitted.

Copy of the routine periodical medical examination report of workers/
employees has not been submitted.

Design details of Rain Water Harvesting Tank has not been submitted.

Detail report about establishing the separate environmental management
cell to carry out the environment management and monitoring functions has
not been submitted.

Detail about the Nos. and types of species of plants planted as in green belt
has not been submitted. Submit also photographs of developed Green Belt.

Manufacture of Pharmaceutical

Formulation (Capsules & Tablets) in

Industrial area, Selaqui, Dehradun.
By

M/s Ved Lifesavers Pvt. Ltd.

Selaqui, Dehradun.

E.C No- 82 -9-
(1)/2013
Dated- 4.8.2013

April 2020 to
September 2020

02-01-2021

Copy of consent to establish/operate obtained from UKPCB has not been
submitted. . .
Copy of the permission obtained from CGWB to extract the ground water
has not been submitted.

Copy of analysis report of soil and ground water has not been submitted.
Design details of ETP has not been submitted along thh sample analysis
report of finally treated effluent. A i
Copy of MoU signed with authorized waste management vendor h t
been submitted.

Analysis report of HC and VOC has not been submitted.

Fugitive emissions monitoring report of the work zone area has not been
submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
factory site has not been submitted.

Copy of the routine periodical medical examination report of workers/

employees has not been submitted.
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‘ﬂesign details of Rain Water Harvesting Tank has not been submitted.
Detail report about establishing the separate environmental management
cell to carry out the environment management and monitoring functions has
not been submitted.
Detail about the Nos. and types of species of plants planted as in green belt
has not been submitted. Submit also photographs of developed Green Belt.

Proposed Hotel Facility Including EC.No-132-8- June 2020 to | e Copy of the letter through which the copy of EC letter sent to the concerned
DG Set Located at 16 —A E.C. Road (4)/12018 December 2020 local Body/Municipal Corporation has not been submitted.
(New No. 33) Rajiv Gandhi Marg, | Dated- 14.02.2020 o Copy of soil testing report has not been submitted.
Dehradun. 28-01-2021 Detail about the Nos. and species of plants, planted in green belt has not
been submitted, submit also photographs of the developed green belt.
. By  Design details of STP has not been submitted along with analysis report of
M/s Katyani Associates, 40-D, Race STP out let treated effluents. Submit also water breakup chart especially in
Course, Dehradun relation to maintaining zero liquid discharge conditions.
Design details of Rain Water Harvesting Tank has not been submitted.
Compliance report Reg. nomination of a person responsible for
implementing the environment management plan has not been submitted.
Soapstone Mining at Vilage - E.C No-791-1- July 2020 to |« Copy of the cuttings of news papers through which the information regarding
Lohakot, Tehsil - Didihat, District- (765)/2015 December 2020 grant of EC was published has not been submitted.
Pithoragarh. (Area- 4.715 Ha.) Dated- 03.10.2015 « Photographs of the display board erected in designated places Reg. the
By 15-07-2020 mining activities has not been submitted.

Shri Shushant Pant, R/o Village -
Lohakot, Tehsil - Didihat, District -
Pithoragarh.

Copy of the letter through which the copy of EC sent to the concerned
Panchayat/NGOs has not been submitted.

Copy of consent to establish obtained from UKPCB has not been submitted.
Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Analysis report of ground water source in mining area has not been
submitted.

Detail report in relation to activites done under corporate social
responsibilities has not been submitted, submit the complete action taken
report in this regard.

Detail report about erection of Eco-friendly mobile toilets has not been
submitted along with photographs. Submit also information about final
disposal point of solid waste collection collected in mobile toilets.
Photographs of the sprinkling system installed in the mining lease area for
dust control has not been submitted.

Detail report in relation to activites done under corporate social
responsibility (CSR) has not been submitted, submit the complete action
taken report in this regard.

Detail report about afforestation activities carried out in nearby Van

Panchayat along with Nos. and species of plants, planted has not been

/M
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| - T Tsubmitted.
 Copy of routine periodical medical examination report of the
i : workers/employees has not been submitted.
5 Proposed enhanced capacity of EC.No-138-9- Not mentioned | « Detail water balance chart especially in relation to maintaining zero
Tablets, Injection/Ampoules, Vials, (30)/2019 liquid discharge condition has not beensubmitted.
Transdermal Patch, Liquid line (no | Dated- 27.05.2020 21-01-2021 e Ambient air quality monitoring analysis report of work zone area has not
of bottle), Pre Filled Syringe been submitted.
atkhasra No-122 MI, Central Hope « Noise level monitoring analysis report of DG set has not been submitted.
Town, Selaqui, Dehradun. « Copy of the PUC (Pollution Under Control) of the vehicles being used at
By factory site has not been submitted.
M/s Rusan Pharma Ltd, at Khasra e« Copy of routine periodical medical examination report of the
No-1 22. MI, Central Hope Town, workers/employees has not been submitted.
Selaqui, Dehradun o Detail about setting up of separate environmental management and
monitoring cell has not been submitted.
« Design details of Rain Water Harvesting Tank has not been submitted along
with photographs. ‘
« Detail about Nos and species of plants, planted in green belt has not been
submitted. Submit also photographs of the developed green belt.
6 Proposed Installation of Green EC.No-141-9- April 2020 to | « Water balance chart has not been submitted especially in relation to
insulated DG Set and Enhancement (54)/2020 September 2020 maintaining the zero liquid discharge condition.
of Man Power in the existing | Dated-27.05.2020 * Copy of MoU signed with Bharat Oil for treatment of hazardous waste has
Complex to manufacture Flip Flop 22-01-2021 not been submitted. Submit also copy of Form-10.
i.e. Slippers & Sandals (Capacity — « Ambient air quality monitoring analysis report of the premises has not been
18.0 Lac pairs/Annum) and EVA submitted.
Compound (3000.0 MT/Annum) at » Design details of Rain Water Harvesting Tank has not been submitted along
Khasra No. 3964 and 3%5. Lal with photographsl
Tappar, Industrial Area, Tehsil e Copy of rqutine periodical medical examination report of the
Rishikesh, Dehradun. workers/employees has not been submitted.
By » Detail about Nos and species of plants, planted in green belt has not been
M/s Soltec (Unit — II) Khasra No. submitted. Submit also photographs of the developed green belt.
3964 and 3965, Lal Tappar
Industrial Area, Tehsil Rishikesh,
Dehradun.
7 DG Set and expansion of “HOTEL EC.No-139-8- Not mentioned | « Copy of the cuttings of news papers through which the information regarding
THE PEARL GRAND" Project by (15)/2019 grant of EC was published has not been submitted.
Existing Hotel facilities at Khasra No | Dated- 27.05.2020 20-01-2021 * Copy of the letter through which the copy of EC sent to the local
773, Niranjanpur Mandi, Saharanpur body/Municipal Corporation has not been submitted.
Road District Dehradun . » Copy of consent to establish/ consent to operate obtained from UKPCB has
By not been submitted.
M/s The Pearl Grand, 19/1 Raj Vihar  Copy of ground water sample analysis report has not been submitted.
P.O. New Forest Dehradun. « Detall about Nos and species of plants, planted in green belt has not been
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“submitted. Submit also photographs of the developed green belt.

Design details of Rain Water Harvesting Tank has not been submitted along
with photographs. '

Design details of STP has not been submitted along with finally treated
effluent sample test report.

Detail about the person appointed for implementation of EMP has not been
submitted.

Doon Medical College, Hospital &
OPD Campus at Village: Dehrakhas,
Pargana: Kendra, Tehsil: Sadar,
District Dehradun.

By
Director, Doon Medical Education,
Dehradun.

- EC.No-94-8-
(7)2018
Dated- 6.12.2019

January 2020
to June 2020

20-11-2020

Copy -of the letter through which the copy of EC sent to the local
body/Municipal Corporation has not been submitted.

Copy of the cuttings of news papers through which the information regarding
grant of EC was published has not been submitted.

Copy of consent to establish/operate obtained from UKPCB has not been
submitted.

Detail about Nos and species of plants, planted in green belt has not been
submitted. Submit also photographs of the developed green belt.

Copy of MoU signed with Authorized hazardous waste treatment facility
operator for treatment of hazardous waste has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
construction site has not been submitted.

Copy of the fire safety arrangements and emergency exit plan as per the
norms of the concerned regulatory authority/agency has not been submitted.
Design detail of STP has not been submitted, along with photographs.
Design details of Rain Water Harvesting Tank has not been submitted along
with photographs.

Ambient air quality monitoring report of the work zone area has not been
submitted.

Design details of installed ETP has not been submitted with photographs,
submit also water balance chart especially in relation to maintaining zero
liquid discharge conditions.

No detail report Reg. measures adapted to mitigate the odour problem
arising from STP has been submitted.

Detail about the person nominated for implementing the environmental
management plan has not been submitted till date.

Picking of sand, bajri, boulder in Vill-
Madiaguljari, Tehsil - Bajpur Dist-
Udham Singh Nagar. (Area- 4.08
Ha.)

By
Managing Director, KMVNL, Oak
Park House, Mallital, Nainital.

E.C No- 208 -1-
(221)/2013
Dated- 21.10.2013

July 2020 to
December 2020

27-01-2021

Detail about the quantity of material extracted during a season has not been
submitted.

Photographs of the pillars erected for demarcation of the mine lease area
has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at

mining site has not been submitted.
Analysis report of the underground water sample of the existing hand pumps

has not been submitted.
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« “Detail about the arrangements made for suppression of dust in mine lease

.

area has not been submitted. Submit also ambient air quality monitoring
analysis report of the mine lease area.
Copy of routine periodical medical
workers/employees has not been submitted.

examination report of the

10

Picking of sand, Bajri and Boulder in
Ukroli, Udham Singh Nagar. (Area-
6.622 Ha.)

By
M/s KMVNL, Oak Park House,
Mallital, Nainital.

E.C No- 22 -1-
(25)/2013
Dated-6.7.2013

July 2020 to
December 2020

27-01-2021

Detail about the quantity of material extracted during a season has not been
submitted.

Photographs of the pillars erected for demarcation of the mine lease area-
has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Analysis report of the underground water sample of the existing hand pumps
has not been submitted.

Detail about the arrangements made for suppression of dust in mine lease
area has not been submitted. Submit also ambient air quality monitoring
analysis report of the mine lease area.
Copy of routine periodical medical
workers/employees has not been submitted.

examination report of the

11

Production of Steering and
Suspension Component at Langha
Industrial Estate, Chakrata Road,
Dehradun. .
By

M/s Q.H. TalbrosPvt. Ltd. Langha
Industrial Estate, Chakrata Road,
Dehradun.

E.C No- SEIAAJEC-
13/2011/352
Dated- 13.7.2011

July 2020 to
December 2020

29-12-2020

Detail about construction of lagoons constructed for storage of treated
effluent has not been submitted. Submit also water balance chart especially
in relation to achieve zero liquid discharge condition.

Copy of MoU signed with registered hazardous waste recycler for treatment
of hazardous waste has not been submitted along with copy of Form-10
(hazardous waste menifest).

Analysis report of HC and VOC has not been submitted.

Detail about Nos and species of plants, planted in green belt has not been
submitted. Submit also photographs of the developed green belt.

Copy of consent to establish/consent to operate obtained from UKPCB has
not been submitted.

Copy of the permission/NOC issued from fire department has not been
submitted.

Copy of ambient air quality monitoring analysis report of the factory
premises has not been submitted.

Noise level monitoring report of the work zone area has not been submitted.

Copy of routine periodical medical examination report of the
workers/employees has not been submitted.

Design details of Rain Water Harvesting Tank has not been submitted along
with photographs.

Copy of the cuttings of news papers through which the information regarding
grant of EC was published, has not been submitted.

12

Petroleum and Energy Studies,

E.C - 38/2009-181

Not mentioned

Design details of STP has not been submitted, along with analysis report of

M
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energy acres, P.O.- Bidholi, Via
Prem Nagar, Dehradun.

By
M/s University of Petroleum and
energy studies, energy acres, P.O.-
Bidholi, Via Prem Nagar, Dehradun.

Dated- 10.12.2019

13-01-2021

finally treated effluent. Submit also water balance chart especially in
relation to achieve zero liquid discharge condition.

Detail about Nos and species of plants, planted in green belt has not been
submitted. Submit also photographs of the developed green belt.

Latest ambient air quality analysis report of the university premises has not
been submitted.

Noise level monitoring report of the Campus has not been submitted.

Pesign details of Rain Water Harvesting Tank has not been submitted along
with photographs.

Detailed action taken report in regard to improving the socio-economic
condition of surrounding area has not been submitted.

Copy of the cuttings of news papers through which the information regarding

__grant of EC was published has not been submitted.

Shri Rahul Varshney M/s Ram
Bharat Mines, Ashirwad Rampur
Road, Haldwani, Dist-Nainital.

13 Soapstone Mining at Vilage- | E.C No- 906-1- January 2020 |« Readable copy of the cuttings of News Papers, through which the details of
Dhapoli, Tehsil- Bageshwar, Dist- (731)/2015 to June 2020 EC were advertised has not been submitted.
Bageshwar. (Area- 10.33 Ha.) Dated- 1.3.2016 « Photographs of the pillars erected for demarcation of mine lease area has
BY 15-02-2021 " not been submitted.

Photographs of the display boards erected in designated area (as mentioned
in EC conditions) has not been submitted.

Photographs of the pillars erected for demarcation of the boundaries of mine
lease area inscribing with its S.Nos. has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Detailed action taken report in relation to activities done under the corporate
social responsibility (CSR) has not been submitted.

Photographs of Eco-friendly mobile toilets has not been submitted. Submit

also information about final disposal point of solid waste collection in mobile |

toilets.

Detailed action taken report about the afforestation activities carried out in
nearly Van-Panchayat has not been submitted along with the certification of
competent Authority.

Copy of the routine periodical medical examination report of workers/
employees has not been submitted.

Detail report about establishing the environment monitoring cell has not
been submitted.

Copy of the study report carried out by the mines and Geology department
in relation to avoid over exploration of minerals which may adversely effect
the dynamics of the site has not been submitted.

Detailed report on digital processing of the entire mine lease area, using
Remote-Sensing Technique done by Geology and mining department has

el

not been submitted.
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Soapstone Mining at  \Village-
Dhapoli, Tehsil- Bageshwar, Dist-
Bageshwar. (Area- 10.33 Ha.)

BY
Shri Rahul Varshney M/s Ram
Bharat Mines, Ashirwad Rampur
Road, Haldwani, Dist-Nainital.

E.C No- 206-1-
(731)/2015
Dated- 1.3.2016

July 2020 to
December 2020

15-02-2021

"e “Readable copy of the cuttings of News Papers, through which the details of

EC were advertised has not been submitted.

Photographs of the pillars erected for demarcation of mine lease area has
not been submitted.

Photographs of the display boards erected in designated area (as mentioned
in EC conditions) has not been submitted.

Photographs of the pillars erected for demarcation of the boundaries of mine
lease area inscribing-with its S.Nos. has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Detailed action taken report in relation to activities done under the corporate
social responsibility (CSR) has not been submitted.

Photographs of Eco-friendly mobile toilets has not been submitted. Submit
also information about final disposal point of solid waste collection in mobile
toilets.

Detailed action taken report about the afforestation activities carried out in
nearly Van-Panchayat has not been submitted along with the certification of
concerning local Authority.

Copy of the routine periodical medical examination report of workers/
employees has not been submitted.

Detail report about establishing the environment monitoring cell has not
been submitted. . :
Copy of the study report carried out by the mines and Geology department
in relation to avoid over exploration of minerals which may adversely effect
the dynamics of the site has not been submitted.

Detailed report on digital processing of the entire mine lease area, using
Remote-Sensing Technique done by Geology and mining department has
not been submitted. )

16

Soapstone Mining at Village -
Kanda - Tharp, District - Bageshwar.
(Area- 49.790 Ha.)

BY

Smt. Nandita Tiwari W/o Late Shri J.
C. Tiwari, R/o Tirupati Bamori,
Haldwani, District - Nainital.

E.C No- 917 -1-
(334)/2013
Dated- 3.3.2016

April 2020 to
September 2020

15-02-2021

Photographs of the pillars erected for demarcation of mine lease area has
not been submitted.

Photographs of the display boards erected in designated area (as mentioned
in EC conditions) has not been submitted.

Photographs of the pillars erected for demarcation of the boundary of mine
lease area inscribing with its S.No. has not been submitted.
Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.
Unit proponent has not been submitted the quantity of soap stone extracted
during a season.

Copy of the surface water analysis report has not been submitted.
Detailed action taken report in relation to activities done under corporate
social responsibility (CSR) has not been submitted.

-
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“Photographs of Eco-friendly mobile toilets erected in work zone area has not
been submitted. Submit also information about final disposal point of solid
- waste collection in mobile toilets. .
Detailed report about the afforestation activities carried out in nearly Van-
Panchayat has not been submitted along with the certification of concerned
Panchayat/Authority.
Copy of the routine periodical medical examination report of workers/
employees has not been submitted.
Copy of the study report carried out by the mines and Geology department
in relation to avoid over explorations of minerals which may adversity effect
the dynamics of site has not been submitted.
Detailed report on digital processing of the entire mine lease area using
Remote Sensing Technique done by Geology and mining department has
not been submitted.

Ha.)
BY

Smt. Khimoli Devi, R/o Vill- Artola,
Post Panuanaula, Teh&Dist-Almora.

16 Extraction of Soapstone Mining at E.C No- 752 -1- January 2020 |« Readable copy of the cuttings of News Papers, through which the details of
Village - Bakhet, Tehsil - Kanda, (721)/12015 to June 2020 EC were published has not been submitted.
District - Bageshwar. (Area- 3.85 | Dated- 20.9.2015 ' « Photographs of the pillars erected for demarcation of mine lease area has
15-02-2021 not been submitted.

Photographs of the display boards erected in designated area (as mentioned
in EC conditions) has not been submitted.

Copy of the letter through which the copy of EC letter sent to the concerned
Panchayat/NGOs has not been submitted.

Photographs of the pillars erected for demarcation of the boundary of mine
lease area inscribing with its S.No. has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Detailed action taken report in relation to activities done under corporate
social responsibility (CSR) has not been submitted. '
Photographs of Eco-friendly mobile toilets has not been submitted. Submit
also information about final disposal point of solid waste collection in mobile
toilets.

Detailed report about the afforestation activities carried out in nearly Van-
Panchayat has not been submitted along with the certification of concerned
Gram Panchayat/Authority.

Photographs of the sprinkling system installed in the mining lease area for
dust control has not been submitted.
Copy of the routine periodical medical examination report of workers/
employees has not been submitted.
Copy of the study report carried out by the mines and Geology department
in relation to avoid over exploration of minerals which may adversely effect

182

the dynamics of the site has not been submitted.
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 "Detailed report on digital processing of the entire mine lease area, using

Remote-Sensing Technique done by Geology and mining department has
not been submitted.

Extraction of Soapstone Mining at| E.C No-752 -1- July 2020 to |«

Readable copy of the cuttings of News Papers, through which the details of

Village - Bakhet, Tehsil - Kanda, EC were published has not been submitted.

(721)/2015 December 2020
District - Bageshwar. (Area- 3.85

Dated- 20.9.2015 N

Ha.)

. BY
Smt. Khimoli Devi, R/o Vill- Artola,
Post Panuanaula, Teh&Dist-Almora.

15-02-2021

Photographs of the pillars erected for demarcation of mine lease area has

not been submitted.

Photographs of the display boards erected in designated area (as mentioned

in EC conditions) has not been submitted,

Copy of the letter through which the copy of EC letter sent to the concerned

Panchayat/NGOs has not been submitted.

Photographs of the pillars erected for demarcation of the boundary of mine
lease area inscribing with its S.No. has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mining site has not been submitted.

Detailed action taken report in relation to activities done under corporate
social responsibility (CSR) has not been submitted.

Photographs of Eco-friendly mobile toilets has not been submitted. Submit
also information about final disposal point of solid waste collection in mobile
toilets.

Detailed report about the afforestation activities carried out in near Van-
Panchayat has not been submitted along with the certification of the
concerned Van-Panchayat/Authority.

Photographs of the sprinkling system installed in the mining lease area for
dust control has not been submitted.

Copy of the routine periodical medical examination report of workers/
employees has not been submitted.

Copy of the study report carried out by the mines and Geology department
in relation to avoid over exploration of minerals which may adversely effect
the dynamics of the site has not been submitted.
Detailed report on digital processing of the entire mine lease area, using

Remote-Sensing Technique done by Geology and mining department has
not been submitted.

18

Construction of 88 villas, Kitchen-2,
Restaurant-2, Banquet Hall-1,
Swimming Pool-1. Villa Type-1- G+1
, Villa Type-2- G+1 , Villa Type-3-
G+2, Admin-G+2 , Restaurant-G ,
Spa Block- G+1, 5th Villa Type1
(Roof)- 4.32 m from above center of
road at Khasra No.

EC.No-44-08-
(05)/2018

Dated- 09.07.2019

April 2020 to

15-02-2021

September 2020

Readable copy of the cuttings of News Papers, through which the details of
EC were published has not been submitted.
Copy of consent to establish/ operate obtained from UKPCB has not been
submitted.
Photographs of sprinklers installed for dust suppression in construction site
has not been submitted.

Green belt development plan has not been submitted along with the Nos.
and species of plants to be planted in green belt.
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29,30Kha,34ga,30kha,31ka,32,33,3 |

4Gha, 6Jha 89,7483  Village
Jamniwala, Central Doon. -

By
M/s Himalayan Retreat India LLP,
15, Chander Road, Dehra Dun
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« Copy of the PUC (Pollution Under Control) of the vehicies being used at

Project site has not been submitted.

Copy of MOU signed with Authorized hazardous waste recycler has not
been submitted.

Approved design details of proposed STP has not been submitted.

Name of the person, responsible for implementing the environmental
management plan has not been submitted till date.

Expansion of Polyester Chips unit at |

Sideul, US Nagar

BY
M/s Ester industries
Ltd, Sohannagar, Charubeta, Pilibhiti
Road, Khatima District - US Nagar

E.C No- 542-5-
(22014
Dated- 19.8.2014

April 2020 to
September 2020

11-02-2021

Analysis report of HC and VOC has not beéen submitted,

Detalled report Reg. compliance of rules and guide lines under
Manufactures, storages and import of hazardous chemicals rules-1986 has
not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
Project site has not been submitted.

Detailed report Reg. training imparted to all employees on safety and copy
of routine periodical medical examination report has not been submitted.
Green belt development plan has not been submitted along with the Nos.
and species of plants to be planted in green belt.

Copy of the letter through which the copy of EC letter sent to the concerned
Panchayat/NGOs has not been submitted.

Readable copy of the cuttings of News Papers, through which the details of
EC were published has not been submitted.

Expansion of  Kunoli-Seonara
Soapslone mine at villk Kunoli
Bageshwar

BY

M/s Parvatlya Mines, vill- Haripur
Motia, Rampur Road, Haldwanli,
Nalhital

Picking of sand, bajri, boulder in Vill-

Madiaguleri, Tehsll - Bajpur Dist-
Udham Singh Nagar (Area- 4.08

| Ha.)

" E.C No- J-11015/
54/2007-1A.1IM
Dated- 09.04.2010

E.C No- 208 -1-
(221)/2013
Dated- 21.10.2013

July 2020 to
December 2020

08.02.2021

July 2020 to |

December 2020
22,02.2021

Copy of the consent letter obtained from the land owners, whose land is
being used for mining propose has not been submitted.

Photographs of the developed green belt has not been submitted along with
the types of species and Nos. of plants, planted in green belt.

Photographs of the water sprinklers installed at different points for dust
suppression has not been submitted. .

Analysis report of ground water sample has not been submitted.

Mitigation measures adopted for prevention of pollution of Punger river &
Surya river In consultation of State Pollution Central Board has not been
submitted,

Photographs of Rainwater Harvesting Tanks has not been submitted.
Photographs of soak pits and septic tanks has not been submitted.

Detailed report on measures adapted for protection of flora and fauna of the
mine lease area has not been submitted.

Detail about establish of four ambient air quality-monitoring stations in mine
lease area has not been submitied.

184

Photographs of the pillars erected for demarcation of mined lesse area
Inscribing with its §.Nos. alorig with DGPS coordinates has not been

submitted.
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BY
Managing Director, KMVNL, Oak
- Park House, Mallital, Nainital.

+Information about maintaining record of the quantity of MINCF Minerats |

extracted during a season has not been submitted, |
Copy of the PUC (Pollution Under Control) of the vehicles being used » |
mine lease area has not been submitted.

Detailed report on river training work held at site fo ensure bank protection l
has not been submitted. o |
Photographs of the sprinkling system installed for dust suppression in mine
lease area has not been submitted along with ambient air quality monitoring
analysis report.

Copy of routine periodical medical
employee/workers has not been submitted.

examination report of the

22 Picking of sand, Bajri and Boulder in E.C No- 22 -1- July 2020 to |« Photographs of the pillars erected for demarcation of mined lease ares
Ukroli, Udham Singh Nagar. (Area- (25)/12013 December 2020 inscribing order with its S.Nos. along with DGPS coordinates has not been
6.622 Ha.) Dated- 6.7.2013 submitted.

BY 22.02.2021  Information about maintaining record of the guantity of minor minerals
M/s KMVNL, Oak Park House, extracted during a season has not been submitted.
Mallital, Nainital. « Copy of the PUC (Pollution Under Control) of the vehicles being used at
mine lease area has not been submitted.

« Detailed report on river training work held at site to ensure bank protection
has not been submitted.

o Photographs of the sprinkling system installed for dust suppression in mine
lease area has not been submitted along with ambient air quality monitoring
analysis report.

« Copy of routine periodical medical examination report of the
employee/workers has not been submitted.

23 Picking of sand, Bajri and Boulder in E.C No-693-1- July 2020 to | e Photographs of the pillars erected for demarcation of mined lease area
Village - Bhorsa, Tehsil & Distt - (27)/12013 December 2020 inscribing with its S.Nos. along with DGPS coordinates has not been
Naintial. (Area- 8.0 Ha.) Dated- 30.04.2015 submitted.

BY 22.02.2021 ¢ Information about maintaining record of the quantity of minor minerals
M/s KMVNL, Oak Park House, extracted during a season has not been submitted.
Mallital, Nainital. e Copy of the PUC (Pollution Under Control) of the vehicles being used at
mine lease area has not been submitted.

¢ Detailed report on river training work held at site to ensure bank protection
has not been submitted.

* Photographs of the sprinkling system installed for dust suppression in mine
lease area has not been submitted along with ambient air quality monitoring
analysis report.

e Copy of routine periodical medical examination report of the
employee/workers has not been submitted.

24 Picking of sand, baijri, boulder in Vill- E.C No- 211 -1- July 2020 to |« Photographs of the pillars erected for demarcation of mined lease area
Shantipuri Khamiya Ward 4 Tebhsil- (218)/2013 December 2020 inscribing order with its S.Nos. along with DGPS coordinates has not been




8, 480
L KichchaDist-Udham Singh Nagar. | Dated- 21.10.2013 O \bmitted.
. (Area- 1.006 Ha.) 22.02.2021 * Information about maintaining record of the quantity of minor minerals
‘ BY: : extracted during a season has not been submitted.
Managing Director, KMVNL, Oak * Copy of the PUC (Pollution Under Control) of the vehicles being used at
Park House, Mallital, Nainital. mine lease area has not been submitted.

* Detailed report on river training work held at site to ensure bank protection
has not been submitted.

» Photographs of the sprinkling system installed for dust suppression in mine |
lease area has not been submitted along with ambient air quality monitoring
analysis report.

e Copy of routine periodical medical examination report of the
employee/workers has not been submitted.

25 Picking of sand, Bajri and Boulder in E.C No-19-1- July 2020 to |« Photographs of the pillars erected for demarcation of mined lease area
Village-Amia, Tehsil &Dist- Nainital, (26)/2013 December 2020 inscribing order with its S.Nos. along with DGPS coordinates has not been
Uttarakhand.(Area- 2.00 Ha.) Dated- 6.7.2013 submitted.

BY 22.02.2021 .

M/s KMVNL, Oak Park House,
Mallital, Nainital.

Information about maintaining record of the quantity of minor minerals
extracted during a season has not been submitted.

Copy of the PUC (Pollution Under Control) of the vehicles being used at
mine lease area has not been submitted.

Detailed report on river training work held at site to ensure bank protection
has not been submitted.

Photographs of the sprinkling system installed for dust suppression in mine
lease area has not been submitted along with ambient air quality monitoring
analysis report.

) \0’ Ao Copy of routine periodical medical examination report of the
\ Y 1 14 employee/workers has not been submitted. A
m’@\" 7 ‘ qﬁ\ ~
(DF¥. S:S. Negi) ,1) (S. i (Sushanta Kuiar Pattnaik)
Chairman, SEIAA Mem SEIAA Member Secretary,

Copy forwarded for information and necessary action to :-

1-

Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.

2- ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand.
3- Chairman, SEAC, Uttarakhand.

4- Member Secretary, SEAC, Uttarakhand.

5- Guard File.

SEIAA, Uttarakhand

{Sushanh&;ﬁnaik]

Member Secretary,
SEIAA, Uttarakhand
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State Level Environment Im?ﬁ7
Assessment Authority, 653, Indifd®
Nagar Colony, Seemadwar Road,
Dehradun — 248006

(Constituted by Ministry of

HIRA WXPR, =l'§ facell BTN ‘Tﬁ'ﬁ) SF_ATELEHILWE&?MHHHM Environment, Forests and Climate
qRHIY: 0135—2763576 ASSESSMENT AUTHORIY UTTARAKHAND Change Government of India.)

Phone No- 0135-2763576

$9cl: seiaa.seac.uk@gmail.com Email- seiaa.seac.uk@gmail.com

Letter No. 202 / SEIAA Dated- 1{ August, 2021

Minutes of the 38" Meeting of SEIAA held on 10" 11"Auqust, 2021

The meeting was chaired by Dr S.S. Negi, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand.
(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 19 proposals (B1 & B2) and some other proposals under miscellaneous items
are under consideration for grant of EC in this meeting. After detailed discussion and deliberation
on each of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Manufacturing Unit of Personal Care Cosmetics

Products at Khasra No. 180, Village Chharba, Vikasnagar, Dehradun by M/s Age 18
Cosmetics.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed Establishment of Hot Mix Plant at Khata No. 84,
Khasra No. 4756 mi (New Khasra no. 1605ka, 1605kha and 1605ga) and Khasra no.
4757 (New Khasra no.1606) at Village — Jamankhata, Pargana Pachhwadoon, Tehsil —
Vikasnagar, District- Dehradun. by M/s A.A Constructions.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for developing green belt in 33 percent of area and
construction of retaining wall along the river side

3) Environmental Clearance for Establishment of Proposed Stone Crusher Plantat Khasra
no1125 Ka, Kha and Ga Village Baluwala, Pargana Pachhwadoon, Tehsil - Vikasnagar,
District — Dehradun by M/s Balaji Stone Crusher.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for developing green belt in 50 percent of area and
construction of noise abatement wall towards village side

4) Environmental Clearance for Proposed Installation of Powder Coating Facility and
enhancement in production capacity with existing and proposed products at Khasra no.
323/MI, Central Hope Town, Industrial Area, Selaqui, Vikasnagar, Dehradun by M/s Indo
German Brakes Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents indicating the specific site for installation/distribution

of solar light and construction of toilets
(
/7



5)

6)

7)

8)

9)

482

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No’. 31 & a2
Village: Gobra, Tehsil-Bazpur, Distt- Udham Singh Nagar by Shri Manmeet Singh, S/o-
Shri Kulveer Singh(Area- 0.81 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Soapstone at Village - Bajeta, Tehsil-
Munsyari, Dist- Pithoragarhby M/s J.D. by Shri Rajendra Singh Dafoti (Area- 17.967 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for muck management plan, plantation in 17 ha area
and revised CER

Environmental Clearance for Extraction of Soapstone at Village- Kail Chak GwelaTehsil-
Tharali District- Chamoli by M/s Ganga Minerals (Area- 4.190 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for site specific plantation details, revised project
cost and revised CER.

Environmental Clearance for Extraction of Soapstone at Village- Dhunga, Tehsil &
District- Bageshwar by M/S Rudra Mines (Area- 4.292 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for site specific plantation details, revised project
cost and revised CER.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No-4A, 5A, 6 &
24A Village- Basgaon Patti Simlakha, Tehsil-Bajpur District- Nainital by Shri Vikram
Singh S/o Shri Heera Singh (Area- 1.32 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for site specific plantation details, revised project
cost and revised CER.

10) Environmental Clearance for Proposed establishment of resort at Khasra No 268/293 M,

Village- Shesdhara Tapovan, Laxmnajhula Road, Tehsil- Narendranagar, District- Tehri
Garhwal by M/s Ganga Beach Resorts.

The Authority observed that in this case the construction of hotel has been done prior to
issue of EIA Notification 2006 and hence it did not require Environmental Clearance. But
as the unit is operational after the said nofification, hence proponent has approached
SEIAA for EC as mandated by PCB. The SEAC has already recommended the project
under terms and conditions. The Authority agreed for grant of EC to operational phase of
this proposal subject to the condition that proponent shall submit an affidavit stating that
no construction has been done after EIA Notification dated 14™ Sep 2006. Further no
discharge of effluents into River Ganges shall be done and also no further expansion of
this hotel will be allowed in future. These conditions shall be over and above the
conditions imposed by SEAC.

11) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No- 1962,

1964, 1963, 2_108. Village- Ghingrani, Tehsil - Didihat, District - Pithoragarh by Shri
Karunesh Adhikari S/o Shri Rajendra Singh Adhikari (Area- 1.169 Ha).
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ZE:E r?:;oéefr: was earlier discussed in t1483ting of SEIAA in which Authorityhad
Sanct at the project site is located within 10 km radial distance from Askot Wildlife
>anctuary.As per documents submitted by PP it is observed that the matter is due for
|l§tlng in l_he State Wildlife Board and subject to submission of additional documents for
site specific plantation details, revised project cost and revised CER. The Authority
agreed to grant EC to the proposal subject to the condition that work start up at site shall
begin only after obtaining Wildlife clearance from NBWL. The other conditions as

proposed by_ SEAC shall prevail.EC shall be operative only after grant of NBWL
clearance as it is in Eco Sensitive Zone.

12) Environmental Clearance for Proposed Expansion in Manufacturing of M.S. Billets and
Rolling Mills products and Induction Furnace at Khasra no. 375, 376 & 377 KIE Industrial

Area, Village - Mudiyalki, Pargana & Tehsil Roorkee, District — Haridwar by M/s Shree
Vasu Steels (P) Limited Unit 1.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it subject to
submission of notification of industrial estate

13) Environmental Clearance for Extraction of Soapstone at Village- Kwerali, Tehsil &
District- Bageshwar by Shri Ramesh Singh Majila (Area- 9.80 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of additional documents for plantation in 10 ha area and revised cost of CER

14) Environmental Clearance for Proposed Environment Clearance for Manufacturing of
Footwear at Khasra No. 3874, Lal Tappar Industrial Area, Near Pargana-Parwadu, Tehsil-
Rishikesh, District — Dehradun by M/s Mochiko Shoes Pvt. Ltd. (Unit-VI).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

15) Environmental Clearance for Proposed Environment Clearance for Proposed Expansion
of production capacity of Shoes at Khasra No. 205, Dhalwala Industrial Area, Tehsil -
Narendra Nagar, District - Tehri Garhwal by M/s Shutec.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and subject to
submission of latest compliance report.

16) Environmental Clearance for Proposed Construction of Multi-Specialty Hospital at NH-72
Jhajra Chakrata Road, District- Dehradun by M/s Subharti Hospital & other
Infrastructure.

The Authority did not agree with the recommendations of SEAC. It sought additional
documents and clarification related to press reports on land purchase details, site details
of plantation activity in one third area as green belt, muck disposal plan, revised cost of
EMP and agreement with authorised agency for disposal of bio medical waste. The
Form-1 of application is incomplete and unsigned. Some construction has already been

done hence it is apparently a case of violation of EP Act . The Authority decided to defer
the proposal .

17) Environmental Clearance for Proposed Integrated Industrial Estate (IlE) Pharma city at
village-Charba, Tehsil-Vikasnagar, District-Dehradun by M/s State Infrastructure and
Industrial Development Corporation (SIDCUL).

The Authority agreed with the recommendations of SEAC and decided to grant
Environmental Clearance subject to the submission of additional documents -
undertaking that green belt shall be developed in 30 percent area on advice of the forest

e
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p?ae‘angjnt about choice of species, da4184mh management plan, flood protection 0
gl ised Form 1 indicating revised cost of EMP, eco gensitivily oertificate from

petent authority of forest department and undartaking that compliance lo other

projects of the proponent shall be submitted to the Authority in 10 days

- En\“-mnmgma' Clearance for Extraction of Sand/Bajri/Boulder al Jakhan-1 Village-
anipokhri, Tehsil Rishikesh, District- Dehradun by M/s Uttarakhand Fores! Development
Corporation (Area- §9.95 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by It and also to
impose additional conditions as suggested in the sita visit report by Member SEIAA
These conditions include leaving an additional buffer zone of 100 mts within the mine
lease area from the airport side; no movement of vehicles In the mining area at night;
enhancement of wildlife mitigation plan including aquatic fauna after consultation with
the wildlife department; work force will reside outside the mine lease area; additional
plantation in 100 hect area in addition to the compensatory afforestation ( under FC Act)
and submission of revised EMP.,

19) Environmental Clearance for Affordable Housing Project under Pradhanmantri Awas
\[;pgna at Village- Kanakpur, Tehsll- Kashipur, Dist- U.8.Nagar by M/s Sajid Nadeem
irector.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions racommended by it and also
subject to submission of additional documents - Underlaking that green belt will be
developed over 50 percent of the area, revised EMP document including additional cost;
atl:o sensitivity certificate ; undertaking for zero liquid discharge and muck management
plan.

Miscellaneous Cases

20) Environmental Clearance for Extraction of Sand/Bajri/Boulder atkhasra No, 001, Village
- Bagi, by Shri Ganesh Singh Rawat S/o Shri. Thakur Singh Rawat R/o - Mall Road near
P.N.T. Colony, Pauri Garhwal, Tehsll - Lansdowne, District - Pauri Garhwal. (Area 0.240
Ha)

The project was earlier discussed in the meeting of SEIAA In which Authority had sought
additional documents. It was observed that the PP has submitted the desired documents.
Hence Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

21) Environmental Clearance for Extraction of Sand, Bajr, Boulder at Khasra No- 657/3
Village - Banjarewala Grant, Tehsil- Bhagwanpur, District - Haridwar by Shri Sudhir
Kumar Windlass S/o Late Shri Vaid Prakash Windlass(Area- 15.0Ha)

The project was earlier discussed In the meeting of SEIAA In which Authority had
observed that the project site is located within 10 km radlal distance from Rajaji National
Park.As per documents submitted by PP it ls observed that State Wildlife Board in its
meeting dated dated 29" June, 2020 has already forwarded the proposal to NBWL. The
matter has been listed in NBWL and due for further action. The Authority agreed to grant
EC to the proposal subject to the condition that work start up at site shall begin only after
obtaining Wildiife clearance from NBWL. The other conditions as proposed by SEAC
shall prevail. EC shall be operative only after grant of NBWL clearance as It Is In Eco
Sensitive Zone

22) Environmental Clearance for Extraction of Sand, Bajrl, Boulder at Village - Banjarewala
Grant, Tehsil- Bhagwanpur, District- Haridwar by Shri Sudhir Kumar Windlass S/o Late

Shri Vaid Prakash Windlass.(Area- 13.161Ha.)
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Paik As adthe project site is located within 10 km radial distance from_Rajaji Nat_ron_al
A t per ocumentshsubmmed by PP it is observed that State Wildlife Board in its

eeting dated dated 29" June, 2020 has already forwarded the proposal to NBWL. The
matter has been listed in NBWL and due for further action. The Authority agreed to grant
EC to the proposal subject to the condition that work start up at site shall begin only after
obtaining Wildlife clearance from NBWL. The other conditions as proposed by SEAC

shall prevail. EC shall be operative only after grant of NBWL clearance as it is in EcO
Sensitive Zone

23) Environmental Clearance for Extraction of Sand, Bajri, Boulder at Village - Banjarewala
G(ant, Tehsil- Bhagwanpur, District- Haridwar Uttarakhand.by Shri Sudhir Kumar
Windlass S/o Late Shri Vaid Prakash Windlass.(Area- 9.878 Ha.)

The project was earlier discussed in the meeting of SEIAA in which Authorityhad
observed that the project site is located within 10 km radial distance from Rajaji National
Park.As per documents submitted by PP it is observed that State Wildlife Board in its
meeting dated 29" June, 2020 has already forwarded the proposal to NBWL. The matter
has been listed in NBWL and due for further action. The Authority agreed to grant EC to
the proposal subject to the condition that work start up at site shall begin only after
obtaining Wildlife clearance from NBWL. The other conditions as proposed by SEAC
shall prevail.EC shall be operative only after grant of NBWL clearance as it is in Eco
Sensitive Zone

24) Environmental Clearance for Extraction of Sand, Bajri, Boulder at Khata No- 92, Village
- Basgaon, Tehsil —Kosyakutoli & Distt — Nainital by Shri Pratap Singh Mer (Owner).
(Area- 4.00 Ha.)

The project was discussed earlier in the meeting of SEIAA in which Authority had sought
additional documents. It was observed that the PP has submitted the desired documents.
Hence Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

25) Environmental Clearance for Extraction of Sand, Bajri & Boulder by Sh Kushal Singh
Negi at Village — Nagarasal, Tehsil — Basukedar, Rudraprayag (Area 0.6 ha)

The project was earlier discussed in the meeting of SEIAA in which Authorityhad
observed that the project site is located within 10 km radial distance from Kedarnath
Wildlife Sanctuary.As per documents submitted by PP it is observed that the matter is
due for listing in the State Wildlife Board. The Authority agreed to grant EC to the
proposal subject to the condition that work start up at site shall begin only after obtaining
Wildlife clearance from NBWL. The other conditions as proposed by SEAC shall
prevail. EC shall be operative only after grant of NBWL clearance as it is in Eco Sensitive

Zone

26) Environmental Clearance for Extraction of Sand, Bajri & Boulder by M/s Maansarovar
Enterprises at Village — Chamtoli, Pithoragarh (Area 1,202 ha)

The project was earlier discussed in the meeting of SEIAA in which Authorityhad
observed that the project site is located within 10 km radial distance from Askot Wildlife
Sanctuary.As per documents submitted by PP it is observed that the matter is due for
listing in the State Wildlife Board. The Authority agreed to grant EC to the proposal
subject to the condition that work start up at site shall begin only after obtaining Wildlife
clearance from NBWL. The other conditions as proposed by SEAC shall prevail.EC shall
be operative only after grant of NBWL clearance as it is in Eco Sensitive Zone

27) Environmental Clearance for Extraction of Silica Sand at Village - Bhakwal, Tehsil -
Moori, Uttarakashiby Shri Ratan Singh Aswal S/o Shri Abadayal Singh Aswal, R/o 215,
South Vansthly, Siv Mandir Lane, Ballupur Chowk, Dehradun. (Area- 35.944 Ha.).

g e
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tThhaet E:g?;;:r 3: wsctishec 1) the meeti;é}@ QIAA in which member secretary _Informed
zone 250 mt ? s granted EC earlier with condition that mining shall be done with 'safety
reconsid rom the tons river. The proponent has submitted representation to
Deless e condition of imposing safety zone from river up to 100 mt. The Authority
examined the proposal and observed that safety zone up to 250 mt is economically and
Q?0|og|cally not feasible. Hence Authority agreed for imposing the condition for mining
with safety zone up to 100 Mt. for environment angle. The project proponent shall
construct retaining walls along the river side.
28) R_egarding the transfer of Environmental Clearance of Soapstone M/s from the title Harak
Singh Kanwal Village-Rangkhola (Mandel Sera), Bageshwar to the title Khimuli Devi

Village-Rangkhola (Mandel Sera), Bageshwar.

The project was discussed in the meeting of SEIAA dated 10" — 11" August, 2021, The

Authority observed that the project was granted on EC vide letter No. 892-1(759)/2016
regarding the transfer for change

dated 1% March, 2016. The PP has requested in the EC

of Name from Harak Singh Kanwal ViIIage-RangkhoIa (Mandel Sera), Bageshwar to the
Name of Khimuli Devi Village-Rangkhola (Mandel Sera), Bageshwar. The Authority
agreed the transfer for change of title from Harak Singh Kanwal to Khimuli Devi in EC as

requested.

for Extraction of Soapstone by M/s Balaji Minerals, Shri Inder

29) Environmental Clearance
Garur, Dist :Bageswar

lal S/o Sh Chamba Ram R/o Bajrang Oil, Baijnath Tehsil -
The project was discussed earlier in the meeting of SEIAA in which Authority had sought
additional documents. It was observed that the PP has submitted the desired documents.
Hence Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

on of Sand, bajri, boulder by Shri Mohan Lal Slo

KhadariKhadakMaaf. Tahsil- Rishikesh, District-

30) Environmental Clearance for Extracti
District — Dehradun(Area-

Shri Pitambar Datt R/o- Village-
Dehradun at, village - Dumate, Tehshil - Vikasnagar,
0.810Ha.)

meeting of SEIAA in which Authority had sought
additional documents. It was observed that the PP has submitted the desired documents.
Hence Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

The project was discussed in the

31) Request in the EC No 232-05(22)2021 dated 28-06-2021 for changing the title from Jams
Industries Pvt Ltd, Khasra No. 163/3, 164, 165, Village — Sikandarpur Bhainswal,
Industrial Area, Tehsil - Bhagwanpur, District —Haridwar, to Jams Lifesciences Private Ltd

Khasra No. 163/3, 164, 165, Village — Sikandarpur Bhainswal, Industrial Area, Tehsil -

Bhagwanpur, District —Haridwar

t the project was granted on EC vide letter no. 232-

The Authority observed tha
ty agreed for the change of title in the EC

05(22)/2021 dated 28™ June, 2021. The Authori
as sought by the proponent

32) Request letter for amendmenu’corrigendum in EC of Himalaya Drug Company at Sevia

Khurd. Clementown, Dehradun.

The project was discussed in the meeting of SEIAA dated 10" = 11" August, 2021. The

Authoritz observed that the project was granted on EC vide letter no. 175-09(65)/2020
dated 9™ November, 2020. The proponent has requested for inclusion of boiler of 08 ton

capacity and change of project cost Rs 3.65 Crore as per the information furnished in
Form 1. The Authority agreed with the recommendation of SEAC for incorporating above

changes in the EC. W



33) Request letter for amendment in conditA\&ZC No. J-12011/64/2005-IA(CIE) 21-03-

(Eﬂ@j}fie%}\ \413-\ (S

2008 of ELDECO SIDCUL Industrial Park Ltd, at Sitarganj, District-U.S. Nagar.

The Authority observed that the above project was granted EC by MoEFC&C Govt of
Ind[a in the absence of then SEIAA Uttarakhand. It being a Category “B” project, now t_he
project proponent has applied for change in condition of the said EC in the Operation
Phase pertaining to discharge of the treated waste water from CETP. As per the data
submitted, the treated waste water about 1.7 MLD is generated of which about 0.3 MLD
is being required for use of landscape water requirement and gardening. The Authority
observed that as per the study done by IIT Roorkee, the project site is no't entirely
capacitated for reuse of generated treated waste water from CETP due to incidence of
flooding and ponding in the area. The study has concluded that absorbing capacity of soil
is insufficient to accommodate such local discharge of treated waste water. The study
has suggested that treated waste water be Mischarged to the nearby streamfnallgh_s. The
Authority agreed for executing the study finding under the condition that irrigation
of, discharge to avoid any incidence of

(Sushanta Kimar Pa aik)
Member Secretary, SEIAA

forwarded for information and necessary action to :-
Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.
Shri Shailendra Singh Bist, Member, SEIAA, Uttarakhand.

Member Secretary, SEAC, Uttarakhand.
IT cell for uploading in PARIVESH web site

Chairman,SEIAA Me
Co

1-

2-

3- Chairman, SEAC, Uttarakhand.

4-

5-

6- Guard File.

\
(Sushanta Kurhar Pe\ntt}qaik)
Member Secretary, SEIAA
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Environment, Forests and Climate

Letter No. 9.2 | /SEIAA Dated- |& , October, 2021

Minutes of the 39" Meeting of SEIAA held on 11" October, 2021

The meeting was chaired by Dr S.S. Negi, Chairman, SEIAA Uttarakhand and was attended

by the following:

(i)

Shri Sushanta Kumar Pattnaik, Member Secretary, SEIAA Uttarakhand.

(i) Shri Shailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed

that total 8 proposals (B1 & B2) proposals under miscellaneous items are under consideration for
grant of EC in this meeting. After detailed discussion and deliberation on each of the proposal as per
agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

5)

Environmental Clearance for Proposed project of APl Manufacturing Unit at Plot No. B-176,
Phase-I, ELDECO SIDCUL Industrial Park, Sitarganj, Tehsil- Sitarganj, District- Udham Singh
Nagar by M/s. GNPAL Speciality Molecules LLP.

Authority decided that proposal will be reconsidered after submission of additional
documents— Village details of plantation activity, muck disposal plan, Rain Water Harvesting
Plan, revised cost for measuring Air, Noise and Water Pollution, and agreement with
authorised agency for disposal of Hazardous Waste.

Environmental Clearance for Proposed Manufacturing of Pressure Sensitive Adhesive at Plot
No. 12, Shiva Ganga Industrial Area, Tehsil- Bhagwanpur, District- Haridwar by M/s Focus
Polymers & Emulsion Private Limited (Unit - 2).

Authority decided that proposal will be reconsidered after subject to submission of additional
documents- Photograph of existing building in which unit will installed, one third area as green
belt and EMP cost accordingly revised.

Environmental Clearance for Establishment of Proposed Mobile Stone Crusher Plant along
with DG set at Village- Chandernava 2, Shivpuri Range, Rishikesh, Tehsil- Narendranagar,
District-Tehri Garhwal by M/s MAX-HES (JV).

The Authority observed that the land has transferred to Rail Vikas Nigam under Forest
Conservation Act, 1981. Project will be considered after RVNL submits proposal.

Environmental Clearance for Proposed assembling unit of Water Filter cum purifier and Water
Cooler cum purifier at Plot No: 3946, 3961, 3962, Lal Tappar Industrial Area Majri Grant,
Haridwar Highway, Tehsil- Rishikesh Dehradun by M/s Eureka Forbes Limited.

The authority observed that the proponent had not present the online presentation. The case
will be considered in next meeting.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No: 3073, 3078,
Village-Dyuri, Tehsil- Purnagiri, District-Charmpawat by M/s Kumaon Mandal Vikas Nigam
Limited (KMVN) Oak Park House, Mallital, Nainital. Area- 4.805 Ha,

The authority observed that the proponent has not submitted original ecological certificate.
The PP advised to yisit the site and submit aquatic environment plan of nearby River and
case will be considgr next meeting

: T
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6)

7)

8)

9)

489

Environmental Clearance for Proposed Hotel Project at Khasra No: 568, Sahastradhara
Road, Adhoiwala, Pargana Parwadoon, Dehradun by M/s Aradhana Hospitality.

The authority observed that the proponent had not present the online presentation. The case
will be considered in next meeting.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khatauni no.1 (Khasra no.
38), Village - Meravarana, Tehsil- Sitarganj, Distt- Udham Singh Nagar Shri Abdul Aleem S/o
Shri Abdul Khalig, R/o - Abdullah Building, Bareilly Road, Haldwani, District- Nainital. Area-
2.969 Ha

The Authority observed that PP has not submit original mine plan and MOU with the villagers
for plantation and revised CER plan and the case will be considered in next meeting.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khatoni no. 1, Khasra no.
38 Village- Meravarana, Tehsil- Sitarganj, District-Udham Singh Nagar by M/s Rama
Construction R/o Ward No. 5, Sitarganj, District-Udham Singh Nagar. Area- 4.654 Ha.

The Authority observed that PP has not submit original mine plan and MOU with the villagers
for plantation and revised CER plan and the case will be considered in next meeting.

Miscellaneous Cases

Request letter for amendment in EC of M/s Negi Traders by Shri Indramohan Singh Negi,
District- Pauri Gharwal for Picking of Sand, bajri and boulders at Khasra no- 01, 150, 178,
Village- Char, Tehsil -Kotdwar, district- Pauri Garhwal. Area-4.364 Ha.

The project was discussed in the meeting of SEIAA dated 11" October, 2021. The Authorit‘x
observed that the project was granted on EC vide letter no. 80-01(104)/2019 dated 6
December, 2019. The proponent has requested for inclusion of depth of mining vide letter No.
333/VII-A-1/2020/5(18)19 Dehradun, dated 04-03-2020 and production accordingly 2,40,000
Tones/Annum. The Authority agreed for amendment in EC as requested subject to conditions
sand mining guidelines, 2020 MoEF&CC will be followed.

10) Request in the EC No 56/10/242 dated 18-02-2010 for changing the title from AVON Beauty

Products India Pvt. Ltd at A-5/1 Sara Industrial Estate Ltd., Village-Mauza Hukumatpur,
Pargana: Pachwadoon, Dehradun. Plant to INTERCOS INDIA PRIVATE LIMITED, A-5/1 Sara
Industrial Estate Ltd., Village-Mauza Hukumatpur, Pargana: Pachwadoon, Dehradun.

The Authority observed that the project was granted on EC vide letter No. 56/10/242 dated
18-02-2010. The Authority agreed for the change of title in the EC as sought by the
proponent.

11) Correction in the EC of M/s Hotel Aketa (P) Ltd. for proposed Expansion at Plot No. 113/1-2,

Rajpur Road, Dehradun.

The project was discussed in the meeting of SEIAA dated 11" October, 2021. The Authority
observed that the project was granted on EC vide letter No. 243-8(35)/2020 dated 31-07-
2021. The proponent has requested for inclusion of Laundry having capacity of 15 kg with a
06 KG Electric steam boiler, and ETP of 5 KLD. The Authority agreed for included the
Laundry having capacity of 15 kg with a 06 KG Electric steam boiler, and ETP of 5 KLD in EC
as requested.

12) Environmental Clearance for extension of Installation of Hot Mix Plant at Khasra No. 1677,

168, 189®, 191 in Village-Sherpur, Tehsil-Vikasnagar, District-Dehradun by M/s V.K.
Agarwal, 8 Rambag, Kanwali Road, Dehradun.

The project was discussed in the meeting of SEIAA dated 11™ October, 2021. The Authority
observed that the project was granted on EC vide letter No. 03-9(17)/2018 dated 11-01-2019

fgr Proposed Installation of Hot Mix Plant at Khasra No. 1677, 168, 189®, 191 in Village-
herpur, Tehsil-Vikasnagar,, District-Dehradun. by M/s V.K. Agarwal, 8 Rambag, Kanwali

T
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Road, Dehradun. The P.P has request4 &Oetter dated 5-10-2021 for extension of validity
of Environment Clearance. The area falls under Doon Valley Notified region and this activity is
placed in Orange category requiring EC. The Authority agreed to extend the five years validity
of Environment Clearance as per EIA Notification, 2006. With effect from 11" October, 2021

as has been done in similar cases in the past.

13) Amendment in EC of Shri Sandeep Sah S/o Shri Bhawani Das Sah R/o- Baghnath Ward

(Chowk Bazar), Dist.-Bageshwar for include the name of Shashank Sah for Extraction of
Soapstone in Khasra no. 677, 678, 679 & Others Vill- Naugaon, Tehsil & Dist- Bageshwar.
(Area 16.769 Ha.)

The project was discussed in the meeting of SEIAA dated 11" October, 2021. The Authority
observed that the project was granted on EC vide letter No. 255-01(96)/2019 dated 31-07-
2021. The proponent has requested for amendment in EC include the name of Shashank Sah
with Shri Sandeep Sah for Extraction of Soapstone in Khasra no. 677, 678, 679 & Others Vill-
Naugaon, Tehsil & Dist- Bageshwar. The Authority agreed for amendment in EC as

requested.

14) Authority decided to issue letters to following project proponents for submission of
compliance reports:-

/

S.No. Name of Project & Address Letter No. & Date Category
of Granting E.C
1 Group Housing Project of Windlass River Valley | E.C.No- 187-8- Construction
Project at Vill- Harrawala, Kuanwala & Balawala, | (24)/2020
Haridwar Road (NH72), District- Dehradun. Dated- 04-03-
By 2021
M/s Windlass Developers Pvt. Ltd. Village-
Harrawala, Kuanwala & Balawala, Haridwar Road
(NH- 72), District- Dehradun.
2 Extraction of sand, bajri and boulders at Khasra | E.C.No-188- 01- RBM
No- 226g & 263j, Village- Nehandpur, Pargana— | (155)/2020
Jwalapur, Tehsil- Laksar, District- Haridwar Dated- 04-03-
(0.9240) Ha. axi
By
M/s Guru Kripa Traders by Shri Amritpal
(Partner),Address- Office 1159 Preet Vihar Colony
Roorkee, District — Haridwar.
3 Construction of Hotel Facility and Installation of | E.C.No-189-8- Construction
Green Insulated DG set at 851 Kh, Village - | (29)/2020
Dhalwala, Tehsil Narendra Nagar, District - Tehri | Dated- 04-03-
Garhwal. 2021
By
M/s Anantsheel Enterprises LLP.177, Bhajangarh,
Kailash Gate, Muni-ki-Reit, District - Tehri
Garhwal, Uttarakhand.
4  [Expansion of Hotel Facilty by Constructing [ E.C.No-190-8- Construction
Additional Rooms nand Installation of Green | (26)/2020
Insulated DG sets at Khasra No. 345 Gha, Mauza | Dated- 04-03-
Kohlupani, Pargana Pachwa Doon, Vikasnagar, 2021
Dehradun.
By
M/s Epicure Hotels & Resorts. 71, Rajpur Road,
Dehradun.
5 Extraction of Soapstone in Vill- Sakida, Tehsil & | E.C.No-191 -01- Soapstone
Dist- Bageshwar. (Area 14.226) Ha. (97)/2019
By Dated- 12-03-
Shri Rajendra Singh Dafoti S/o Late Shri Nandan | 2021
Singh Dafoti, R/o- Village - Bilona, Tehsil &
District-Bageshwar.
6 Extraction of Soapstone in Village — Musyoli Tghsil | E.C.No-192 -01- Soapstone

L
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A g 4
& District Bageshwar. (Area 6.988F . |

(77)/2019
By Dated- 12-03-
2021
M/s H.B Corporation, Managing Partner Shri Ravi
Sharma, A 1/232, Safdarjung Enclave, New Delhi.
T Extraction of Soapstone in Village - Gumti, Tehsil | E.C.No-193 -01- Soapstone
& District Bageshwar. (Area 10.276) Ha. (78)/2019
By Dated- 12-03-
2021
M/s Parth Minerals, Add-Behind Nainital Bank,
Bamori Talli Kham, Peelakoti, Haldwani.
8 Extraction of Soapstone in Village - Nayal | E.C.No-194 -01- Soapstone
Dhapola, Tehsil & Distt - Bageshwar. (Area | (05)/2018
10.841) Ha. Dated- 12-03-
By 2021
Shri Manish Nand Kishore Agarwal ,R/o- 17 Forth
Floor Maharishi Apartments Behind Civil Hospital
Shahi Bagh, Ahmadabad, Gujarat
9 Proposed Craft Beer Fermentation Unit of | E.C.No-195 -09- Industrial
Capacity 5.0 KLPD at Khata No 308, Khasra | (69)/2021
No1/19, Mauja- Central hope town, Pargana, | Dated- 12-03-
Pachwadun, Tehsil- Vikas Nagar, District- | 2021
Dehradun.
By
M/s Gopher Ventures Pvt. Ltd,Khata No 308,
Khasra No1/19, Mauja- Central hope town,
Pargana, Pachwadun, Tehsil- Vikas Nagar, District-
Dehradun.
10 Proposed enhancement of production Capacity of | E.C.No-196 -05- Industrial
PET Chips from 57600.00 MT/Annum to 68600.00 | (05)/2019
MT/Annum through modification and | Dated- 19-03-
modernization at Plot No. 227 & 228, Bannakhera | 2021
Road, Vikrampur, Tehsil- Bazpur, District- Udham
Singh Nagar.
By
M/s Polyplex Corporation Ltd. Plot No. 227 & 228,
Bannakhera Road, Vikrampur, Tehsil- Bazpur,
District- Udham Singh Nagar.
11 Manufacturing of Pharmaceutical Formulations at | E.C.No-197 -089- Industrial
A-3 Sara Industrial Estate Area Rampur, Selaqui, | (71)/2021
Dehradun. Dated- 19-03-
By 2021
M/s Ved lifesavers Pvt. Ltd. A-3 Sara Industrial
Estate Area Rampur, Selaqui, Dehradun.
12 Proposed expansion of Shoe component in the | E.C.No-198 -09- Industrial
existing complex at Khasra No. 3844, Lal Tapper | (68)/2021
Industrial Area, Tehsil Rishikesh, District | Dated- 19-03-
Dehradun. 2021
By
M/s Fabsol, Khasra No. 3844, Lal Tapper
Industrial Area, Tehsil Rishikesh, District
Dehradun.
13 Proposed Construction of Hotel Facility at Khasra | E.C.No-199 -08- Construction
No. 20 Mi Mauza, Chakdanda Lakhond, | (30)/2021
Dehradun. Dated- 19-03-
By 2021
M/s DSR Continental, Add- Khasra No 20 Mi
4
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Mauza, Chakdanda Lakhond, Déflredud.
14 Sales & service station of Automobiles at Khasra | E.C.No-200 -09- Industrial
No 39 GHA, Saharanpur Road, Mohebbewala, | (70)/2021
Dehradun. Dated- 19-03-
By 2021
Ms Girdhari Motors Pvt. Ltd. of Yash Ford (Sale &
Services)
Add- Khasra No 39 GHA, Saharanpur Road,
Mohebbewala, Dehradun.
15 Proposed expansion of Acrylic Polymers | E.C.No-201 -05- Industrial
Emulsion, Polymers of Vinyl Acetate, Vinyl | (10)/2019
Copolymers, Constructions Chemical & addition | Dated- 19-03-
of solvent based adhesive at Plot no. 29 a & b, | 2021
KIE Industrial Estate, Mundiyaki, Tehsil- Roorkee,
District Haridwar.
By
M/s Jesons Industries Limited (Unit V), Add- Plot
no. 29 A & B, KIE Industrial Estate, Mundiyaki,
Tehsil- Roorkee, District- Haridwar.
16 Proposed manufacturing of Pharmaceutical | E.C.No-202 -09- Industrial
Formulations of dry and liquid injection at E -25 | (66)/2021
Village - UPSIDC Industrial Estate, Selaqui, | Dated- 19-03-
Tehsil-Vikas Nagar, Dist- Dehradun. 2021
By
M/s HFA Formulations, Khasra No. 122 Central
Hope Town,
Selaqui, Dehradun.
17 Proposed APl Bulk Drugs & Intermediates | E.C.No-203 -05- Industrial
Manufacturing Unit at Khasra No. 652 Kha, Village | (18)/2020
— Lodiwala Grant Pargana & Tehsil Bhagwanpur, | Dated- 19-03-
Dist —Haridwar. 2021
By
M/s Marush Overseas Private Limited. Khasra No.
652 Kha, Village — Lodiwala Grant Pargana, &
Tehsil Bhagwanpur, Dist —Haridwar.
18 Manufacture of Automobiles Accessories (like | E.C.No-204 -05- Industrial
Cushion pillow memory, Bone Neck rest, Neck | (20)/2020
Rest, Centre Console Lumber support, FRP ski | Dated- 19-03-
Rack, Spoiler , FRP body Kit etc) at Plot No 22 | 2021
Shivganga Industrial Estate  Lakeshwari,
Bhagwanpur Roorkee, Haridwar.
By
M/s Kumar Auto Sales Unit-ll, Shri Arun Singh,
Plot No 22, Shivganga Industrial Estate
Lakeshwari, Bhagwanpur Roorkee, Haridwar.
19 RBM Screening Plant at Khata No. 225, Village | E.C.No-205 -09- Industrial
Dakpathar, Tehsil - Vikasnagar, District - | (63)/2020
Dehradun. Dated- 19-03-
By 2021
M/s Gurdeep Singh and Company Khata No. 225,
Village Dakpathar, Tehsil — Vikasnagar, District —
Dehradun.
20 Proposed to setup a hotel project at Khasra No. | E.C.No-206 -08- Construction
443 (Old) Kh No. 2562 & 449 Mauja Niranjanpur, | (23)/2020
Dehradun. Dated- 19-03-
By 2021
M/s Ghati Developers & Builders. Khasra No. 443
(Old) Kh No. 2562 & 449, Mauja Niranjanpur,
Dehradun.
21 Extraction of sand, bajri and boulders in Nayar | E.C.No-207 -01- RBM
river at Khasara No. 99, Village- Saroda, Distt- | (157)/2021
Pauri Garhwal. ,(Area- 0.550) Dated- 19-03-
Ha. 2021
By
o Shri_Birendra Singh Bisht, S/o Shri Trilok Singh
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Bisht, Village- Cwicha, Patti- Naﬂ:lﬁ& District-
Pauri Gharwal.
22 | Extraction of Soapstone in Village - Banstoli | E.C.No-208 -01- Soapstone
Rajoli, Tehsil Kanda, District- Bageshwar. (Area | (68)/2019
4.933) Ha. Dated- 19-03-
By 2021
Shri Rajendra Singh Nagarkoti, (Partner), R/O-
Vill- Chakjamni, Tharp, Tehsil- Kanda, District-
Bageshwar.
23 Extraction of Soapstone in Village — Dayali Kuroli, | E.C.No-208-01- Soapstone
Tehsil- Dugnakuri, Dist - Bageshwar. (Area | (27)/2018
4.982) Ha. Dated- 19-03-
By 2021
Shri Govind Singh Bhauriyal (Owner), Village-
Dayali Kuroli, P.O.- Saneti, Tehsil- Dugnakuri, Dist
-Bageshwar.
24 Extraction of Soapstone in Khasra no. 1544, | E.C.No-210-01- Soapstone
1545, 1546 & Others Village- Bajina, Tehsil, | (69)/2019
Kanda, Dist.- Bageshwar. (Area 4.941) Ha. Dated- 19-03-
By 2021
Shri Dinesh Singh Parihar, S/o Shri Sheetal Singh
Parihar,
R/o-Village Agar Martoli, Tilsari, Tehsil- Garur,
Dist.- Bageshwar.
25 Extraction of Soapstone in Village- Ghuni, Tehsil | E.C.No-211-01- Soapstone
Ghat, Dist- Chamoli. (Area 43.524) Ha. (79)/2019
By Dated- 19-03-
M/s Mrigawati Minerals, Heera Nagar, Haldwani, | 2021
Dist- Nainital.
26 Extraction of Soapstone in Khasra no. 358, 359, | E.C.No-212-01- Soapstone
360 & Others Village - Totigad, Tehsil - Dug | (54)/2018
Nakuri, Dist Bageshwar. (2.817 Ha). Dated- 19-03-
By 2021
Smt Kamla Devi Bafila W/o Shri Pooran Singh
Bafila, R/o- Village Bafila Gaon, Dofar, Post-
Saneti, Dist - Bageshwar.
27 Expansion in the Existing Manufacturing Capacity | E.C.No-213-09- Industrial
& Process of Blow Moulded Drums and Valerex | (64)/2020
Drums at 122 MI Central Hope Town Selaqui, | Dated- 19-03-
Tehsil- Vikasnagar, Dist- Dehradun. 2021
by
M/s Balmer Lawrie Van Leer Ltd. 122 M| Central
Hope Town Selaqui, Tehsil- Vikasnagar, Dist-
Dehradun.
28 Expansion of Hotel Project at Khasra No. 269 Ga, | E.C.No-214-08- Construction
269 Kh, 266 Kh & 270 Village Majra, Tehsil | (27)/2020
Central Doon, Haridwar Bypass Road, District | Dated- 27-03-
Dehradun. 2021
by
M/s Hotel Seyfert Sarovar Premiere, Khasra No.
269 ga, 269 kh, 266 kh & 270, Village — Majra,
Tehsil — Central Doon, Near Haridwar Bypass
Road, District —-Dehradun.
29 Manufacturing of Pharmaceutical Formulations at | E.C.No-215-09- Industrial
F-60 UPSIDC Industrial area Selaqui, Mauza | (67)/2021
Central Hope Town Doon, Selaqui, Dehradun. Dated- 27-03-
by 2021
M/s Niharith Pharma Pvt. Ltd,F-60 UPSIDC
Industrial area Selaqui, Mauza Central Hope Town
Doon, Selaqui, Dehradun.
30 Manufacturing of Pharmaceutical Formulations at | E.C.No-216-08- Construction
F-60 UPSIDC Industrial area Selaqui, Mauza | (28)/2020
Central Hope Town Doon, Selaqui, Dehradun. Dated- 27-03-
/ by 2021
M/s Softel Plaza Industrial Area, Khasra-Na- 2(ka),
6
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2(Kha), 2(Ga) & 4(ka), FEHIME Area,

Mohabbewala, Dehradun

Member Secretary,

31 extraction of sand, bajri and boulders in Birahi | E.C.No-217- Mining
Ganga riverat Khasra No. 01e0, 02e0, 89e0, | 01(62)/2019
1007e0, 1485e0, 1528e0, 1529 e0&1530e0Village | Dated- 13-04-
— Gadi (Birahi), Tehsil & District — Chamoli. (Area- | 2021
4.298Ha.).
by
General Manager (Projects), M/s Vishnugad
Pipalkoti Hydro Electric Project, THDC India Ltd.
Alaknandapuram, Siyasain,
Pipalkoti, Distt. — Chamoli.
32 Proposed Expansion of existing surgical sutures | E.C.No-218- Industrial
and other medical devices manufacturing unit at | 09(73)/2021
Khasra No. 1051/1-2, Twin Industrial Estate, | Dated- 17-04-
Selaqui, Camp Road, Tehsil- Vikas Nagar, Dist- | 2021
Dehradun.
By
M/s Lotus Surgicais Private Limited. Khasra No.
1051/1 & 2, Twin Industrial Estate, Selaqui, Camp
Road, Tehsil- Vikas Nagar, Dist- Dehradun.
33 Proposed Manufacturing of Personal Care | E.C.No-219- Industrial
Cosmetic Products at 428 Ka, Village - Chharba, | 09(79)/2021
Tehsil- Vikasnagar, Dist- Dehradun. Dated- 17-04-
By 2021
M/s Meraki Aesthetic Cosmetics LLP, 428 Ka,
Village- Chharba, Tehsil- Vikasnagar, Dist-
Dehradun.
34 Proposed Manufacturing Unit of Herbal & | E.C.No-220- Industrial
Nutraceutical Formulation Products along with | 09(74)/2021
Utilities Viz. LPG Based Boiler & Green Insulated | Dated- 17-04-
DG Set at B-8, Sara Industrial Estate, Selaqui, | 2021
Tehsil- Vikas Nagar, Dist- Dehradun.
By
M/s Swaranimakash Lifescience Private Limited,
B-8, Sara Industrial Estate, Selaqui, Tehsil- Vikas
Nagar, Dist- Dehradun.
35 Establish a research and testing laboratory at | E.C.No-221- Industrial
Khasra No- 230G, I - Floor, Opposite Yash Ford | 8(32)/2021
Showroom,  Village- Mohabbewala, Dist- | Dated- 17-04-
Dehradun. 2021
By
M/s Viobility Research Private Limited, Khasra N
230G, II™ - Floor, Opposite Yash Ford Showr
Village- Mohabbewala, [ist- Dehradus \
XV
(Dr. 5.S. Negi) wh w}% (Sushanta r Pattnaik)
Chairman, SEIAA Mem S AA

Copy forwarded for information and necessary action to :-
Dr. Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.

1-
2.
3
4-
5.
6-

Shri Shailendra Singh Bist, Member, SEIAA, Uttarakhand.

Chairman, SEAC, Uttarakhand.

Member Secretary, SEAC, Uttarakhand.

IT cell for uploading in PARIVESH web site.
Guard File.

SEIAA, Uttarakhand

(Sushanta

Pattnaik)

Member Secretary,
SEIAA Uttarakhand
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23,

Minutes of the 40" Meeting of SEIAA held on 23™ October, 2021

The meeting was chaired by Dr S.S. Negi, Chairman SEIAA Uttarakhand and was

attended by the following:

(i)

ShriSushanta Kumar Pattnaik, Member Secretary, SEIAAUttarakhand.

(i) ShriShailendra Singh Bist, Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary

informed that total 9 proposals (B1 & B2)are under consideration for grant of EC in this
meeting. Also 7 proposals are under consideration for amendment in EC under
miscellaneous item head. After detailed discussion and deliberation on each of the proposal
as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

Environmental Clearance for Proposed project of API Manufacturing Unit at Plot No.
B-176, Phase-l, ELDECO SIDCUL Industrial Park, Sitarganj, Tehsil- Sitarganj,
District- Udham Singh Nagar by M/s. GNPAL Speciality Molecules LLP.

The Authority observed that as per discussion held in the previous meeting, the
proponent has submitted desired additional documents except Muck Disposal Plan.
The Authority agreed for the grant of Environmental Clearance to the proposal
subject to the conditions outlined by SEAC and also submission of Muck Disposal
Plan which will be ensured by Member Secretary before issue of EC.

Environmental Clearance for Proposed Manufacturing of Pressure Sensitive
Adhesive at Plot No. 12, Shiva Ganga Industrial Area, Tehsil- Bhagwanpur, District-
Haridwar by M/s Focus Polymers & Emulsion Private Limited (Unit - 2).

The Authority observed that as per discussion held in the previous meeting, the
proponent has submitted desired additional documents. But the photographs
submitted by the proponent is unsigned. The Authority agreed for the grant of
Environmental Clearance to the proposal subject to the conditions outlined by SEAC
and also submission of signed photographs by the proponent which will be ensured
by Member Secretary before issue of EC.

Environmental Clearance for Establishment of Proposed Mobile Stone Crusher Plant
along with DG set at Village- Chandernava 2, Shivpuri Range, Rishikesh, Tehsil-
Narendranagar, District-Tehri Garhwal by Rail Vikas Nigam Limited (RVNL).

The project was earlier discussed in the meeting of SEIAA in which Authority had
sought additional documents. It was observed that the PP has submitted the desired
documents. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance in favour of Rail Vikas Nigam Limited
(RVNL)with the terms and conditions recommended by it.

Environmental Clearance for Proposed assembling unit of Water Filter cum purifier
and Water Cooler cum purifierat Plot No: 3946, 3961, 3962, Lal Tappar Industrial
| ] &
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5)

6)

7)

8)

9)
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Area Majri Grant, Haridwar Highéegahsil- Rishikesh Dehradun by M/s Eureka
Forbes Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it and
subject to submission of additional documents for Baseline data of Air Pollution and
revised CER which will be ensured by Member Secretary before issue of EC.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No: 3073,
3078, Village-Dyuri, Tehsil- Purnagiri, District-Champawat by M/s Kumaon Mandal
Vikas Nigam Limited (KMVN) Oak Park House, Mallital, Nainital. Area- 4.805 Ha.

The Authority reiterated and asked the proponent to submit additional documents -
original ecological certificate/ Cluster Certificate. The matter will be taken up in the
next meeting

Environmental Clearance for Proposed Hotel Project at Khasra No: 568,
Sahastradhara Road, Adhoiwala, Pargana Parwadoon, Dehradun by M/s Aradhana
Hospitality.

The Authority asked the proponent for submission of additional documents for
excavated material, water balance chart and rain water harvesting the PP also
assured two additional toilets for driver and workers.

Environmental Clearance forExtraction of Sand/Bajri/Boulder at Khatauni no.1
(Khasra no. 38), Village - Meravarana, Tehsil- Sitarganj, Distt- Udham Singh Nagar
Shri Abdul Aleem S/o Shri Abdul Khalig, R/o - Abdullah Building, Bareilly Road,
Haldwani, District- Nainital. Area- 2.969 Ha.

The project was earlier discussed in the meeting of SEIAA in which Authority had
sought additional documents. It was observed that the PP has submitted the desired
documents. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by
it.

Environmental Clearance forExtraction of Sand/Bajri/Boulder at Khatoni no. 1,
Khasra no. 38 Village- Meravarana, Tehsil- Sitarganj, District-Udham Singh Nagar by
M/s Rama Construction R/o Ward No. 5, Sitarganj, District-Udham Singh Nagar.
Area- 4.654 Ha.

The project was earlier discussed in the meeting of SEIAA in which Authority had
sought additional documents. It was observed that the PP has submitted the desired
documents. Hence Authority agreed with the recommendations of SEAC and decided
to grant the Environment Clearance with the terms and conditions recommended by
it.

Environmental Clearance for Proposed Construction of Multi-Specialty Hospital at NH-
72 Jhajra Chakrata Road, District- Dehradun by M/s Subharti Hospital & other
Infrastructure.

The Authority observed that proposal was earlier considered in the SEIAA meeting
dated 11" Aug 2021. The proponent has submitted desired additional documents as
sought by the Authority. The Authority had earlier observed that some construction
activity has already been done at the work site. But the proponent during
presentation before the Authority has clarified that preparatory work and resource
mobilization has just started at the work site. The construction work is related to
establishment of administrative block of medical college which do not require prior
EC as per MoEF Govt of India OM dated 9" June 2015. The Authority observed that
prima facie it appears a case of violation if the said establishment has been
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operational as a hospital. But befot4 QiZ':\I decision can be taken the Authority asked
MS to obtain construction and operational status of the proposed Hospital at work
site from DG Medical Education, Govt of Uttarakhand.

Miscellaneous Cases

10) Regarding the transfer of Environmental Clearance of Soapstone from the title Shri
Gurdeep Singh M/s Chaubata Era Soapstone Mine, to the title Smt. Jatinder Kaur
W/o Late Shri Gurdeep Singh (Chaubata Era Soapstone Mine), R/o Near Mayur
Hotel, Bhotiya Parao, Haldwani, Nainital.

The Authority observed that the project was granted on EC vide letter No. 691-
1(19)/2010 dated 30" April, 2015. The PP has requested in the EC regarding the
transfer for change of Name from Shri Gurdeep Singh M/s Chaubata Era Soapstone
Mine,179, Gurupanakpura, Nainital Road, Haldwani, Nainital to the Name of Smt.
Jatinder Kaur W/o Late Shri Gurdeep Singh (Chaubata Era Soapstone Mine), R/o
Near Mayur Hotel, Bhotiya Parao, Haldwani, Nainital. The Authority agreed for the
transfer ofchange of title from Gurdeep Singh M/s Chaubata Era Soapstone Mine to
Smt. Jatinder Kaur Jatinder Kaur W/o Late Shri Gurdeep Singh (Chaubata Era
Soapstone Mine )in EC as requested.

11) Regarding the transfer of Environmental Clearance of Soapstone from the title Shri
P.C. Pathak, M/s Haidakhan Minerals to the title M/s Pungar Valley Soapstone PVT.
Ltd. Haripur Motia, Rampur Road, Haldwani Nainital.

The Authority observed that the project was granted on EC vide letter No. 780-
1(755)/2015 dated 31* October, 2015. The PP has requested in the EC regarding the
transfer for change of Name from Shri P.C. Pathak, M/s Haidakhan Minerals, R/o
Pant Road, Post-Sheetalakhet, Tehsil and District-Almorato the Name of M/s Pungar
Valley Soapstone PVT. Ltd. Haripur Motia, Rampur Road, Haldwani Nainital. The
Authority agreed for the transfer ofchange of title from Shri P.C. Pathak, M/s
Haidakhan Minerals to M/s Pungar Valley Soapstone PVT. Ltd. in EC as requested.

12) Environmental Clearance for Excavation of ‘Brick Earth’ for Brick ManufacturingM/s
Royal Bricks Field by Mohd. Faheom (Partner) R/o- Village- Bhanera Tanda,
Manglour, Tehsil- Roorkee Districl — Haridwar, at Village - NathuKhedi - Manglaur
Road, Tehsll - Roorkee, Distt.- Haridwar. (Area- 4.916 Ha.).

The Authority observed that earlier the case was taken up and it was decided that
clarity from the mining department regarding status of approval mine plan shall be
obtained. It was seen that mining department has so far not responded to the query
of the Authority in spite of pursual by the MS. As per the MoEF Govt of India OM
dated 24" Dec 2013, it is outlined that the mine plan of brick earth/ordinary earth
projects shall be approved by the authorized agency of the concerned State Govt.
The Authority desired that firstly clarification regarding Authorized Agency be
obtained from the State Govt.

13) Environmental Clearance for Excavation of ‘Brick Earth’ for Brick ManufacturingM/s
Heera Ent Udhyog by Shri Noor Ahamad (Partner), R/o- Vill- Landhaura, Tehsil-
Roorkee, Dist- Haridwar, at Village — JainpurJhanjheri, Tehsil - Roorkee, Distt.-
Haridwar.(Area- 4.561 Ha.).

The Authority observed that earlier the case was taken up and it was decided that
clarity from the mining department regarding status of approval mine plan shall be
obtained. It was seen that mining department has so far not responded to the query
of the Authority in spite of pursual by the MS. As per the MoEF Govt of India OM
dated 24" Dec 2013, it is outlined that the mine plan of brick earth/ordinary earth
projects shall be approved by the authorized agency of the concerned State Gowt.




The Authority desired that ﬁrsia-%ication regarding Authorized Agency be
obtained from the State Govt.

14) Environmental Clearance for Excavation of ‘Brick Earth’ for Brick ManufacturingM/s

Mahalaxmi Bricks Field by Manoj Kumar (Partner) S/o Harveer Singh, R/o Vill-
Jagahedhi, Muzaffarnagar, Distt- Uttar Pradesh, at Village & Post Thaska Tehsil -
Roorkee Dist- Haridwar.(Area- 4.461Ha.).

The Authority observed that earlier the case was taken up and it was decided that
clarity from the mining department regarding status of approval mine plan shall be
obtained. It was seen that mining department has so far not responded to the query
of the Authority in spite of pursual by the MS. As per the MoEF Govt of India OM
dated 24" Dec 2013, it is outlined that the mine plan of brick earth/ordinary earth
projects shall be approved by the authorized agency of the concerned State Gowt.
The Authority desired that firstly clarification regarding Authorized Agency be
obtained from the State Gowt.

15) Environmental Clearance for Excavation of ‘Brick Earth’ for Brick Manufacturing M/s

Heera Brick Company by Shri Deepak Sharma (Partner), R/o- 57, Shakumbari
Enclave, Roorkee, MohanpurMohamadpur, Haridwar., at Village — Bhagwanpur
Chandanpur, Pargana — Manglaur, Tehsil - Roorkee, Distt.-Haridwar.(Area- 3.2305
Ha.).

The Authority observed that earlier the case was taken up and it was decided that
clarity from the mining department regarding status of approval mine plan shall be
obtained. It was seen that mining department has so far not responded to the query
of the Authority in spite of pursual by the MS. As per the MoEF Govt of India OM
dated 24" Dec 2013, it is outlined that the mine plan of brick earth/ordinary earth
projects shall be approved by the authorized agency of the concerned State Govt.
The Authority desired that firstly clarification arding Authorized Agency be
obtained from the State Gowt.

’lv\
- fz/’*félu&% ﬂ/
(Dr.'é.s. Negi) (S.8. Bist) (Sushanta Ktimar Pattnaik)
Chairman, SEIAA Member, SEIAA Member Secretary,

SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
2.
3.
4-
5-
6-

Dr.Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.
ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand.
Chairman, SEAC, Uttarakhand.

Member Secretary, SEAC, Uttarakhand.

IT cell for uploading in PARIVESH web site.

Guard File. ﬂ
(Susha Kuﬁl;r Pattnaik)

Member Secretary,
SEIAA Uttarakhand
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Minutes of the 42" Meeting of SEIAA held on 12" November, 2021

The exit meeting of the Authority was held in the SEIAA office Dehradun. It was attended by Chairman
SEIAA and MS SEIAA. Expert Member SEIAA attended online for part of the meeting. The meeting started with
welcome note by the Chairman. The MS SEIAA informed that following miscellaneous items are due for
discussion and consideration for grant of Environment Clearance.

1) Environmental Clearance forExtraction of Silica sand mining project Near village kandiyalgaon, patti —
ramasirai, Tehsil — Purola, district— Uttarkashi by M/s Gold Plus Glass Industry Limited.Area — 3.1921
Ha

The project was earlier discussed in the meeting of SEIAA in which Authority had sought additional
documents. It was observed that the PP has submitted the desired documents. Hence Authority agreed
with the recommendations of SEAC and decided to grant the Environment Clearance with the terms and
conditions recommended by it.

2) Environmental Clearance for Affordable Housing Project at Khasra no. 1065 KHA Village — Dhaulas,
Tehsil — Vikasnagar, District — Dehradun.

The project was earlier discussed in the meeting of SEIAA in which Authority had sought additional
documents. It was observed that the PP has submitted the desired documents. Hence Authority agreed
with the recommendations of SEAC and decided to grant the Environment Clearance with the terms and
conditions recommended by it and subject to condition that permission of NBWL shall be obtained

3) Amendment in EC of Picking of Sand bajri boulder in Village - Rampur Raighati Ahatmal, Tehsil -
Laksar, District-Haridwar. 1.578 ha

The project was discussed in the meeting of SEIAA dated 12" November, 2021. The Authority observed
that the project was granted on EC vide letter no. 148-01(87)/12019 dated 22™ June, 2020. The
proponent has requested for inclusion of mining area instead of 0.943 ha from 1.578 ha and production
of mining shall be instead of 14145 TPA from 15780TPAin EC as requested

After consideration and decision on above proposals, MS SEIAA outlined the detailed activities and
contribution of the Chairman and Members of SEIAA/SEAC. He stressed upon the fact that in spite of tough
situation during the second wave of COVID 19 pandemic, the Authority and Expert Committee continued to work
and delivered as per the demand of the development of the State. This effort is highly laudable and well
appreciated. The Chairman SEAC and Secretary SEAC joined the meeting for a brief while to thank the office
and support staff during the tenure. At the end Chairman SEIAA appreciated the efforts made by Authority and
Committee in past three years. He also thanked the efforts and hard work of all the support staff in office. Best
wishes were conveyed to %The meeting ended with a note of thanks.

(DF. $.S. Negi) {Sushanﬁﬂn;‘ Pattnaik)

Chairman, SEIAA Member Secretary,

SEIAA, Uttarakhand
Copy forwarded for information and necessary action to :-

1-  Dr.Sharad Singh Negi, Chairman, SEIAA, Uttarakhand.
2- ShriShailendra Singh Bist, Member, SEIAA, Uttarakhand.
3- Chairman, SEAC, Uttarakhand.

4- Member Secretary, SEAC, Uttarakhand.

5- IT cell for uploading in PARIVESH web site.

6- Guard File.

ar Pattnaik)
Member Secretary,
SEIAA Uttarakhand
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Dated— 2 2 January, 2023

Minutes of the 1! Meeting (Day-1) of SEIAA held on 23™ January, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i)

Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed

that total 8 proposals (B1 & B2) and some other proposals under miscellaneous items are under
consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

5)

[Q}?@ e M

Environmental Clearance for Proposed installation of RBM Screening Plant at Khasra No.
715, Village-Jassowala, Pargana-Pachwadoon, Tehsil-Vikasnagar, District-Dehradun by M/s
Ayushi Traders by Shri Karambir Singh (Owner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed installation of RBM Screening Plant at Khasra No.
281, 286, 291Ka, 292Ka, 293, 294, 295, 297Ka, 228, 287, 288, 289, 316, 317Ka, 321, 296Ka,
290, 315, 235Kha, 236, 317Ga, 317 Kha Village - Abdullapur, Tehsil - Vikasnagar, District —
Dehradun by M/s Sai Screening Plant by Mrs. Rameshwari Devi (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA DG Set at Khasra no. 1/25, 1/4, Village - Central Hope Town, Tehsil -
Vikasnagar, District - Dehradun by M/s N.S Developers by Shri Nadeem Ahmad Khan
(Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 100 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG Set at Khasra No. 216 Ka, 238, 239 & 240, Village -
Abdulapur, Tehsil - Vikasnagar, District — Dehradun by M/s Maa Bala Sundari Stone
Crusher by Shri Rahul Pundir (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of Stone Crusher Plant along with
Green Insulated DG set at Khata No. 78 (Khasra No. 283 Ka, R84 Ka & 285), Village -
Abdulapur Rajawala, Tehsil - Vikasnagar, District — Dehradun by |M/s ARK Associates by
Shri Ankush Rauthan (Proprietor). -




6)

7)

8)

The Authority agreed with the rew ations of SEAC and decided to grant the
Environment Clearance with the terms antf conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khasra No. 230 Ka Mi, 230 Ka, 223 Ka Mi, 223 Mi,
225, 226, 227 Ka, 230 Ka, Village - Abdulapur Kenchiwala, Sahaspur, Tehsil - Vikasnagar,
District — Dehradun by M/s Uttaranchal Stone Crusher (LLP) by Shri Pankaj Kumar
(Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khata No. 1283 (Khasra No. 356 Kha, 357 Kha, 358,
359, 360, 361 & 362), Khata No. 1529 (Khasra No. 363 Mi), Khata No. 1061 (Khasra No. 363
Mi), Khata No. 126 (Khasra No. 363 Mi) Village - Dhakrani, Tehsil - Vikasnagar, District —
Dehradun by M/s Sai Chestha Enterprises (LLP) by Shri Jitender Kumar Dhingra
(Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khata No. 1283 (Khasra No. 356 Kha, 357 Kha, 358,
359, 360, 361 & 362) and Khata No. 1284 (Khasra No. 283, 284, 285, 286, 287, 292, 293,
355, 356 Ka & 29 Ka) Village - Dhakrani, Tehsil - Vikasnagar, District — Dehradun by M/s Shri
Ganpati Stone Crusher by Shri Kamal Singh (Partner),

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance wiftwthe terms and cghditions recommended by it.

,ﬁ@g\k\_‘a )Zj./
(A.R. Sinha) (DR. Chan (S.P. Subddhi)

Chairman, Member, SEIAA, Secretary,

SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1=
2-
3-
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Secretary)
SEIAA, Uttarakhand
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Letter no. \§ / SEIAA Dated— 2. { January, 2023

Minutes of the 1% Meeting (Day 2) of SEIAA held on 24" January, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i)

Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand,

(ii) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed

that total 4 proposals (B1 & B2) and some other proposals under miscellaneous items are under
consideration for grant of EC in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

\;\) \’,. and gram panchyat. r'tk\'“‘”‘

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG Set at Khata No. 1283 (Khasra No. 356 Kha, 357 Kha,
358, 359, 360, 361 & 362), Khata No. 1284 (Khasra No. 292, 355, 356 Ka) Khata No. 1284
(Khasra No. 283, 284, 285, 286, 287, 292, 293, 355, 356Ka), Khata No. 87 (Khasra No. 294,
295, 296, 297) Village - Dhakrani, Tehsil - Vikasnagar, District — Dehradun by M/s Yamuna
Associates(LLP) by Shri Nafish Ahmed (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khasra No. 29 Mi, Village-Dhummipura Gangmewa
Dhakrani, Tehsil - Vikasnagar, District — Dehradun by M/s Yamuna Stone Crusher (ll) by
Shri Pankaj Kumar (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khasra No. 29 M, Village - Dhummipura Gangmewa
Dhakrani, Tehsil - Vikasnagar, District — Dehradun by M/s Yamuna Stone Crusher (I) by
Shri Pankaj Kumar (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Regarding ToR for Extraction of Soapstone at Village - Khatigaon & Rangdev, Tehsil &
District — Bageshwar by Shri Deewan Singh Papola S/o Shri Trilok Singh Papola, Village -
Papoli, Post - Kafli, Tehsil & District - Bageshwar (Area- 8.529 Ha.).

The Authority discussion on recommendation of SEAC meeting dated 17" January, 2023
hereby SEIAA agreed with the recommendation of SEAC proposal for conducting EIA studies.
SEIAA decided to add the following points to ToR.

< All pages of technical documents/EIA/EMP should be signed by the consultant and
project proponent both.

% The lease area, its address and production per annum should match with as mentioned
in DSR and LOL. In case there is any difference classification/amendment letter from
competent authorities shall be submitted.

Plan for using the mine ’o‘lfgr productive use in consultation with local administration




1)

w7
‘..

In case project proponent inter@@:Bmporarily mine out materials outside the mine
lease area than NOC from competent authority for doing so should be submitted and
details of such area and associated environmental impacts should be included in EIA
EMP report this should be clearly mentioned during public hearing.

Road network to be used by the project should be clearly shown on survey of India top
sheet in 1:20,000 scale. In case road network involves forest road, permission should
be obtained from forest department and a copy of the same should be submitted at the
time of appraisal of EIA-EMP report.

Project proponent should submit action plan for carrying out plantation at least 1000
plants/ha of lease area. In this case PP, should prepare a plan duly approved either by
Forest department of Horticulture department for planting either on government land or
community land within periphery of 5§ Kms from the boundary of lease area along with
provision for maintenance for 5 years survival of plants below Uttarakhand Forest
Departments survival rate will be treated as violation of EC condition.

In view of the agricultural land proposed under the mining lease area, the project
proponent needs to submit the cost benfit analysis composing the current agricultural
production and annual turn over vis-a-vis the mineral cost and beneficiaries.

One season monitoring data of Ambient Air, Ground Water, Surface Water, Noise and
Soil with geo tagged photographs shall be submitted with final EIA report.

Miscellaneous Cases

Authority also decided to initiate action under relevant sections of Environment (Protection)
Act, 1986 against those units who have obtained Environmental Clearance from SEIAA and
are not complying with the conditions sfjpulated in issued EC. The authority also took note of
MOEFCC notifications of wherein powdrs have been delegated to SEIAA for keeping such

environmental clearances in abeyanc

ithdrawing them if required.

-

>
T Stwle
(A.R. Sinha) (DR. Ch hushan Prasad)
Chairman, Member, SEIAA,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

9-
2=
3.
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
Shri S.S. Bist, Chairman, SEAC Uttarakhand.
Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Setretary)
SEIAA, Uttarakhand
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Letter no.\\‘t{. ISEIAA

Dated<=2 February 2023

Minutes of the 2" (Day-l) Meeting of SEIAA held on 2" February, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

()

Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary

informed that total 7 proposals (B1 & B2) are under consideration for grant of EC in this
meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1)

2)

3)

4)

5)

WM

Environmental Clearance for existing RBM Screening Plant of 80 TPH along with 250
KVA DG Set at Khasra No. 230/1 & 231/1, Village - Fatehpur Tanda, Resham Majiri,
Tehsil - Rishikesh, District — Dehradun by M/s Gaurav Screening Plant.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for existing RBM Screening Plant of 200 TPH along with
250 KVA DG Set at Khasra No. 507 Kha, 522 Ka Mi, 522 Kha Mi, 523 Ga, 523 Gha,
495 Ka, 496, 497, 522 Kha, 522 Ka Mi, 507 Kha, 522 Ka Mi, 522 Kha Mi Village -
Khushalpur, Tehsil — Vikasnagar, District — Dehradun by M/s Padma Shree
Screening & Trading Company.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed EWS Housing under Pradhan Mantri Awasiya
Yojana located at Khasra No. 86/1, 87, 88/1 & 91, Village-Matkota, Tehsil-Rudrapur,
District-U.S. Nagar by M/s Ojas Build Well Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed EWS Housing under Pradhan Mantri
Awasiya Yojana located at Khasra No. 463, Village-Shimla Pistore, Tehsil-Rudrapur,
District- U.S. Nagar by M/s Ojas Township Private Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Regarding ToR for Extraction of Soapstone at Vill- Bintoli, Teh & Dist- Bageshwar
by Shri Shankar Singh Dafouti S/o Shri Kuashal Singh Dafouti, Village- Shimtoli,
Tehsil & District- Bageshwar. Area (8.885 Ha.)

The Authority discussed on recommendation of SEAC meeting dated 30" January,
2023 and hereby agreed with théyrecommendation of SEAC and grant the ToR for

conducting EIA studies.




6)

7)

Regarding ToR for Extraction of %one at Village- Maithara, Tehsil & District-
Bageshwar by M/s Sidhbali Mines & Minerals by Pankaj Dhapoula S/o Shri Bahadur
Singh Dhapoula, Village- Dhapouli, Post & Tehsil- Kanda, Dist- Bageshwar. Area

(2.991 Ha.).

The Authority discussed on recommendation of SEAC meeting dated 30" January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR for
conducting EIA studies.

Regarding ToR for Extraction of Soapstone at Vill- Kumaldev (Bheru Chaubatta),
Tehsil & District- Bageshwar by M/s Agari Minerals Syunebad by Shri Bhanu Pratap,
Vill- Bheru Chaubatta, Tehsil & District- Bageshwar. Area (2.469 Ha.)

The Authority discussed on recommendation of SEAC meeting dated 30" January,
2023 and hereby agreed with the Yfecommendation of SEAC and grant the ToR for
conducting EIA studies.

Nfem—
(A.R. Sinha) (DR. Cha
M

hushan Prasad) (S.P. Sykfdhi)
Chairman, r, SEIAA, Seaefetary,
SEIAA, Uttarakhand Uttayakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
9.
=
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subu
(Secretafy)
SEIAA, Uttarakhand
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Letter no. \\® / SEIAA Dated— ©¢ February, 2023

Minutes of the 2" (Day-ll) Meeting of SEIAA held on 3™ February, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 7 proposals (B1 & B2) are under consideration for grant of EC in this
meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Luxurious 5 star Hotel cum Commercial
Space at Plot No- 86/1 (Old), 265/614 (New), Rajpur Road, Dehradun by M/s
Mahalaxmi Buildwell.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed Stone Crusher Plant along with 36000 TPA at
Khasra no 214, 215 & 216 Village — Mahendrapur, Tehsil - Dhanolti, Distt- Tehri
Garhwal by M/s Jai Maa Surkanda Stone Crusher.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Regarding ToR for Extraction of Sand/Bajri/Boulder from Kosi River under Tarai West
Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand Forest
Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. Area 181.00 Ha.

The Authority discussed on recommendation of SEAC meeting dated 31% January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR with
following additional condition for conducting EIA studies.

% Since the environmental clearance was granted by MoEF&CC letter no. J-
11015/360/2009-1A.1I(M) Dated 13-04-2011 with a production capacity 36.54
Lakh Tonnes Per Annum (LTPA) in the EIA/EMP report must address the
impacts.

% The project proponent should propose to install the air quality monitoring
stations in such numbers as per the scientific study and in consultation with
State Pollution Control Board.

« The project proponent should prepare the EMP considering the scenario of
pollution to be generated for normative and peak total excavation for arising
air and noise pollution by considering all the mining activity

% The project propone{ﬁ will submit the potential impacts on the nearby reserve
forest due to dust. 3

)




4)

5)

6)

JY-n

% Whether any illegal mininﬁ@ Zken place a report from Forest Department
and mining department should be submitted.

Regarding ToR for Extraction of Sand/Bajri/Boulder from Dabka River under Tarai
West Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand Forest
Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. Area 112.00 Ha.

The Authority discussed on recommendation of SEAC meeting dated 31% January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR with
following additional condition for conducting EIA studies.

% Since the environmental clearance was granted by MoEF&CC letter no. J-

11015/359/2009-1A.11(M) Dated 15-04-2011 with a production capacity 15.28

Lakh Tonnes Per Annum (LTPA) in the EIA/EMP report must address the

impacts.

The project proponent should propose to install the air quality monitoring

stations in such numbers as per the scientific study and in consultation with

State Pollution Control Board.

The project proponent should prepare the EMP considering the scenario of

pollution to be generated for normative and peak total excavation for arising

air and noise pollution by considering all the mining activity

%+ The project proponent will submit the potential impacts on the nearby reserve
forest due to dust.

% Whether any illegal mining has taken place a report from Forest Department
and mining department should be submitted.

.
L

.
L

Regarding ToR for Extraction of Sand/Bajri/Boulder from Sharda River under
Haldwani Forest Division, Village- Tanakpur, Dist- Champawat by M/s Uttarakhand
Forest Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru
Road, Dehradun. Area (384.69 Ha.)

The Authority discussed on recommendation of SEAC meeting dated 31* January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR with
following additional condition for conducting EIA studies.

< Since the environmental clearance was granted by MoEF&CC letter no. J-
11015/362/2009-IA.11(M) Dated 15-04-2021 with a production capacity 21.6
lakh Tonnes/Annum (LTPA) in the EIA/EMP report must address the impacts.

< The project proponent should propose to install the air quality monitoring
stations in such numbers as per the scientific study and in consultation with
State Pollution Control Board.

* The project proponent should prepare the EMP considering the scenario of
pollution to be generated for normative and peak total excavation for arising
air and noise pollution by considering all the mining activity

< The project proponent will submit the potential impacts on the nearby reserve
forest due to dust.

< Whether any illegal mining has taken place a report from Forest Department
and mining department should be submitted.

Regarding ToR for Extraction of Sand/Bajri/Boulder from Gaula River at Lal Kuan
under East Tarai Forest Division & Haldwani Forest Division, Teh- Haldwani, Dist-
Nainital by M/s Uttarakhand Forest Development Corporation (UKFDC), Aranya
Vikas Bhawan, 73 Nehru Road, Dehradun. Area (1497.00 Ha.)

The Authority discussed on recommendation of SEAC meeting dated 31% January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR with
following additional condition for conducting EIA studies.

< Since the environmental clearance was granted by MoEF&CC letter no. J-
11015/363/2009-IA.1I(M) Dated 13-04-2011 with a production capacity 117
Lakh Tonnes Per Annum (LTPA) in the EIA/EMP report must address the

impacts. %
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The project proponent srﬁ.ﬁgopose to install the air quality monitoring
stations in such numbers as per the scientific study and in consultation with
State Pollution Control Board.

The project proponent should prepare the EMP considering the scenario of
pollution to be generated for normative and peak total excavation for arising
air and noise pollution by considering all the mining activity

The project proponent will submit the potential impacts on the nearby reserve
forest due to dust.

Whether any illegal mining has taken place a report from Forest Department
and mining department should be submitted.

7) Regarding ToR for Extraction of Soapstone at Vill- Kwerali, Teh & Dist- Bageshwar
by Smt Seema Devi W/o Shri Gaurav Kumar & Shri Akshay Singh S/o Shri Aan
Singh, R/o Vill- Kwerali, Teh & Dist- Bageshwar. Area 4.773 Ha.

The Authority discussed on recommendation of SEAC meeting dated 31 January,
2023 and hereby agreed with the recommendation of SEAC and grant the ToR
condition for conducting EIA studies.

8) Authority also decided to discuss the issue of extension of EC for river Dabka, Kosi
and Sharda co-terminus to\the FC granted by MoEF&CC vide letters dated
23-01-2023. —

h.u .
(A.R. Sinha) (DR. a Bhushan Prasad) (S.P. Syelidhi)
Chairman, Member, SEIAA, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

-
4-

(S.P. Sybfidhi
(Secretary)
SEIAA, Uttarakhand
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Letter no.2\_/SEIAA Dated-2|  February 2023

Minutes of the 3" (Day-l) Meeting of SEIAA held on 20™ February, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 2 proposals (B1 & B2) are under consideration for grant of EC and 3 Proposals for grant of
ToR in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed conversion of commercial office building to Hotel &
Restaurant facility at Khasra No. 132 Kha & 123 Min (Old Khasra No. 115/2), Muza
Niranjanpur, Pargana - Kendriya Doon, District — Dehradun by Shri Yudhister Kumar Munjal
(Owner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed expansion of footwear pair manufacturing unit at Plot
No. C9 & 10, UPSIDC, Industrial Area, Selaqui, Vikasnagar, Dehradun by M/s Campus
Activewear Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Regarding ToR for Extraction of Soapstone at Village- Kulamng Chaura (Tok Rang
Chaum), Tehsil & Distt- Bageshwar by M/s Shri Shakti Mines & Minerals by Shri Vishawa
Vijay Danu (Partner) S/o Kishan Singh Danu, Near Taxi Stand, Pindari Road, Bageshwar.
Area 8.883 Ha.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

4) Regarding ToR for Extraction of Soapstone at Village- Bheedi & Baman Bheedi, Tehsil &
Distt- Bageshwar by M/s Maa Bhagwati Mines & Minerals by Shri Vishawa Vijay Danu
(Partner) S/o Kishan Singh Danu, Hotel Siwark Near Taxi Stand, Pindari Road, Bageshwar by
Area 20.277 Ha.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

5) Regarding ToR for Extraction of Soapstone at Vill- Ramni, Tehsil- Ghat, District- Chamoli by
M/s Rajkoti Mines & Minerals Ramni India (P) Limited by Shri Bhagwat Singh & Shri Bhagwati
Prasad. Area 4.888 Ha.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies. \
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Miscellaneous Case 5 1 O 216

6) Discussion on the matter of Hon'ble NGT order in Appeal No. 01/2022 (IA. No. 98/2022 &
IA. No. 320/2022) with Appeal No. 02/2022 (I.A. No. 317/2022 & I.A. No. 318/2022) of Suraj
Singh Karki Appellant Versus State Level Environment Impact Assessment Authority,
Uttarakhand & Ors Respondent (s), and grant of EC dated 09-11-2020 by SEIAA
Uttarakhand in favour of Ramesh Chandra Singh and Manish Nand Kishore Agrawall (PPs)
for mining soapstone at Village-Nayal Biladi (Nayal Dhapola) Tehsil and District-Bageshwar,
Uttarakhand, date of hearing 9-12-2022 was held.

The Authority decided that the report submitted by the Project Proponent should be referred

to SEAC for appraisal.
VA
(A.R. Sinha) (DR. Chandta Bhushan Prasad) (S.P.S hi)
Chairman, Member, SEIAA, Uttarakhand Secretary,
SEIAA, Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.

3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subtdhi
(Secretary)
SEIAA, Uttarakhand
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Letter no. 212 / SEIAA Dated— 2 | February, 2023

Minutes of the 3" (Day-ll) Meeting of SEIAA held on 21% February, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand
and was attended by the following:

() Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member
Secretary informed that total 2 proposals (B1 & B2) are under consideration for grant
of EC and 3 Proposals for grant of ToR in this meeting. After detailed discussion
and deliberation on each of the proposal as per agenda item, decision taken by the
Authority is as under -

1) Environmental Clearance for Proposal for Puf insulated panels for roof and
walls with pre-coated colour roof sheets as exterior layers on top and bottom
side and insulated material SOSH CR 936 Polyol vorcor CD345 ISOCYNATE
with monthly capacity of 6000 m? monthly, 72000-75000 m? annually at Mi-
122, Central Hope Town, Selaqui, Dehradun by Spectrum Puf & Insulations
by Shri Akshay Gandhi.

The Authority agreed with the recommendations of SEAC and decided to
grant the Environment Clearance with the terms and conditions recommended
by it.

2) Environmental Clearance for Proposed Construction of Hotel at Hollow Oak
Estate, (Dick Road), Company Garden - Hathipaon Road, Mussooire,
Dehradun by MI/s Regency Holidayz Private Limited by Shri Prateek
Karanwal.

The Authority after discussion and deliberation about the project decided that
the matter should again be referred to SEAC to appraise. Whether 35.73 KLD
fresh water can be generated by bore well in that area and how this will affect
the present supply of fresh water in that area. SEAC should also appraise
whether Project Proponent need to get prior approval of Central Ground
Water (CGWA) before EC.

3) Regarding ToR for Extraction of Soapstone at Village- Bhatnikot, Tehsil &
District-Bageshwar by M/s D.K.D Mines by Smt. Neha Singh R/o - A-24, M.R-
11, Road, Kanak Avenue, Lasudiamori, District-Indore, Madhya Pradesh.
(Area 5.657 Ha).

The Authority agreed with (Ne recommendation of SEAC and decided to grant
J\lgg ToR for conducting EIA studies.
L C 1y
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4) Regarding ToR for Extraction of Soapstone at Village- Garuwa Sirmoli,

9)

Tehsil- Kanda, District-Bageshwar by M/s Dhaulinaag Mines and Mineral by
Shri Jagdish Chandra Lohani (Partner) Address- Nayna Vihar, Damuwdhunga
Khatgodam, District- Nainital (Area 3.784 Ha).

The Authority agreed with the recommendation of SEAC and decided to grant
the ToR for conducting EIA studies.

Regarding ToR for Extraction of Soapstone at Vill- Karauli, Tehsil & District-
Bageshwar by M/s Sangam Minerals by Shri Darshan Singh S/o Shri Jayant
Singh Chidang, Karauli, Bageshwar. Area 4.497 Ha.

The Authority agreed with the recommendation of SEAC and decided to grant
the ToR for conducting EIA studies.

Miscellaneous Case

6) Discussion on the matter of Hon'ble NGT order in Appeal No.

39/2022(1.A.N0.01/2023 & 1.A.N0.24/2023) Deepak Kumar & Anr.
Appelant(s) Versus State of Uttarakhand & Ors Repsondent(s) with original
Application No. 702/2022 (I.A. No0.229/2022) Deepak Kumar & Anr.
Applicant(s) Versus State of Uttarakhand & Ors Repsondent(s) Dated of
hearing-30.01.2023 was held.

The SEAC is advised to carry oLt site visit of the said mining site at village-
Jasso Wala, Tehsil-Vikas Nagar, District-Dehradun and to re-visit EC

granted to the project.

A |
(A.R. Sinha) (DR. Chandya Bhushan Prasad) (S.P. udhi)
Chairman, ember, Secretary,
SEIAA,Uttarakhand SEIAA, Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand. k%
(S.P. Subtidhi

(Secretary)
SEIAA, Uttarakhand
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Minutes of the 4 (Day-l) Meeting of SEIAA held on 4" March, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(ii) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 4 proposals (B1 & B2) are under consideration for grant of EC and 4 Proposals for grant of
ToR in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposal for Aluminium Coil Coated — 200 Metric Tons per
month at Khasra No. 71GH & 71D (old no.1388), Village-Chharba, Lagha Road, Industrial
Area, Sahaspur, Dehradun by M/s Alstone Manufacturing Pvt. Ltd. by Shri Pankaj
Sharma (Manager).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Integrated Municipal Solid Waste Processing Facility at Vill-
Mandakhal, Khirsu Road, Uli Block Beet No.- 32, Teh & Dist- Pauri Garhwal by M/s
Nagarpalika Parishad, Dist- Pauri Garhwal.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed establishment of Screening Plant of 300 TPD at
Khasra No.— 1175 Gha, 1175 tha, 878, 887 Mauza, Rampur Kalan, Vikasnagar, Dehradun by
M/s Ashirwad Enterprises and Screening Plant by Mr. Javed Khan S/o Mr. Abdul Hamid.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposed Construction of Hotel Project at 123 Bhagwant pur,
Dehradun by M/s Tarangi Doon by Mrs. Deepti Saraswat (Owner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Regarding ToR for Extraction of Soapstone at Village- Adhyali, Tehsil-Kanda District-
Bageshwar by M/s Harunath Mines & Minerals. (Area- 6.507 Ha.).

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

6) Regarding ToR for Extraction of Soapstone Village- Tuper, Tehsil & District- Bageshwar
by Tuper soapstone deposit Shri Puran Singh Khetwal S/o Shri Kheem Singh Khetwal (Area-
2.943 Ha.).

The Authority agrged with the recommendation of SEAC and decided to grant the

ToR for conducting EIA studies.
.@@ﬁuﬁ——a e R_/




7) Regarding ToR for Extraction of 5>1p40ne at Village- Bhatnikot, Tehsil & District- 2
Bageshwar. by M/s Jay Maa Bhagwati Bhatnikot Mines And Minerals by Shri Harish Singh

(Partner). (Area- 7.592 Ha).

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

8) Regarding ToR for Proposed EWS Housing under Pradhan Mantri Awasiya Yojana at
Khasra No. 66 & 68/2, Village Beldi, Tehsil Roorkee, District Haridwar by M/s Debi kay
System private Limited by Shri Arjun Mangal (Director).

The Authority agreed with the recommepdation of SEAC and decided to grant the ToR for
conducting EIA studies. \

\ AN |
(A.R. Sinha) (DR. Chandra Bhushan Prasad) (S.P. $dbudhi)
Chairman, Member, SEIAA, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subudhi
(Secretary)
SEIAA, Uttarakhand
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Minutes of the 5" (Day-l) Meeting of SEIAA held on 25" March, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 3 proposals (B1 & B2) are under consideration for grant of EC and 6 Proposals for grant of
ToR in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed manufacturing of Pharmaceutical Products at Plot
No.- F-57, Selaqui Industrial Area, Tehsil- Vikasnagar, Dist- Dehradun by M/s Uthika
Laboratories Pvt. Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposal for Proposed Hotel Project at Khasra No. (Old 67/2)
New no 123 Kha, 124 Ka, 125, 146 Ga Mohabewala, Saharanpur Road, Dehradun by M/s
The Shiva Continental.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Amendment in Amendment in Existing E.C. for addition of Thermic Fluid Heater and
Proposed Boiler on existing manufacturing unit of Paper Chemical at Plot No. 7G, Sector 9,
Khasra No. 210, IIE, SIDCUL, Phoolbagh, Rudrapur, Pantnagar, Dist- U.S. Nagar by M/s
IVAX Paper Chemicals Limited.

The Authority agreed with the recommendations of SEAC and decided to grant the
Amendment for addition of Thermic Fluid Heater and Proposed Boiler in existing Unit of Paper
Chemical Environmental Clearance with the terms and conditions recommended by it.

4) Regarding ToR for Extraction of Soapstone at Village - Baitouli, Tehsil & District- Bageshwar
by Shri Rahul Dafouti (Partner) S/o Shri Kunwar Singh & Shri Kundan Latwal (Partner) S/o
Shri Ganga Singh. (Area- 2.980 Ha.).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

5) Regarding ToR for Extraction of Soapstone at Village- Tuper Tok Binsar Tehsil & District-
Bageshwar by M/s Jai Shree Hari Soapstone Chirang by Shri Rajendra Singh Chauhan &
Shri Vijyendra Singh. (Partner) (Area- 3.594 Ha).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

6) Regarding ToR for Extraction of Soapstone at Village- Bhairu Chaubatta Tok Tiladi, Simayal,
KaruliTok Rikhadi Tehsil & District-Bageshwar by Shri Basant Ballabh Pathak S/o Shri
Shankar Dutt Pathak. (Area- 4.227)




The Authority agreed with the recommenﬁtiirﬁf SEAC and decided to grant the ToR for 222
conducting EIA studies.

7) Regarding ToR for Extraction of Soapstone at Village- Gurna, Tehsil & District-Bageshwar by
Shri Ashok Pal (Partner) S/o Shri Ramesh Pal & Shri Prakash Bankoti (Partner) S/o Shri Arjun
Singh Bankoti. (Area- 6.570 Ha.).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

8) Regarding ToR for Proposed Expansion of existing sugar Unit from 6250 TCD to 8,000 TCD

without Change in existing Co-gen power capacity- 26.0 MW within existing premises at
Khasra No. 1, 89, 90 in Village: Dahiyaki, Khasra No. 38, 30, 41, 42, 49, 56, 58, 59, 60/1,
61M. 62, 63M, 64M, 65, 66M, 67, 70M. 71M, 72/1, 74, 75, 76, 77 in Village: Khundi, Khasra
No. 107, 110, 111, 118, 106/1, 108, 109 in Village-Kulchandi, Khasra No. 349 in Village-
Mundiaki, Tehsil- Roorkee & District- Haridwar by M/s Uttam Sugar Mills Limited (Unit:
Libberheri, Division: Sugar).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

9) Regarding ToR for Extraction of Soapstone at Village-Tachhani, Tehsil &District- Bageshwar
by M/s Bhagwati Mines Tachhani by Shri Ganesh Singh S/o Shri Aan Singh. (Area- 6.319
Ha.).

The Authority agreed with the rec mmendation of SEAC and decided to grant the ToR for

conducting EIA studies.
- = -~ &/
(A.R. Sinha) (DR. Chandra Bhushan Prasad) (S.P. udhi)

Chairman, Member, SEIAA, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri AR. Sinha, Chairman, SEIAA Uttarakhand.
2. Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Secfetary)
SEIAA, Uttarakhand
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Letter no.2SD /SEIAA

Dated-'LTI- March 2023

Minutes of the 5" (Day-Il) Meeting of SEIAA held on 27" March, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 6 proposals (B1 & B2) are under consideration for grant of EC and 3 Proposals for grant of
ToR in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposal for establishment of Coated Aluminum
foil/Paper/Al.Foil Lamination Printing along with 300 KVA DG Set at Khasra No 1/1/1/Min &
88/1359, Plot no 4, SARA Industrial Estate, Mauza Central Hope Town Pargana Pachwadun,
Tehsil- Vikasnagar, Dist- Dehradun.by M/s Foil Nest Pvt. Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant
along with 500 KVA DG set at Khasra no- 273, 275,276, 280 Village- Dhakrani, Pargana-
Pachhuwadun, Tehsil- Vikasnagar, District- Dehradun. by M/s Satyam Shivam Sundram
Stone Crusher-2 by Shri Raipal Singh Bisht (Partner).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Environmental Clearance Proposed establishment of 70 TPH Screening Plant along with
DG set at Khasra no- 223, 218, 222, 219/2, 222 Me Village- Fatehpur Tanda, Tehsil- Doiwala,
District- Dehradun by M/s Doon Mines and Minerals by shri Rajat Pokhriyal.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposed manufacturing of Pharmaceutical Formulations at
Plot No. E-9, SIDCUL Industrial Area, Selaqui, Tehsil- Vikasnagar, Dist- Dehradun., by M/s
Parb Pharmaceuticals Pvt. Ltd.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Extraction of Soapstone at Vill- Nakhnauli, Tehsil- Dewalthal,
Dist-Pithoragrah by M/s Maa Bhagwati by Shri Jagat Dhek. (Area- 4.994 Ha).

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

6) Environmental Clearance for Proposed Hotel Project at 189/2, Rajpur Road, Dehradun by
M/s The Maitreya.

The Authority agreed with the recommendati
Environment Clearance with the terms and co

s

s of SEAC and decided to grant the
litions recommended by it.



7) Regarding Terms of Reference (ToR) for Extraction of Soapstone at Village — Kuroli, Gair
Saneti, Thadaijere, Tehsil - Dunakuri, Dist.- Bageshwar by M/s Uttrakhand Talc Pvt. Ltd (4.449
Ha.).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

8) Regarding ToR for Extraction of Soapstone at village- batalgaon, tehsil- kapkot, District-
bageshwar by Shri vikram singh shahi S/o shri bhawaan singh shahi, Village. (Area- 30.566
Ha.).

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

9) Regarding ToR for Extraction of Soapstone at Vill- Amjhajoo, Tehsil- Dugnakuri, Dist-
Bageshwar by Shri Shankar Bafila S/o Shri Jagat Singh Bafila. (Area- 6.129).

The Authority agreed with the recom nendation of SEAC and decided to grant the ToR for
conducting EIA studies. \ -

i [ p
} e :
(A.R. Sinha) (DR. Chandra Bhushan Prasad) (S.P. udhi)
Chairman, Member, SEIAA, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand
Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri 8.8. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand. .
L}
(S.P. udhi
(Secretary)

SEIAA, Uttarakhand
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Minutes of the 6™ (Day-l) Meeting of SEIAA held on 10" April, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 6 proposals (B1 & B2) are under consideration for grant of EC and 1 Proposal for grant of
ToR in this meeting. After detailed discussion and deliberation on each of the proposal as per agenda
item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposal for operation of existing hotel facility at Plot No.
101- A, Rajpur Road, Opp. GMVN, Dehradun by M/s Marbella Hotels & Resorts LLP by
Shri Inderjeet Singh (Partner). Online proposal No SIA/UK/INFRA2/423092/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposal for existing RBM Screening Plant at Khasra no- 24
(Area- 0.6960 Ha) & Khasra no- 25 (Area- 0.6950 Ha) total area 1.3910 ha Village-
Baksarwala, Bhaniyawala, District- Dehradun by M/s Surya Screening Plant by Shri
Balwinder Singh (Partner). Online proposal No SIA/UK/INFRA2/423095/2023

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed installation of manufacturing unit of finished soles at
Khasra No. 3862, 3863, 3865 & 3958, Village- Lal Tappar Industrial Area, Tehsil- Rishikesh,
District- Dehradun by M/s Mochiko Shoes Private Limited (Unit-V) by Shri Vineet Kaura
(Director). Online proposal No SIA/UK/INFRA2/423102/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposal for short term establishment (Three year only) of
proposed 250 TPD Hot Mix Plant along with installation of 500 KVA DG set for construction of
NH-72 at Khasra no- 1346, 1347, 1348, 1349 & 1350 Village- Shahpur Kalyanpur, Tehsil-
Vikasnagar, District- Dehradun by M/s Ram Kumar Contractor Private Limited. Online
proposal No SIA/UK/INFRA2/423105/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Proposal for Proposed Hotel at Land K 21K, 22, 25k, 26 27
28k 29 33 34k 35 36 37 38 41k 42 45 Land KH 46k 47 48 50k 51k 54g 97k 98kh land G Khata
no 10 Kha Mauja Katkot Khurd, Pargana Parwadoon, Tehsil- Rishikesh, District- Dehradun by
M/s Choice Inn & Motels Pvt. Ltd. Online proposal No SIA/UK/MIS/290275/2022.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.




6) Environmental Clearance for Amer@\ 01 Existing E.C. for manufacturing of shoes at 226
Khasra No. 3912, Village- Lal Tappar Industrial Area, Mouza Majri Grant, Tehsil- Rishikesh,
District- Dehradun by M/s Mochiko Shoes Private Limited (Unit-1). Online proposal No
SIA/UK/MIS/298881/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

7) Regarding ToR for Proposed Extraction of Soapstone at Village- Palla Tangani, Tehsil-
Joshimath & District- Chamoli by M/s Global Stone by Shri Bhupendra Singh Bhauriyal &
Smt. Sunita Singla. (Area- 26.688 Ha). Proposal no SIA/JUK/MIN/413335/2023.

The Authority agreed with the\recommendation of SEAC and decided to grant the

ToR for conducting EIA studies.

(A.R. Sinha) (DR.C ra Bhushan Prasad) (S.P. Subudhi)
Chairman, Member, SEIAA, Segretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

SEIAA; Uttarakhand
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Letter no. )3 /SEIAA Dated- 2 S May 2023

Minutes of the 7" (Day-1) Meeting of SEIAA held on 24" May, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 9 proposals (B1 & B2) are under consideration for grant of ECs and 3
Proposal for grant of ToR in this meeting. After detailed discussion and deliberation on each
of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Installation of RBM Screening Plant having
capacity of 500 TPD at Khasra no. 2782, 2791 Kurkawala, Markham Grant, Doiwala,
Dehradun by M/s Doon Screening Plant. Online proposal No
SIA/UK/IND/289553/2022.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed Manufacturing of Pharmaceutical
Formulation at Khata No 55, Khasra No 2755 Mauza Shankarpur, Hakumatpur,
Pargana Pachwa Doon Tehsil Vikas Nagar, District- Dehradun. (Plot no F -15 Sara
Industrial Estate Selaqui, Dehradun) by M/s Aryatech Pharma Pvt. Ltd. by Shri
Sanjeev. Kumar Sharma (Managing Director). Online  proposal No
SIA/UK/IND3/414053/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. Authority
invited Project Proponent discuss the issue of appointment of consultant by them for
getting Environmental Clearance.

It was found that the complaint made by Accredited consultancy firm Paramarsh
Servicing Environment and Development is false analogy. Hence Authority decided to
debar Paramarsh for appearing as consultant in state of Uttarakhand for any Project
Proponent till further notice.

3) Environmental Clearance for Proposed Integrated Municipal Solid Waste
Management Facility (IMSWMF) at Khasra No- 3660, 3661, 3697 & 3698 Vill-
Khandakhal, Tehsil & Dist- Tehri Garhwal by M/s Nagar Palika Parishad. Online
proposal No SIA/UK/INFRA2/417248/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Establishing the new unit for manufacturing of EVA
midsol/outsol and rubber outsol sheet at Khasra no. 1726, 1727k Majri Grant,
Village- Lal Tappar, P/o- Resham Majri, [Tehsil- Rishikesh, Dist- Dehradun by M/s
Goodsol Industries LLP by Shri Sukhbir Singh (Partner). Online proposal No

%M SIA/UK/INFRA2/423175/2023.




5)

6)

7)

8)

9)

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. Authority
invited Project Proponent discuss the issue of appointment of consultant by them for
getting Environmental Clearance.

It was found that the complaint made by Accredited consultancy firm Paramarsh
Servicing Environment and Development is false analogy. Hence Authority decided to
debar Paramarsh for appearing as consultant in state of Uttarakhand for any Project
Proponent till further notice.

Environmental Clearance for Proposed expansion of manufacturing of Shoe
component in the existing Complex at Khasra No. 3844, 3838, 3878, Lal Tappar
Industrial Area, Tehsil- Rishikesh, District- Dehradun by M/s Fabsol (A Unit of
Mochiko Shoes Pvt. Ltd.) by Shri Parbal Giri (Sr. General Manager) Online proposal
No SIA/UK/INFRA2/426299/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposal for existing Hot Mix Plant of 100 TPH under
violation at Khata No. 426, Khasra no. 493 in Village - Khushalpur, Tehsil -
Vikasnagar, District - Dehradun. by M/s Shri Ram Construction by Shri Anmol
Chaudhary (Proprietor) Online proposal No SIA/UK/INFRA2/426530/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher
Plant along with 1000 KVA DG set at Khasra No. 1, 2, 3, 4, 5 & 6 Village - Bentwali
Mandi, Pargana - Pachhwadoon, Tehsil - Vikasnagar, District — Dehradun by M/s
Ganga Stone Crusher by Shri Anup Singh (Partner). Online proposal No
SIA/UK/INFRA/426691/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Expansion of Proposed Enhancement in Production
Capacity of Manufacture of Flip Flop i.e Slippers, Sandals and Parts thereof in the
existing Complex at Khasra No. 3964 and 3965, Lal Tappar Industrial Area, Mauza
Majri Grant, Tehsil Rishikesh, District — Dehradun by M/s SOLTEC (Unit - ll) (A Unit
of Mochiko Shoes Pvt. Ltd.) by Shri Vineet Kaura & Shri Samrendra Kumar Parida
(Director) Online proposal No SIA/JUK/INFRA2/427038/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed Construction of Hotel at Hollow Oak Estate,
(Dick Road), Company Garden — Hathipaon Road, Mussooire, Dehradun by M/s
Regency Holidayz Private Limited by Shri Prateek Karanwal (Owner) Online
proposal No SIA/UK/MIS/284967/2022

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

10) Regarding ToR for Affordable Housing Project under violation at Khasra No. 47/1,

49/3, 50, 48/2/9, 49/4 Village-Ukrauli, Block- Sitarganj, Dist- U.S.Nagar by M/s Grip
Construction Private Limited by Shri P.K. Arora (Director) Online proposal No
SIA/UK/INFRA2/426892/2023.

{
The Authority agreed with the recommendatiw SEAC and decided to grant the

ToR for conducting EIA studies. <\ ¥ _— /K—/b/
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11) Regarding ToR for Proposed Establishment of Common Bio Medical Waste
Treatment Facility (CBWTF) at Khasra No- 224, Khata No- 219, Village- Kunja
(Bahadarpur), Tehsil- Bhagwanpur, District-Haridwar by M/s ECON Waste Solution
by Shri Mahadev Semwal & Shri Pawan Tyagi (Partner) Online proposal No
SIA/UK/INFRA2/426177/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies. However, EC will be considered after sitting
confirmation regarding Consent to Establish from CPCB/UKPCB.

12) Regarding ToR for Affordable Housing Project under violation at Khasra No. 33 Min
Village- Shikarpur, Pargana- Manglaur, Tehsil- Roorkee Dist- Haridwar by M/s
Lakshmi Construction Company by Shri Sachin Tyagi (Proprietor) Online proposal
No SIA/UK/INFRA2/426575/2023.

The Authority agreed with the recorrf‘nendation of SEAC and decided to grant the

ToR fo;icii%uiting EIA studies. [
(A. .Sinh‘;:v)LT (DR. Charid

Chairman,
SEIAA, Uttarakhand

SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subudhi
Member Secretary
SEIAA, Uttarakhand
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Letter no.2 2 /SEIAA

Dated- 2+ §§ 2023
Minutes of the 8" (Day-l) Meeting of SEIAA held on 2" June, 2023
The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand, Member, SEIAA, Dr. C.B. Prasad
could not attend.

The meeting started with welcome note by the Chairman. The Member Secretary

informed that total 7 proposals (B1 & B2) are under consideration for grant of ECs and 3
Proposal for grant of ToR in this meeting. After detailed discussion and deliberation on each of
the proposal as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

Environmental Clearance for Proposedinstallation of RBM Screening Plant having
capacity of 100 TPH along with 125 KVA DG set at Khasra No. 197/2, 37/1 312/2. 198
198/80, Viliage- Fatehpur Tanda, Tehsil- Doiwala, District-Dehradun by M/s Shri Ram
Associate. Online proposal No SIA/UK/INFRA2/415685/2023.

The Project is referred back to SEAC to examine the following points and send its
comments to SEIAA:-

» The distance of said project from Rajaji Tiger Reserve

* Transport Plan for transporting materials from the project site to nearest

highway.

» Plantation plan indicating the site for plantation (500 trees per year).
SEAC is also requested to carry out site visit and send its recommendation along with
Google Map of the above project.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher Plant
along with 500 KVA DG set at Khasra No. 283 Ka, 284 Ka& 285, Village-Kainchiwala,
Abdullapur, Sahaspur, Tehsil-Vikasnagar, District-Dehradun. by M/s Pachwadun Stone
Crusher. Online proposal No SIA/UK/INFRA2/416230/2022.

The Autnority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it

Environmental Clearance for Proposed construction of integrated office complex Green
Building at Khasra no.-112 Mi, 115, 116, 120 Mi, 121 Mi, 122, 123 Haridwar Road, Tehsil
& District — Dehradun by M/s Dehradun Smart City Limited, Office of Executive Engineer
& Senior Manager (C)-2, Uttarakhand Projects, CPWD, 20-Subhash Road, Dehradun.
Online proposal No SIA/UK/INFRA2/427133/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Expansion of production capacity of Shoes in the Existing
Complex at Khasra No. 3914, Lal Tappar Industrial Area, Mouza Majri Grant, Tehsil-
Rishikesh, District-Dehradun by M/s Mochiko Shoes (A Unit of Mochiko Shoes Pvt. Ltd.).
Online proposal No SIA/UK/INFRA2/428135/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed expansion of existing hospital facility at Plot No.
18, Haridwar Road, Shastri Nagar. Dehradun by M/s Arihant Hospital (A unit of Arihant

N -

and Climate



Advance Surgical & Fertility Ce%hri Indraveer Rana (Hospital Administrator).
Online proposal No SIA/UK/INF 91/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

6) Environmental Clearance for Existing RBM Screening Plant having capacity of 200 TPD
along with 250 KVA DG set at Khasra No.228 Mi, Village Fatehpur Tanda, Resham
Majiri, Tehsil-Rishikesh, District-Dehradun by M/s Himalayan Screening. Online
proposal No SIA/UK/INFRA2/429410/2023.

The Project is referred back to SEAC to examine the following points and send its
comments to SEIAA:-
* The distance of said project from Rajaji Tiger Reserve.
¢ Transport Plan for transporting materials from the project site to nearest
highway.
« Plantation plan indicating the site for plantation.
SEAC is also requested to carry out site visit and send its recommendation along with
Google Map of the above project.

7) Environmental Clearance for Operation of existing hotel facility “The Prominence” under
violation at Khasra no. 327 min, Mauza Bagral Gacn, Pargana Central Doon, Tehsil and
District Dehradun by M/s S.A Anand & Associates by Shri Anand Singh Chauhan
(Partner). Online proposal No SIA/UK/INFRA2/429427/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

8) Regarding ToR for Proposed Extraction of Soapstone at Village-Khuldaudi, Tehsil &
District- Bageshwar by Shri Lalit Mohan Joshi S/o Shri Mahesh Chandra Joshi. Area
4.994 Ha. Online proposal No SIA/UK/MIN/405954/2022.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

9) Regarding ToR for Proposed Extraction of Soapstone at Village-Karuli Tehsil & District-
Bageshwar by M/s Khetwal Mines Karuli Area 4.116 Ha. Online proposal No
SIA/UK/MIN/425941/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

10) Regarding ToR for Proposed Extraction of Scapstone at Village-Dhunga (Mitardhai),
Tehsil & District- Bageshwar. by Shri Harish Chandra Upreti S/o Shri Vindeshwari Prasad
Upreti. Area 9.708 Ha. Online proposal No SIA/UK/VIN/425821/2023

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

AR, Sinha) (S.B.
Chairman, MembergSecretary,
SEIAA, Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.8. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P.S dhi)
Member Secretary
SEIAA, Uttarakhand
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Letter no.l?_g'/ SEIAA

Dated—-Lj June, 2023

Minutes of the 9" (Day-l) Meeting of SEIAA held on 22" June, 2023

The meeting was chaired by Shri A R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i)) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary

informed that total 5 proposals (
meeting. After detailed discussion an

B1 & B2) are under consideration for grant of ECs in this

item, decision taken by the Authority is as under -

1) Environmental

d deliberation on each of the proposal as per agenda

Clearance for Proposed Printed Aluminum Foil, Plain Aluminum

Foils (Silted)at G-52, UPSIDC Industrial Area, Selaqui, Dehradun by M/s Siddhi Foils
(Unit-11). Online proposal No SIA/UK/IND/83129/2022.

The view of expert member was th
project does not have proper accre
accreditation for other projects. Chai
Doon Valley Notification and categorized as
accreditation is not required and
Member Secretary agreed with t
recommended by SEAC along with t

2) Environmental Clearance for Propos
56, Dhamawala Bazar, Dehradun by

at the consultant who has submitted the said
ditation for this project although he has valid
rman has the opinion that this project is under

“orange” for which separate

the consultant is competent to present the case.
he opinion of Chairman. Hence, EC granted as
he terms and conditions recommended by it.

ed Assaying & Hallmarking Centre at Plot No-
M/s B.G. Assaying & Hallmarking Centre Online

3)

4)

NP

proposal No SIA/U K/IND3/83126/2022.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed establishment of 200 TPH Stone Crusher
Plant along with 500 KVA DG set at Khasra No. 258Mi, 233, 231Ka, 237Cha, 260Ka,
258Mi, 264, 232, 263 & 229Mi, Village-Abdullapur Kenchiwala, Sahaspur, Tehsil-
Vikasnagar, District-Dehradun. by M/s Dev Bhoomi Stone Crusher. Online proposal
No SIA/UK/INFRA2/413051/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposal for Proposed Construction of 5 Stars Deluxe
Hotel at Khasra No. 513, 605, PTC Road, Narendra Nagar, District — Tehri Garhwal.
by M/s Gupta Jee Tent Services Pvt. Ltd. Online proposal No
SIA/UK/INFRA2/415740/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and gonditions recommended by it.

by

—_—
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5) Environmental Clearance for Proposézzstruction of Hotel along with laundry
facility at Khasra no. 887/1/1. Mauza Central Hope Town, Tehsil- Vikasnagar, District
-Dehradun by M/s Orions Hospitality. Online proposal No

SIA/UK/INFRA2/429564/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terns and conditions recommended by it.

A

(A.R. Sinha) (DR. Bhushan Prasad)
Chairman, Memgber, SEIAA,
SEIAA, Uttarakhand Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
3- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(s.p.g;ka’ﬁ

Member, Secretary,
SEIAA, Uttarakhand

(S.P.S hi)
Member Secretary
SEIAA, Uttarakhand
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Letter no.2 44/ SEIAA Dated— | 2_July, 2023

Minutes of the 10" Meeting of SEIAA held on 12" July, 2023

The meeting was chaired by Shri AR. Sinha, Chairman, SEIAA Uttarakhand (attended
online) and was attended by the following:
(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed
that total 3 proposals (B1 & B2) are under consideration for grant of EC and 3 Proposal for grant of
ToR/Miscellaneous matter in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed Residential Group Housing Project under Pradhan
Mantri Awas Yojana, Urban at Village- Baghwala, Tehsil- Rudrapur, District- Udham Singh
Nagar by M/s Aakar Architects Online proposal No SIA/UK/INFRA2/431848/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. SEIAA imposed
the following conditions also:-
l. Project Proponent will submit log book return of STP along with 6 monthly report.
Il.  Solar panel to be installed as soon as possible.
Il Solar charging station to be installed.
V. Electric Power Protection System to be installed as per the power requirement.

2) Environmental Clearance for Proposed Construction of ‘Eco Resort’ at Khata No- 57, Khasra
No. 636, 637, 638, 640 & 641Mauza Rainapur Grant, Tehsil- Rishikesh, District -Dehradun by
“Eco-resort” by 1- Smt. Laxmi Devi 2- Smt. Meetu Bhardwaj, 3- Mr. Narendra Bhardwaj
Online proposal No SIA/UK/INFRA2/432926/2023,

DFO Dehradun in his letter no. 03/12-1 Dehradun dated 1-7-2023 has submitted report of the
Forest Department in which he has mentioned that the project area is adjacent to Forest area
but lies outside forest area hence Authority agreed with the recommendations of SEAC and
decided to grant the Environment Clearance with the terms and conditions recommended by
it.

3) Environmental Clearance for Extraction of Sand, Bajri, Boulder in Nayar River over an area of
0.702 ha. Out of 9.004 ha. at Kharsa No. 900, Village Badkholu, Tehsil & District- Pauri
Garwal, Uttarakhand, by M/s GMVN. Online proposal No SIA/UK/MIN/236649/2021

SEIAA had discussed the above matter on its 41 meeting which has held on 11-11-2021 in
which SEIAA asked PP to submit additional documents —revised EMP, distance from the
nearest bridge and other structural landmark and plan for fuelwood availability for local labour

Authority examined the documents submitted by PP vide his letter no. 251/10/V-1
dated 13-06-2023. The authority is of the view that the information submitted by the PP is
satisfactory to the query raised by SEIAA. Therefore, the Authority agreed with the
recommendations of SEAC and decided to grant the Environment Clearance with the terms
and conditions recommended by it The Project Proponent has to demarcate the mining area
(0.720 ha) on the ground and will carry out mining only in th> demarcation area.

4) Regarding ToR for Extraction of Scapstone at Village- Chauhana, Tehsil & District-
Bageshwar by M/s Jai Edi Golu Minerals Bageshwar (a partnership firm) by 1-Shri Rajesh
Singh Bisht, 2-Shri Prem Singh Khetwal, 3-Shri Gjrish Singh Khetwal,4-Shri Balam Singh
Rautela. (Area- 8.925 Ha) SIA/UK/MIN/405333/202




6)

The Authority agreed with the reconﬁacgon of SEAC and decided to grant the ToR for
conducting EIA studies.

Regarding ToR for Extraction of Soapstone at Village- Bheruchaubatta, Tehsil & District-
Bageshwar by M/s Jai Shri Ganganath Minerals (a partnership firm) by 1-Shri Harish Nath
Goswami, 2-Shri Mohan Nath Goswami, 3-Smt. Radha Giri, 4-Shri Shivraj Banola (Area-
3.834 Ha) SIA/UK/MIN/405189/2022.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

Regarding ToR for Extraction of Soapstone at Village-Dunga, Tehsil& District- Bageshwar. by
Shri Anand Ballabh Joshi S/o Shri Chintamani Joshi. (Area- 7.971Ha)
SIA/JUK/MIN/405617/2022.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

7) Miscellaneous Matter

I. Corrigendum letter in Environment clearance for Pharmaceutical for manufacturing of
API Bulk Drugs and intermediates manufacturing unit at Khasra No. 665, 666, chek no.
306 Village-Khedi Shikhopur Jadid Musthkam Pargana and Tehsil-Bhagwanpur, District-
Haridwar by M/s ParGee

The Authority deliberated on the applications dated 25-04-2023 and Vide EC

letter no.233-05-(21)2021 dated 28-06-2021 of M/s ParGee Pharmaceutical for
manufacturing of APl Bulk Drugs and intermediates manufacturing unit at Khasra No.
665, 666, Chek no.306 Village-Khedi Shikhopur Jadid Musthkam Pargana and Tehsil-
Bhagwanpur, District-Haridwar for the corrigendum letter for ParGee Pharmaceutical by

P

roject proponent for due to some typographical error. The Authority considered the

matter and it was decided to accept the request of Project Proponent for amendment in
EC order form 1 MT/Month to 1 MT/Day, with a condition that the quantity of fresh water,
waste water generation, quantity of raw material and plant and machineries will remain
unchanged.

i) Regarding the transfer of the title of Environmental Clearance of Soapstone project at

Village — Boraagar, Tehsil -Berinag, District-Pithoragarh. (Area- 4.445 Ha.).

The Authority deliberated on the application. In reference to the application
along with affidavit dated- 02 July, 2023 regarding transfer of title of Environmental Clearance,
as per the provision of EIA Notification, 2006 under Section- 11, transferability of Environmental
Clearance is permitted. The Authority taking due consideration of your request has permitted
transfer of title of Environmental Clearance of above project issued vide this office letter no- 69-
01(35)/2018 dated- 6" December, 2019 as per below mentioned details —

“The title of above Environmental Clegrance shall be transferred from Late Harendra Singh to
Smt. Khashti Devi, Village & Post-Jarapani, District-Pithoragarh.”

(A.R. Sinha) (DR. Changira Bhushan Prasad) (S.P. udhi)
Chairman, Member, SEIAA, Member, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
o
A
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Shri 8.S. Bist, Chairman, SEAC Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

‘? Merr.rb.er ecretary
_M%O SEIAA, Uttarakhand
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Letter no 266 / SEIAA Dated— bt[- August, 2023
Minutes of the 11" Meeting of SEIAA held on 7" August, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 5 proposals (B1 & B2) are under consideration for grant of EC and 2 Proposal
for grant of ToR/Miscellaneous matter in this meeting. After detailed discussion and deliberation
on each of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Existing Printing Press Unit with capacity of Approx. 25000
pages per day at 50/51 Nari Shilp Mandir Marg, Chakrata Road, Dehradun by M/s Vishal
Darpan by Shri  Yogesh  Kumar (Proprietor). Online proposal  No
SIA/UK/IND3/435787/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Expansion and modification of Existing Hotel, Restaurant &
Others Amenities at Khasra no. 268/293, Laxman Jhula, Tapovan, Tehri Garhwal. by M/s
Laxman Jhula Divine Resorts(a unit of S.N. Forestry Limited) by Shri Ajay Singh
(Proponent). Online proposal No SIA/UK/INFRA2/425479/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed Manufacturing of Footwear's at Khasra No. 3879,
3880, 3844, Lal Tappar Industrial Area, Mauza Majri Grant, Tehsil-Rishikesh, District-
Dehradun by M/s Mochiko Sports Pvt. Ltd. by Shri Rajveer Singh (General Manager -
HR).Online proposal No SIA/UK/INFRA2/434837/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Installation of RBM Screening Plant having capacity of 100
TPH along with 125 KVA DG setat Khasra No. 197/2, 37/1, 312/2, 198, 198/80, Viliage-
Fatehpur Tanda, Tehsil- Doiwala, District-Dehradun by M/s Shri Ram Associates Online
proposal No SIA/UK/INFRA2/435042/2023

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Proposed Manufacturing of Footwear's by at Khasra No. C-
2 at Dhalwala Industrial Area, Muni Ki Reti, District- Tehri Garhwal by M/s Mochiko
Sports Pvt. Ltd. (Unit-Il)by Shri Rajveer Singh (G&peral Manager -HR) Online proposal
No SIA/UK/INFRA2/436529/2023

&é@d/‘
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The Authority agreed with the re%él'ldations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

6) Regarding ToR for Proposed Expansion for Manufacturing of M.S. Billets and Rolling
Mills products at Plot no. A-1/2, UPSIDC Industrial Area, Village -Landhaura, Tehsil -
Roorkee, District — Haridwar by M/s Radiant Bar Private Limited by Shri Mohd. Ibrahim
(Director) Online proposal No SIA/UK/IND1/433382/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

7) Regarding ToR for Proposed Extraction of Soapstone at Village- Ramani, Tehsil- Ghat &
District-Chamoli by Shri Mahesh Singh Bhauriyal S/o Shri Balwant Singh Bhauriyal & Shri
Sunder Singh S/o Shri Keshar Singh (Area- 11.675 Ha). Online proposal No
SIA/UK/MIN/425709/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

8) Miscellaneous Matter.

District Reports of Udham Singh Nag

(W;%LA

its approved by SEIAA, Uttarakhand.

(A.R' Sinha) (DR. Cha hushan Prasad) (S
Chairman, Member, SEIAA, Mem
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subu
Member retary
SEIAA, Uttarakhand
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Letter no. 3\ / SEIAA

Dated— 25 . August, 2023

Minutes of the 12™ Meeting of SEIAA (Day-1) held on 24" Augqust, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand. (Attended Online)

The meeting started with welcome note by the Chairman. The Member Secretary

informed that total 6 proposals (B1 & B2) are under consideration for grant of EC and 7
Proposal for grant of ToR in this meeting. After detailed discussion and deliberation on each
of the proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Proposed proposal for manufacturing of Pharmaceutical

2)

3)

4)

Mot

Formulations Unit at Plot No. F-108, UPSIDC Industrial Area, Selaqui, Tehsil-Vikas Nagar,
Dehradun by M/s BLBK Pharmaceutical Pvt. Ltd by Shri Shelandra Kumar (Managing
Director). Online proposal No SIA/UK/INFRA2/437106/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. SEIAA
also imposed the following condition.

e All expired medicine and waste generated during production will be given to
Common Bio Medical Waste Treatment Facility (CBWTF) authorized by
UKPCB. A copy of agreement with (CBWTF) shall be submitted along with
six monthly compliance report.

Environmental Clearance for Proposed Construction of Hotel Facility at Village- Ramnagar
Danda, Pargana-Parvadoon, Tehsil-Doiwala, Dist- Dehradun by M/s Nainital Technobuild
Private Limited & Others by Shri Maish Kumar Jain (Authorized Signatory). Online proposal
No SIA/UK/INFRA2/437755/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. SEIAA
also imposed the following condition.

* In CER no Gaushala and drinking facilities shall not be done as these item
are covered by different Govt Schemeq.The work on the school children
activities and lighting and sanitation facilities in different nearby villages shall
continue and the amount will be 100 lakh each.

Environmental Clearance for Proposed Installation of Dryer in Biomass Briquette
Manufacturing Unit at Khasra No. 1041, Mauza Central Hope Town, District — Dehradun by
M/s M.S. Agro Waste Management by Shri Manjeet Sharma (Proprietor). Online proposal
No SIA/UK/INFRA2/439200/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Existing Group Ho
proposed commercial cum residential tower under viol

ing Project “Park Belles” along with
ion at khasra no.-69 Gha& 80 kha, 80



ka (old khasra no. 55/1) parts, 79, 6333 84, &Kh. No. 300kha min, Property No 178,
Village-Sinola, Parwadoon, Mussoorie Diversion Road, District- Dehradun.) by M/s Sara

Eminent by Shri Viay Kumar Dhawan (Owner). Online proposal No
SIAJUK/INFRA2/439407/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Proposed Extraction of Sand/Bajri/Boulder at Khasra No.- 38,
40, 41, 5/1 & 55/1, Village- Ukrauli & Meravarana, Tehsil- Sitarganj, District- Udham Singh
Nagar by M/s Guru Nanak Enterprises R/o- Sood Colony, Bhoona Islam Nagar, Tehsil-
Bajpur, District- Udham Singh Nagar. (Area 1259 Ha.) Online proposal No
SIA/UK/MIN/437122/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

6) Environmental Clearance for Proposed Extraction of Sand/Bajri/Boulder at Khasra No.- 38,
& 41, Village- Meravarana, Tehsil- Sitarganj, District- Udham Singh Nagar by M/s Rajesh
Sharma R/o- 2-450/1, Tulsinagar, Polisheet, Haldwani, District- Nainital. (Area 6.757 Ha.)
Online proposal No SIA/UK/MIN/437157/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

7) Regarding ToR for Re-Appraisal of existing soapstone mining at Village- Baitoli, Tehsil &
District- Bageshwar by Shri Rajendra Prasad Tiwari, S/o Shri Pran Dutt Tiwari, R/o- Village-
Simkhet, Tehsil & District- Bageshwar. Area 4.942 Ha.) Online proposal No
SIA/UK/MIN/433909/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

8) Regarding ToR for Re-Appraisal of existing soapstone mining at Village- Chauni,
Chamandthal & Nayal, Tehsil & District- Bageshwar by Shri Khadad Singh Dafauti S/o
ShriKundan Singh Dafauti, R/o- Village- Nayal, P/o- Chamadthal, Tehsil & District-
Bageshwar. (Area 4.944 Ha). Online proposal No SIA/UK/MIN/433822/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

9) Regarding ToR for Re-Appraisal of existing Soapstone mining at Village-Surkaligaon,
Tehsil-Dugnakuri, District-Bageshwar by Shri Thakur Singh Garia S/o Sri Madan Singh Garia
R/o-Vill-Kiroli, Post-Kafli, Tehsil- Dugnakuri , District-Bageshwar. (Area 2.231 Ha). Online
proposal No SIA/UK/MIN/428907/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

10) Regarding ToR for Extraction of Soapstone in existing mine at Village- Toli Patti, Tehsil-
Dharchula, District- Pithoragarh by Smt. Devki Devi Pandey W/o- Late Shri Pitamber Pandey
Shri S. C. Pandey (Attorney), R/o- Village- Hureti, P.O. Degree College, Tehsil & District-
Pithoragarh. (Area 12.94 Ha). Online proposal No SIA/UK/MIN/428469/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

11) Regarding ToR for Proposed Common Municipal Solid Waste Management Facility
(CMSWMF) at Khasra no. 1329, 1341, 1342, 3943, 4099, 4324, 4325, 4544, 4546, 4569
Village- Dimmar, Tehsil- Karanprayag, District- Chamoli by, M/s Nagar Palika Parishad,
Karnparyag, District- Chamoli. Online proposal No SIA/UK/IINKRA2/431844/2023.

RRAD)




The Authority agreed with the re5@|4ndation of SEAC and decided to grant the
ToR for conducting EIA studies.

12) Regarding ToR for Proposed Expansion for Manufacturing of M.S. Ingot and TMT Barat Plot
no. 272/5/4 & 272/5/5, Village -Vikrampur Industrial Area, Tehsil - Bazpur, District -Udham
Singh Nagar by M/s Brij Bihari Concast Private Limited by Shri Sanjeev Agarwal (Director)

Online proposal No SIA/UK/IND1/436692/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

13) Regarding ToR for Proposed Extraction of Soapstone at Vill-Amjhajoo, Tehsil-Dugnakuri &
District- Bageshwar by Shri Bhupendra Singh Bhoriyal, R/o- Village-Kirauli, Tehsil & Distt-
Bageshwar. (Area 4.977 Ha). Online proposal No SIA/UK/MIN/435975/2023.

The Authority agreed with the redommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

A\g%&%};ha) (DR.

Bhushan Prasad) (S.P. Subudhi)
Chairman, ber, SEIAA, Member, Secretary,
SEIAA, Uttarakhand ttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subudhi)
Member Secretary
SEIAA, Uttarakhand
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Environment, Forests and Climate
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Phone No-0135-2976159

Email- seiaa.seac.uk@gmail.com

Letter no. %4 / SEIAA

Dated— 2{, September, 2023

Minutes of the 13'" Meeting of SEIAA (Day-1) held on 22" September, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Chairman informed

that total 4 proposals (B1 & B2) are under consideration for grant of EC and 2 Proposal for
grant of ToR in this meeting. The SEIAA (barring Member, Member Secretary SEIAA who
recused himself from attending the Minutes. After detailed discussion and deliberation on
each of the proposal as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Dabka River
under Tarai West Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand
Forest Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. (Area-112.00 Ha.) Online proposal No SIA/UK/MIN/439944/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Kosi River under
Tarai West Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand Forest
Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. (Area-181.00 Ha). Ha). Online proposal No SIA/UK/MIN/440090/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Gaula River at Lal
Kuan under East Tarai Forest Division & Haldwani Forest Division, Village- Gaulapur,
Teh- Haldwani, Dist- Nainital by M/s Uttarakhand Forest Development Corporation
(UKFDC), Aranya Vikas Bhawan, 73 Nehru Road, Dehradun. (Area-1473.00 Ha).
Online proposal No SIA/JUK/MIN/441793/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Sharda River
under Haldwani Forest Division, Village- Tanakpur, Teh- Poornagiri, Dist-
Champawat by M/s Uttarakhand Forest Development Corporation (UKFDC), Aranya
Vikas Bhawan, 73 Nehru Road, Dehradun. (Area-384.69 Ha). Online proposal No
SIA/UK/MIN/441845/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clea;nce with the terms and conditions recommended by it.




5) Regarding ToR for Extraction 536pstone at Village-Eeda, Tehsil & Distt-
Bageshwar. by M/s Onkar Minerals Eeda, Bageshwar (Partnership Firm). (Area
8.394 Ha) Online proposal No SIA/UK/MIN/406075/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

6) Regarding ToR for Extraction of Soapstone at Village-Bhataura Rankot, Tehsil &
Distt-Bageshwar by Shri Pushkar Lal Shah S/o- Shri Pyare Lal Shah R/o- Vill- Numaishkhet,
Tehsil &  Distt-Bageshwar. (Area 6.864 Ha). Online proposal No
SIA/UK/MIN/434259/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the

ToR for donducting EIA studies.
_.}(%'\ALT

(D (A.R. Sinha)
Bhushan{Prasad) Chairman,
Member, SEIAA, SEIAA, Uttarakhand

Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.
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Phone No-0135-2976159

Email- seiaa.seac.uk@gmail.com

Letter no. %4 / SEIAA

Dated— 2{, September, 2023

Minutes of the 13'" Meeting of SEIAA (Day-1) held on 22" September, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was

attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Chairman informed

that total 4 proposals (B1 & B2) are under consideration for grant of EC and 2 Proposal for
grant of ToR in this meeting. The SEIAA (barring Member, Member Secretary SEIAA who
recused himself from attending the Minutes. After detailed discussion and deliberation on
each of the proposal as per agenda item, decision taken by the Authority is as under -

1)

2)

3)

4)

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Dabka River
under Tarai West Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand
Forest Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. (Area-112.00 Ha.) Online proposal No SIA/UK/MIN/439944/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Kosi River under
Tarai West Forest Division, Teh- Ramnagar, Dist- Nainital by M/s Uttarakhand Forest
Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. (Area-181.00 Ha). Ha). Online proposal No SIA/UK/MIN/440090/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Gaula River at Lal
Kuan under East Tarai Forest Division & Haldwani Forest Division, Village- Gaulapur,
Teh- Haldwani, Dist- Nainital by M/s Uttarakhand Forest Development Corporation
(UKFDC), Aranya Vikas Bhawan, 73 Nehru Road, Dehradun. (Area-1473.00 Ha).
Online proposal No SIA/JUK/MIN/441793/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Sand/Bajri/Boulder from Sharda River
under Haldwani Forest Division, Village- Tanakpur, Teh- Poornagiri, Dist-
Champawat by M/s Uttarakhand Forest Development Corporation (UKFDC), Aranya
Vikas Bhawan, 73 Nehru Road, Dehradun. (Area-384.69 Ha). Online proposal No
SIA/UK/MIN/441845/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clea;nce with the terms and conditions recommended by it.




5) Regarding ToR for Extraction 538pstone at Village-Eeda, Tehsil & Distt-
Bageshwar. by M/s Onkar Minerals Eeda, Bageshwar (Partnership Firm). (Area
8.394 Ha) Online proposal No SIA/UK/MIN/406075/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the
ToR for conducting EIA studies.

6) Regarding ToR for Extraction of Soapstone at Village-Bhataura Rankot, Tehsil &
Distt-Bageshwar by Shri Pushkar Lal Shah S/o- Shri Pyare Lal Shah R/o- Vill- Numaishkhet,
Tehsil &  Distt-Bageshwar. (Area 6.864 Ha). Online proposal No
SIA/UK/MIN/434259/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the

ToR for donducting EIA studies.
_.}(%'\ALT

(D (A.R. Sinha)
Bhushan{Prasad) Chairman,
Member, SEIAA, SEIAA, Uttarakhand

Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.
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Letter no. %48 / SEIAA Dated— (<, October, 2023

Minutes of the 14" Meeting of SEIAA (Day-ll) held on 12" October, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was
attended by the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary
informed that total 5 proposals (B1 & B2) are under consideration for grant of EC and 1
proposal for ToR in this meeting. After detailed discussion and deliberation on each of the
proposal as per agenda item, decision taken by the Authority is as under -

1) Environmental Clearance for Affordable Housing Project under violation at Khasra No. 33
Min Village- Shikarpur, Pargana- Manglaur, Tehsil-Roorkee Dist-Haridwar by M/s Lakshmi
Construction Company by Shri Sachin Tyagi (Director). Online proposal No
SIA/UK/INFRA2/441428/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it. SEIAA
imposed the following conditions also:-

a) The Project Proponent shall purchase a vehicle for safe transportation and disposal of
generated municipal solid waste during operation of the project and an agreement with
nearest local municipal solid waste disposal facility shall be submitted within three
months.

b) The Project Proponent shall install solar street lighting system with the fund allocated
(10 lacs) against energy saving devices.

c) The Project Proponent shall ensure the quality of treated excess water as per CPCB
standard before utilizing it in irrigation purpose.

d) The Project Proponent shall establish well marked temporary storage of different

colour as per MSW rules.
e) The Project Proponent shall develop additional green belt along with the approach

road to the housing project.

2) Environmental Clearance for Affordable Housing Project under violation at Khasra No.
47/1, 49/3, 50, 48/2/9, 49/4 Village-Ukrauli, Block- Sitarganj, Dist-U.S. Nagar by M/s Grip
Construction Private Limited by Shri P.K. Arora (Director). Online proposal No
SIA/UK/INFRA2/442165/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

a) The Project Proponent shall purchase a vehicle for safe transportation and disposal of
generated municipal solid waste during operation of the project and an agreement with
nearest local municipal solid waste disposal facility shall be submitted within three
months.

b) The Project Proponent shall inﬁ{lail solar street lighting system with the fund allocated
(10 lacs) against energy saving|devices.

c) The Project Proponent shall ensure the quality of treated excess water as per CPCB
standard before utilizing it in irrigation purpose.

d) The Project Proponent shall gstablish well marked temporary storage of different
colour as per MSW rules. =




e) The Project Proponent shall @4:E)additional green belt along with the approach 246
road to the housing project. |

3) Environmental Clearance for Expansion of existing wellness centre (under violation)
located at Khasra no. 717, 718, 719, 720, 721, 722,723, 724 (New No. 1494, 1495Ka,
1495Kha, 1496, 1497, 1498 Ka) Village-Bhitarli, Pargana-Central Doon,Dist- Dehradun by
M/s Punarnava Yog Foundation by Shri Ashish Semwal (Trustee) Online proposal No
SIA/UK/INFRA2/444990/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

a) The Project Proponent shall purchase a vehicle for safe transportation and disposal of
generated municipal solid waste during operation of the project and an agreement with
nearest local municipal solid waste disposal facility shall be submitted within three
months.

b) The Project Proponent shall install solar street lighting system with the fund allocated
(15 lacs) against energy saving devices.

c) The Project Proponent shall establish well marked temporary storage of different
colour as per MSW rules.

4) Environmental Clearance for Pro;'nosa! for existing Hot Mix Plant of 50 TPH under violation
at Khata No. 495Ga & 819Ga Village- Khushalpur, Tehsil- Vikasnagar, District-
Dehradun.Online proposal No SIA/UK/INFRA2/445090/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Proposed Expansion for manufacturing of Pharmaceutical
Formulation in existing unit at Plot No. 15-A &15B Pharmacity, Selaqui, Tehsil- Vikasnagar,
District- Dehradun by M/s Verve Human Care Laboratories (A unit of Venor Pharma Limited)
by Shri Viswas Verma (Director) Online proposal No SIA/U K/INFRA2/445778/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environment Clearance with the terms and conditions recommended by it.

6) Regarding ToR for Proposed expansion by constructing Guest Room in Existing
Hotel(Under Violation) at 152/3-4, Rajpur Rd, Jakhan, Dehradun. By M/s Hyatt Centric a Unit
of 3b Infrastructure Pvt. Ltd.by Shrit ChetanTalwar(General Manager) Online proposal No
SIA/UK/INFRA2/442303/2023. \

The Authority agreed with the recomm
conducting EIA studies.

{ER. Sinha) (DR. Chan Bhushan Prasad)

Chairman, Member, SEIAA,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

hdation of SEAC and decided to grant the ToR for

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Subtdhi)
Member Secretary
SEIAA, Uttarakhand
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Minutes of the 15" Meeting of SEIAA (Day-1) held on 27" October , 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was attended by
the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Chairman informed that total 7
proposals (B1 & B2) are under consideration for grant of EC and 4 proposal of Transfer of EC matter in this
meeting After detailed discussion and deliberation on each of the proposal as per agenda item, decision
taken by the Authority is as under -

1) Environmental Cléarance for Extraction of Soapstone at Village- Kumaldev (Bheruchaubatta),
Tehsil & District- Bageshwar by M/s Agari Minerals Syunebad. (2.469 Ha). Online proposal No
SIAJUK/IMIN/444767/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following
conditions.

i. Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

ii.  The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.

iii. In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months.

V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

vi, Conservation plan for wild animals present in the area approval by DFO shall be

submitted to this office within three months.

2) Environmental Clearance for Extraction of Soapstone at Village- Ramni, Tehsil-Ghat, District-
Chamoli by M/s Rajkoti Mines & Minerals Ramni India (P) Ltd. (4.888 Ha). Online proposal No
SIA/UK/MIN/445041/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following
conditions. .

i Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

ii.  The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.

iii. In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shriibs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shal| be submitted within three months.




3)

4)

5)

V. In the 7.5 meter width 542ne local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

vi. Conservation plan for wild animals present in the area approval by DFO shall be
submitted to this office within three months.

Environmental Clearance for Extraction of Soapstone at Village- Maithara, Tehsil & District-
Bageshwar by M/s Sidhbali Mines and Minerals, Proprietor- Shri Pankaj Kumar Dhapola S/o Shri
Bahadur Singh Dhapola, Village- Dhapoli, Post & Tehsil- Kanda, District- Bageshwar (2.991 Ha).
Online proposal No. SIA/UK/MIN/446173/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following
conditions.

i. Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

ii.  The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.

iii. In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months.

V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

Vi. Conservation plan for wild animals present in the area approval by DFO shall be

submitted to this office within three months.

Environmental Clearance for Extraction of Soapstone at Village- Bintoli, Tehsil & District-
Bageshwar by Shri Shankar Singh Dafouti. (Area-8.885 Ha.). Online proposal No
SIAJUK/MIN/446323/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following
conditions.

i. Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

i. The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.

il In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months.

V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

vi. Conservation plan for wild animals present in the area approval by DFO shall be
submitted to this office within three months.

Environmental Clearance for Extraction of Soapstone at Village- Karuli, Tok-Kaligad Rekhari,
Tehsil & District- Bageshwar by M/s Sangam Minerals. (Area-4.497 Ha). Online proposal No
SIA/UK/MIN/446446/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following

conditions.

i.  Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

il The flora of core area is\in the 500 mt radius of the mine shall be again noted and

W the report shall be submit{ed to SEIAA withia-three months.
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iii. In the plantation activi54r3 shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months.

V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

vi. Conservation plan for wild animals present in the area approval by DFO shall be
submitted to this office within three months.

6) Environmental Clearance for Extraction of Soapstone at Village- Pagana, Tehsil & District-
Bageshwar by Shri Jitendra Aithani S/o Shri Amar Singh Aithani. (Area 3.909 Ha.) Online proposal
No SIA/UK/MIN/446755/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following
conditions. '
i. Socio-economic study shall be done in detail in the 10 km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.
i. The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.
iii. In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.
iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months.
V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.
vi. Conservation plan for wild animals present in the area approval by DFO shall be
submitted to this office within three months.

7) Environmental Clearance for Extraction of Soapstone at Udiyar, Tehsil- Dugnakuri, District-
Bageshwar by Shri Rajendra Singh S/o Shri Madho Singh. (2.480 Ha.) Online proposal No
SIA/UK/MIN/446761/2023. i

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it and SEIAA also imposed following

conditions.

I Socio-economic study shall be done in detail in the 10 Km radius area of the mine.
The questioners should be site specific and shall be repeated after three years.
The indicator, sample etc for the study shall be clearly marked this shall be done
in next three months and submitted to SEIAA, Uttarakhand.

ii. The flora of core area is in the 500 mt radius of the mine shall be again noted and
the report shall be submitted to SEIAA within three months.

iii. In the plantation activity plants shall be planted on the advice of local DFO.
Preference will be to shrubs and grasses.

iv. Disaster management plan shall be made and submitted to SEIAA, Adequate
provision of fund shall be given. This plan shall be submitted within three months,

V. In the 7.5 meter width safety zone local shrubs like berberis agave spp, mulberry
will be planted at the 1.5 mt spacing. Minimum two rows will be planted around the
mine.

vi. Conservation plan for wild animals present in the area approval by DFO shall be

submitted to this office within three months.

8) Transfer of the title of Enviormental Clerance

I.  Regarding the transfer of the title of Environmental Clearance from M/s GMVN to Shri
Vinod Negi s/fo Shri N. S. Negi for extraction of Mining of Mineral Sand Bajri and Boulder
(Minor Mineral) from River Yamuna Lot No.21/3, with production capacity of 6,00,000 TPA
(ROM), MLA-68.364 Ha. Village- Dhakrani & Gangbhewa, Tehsil- Vikasnagar, District-
Dehradun (Area-68.364 Ha).

The authority examined the above proposal and as per the provision of EIA Notification,
2006 under Section- 11, transferability of Environmental Clearance is permitted. The

\} Authority taking due consideration of request has permitted transfer of Environmental
AN Clearance from M/s GMVN to Shi.Vinod Negi s/o Shri N. S. Nggi for extraction, of Mining




M.
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(A.R. Sinha) (DR. Chan han Prasad) (S.P.Subu
Chairman, Me A
SEIAA, Uttarakhand . Uttarakhand SEIAA, Uttarakhand

of Mineral Sand Bajri and Bou@4l’4 validity of Environmental Clearance upto 30-
06-2025.

Regarding the transfer of the title of Environmental Clearance from M/s GMVN to Shri
Maruti Nandan Shah s/o Late Shri D. N. Shah for extraction of Mining of Mineral Sand
Bajri and Boulder (Minor Mineral) from River Jakhan Lot No.13/2, with production capacity
of 7,00,000 TPA (ROM), MLA-92.652 Ha. at Village- Majrigrant, Tehsil- Rishikesh, District-
Dehradun (Area-92.652 Ha).

The authority examined the above proposal and as per the provision of EIA Notification,
2006 under Section- 11, transferability of Environmental Clearance is permitted. The
Authority taking due consideration of request has permitted transfer of Environmental
Clearance from M/s GMVN to Shri Maruti Nandan Shah s/o Late Shri D. N. Shah for
extraction of Mining of Mineral Sand Bajri and Boulder. The validity of Environmental
Clearance upto 30-06-2025.

Regarding the transfer of the title of Environmental Clearance from M/s GMVN to Shri
Bhagwan Singh Kandari S/o Late Shri Sher Singh Kandari for extraction of Mining of
Mineral Sand Bajri and Boulder (Minor Mineral) from River Jakhan Lot No.13/1, with
production capacity of 1,70,000 TPA (ROM), MLA-18.00 Ha. at Village- Ranipokhri,
Tehsil- Rishikesh, District- Dehradun (Area-18.00 Ha).

The authority examined the above proposal and as per the provision of EIA Notification,
2006 under Section- 11, transferability of Environmental Clearance is permitted. The
Authority taking due consideration of request has permitted transfer of Environmental
Clearance from M/s GMVN to Shri Bhagwan Singh Kandari S/o Late Shri Sher Singh
Kandari for extraction of Mining of Mineral Sand Bajri and Boulder. The validity of
Environmental Clearance upto 30-06-2025.

Regarding the transfer of the title of Environmental Clearance from M/s GMVN to M/s
Uttara Awas Yojna Prop Shri Mukesh Joshi S/o shri Jeet Mani Joshi for extraction of
Mining of Mineral Sand Bajri and Boulder (Minor Mineral) from River Yamuna Lot No.21/1,
with production capacity of 8,00,000 TPA (ROM), MLA-123.19 Ha. at Village- Dakpathar,
Nawabgarh, Mandi Gangbhewa & Bhimawala, Tehsil- Vikasnagar, District- Dehradun
(Area-123.19 Ha).

The authority examined the above proposal and as per the provision of EIA Notification,
2006 under Section- 11, transferability of Environmental Clearance is permitted. The
Authority taking due consideration of request has permitted transfer of Environmental
Clearance from M/s GMVN to Uttara Awas Yojna Prop Shri Mukesh Joshi S/o shri
Jeet Mani Joshi for extraction of Mining of Mineral Sand Bajri and Boulder. The validity of
Environmental Clearance upto 3 +06-2025, '

S "

Member, SeCretary,

Copy forwarded for information and necessary action to :-

1-
.
3=
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(S.P. Su i)
Member Secretary
SEIAA, Uttarakhand
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Letter no. 2 S8/ SEIAA Dated— 5 December, 2023

Minutes of the 16" Meeting of SEIAA (Day-1) held on 4" December, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was attended by
the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Shri S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that
total 3 proposals (B1 & B2) are under consideration for grant of EC and 3 proposals for ToR in this
meeting. After detailed discussion and deliberation on each of the proposal as per agenda item, decision
taken by the Authority is as under -

1) Environmental Clearance for Proposed manufacturing unit of Nutraceutical Health
Supplements & Sports Nutrition at Khasra No- 323, Industrial Area, Selaqui, Tehsil-
Vikasnagar, District- Dehradun by M/s Neutrawell Healthcare Pvt. Ltd. by Shri Devesh Balooni
(General Manager). Online proposal No SIA/UK/IND3/450365/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed expansion of Pharmaceutical Products in existing unit
at Plot No- 29, Pharmacity, Selaqui, Tehsil- Vikasnagar, District- Dehradun by M/s Hema
Laboratories Pvt. Ltd. by Shri Abhilash Shah (Director). Online proposal No
SIA/UK/IND3/451584/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed manufacturing of Pharmaceutical Formulation at Plot
No. H-7& H-8, IIE SIIDCUL, Selaqui, Tehsil- Vikasnagar, District- Dehradun. By M/s Verve
Human Care Laboratories (A unit of Venor Pharma Limited) by Shri Viswas Verma (Director)
Online proposal No SIA/JUK/INFRA2/448772/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

4) Regarding ToR for Proposed construction of Affordable Housing Project under Pradhan Mantri
Awas Yojana, Urban(Under Violation)at Khasra No- 611Village- Mauhakhedaganj, Tehsil-
Kashipur, Dist- Udham Singh Nagar by M/s Aliya Enterprises by Shri Asif Hussain (Director)
Online proposal No SIA/UK/INFRA2/449102/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

5) Regarding ToR for Proposed Extraction of Soapstone at Village- Nayal Chamoli Palsari,
Tehsil&Distt-Bageshwar by M/s Jai Gangnath Mines. Area-5.133 Ha. Online proposal No
SIA/UK/MIN/447212/2023.

The Authority agreed with the recgmmendation of SEAC and decided to grant the ToR for

conducting EIA studies.



6)

Regarding ToR for Proposed lnteg@.l@ﬂicipal Solid Waste Management Facility
(IMSWMF) for Roorkee Cluster at Khasra No. 320 Village- Saliyar, Tehsil- Roorkee, District-
Haridwar by M/s Nagar Nigam Roorkee, District- Haridwar. Online proposal No

SIAJUK/MIS/305002/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for
conducting EIA studies.

§§sw/<
(A.RYSinha) (DR. Chandra

ushan Prasad) (Dr. S.P. udhi)
Chairman, Member, SEIAA, Member, Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
2.
3
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Dr. S.P. stibudhi)
Member Secretary
SEIAA, Uttarakhand
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Letter no.-568/ SEIAA Dated—lg December, 2023

Minutes of the 17" Meeting of SEIAA held on 28" December, 2023

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was attended by
the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that
total 7 proposals (B1 & B2) are under consideration for grant of EC and miscellaneous matter in this
meeting. After detailed discussion and deliberation on each of the proposal as per agenda item, decision
taken by the Authority is as under -

1) Environmental Clearance for Proposed Expansion for Manufacturing of M.S. Billets and Rolling
Mills products at Plot no. A-1/2, UPSIDC Industrial Area, Village -Landhaura, Tehsil -
Roorkee, District ~ Haridwar by M/s Radiant Bar Private Limited by Shri Mohd. Ibrahim
(Director) Online proposal No SIA/UK/IND1/453357/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Proposed Printing of Newspapers and Periodicals at E-34
Industrial Area, Selaqui, Tehsil- Vikasnagar, District- Dehradun by M/s Punjab Kesari
Publishing House Private Limited Shri Morish Sharma (Manager) Online proposal No
SIA/UK/INFRA2/453509/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed Extraction of Quartzite Boulders of Song Dam Stone
Quarry No. 2, Malkot Range Forest Block Compartment No. 08 at Village- Ghursal, Tehsil-
Dhanolti, District- Tehri Garhwal by PIU Song Dam (UPDCC), Irrigation Department, Ground
Floor, Lakhward Field Hostel, Yamuna Colony, Dehradun. Area-0.8030 Ha. Online proposal
No SIA/UK/IND/218169/2021.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposed Extraction of Quartzite Boulders of Song Dam Stone
Quarry No. 3, Mussoorie Forest Division’s Raipur Range (Ringaland Compartment No.1
&Kund Compartment No.7) at Village: Sondhana, Tehsil- Dhanolti, District: Tehri Garhwal by
PIU Song Dam (UPDCC), Irrigation Department, Ground Floor, Lakhward Field Hostel,
Yamuna Colony, Dehradun. Area-3.0065 Ha. Online proposal No SIA/UK/IND/218366/2021.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

5) Environmental Clearance for Proposed Extraction of Quartzite Boulders of Song Dam Stone
Quarry No. 1, Range Raipur Forest (Mussoorie)Kund Compartment No. 07 at Village-
Ghursal, Tehsil- Dhanolti, District- Tehri Garhwal by PIU Song Dam (UPDCC), Irrigation
Department, Ground Floor, Lakhward Field Hostel, Yamuna Colony, Dehradun. Area- 0.8047
Ha. Online &oposal No SIA/UK/IND/218377/2021.




6)

7)

The Authority agreed with the recomrr54183 of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed Extraction of Soapstone at Village - Banoli, Tehsil -
Berinag, District — Pithoragarh by Shri Chamu Singh Negi R/o Village - Raiagar, Tehsil -
Berinag, District — Pithoragarh. Area-4.657 Ha. Online proposal No SIA/UK/MIN/445566/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

Environmental Clearance for Proposed Extraction of Soapstone at Village- Baikori,
Tehsil&District- Bageshwar by Smt. Madhavi Devi W/o Late Shri. Nandan Singh Bagri R/o-
Jagthana, Tehsil & District- Bageshwar. Area-4.376 Ha. Online proposal No
SIA/UK/MIN/453265/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environment
Clearance with the terms and conditions recommended by it.

Miscellaneous matter

8)

Writ petition by Shri Hira Singh S/o of Shri Bachche Singh Paploal R/o Gandhi Nagar, Blndu
Khatta, Lalkuan, Dauli Range, Nainital Vs State of Uttarakhand and Ors. in Hon'ble High Court
Uttarakhand, Nainital (PIL) No. 137 of 2022.

The authority discussed the reply sub?hjtted by Project Proponent with the approval of Chairman
SEIAA and decided that the reply should be sent to SEAC for technical appraisal and to examine
whether increase of pollution load (if any)\is there or not and send its recommendation to SEIAA
for the further decision. 2N (RN
- v
\’_\ )% ;'}_7,’\ |t
(Shri A.R. Sinha) (Dr. Chandra shan Prasad)
Chairman, Me SEIAA,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-

1-
2.
3-
4-

Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
Shri S.S. Bist, Chairman, SEAC Uttarakhand.

Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

Member.s cretary
SEIAA, Uttarakhand
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Minutes of the 18" Meeting (Day-1)of SEIAA held on 18" January, 2024

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was attended by
the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that
total 4 proposals (B1 & B2) are under consideration for grant of EC and 1 for ToR in this meeting. After
detailed discussion and deliberation on each of the proposal as per agenda item, decision taken by the
Authority is as under -

1) Environmental Clearance for Proposed Expansion of existing sugar Unit from 6250 TCD to
8,000 TCD without Change in existing Co-gen power capacity- 26.0 MW within existing
premises at Khasra No. 1, 89, 90 in Village: Dahiyaki, Khasra No. 38, 39, 41, 42, 49, 56, 58,
59, 60/1, 61M, 62, 63M, 64M, 65, 66M, 67, 70M, 71M, 72/1, 74, 75, 76, 77 in Village: Khundi,
Khasra No. 107, 110, 111, 118, 106/1, 108, 109 in Village-Kulchandi, Khasra No. 349 in
Village- Mundiaki, Tehsil- Roorkee & District- Haridwar by M/s Uttam Sugar Mills Limited
(Unit: Libberheri, Division: Sugar) (Director) Online proposal No SIA/UK/IND2/453274/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Extraction of Soapstone at Village- Tachhani, Tehsil &District-
Bageshwar by M/s Jai Maa Bhagwati Mines Tachhani by Shri Ganesh Singh S/o Shri Aan
Singh, Village & Post- Tachhani, Tehsil &District- Bageshwar. Area-4.938 ha. Online proposal
No SIA/JUK/MIN/437919/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Extraction of Soapstone at Village- Pangchora, Tehsil-Kanda,
District- Bageshwar by Shri Puran Singh Majila S/o Shri Nandan Singh Majila R/o- Village-
Pangchora, Tehsil-Kanda & District-Bageshwar & Shri Himanshu Sagta S/o Shri Jagdish
Chandra Sagta R/o- Village- Naskholi, Tehsil- Lohaghat, District-Champawat Area-11.223 Ha.
Online proposal No SIA/UK/MIN/448606/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposed establishment of 100 TPH Stone Crusher Plant along
with 500 KVA Green Insulated DG set at Khasra No. 237, 238, 240, 241/1, 241/2, 268, 269,
279/2, Village Fathepur Tanda, Tehsil- Doiwala, District- Dehradun by M/s Balaji Associates
by Shri Kuldeep Singh Dhiman (Partner). Online proposal No SIA/UK/INFRA2/456960/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

5) Regarding Tor for construction of Affordable Housing Project under Pradhan Mantri Awas
Yojana, Urbgn(Under Violation)at Khasra no. 20, Village- Shyam Nagar, Tehsil- Gadarpur,
Dist- Udham Singh Nagar by M/s Rajesh Kumar Gupta by Shri Rajesh Kumar Gupta
(Proprietor). Qnline proposal SIA/UK/INFRA2/456915/2023.

dsle A




The Authority examine the proposal and pbserved that it is a case of violation and as per the
SOP and office memorandum No. F.N ilA3-3f4z‘2024lA.III[E230791] MoEF&CC Dated-8"
January, 2024 these type of cases werg stayed and hence, authority decided to hold the
proposal till further decision of MOEFF&CC.

(sm?mnha) (Dr. Chandra Bhushan Prasad) (Dr.'S.P. Stbudhi)

Chairman, Member, SEIAA, Member Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1-  Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Dr. S.P. udhi)
Member Secretary
SEIAA, Uttarakhand
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Minutes of the 20" Meeting (Day-ll)of SEIAA held on 10*" February, 2024

The meeting was chaired by Shri A.R. Sinha, Chairﬂﬁ.ﬁElAA Uttarakhand and was attended by

the following:

(i)

Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.

(i) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that

total 7 proposals (B1 & B2) are under consideration for grant of EC and 1 for ToR in this meeting. After
detailed discussion and deliberation on each of the proposal as per agenda item, decision taken by the
Authority is as under -

1)

2)

3)

4)

5)

Environmental Clearance for Soapstone at Pokhari Urf Pokhani Tehsil - Joshimath, District-
Chamoli. (Owner) by Shri Sandeep Singh S/o Shri Narendra Singh 213, Pokhari, Pokhani
Nagnath, Chamoli, District Chamoli, Uttarakhand. Area -4.494 Ha. Online proposal No
SIA/UK/MIN/448370/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

Regarding Re-Appraisal for ToR of existing Soapstone mining at Vill- Bhingari, Tehsil-
Gangolihat, District- Pithoragarh by Shri Manoj Kumar Joshi S/o ShriGireesh Chandra Joshi
R/o- Vill- Bhingari, Tehsil-Gangolihat, District- Pithoragarh. Area 4.463 Ha Online proposal No
SIA/JUK/MIN/433736/2023.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR
for conducting EIA studies.

Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No- 3128 Village-
Mosta, Tehsil &District- Champawat by Shri Umesh Kharkwal (Owner) S/o Ram Dutt
Kharkwal R/o- Village- Bhageena bhandari, Tehsil & District- Champawat. Area-3.00 Ha.
Online proposal No SIA/UK/MIN/458881/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

Environmental Clearance for Extraction of Soapstone at Village - Bheedi & Baman Bheedi,
Tehsil & District - Bageshwar) by M/s Maa Bhagwati Mines & Minerals (Partners -1. Shri
Kishor Chandra Tiwari 2. Shri Kishan Singh Daanu 3. Shri Vikram Singh C Parihar 4. Shri
Vishwa Vijay Singh) R/o - Hotel Siwark Near Taxi Stand, Pindari Road, Bageshwar. (Area-
20.277 Ha) Online proposal No SIA/UK/MIN/458690/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

Extraction of Soapstone at Village - Adhyali, Tehsil - Kanda, District-Bageshwar by M/s
Harunath Mines & Minerals (Partners- Shri Kundan Singh Bisht, Smt. Shobha Pande, Shri
Umesh Chandra Pande & Shri Ramesh Chandra Pande). Area-6.507 Ha Online proposal No
SIA/UK/MIN/458706/2024.

the recommendations of SEAC and decided to grant the

The Authority agreed wit
the terms-and conditions recommended y it.

Environmental Clearance

Assessment Authority, “Gauradevi
Paryavaran Bhawan, Third Floor, 46-B
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6) Environmental Clearance for Extract@@anpstone at Village- Kularangchaura(Tok Rang
Chaum), Tehsil & Distt- Bageshwar.) by M/s Shri Shakti Mines & Minerals Partners- (Shri
Kishan Singh Daanu, Shri Vikram Singh Parihar, Shri Vishwa Vijay Singh, Shri Ravindra
Singh Bankoti & Shri Ravindra Singh). Area-8.883 Ha. Online proposal No
SIA/UK/MIN/458687/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

7) Environmental Clearance for Extraction of Soapstone Village-Karuli, Tehsil & District-
Bageshwar by M/s Khetwal Mines Karuli Address- Village-Karuli, Tehsil & District- Bageshwar
by 4.116 Ha. Online proposal No SIA/UK/MIN/458742/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

8) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No- 6340, 6361
Village- Riyasibaman-1 Tehsil & District- Champawat by Shri Vivek Kumar Mishra S/o Shri
Rambabu Mishra, R/o- ward No. 06, Subhashnagar, Lal Kuan, Tehsil- Lal Kuan, Distt- Nainital
(Area-3.00 Ha). Online proposal No SIAMJK/MIN/459518/2024.

The Authority agreed with the recofimendations of SEAC and decided to grant the

Environmental Clearance with the ter conditions recommended by it.
W\D/—'
(Shri A.R. Sinha) (Dr. Chan hushan Prasad) (Dr. S.P. Subudhi)
Chairman, Member, SEIAA, Member Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

(Dr. S.
Member Secretary
SEIAA, Uttarakhand
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Minutes of the 21% Meeting (Day-1)of SEIAA held on 28" February, 2024

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhand and was attended by
the following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(ii) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that
total 10 proposals (B1 & B2) are under consideration for grant of EC and 1 for ToR in this meeting. After
detailed discussion and deliberation on each of the proposal as per agenda item, decision taken by the
Authority is as under -

1) Environmental Clearance for extraction of Soapstone at Village — Simtoli (Maudhar), Tehsil &
Dist- Bageshwar by Shri. Bhupendra Joshi S/o Shri Harish Chandra Joshi, Village — Bagnath
Ward, Tehsil & Dist- Bageshwar. (Area-11.2561Ha). Online proposal No
SIAJUK/MIN/405148/2022.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

2) Environmental Clearance for Extraction of Sand/Bajri/Boulder (River Bed Material) from
Jakhan-2 River at Village — Majri Grant, Tehsil & District- Dehradun by M/s Uttarakhand
Forest Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road,
Dehradun. (Area-96.50 Ha.) Online proposal No SIA/UK/MIN/456382/2023.

Member Secretary SEIAA recused from hearing of this matter as he is also working in Forest
Development Corporation (UKFDC). The authority in its meeting found the following points not
addressed properly:-

(i) Conservation plan for schedule 1 species is not appropriate neither it has been approved
by local DFO or PCCF Wild Life.

(i) As per the circular no. J-11011/618/2010-1A.1l(1) dated 30.5.2012, certified report of
the status of compliance of the conditions stipulated in the environment clearance for
the existing operations of the project, should be obtained from the Regional Office of
Ministry of Environment, Forest and Climate Change, as may be applicable.

(iii) Past plantations and other works as directed in previous EC was not given.

(iv) Project proponent should submit action plan for carrying out plantation at least 1000
plants/ha of lease area in nearby areas. Project Proponent shall give action plant with
map and dully approved by local DFO within periphery of 5 Kms from the boundary of
lease area along with provision for maintenance for 5 years. Survival of plants below
Uttarakhand Forest Departments survival rate will be treated as violation of EC
condition.

Hence, this project is deferred for next meeting with the instruction to project
proponent to address the above mentioned issues.

3) Environmental Clearance for Extraction of Sand/Bajri/Boulder (River Bed Material) from
Song-2 River at Village — Kaluwala, Tehsil & District- Dehradun by M/s Uttarakhand Forest
Development Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road, Dehradun.
(Area-136.85 Ha). Online proposal No SIA/UK/MIN/457119/2023.

\ Member Secretary, SEIAA recused from hearing of this matter as he is also working in Forest
}gfﬁ* Development Corporation (UKFDC). The authorily in its meeting found the following points not

addressed properly:-
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(1) Conservation plan for schedul554ies is not appropriate neither it has been approved
by local DFO or PCCF Wild Life.

(iy As per the circular no. J-11011/618/2010-IA.1I(I) dated 30.5.2012, certified report of
the status of compliance of the conditions stipulated in the environment clearance for
the existing operations of the project, should be obtained from the Regional Office of
Ministry of Environment, Forest and Climate Change, as may be applicable.

(iii) Past plantations and other works as directed in previous EC was not given.

(iv) Project proponent should submit action plan for carrying out plantation at least 1000
plants/ha of lease area in nearby areas. Project Proponent shall give action plant with
map and dully approved by local DFO within periphery of 5 Kms from the boundary of
lease area along with provision for maintenance for 5 years. Survival of plants below
Uttarakhand Forest Departments survival rate will be treated as violation of EC
condition.

Hence, this project is deferred for next meeting with the instruction to project
proponent to address the above mentioned issues.

Environmental Clearance for Sand/Bajri/Boulder (River Bed Material) from Song-1 River at
Village - Balawala, Tehsil & District- Dehradun by M/s Uttarakhand Forest Development
Corporation (UKFDC), Aranya Vikas Bhawan, 73 Nehru Road, Dehradun. (Area-202.0 Ha
Ha). Online proposal No SIA/UK/MIN/456692/2023.

Member Secretary, SEIAA recused from hearing of this matter as he is also working in Forest
Development Corporation (UKFDC). The authority in its meeting found the following points not
addressed properly:-

() Conservation plan for schedule 1 species is not appropriate neither it has been approved
by local DFO or PCCF Wild Life.

(i) As per the circular no. J-11011/618/2010-IA.1I(1) dated 30.5.2012, certified report of
the status of compliance of the conditions stipulated in the environment clearance for
the existing operations of the project, should be obtained from the Regional Office of
Ministry of Environment, Forest and Climate Change, as may be applicable.

(iii) Past plantations and other works as directed in previous EC was not given.

(iv) Project proponent should submit action plan for carrying out plantation at least 1000
plants/ha of lease area in nearby areas. Project Proponent shall give action plant with
map and dully approved by local DFO within periphery of 5 Kms from the boundary of
lease area along with provision for maintenance for 5 years. Survival of plants below
Uttarakhand Forest Departments survival rate will be treated as violation of EC
condition.

Hence, this project is deferred for next meeting with the instruction to project
proponent to address the above mentioned issues.

Environmental Clearance for Construction of Satellite Centre comprising of 280 Bedded
Multispecialty Hospital, Sr. Hostel, Nurses Hostel, Type-4 Qtrs, Ancillary Non-Residential
Buildings e.t.c for AlIMS, Rishikesh at Village-Khurpia Farm, Tehsil- Kichha, Dist- Udham
Singh Nagar) by M/s All India Institute Of Medical Sciences (AlIMS), Rishikesh, Dist-
Dehradun. Online proposal No SIA/UK/INFRA2/459651/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

Regarding for ToR of Soapstone at Village- Kularang Chaura, Tehsil & District- Bageshwar
by M/s Harusaim Minerals (Partnership Firm) R/o-Gurna, Tehsil & Distt-Bageshwar. Area-
13.730 Ha . Online proposal No SIA/UK/MIN/461130/2024.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR
for conducting EIA studies.

Environmental Clearance for Extraction of Soapstone at Village - Batalgaon, Tehsil- Kapkot,
District — Bageshwar by Shri Vikram Singh Shahi S/o Shri Bhawaan Singh Shahi Village &
Post - Ason, Tehsil- Kapkot, District - Bageshwar. (Area-30.566 Ha). Online proposal No
SIAJUK/MIN/462039/2024.

The authority received complaint that Environment consultant has impersonated himself
appeared on behalf of project proponent or behalf of the company, which is a fraud under IPC
act 420 and has requested SEIAA not to consider tRis proposal.

Hence SEIAA decided to return back the prd osal to SE,A/C,for further action.

L,/
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8) Environmental Clearance for Extraction of Soapstone at Village- Tuper, Tehsil & Distt-
Bageshwar by Shri Puran Singh Khetwal S/o Shri Kheem Singh Khetwal R/o-Village- Tuper,
Tehsil & Distt-Bageshwar (Area-2.943 Ha). Online proposal No SIA/UK/MIN/461070/2024.

The authority received complaint that Environment consultant has impersonated himself
appeared on behalf of project proponent on behalf of the company, which is a fraud under IPC
420 and has requested SEIAA not to consider this proposal.

Hence SEIAA decided to return back the proposal to SEAC for further action.

9) Environmental Clearance for Extraction of Soapstone at Village- Amjhajoo, Tehsil-Dugnakuri,
Distt- Bageshwar by Shri Shankar Singh Bafila S/o Shri Jagat Singh R/o Village-Bafilagaon
Malla, Post: Saneti, Tehsil-Dugnakuri, Distt- Bageshwar (Area-6.129 Ha). Online proposal No
SIAJUK/MIN/461942/2024.

The authority received complaint that Environment consultant has impersonated himself
appeared on behalf of project proponent on behalf of the company, which is a fraud under IPC
act 420 and has requested SEIAA not to consider this proposal.

Hence SEIAA decided to return back the proposal to SEAC for further action.

10) Environmental Clearance for Extraction of Soapstone at Village - Simkhet/Gairtoli, Tehsil &
District — Bageshwar by Shri Kanti Lal Sah S/o Shri Girdhari Lal Sah R/o - Pindari Road,
Tehsil & District - Bageshwar (Area-8.303 Ha). Online proposal No SIA/UK/MIN/462442/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the
Environmental Clearance with the terms and conditions recommended by it.

11) Environmental Clearance for Extraction of Soapstone at Village- Khuldori, Tehsil & District-
Bageshwar. By Shri Vinod Singh S/o Shri Harish Chandra Singh & Shri Charu Sharma S/o
Shri  Satish Chandra  Sharma. (Area-3.136 Ha). Online  proposal No
SIAJUK/MIN/462448/2024.

The authority received complaint that Environment consultant has impersonated himself
appeared on behalf of project proponent on behalf of the company, which is a fraud under IPC
act 420 and has requested SEIAA not.to consider this proposal.

Hence SEIAA decided to return'pack the pro [ to SEAC for further action.

%Pﬁlﬁ—x

(Shri A.R. Sinha) (Dr. Chandra shan Prasad) (Dr. S.P. udhi)
Chairman, Member, SEIAA, Member Secretary,
SEIAA, Uttarakhand Uttarakhand SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri AR. Sinha, Chairman, SEIAA Uttarakhand.
2- Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3- Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Nitish Mani Tripathi, Secretary, SEAC Uttarakhand.

Member'Secretary
SEIAA, Uttarakhand
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Minutes of the 25'" Meeting of SEIAA held on 24" August, 2024

The meeting was chaired by Shri A.R. Sinha, Chairman, SEIAA Uttarakhandand was attended by the
following:

(i) Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
(i) Dr. S.P. Subudhi, Secretary, SEIAA Uttarakhand.

The meeting started with welcome note by the Chairman. The Member Secretary informed that total 11
proposals (B1 & B2) are under consideration for grant of EC/4 Proposal for ToR/Miscellaneous Matter in this
meeting. After detailed discussion and deliberation on each of the proposal as per agenda item, decision taken
by the Authority is as under -

1) Regarding for ToR for Proposed Common Municipal Solid Waste Management Facility (CMSWMF) of
6.1 TPD Capacity at Village- Kamera, Taluk-Karnaprayag, Dist.- Chamoli by M/s Nagar Palika
Parishad, Gaucher, Chamoli.Online proposal NoSIA/UK/INFRA2/462053/2024.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for conducting
EIA studies. Authority also decided to include the following conditions in the Tor:-

I Details of bio medical waste and hazardous industrial waste generated within municipal limits.
I Details of existing process unit for MSW, if any.
. List of plant and equipments to be set up and vehicles to be used with clear description of their
environmental implication.,
V. Source of water and electric power.

2) Environmental Clearance for Extraction of Soapstone Village- Kholiyagaon, Tehsil & District-Bageshwar
by Shri Ramesh Chandra S/o Shri Shyam Dutt Village- Kholiyagaon, Tehsil & District-Bageshwar(Area
4.502 Ha). Online proposal NoSIA/UK/MIN/466246/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

3) Environmental Clearance for Proposed Modification & Expansion of Existing Hotel Facility by situated at
19 Subhash Road, Dehradun by M/s Nagalia Hotels (Hotel Pacific, Dehradun) Online proposal
NoSIA/UK/INFRA2/485950/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

4) Environmental Clearance for Proposed Manufacturing of Pharmaceutical Products at Khasra No. 180,
186,Plot No. E-15, Industrial Area, Selaqui, Tehsil -Vikas Nagar, Distt. Dehradun by M/s HEMA
LABORATORIES PVT. LTD. — Unit 3 by Shri Abhilash Shah (Director). Online proposal
NoSIA/UK/IND3/485967/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

5) Regarding for ToR for Proposed Extraction of Sand/Bajri/Boulder at Khata no 220, 221, 222,
184Village- Daulatpur Hazratpur Urf Budhwashaheed-|, Tehsil-Bhagwanpur &District- Haridwar by M/s
Laxmi Stone Industries LLPR/o- Village- Halduwa, Tehsil- Sitarganj, District- Udham Singh Nagar.
(Area-4.0227Ha).Online proposal No SIA/ K/MIN/485878/2024.

The Authority agreed with the recommenglation of SEAC and decided to grant the ToR for conducting

g ‘A/EE\ studies.
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6) Regarding for Extraction of Sand/Bajri/Boulder at Khata No. 856, Khasra No. 1269 = Village-
Banjarewala Grant-l, Tehsil- Bhagwanpur &District- Haridwar by M/s Laxmi Stone Industries LLPR/o-
Village- Halduwa, Tehsil- Sitarganj, District- Udham Singh Nagar(Area-3.00 Ha) Online proposal
NoSIA/UK/MIN/485686/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

7) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khata No. 856, Khasra No. 1501 &
Village- Banjarewala Grant-lIl, Tehsil- Bhagwanpur &District- Haridwar by M/s Laxmi Stone Industries
LLPR/o- Village- Halduwa, Tehsil- Sitarganj, District- UdhamSingh Nagar(Area 3.40 Ha.) Online
proposal NoSIA/UK/MIN/485829/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

8) Environmental Clearance for Expansion in Proposed capacity of Refined Silver Production (ingots/power
etc) from 800 TPA to 1120 TPA capacity in two phases (Phase-1 20% and Phase-2 another 20%) with
auxiliary facilities at Plot No.-2&3, Sector-14, IIE, State Industrial Development Corporation Uttarakhand
Limited (SIDCUL), Village-Pantnagar, Tehsil-Kichha, District-Udham Singh Nagar by M/s. Hindustan
Zinc Limited. Online proposal NoSIA/UK/IND1/488074/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

9) Regarding for ToR for Extraction of Soapstone atVillage- Chaurasthal and Chauragaon, Tehsil- Kapkot,
District- Bageshwar by Shri Hem Chandra UpretiS/o Sri Bindeshwari Prasad UpretiR/o Amarawati
Colony — 11, Haldwani, District- Nainital. (Area-85.00 Ha) Online proposal No SIA/UK/MIN/488200/2024.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for conducting
EIA studies.Authorityalso decided that project proponent shall have to submit latest approved
mining plan along with ToR.

10) Environmental Clearance for Proposed Manufacturing Unit of Flexible Packaging & Brand Decoration
products Labels at Plot No. C-11/1 UPSIDC Selaqui Industrial Area, Selaqui, Dehradun by M/s
ZirconTechnologies (India) LimitedOnline proposal NoSIA/UK/INFRA2/490350/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

11) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Khasra No. 299, 336 & 594 Village-
Chamsil- 1, Tehsil & District- Rudraprayag by Shri Deepak Pokhriyal,S/o Shri Dheerpal Singh,R/o
Village- Pokhri, Tehsil- Pratapnagar, District- Tehri Garhwal. Area-1.190 Ha.Online proposal
NoSIA/UK/MIN/490729/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

12) Environmental Clearance for Proposed Production of Resin Derivatives in Existing
MDF/EDHMR/PRELAM Manufacturing Unit at Plot No.10, Sector-1, Phase-ll, Sitarganj, District- Udham
SinghNagarby M/s Archidpanel IndustriesPrivate Limited by Shri Ashok Sharma (President). Online
proposal NoSIA/UK/IND3/491068/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

13) Regarding for ToR for Proposed Common Municipal Solid Waste Management Facility (CMSWMF) of 5
TPD Capacity at Village- Naugaon, Taluk- Naugaon, Barkot, District- Uttarkashi by M/s Nagar
Panchayat, Naugaon, Uttarkashi.Online proposal NoSIA/UK/INFRA2/491405/2024.

The Authority agreed with the recommendation of SEAC and decided to grant the ToR for conducting
EIA studies. Authority also decided to include the following conditions in the Tor:-

Details of bio medical waste and hazardous jndustrial waste generated within municipal limits.

L
MCP&/‘ Il Details of existing process unit for MSW.-if-gny.



M. List of plant and equipments to be 55.58 vehicles to be used with clear description of their
environmental implication.
V. Source of water and electric power.

14) Environmental Clearance for Extraction of Sand/Bajri/Boulder at Village- Chamsil- 2, Tehsil & District-
Rudraprayag by Shri Deepak Pokhriyal S/o Shri Dheerpal Singh,R/o Village- Pokhri, Tehsil- Pratapnagar,
District- Tehri Garhwal. (Area-1.00Ha).Online proposal NoSIA/UK/MIN/463309/2024.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

15) Environmental Clearance Proposed Establishment of Integrated Industrial Estate (IIE), Part-Il (B) at
Village- Bara, Prahlad Palsia, Kalyanpur, Tehsil- Sitarganj, District- Udham Singh Nagar by M/s State
Infrastructure and Industrial Development Corporation of Uttarakhand Ltd. (SIIDCUL), 29-1IE, L.T. Park,
Sahastradhara Road, Dehradun.Online proposal NoSIA/UK/INFRA1/451173/2023.

The Authority agreed with the recommendations of SEAC and decided to grant the Environmental
Clearance with the terms and conditions recommended by it.

Miscellaneous Matter

1) Regarding for the name change in existing EC letter from Shri Anand Ballabh Joshi S/o Shri Chintamani
Joshi for Extraction of Soapstone at Village- Dunga, Tehsil & District- Bageshwar. (7.971 Ha.) Vide this
letter EC.No-201-1(41)/2023 Dated- 2.3.2024 to M/s Maa Chandika Mines and Minerals Kanda Road,
Near, Uttarakhand Gramin Bank, Tehsil & District-Bageshwar, Uttarakhand.

The Authority considered the case and agreed to the Name change in EC with the same terms and
conditions.

Jobad—

(Shri A.R. Sinha)
Chairman,
SEIAA, Uttarakhand

(Dr. S.P. udhi)
Member Secretary,
SEIAA, Uttarakhand

Copy forwarded for information and necessary action to :-
1- Shri A.R. Sinha, Chairman, SEIAA Uttarakhand.
2. Dr. Chandra Bhushan Prasad Member, SEIAA Uttarakhand.
3-  Shri S.S. Bist, Chairman, SEAC Uttarakhand.
4- Shri Neeraj Kumar, Secretary, SEAC Uttarakhand.

(Dr. S.P. Subudhi)
Member Secretary
SEIAA, Uttarakhand
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Enforcement & Monitoring Guidelines for Sand Mining

4.1 Identification of possible sand mining sources and preparation of
District Survey Report (DSR)

4.1.1 Preparation of District Survey Report.

“Sustainable Sand Mining Guidelines, 2016" issued by MoEF&CC
requires preparation of District Survey Report (DSR), which is an important
initial step before grant of mining lease/Lol. The guidelines emphasize
detailed procedure to be followed for the purpose of identification of areas
of aggradation/ deposition where mining can be allowed and identification
of areas of erosion and proximity to infrastructural structures and installation
where mining should be prohibited. Calculation of annual rate of
replenishment, allowing time for replenishment after mining, identification
of ways of scientific and systematic mining; identifying measures for
protection of environment and ecology and determining measures for
protection of bank erosion, benchmark (BM) with respect to mean Sea Level
(MSL) should be made essential in mining channel reaches (MCR) below
which no mining shall be allowed.

The Hon’ble NGT in its Judgment dated 08.12.2017 in the matter of
Anjani Kumar vs State of Uttar Pradesh & Ors. inter-alia mentioned the
following regarding sand mining in the Uttar Pradesh.

“It states that the main object of preparation of District Survey Report is
to ensure identification of areas of aggradation/deposition where mining
can be allowed and identification of areas of erosion and proximity to
infrastructural structures and installation where mining should be
prohibited and calculation of annual rate of replenishment and allowing
time for replenishment after mining area. Thus, the environmental
protection requires a strictly requlated mining in terms of area, quantity
as well as most importantly replenishment thereof.”

Page | 13
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Enforcement & Monitoring Guidelines for Sand Mining

“The data collection and declared for preparation of DSR shall take
precedence over other data and would form the foundation for providing
mining lease in terms of Appendix- x to the Notification dated 15th
January 2016 must be prepared by the statutory authority stated therein
Le. DEIAA prior to awarding of permits for carrying on mining activity in
any part of the State of UP.”

The Hon'ble High Court of Jharkhand at Ranchi in its orders dated the
11" April 2018 and 19th June 2018 in W.P. (PIL) No. 1806 of 2015, in
the matter of Court on its Own Motion Versus the State of Jharkhand &
Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar
Shilkarwar Versus the State of Jharkhand & Others, has inter-alia
directed the preparation of District Survey Report for minor minerals other
than Sand and Bajri or delegation of the powers for preparation of format of
District Survey Report of minor minerals other than sand and Bajri to the
State Government and/or District Environment Impact Assessment Authority
and District Expert Appraisal Committee. To comply with the direction of
Hon'ble High Court the Ministry has issued S.O. 3611(E) dated 25.07.2018,
wherein, the procedure of preparation of DSR is mentioned. But it is felt that
still there is other information that needs to be reported in DSR to make it a
comprehensive DSR.

Therefore, preparation of District Survey Report is a very important step
and sustainable sand mining in any part of the country will depends on the
quality of District Survey Report.

Considering the importance of district survey report, the Ministry of
Environment Forest and climate change, after consultation with experts
dealing with mining-related matters, formulated the following guidelines for
the preparation of comprehensive District Survey Report for sand mining.

Page | 14
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Enforcement & Monitoring Guidelines for Sand Mining

District Survey Report for sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter of Intent (Lol) by
Mining department or department dealing the mining activity in
respective states.

The first step is to develop the inventory of the River Bed Material and
Other sand sources in the District. In order to make the inventory of River
Bed Material, a detailed survey of the district needs to be carried out, to
identify the source of River Bed Material and alternative source of sand
(M-Sand). The source will include rivers, de-siltation of reservoir/dams,
Patta lands/Khatedari Land, M-sand etc.

The revenue department of Kerala already conducted river
mapping and sand auditing of around 20 rivers of Kerala which is a good
example wherein the profile of rivers was created at regular intervals and
aggradation/deposition was identified along with water level. In the
same study, benchmarks were also created at a prominent location at
regular interval for future surveying. Such study helps the mining
departments to identify the source of sand.

Thus, it is proposed that for preparation of district survey report,
the auditing of rivers needs to be carried out. There is already a provision
under MMDR Act 2015 for National Mineral Exploration Trust (MET)
wherein a 2% of royalty amount to be deposited in the trust. This fund
is used for mineral exploration in the country. The Sand Auditing is also
a sort of identification of mineral and State Government may request
Central Govt. for proving funds for river auditing. The Central Govt.
(Ministry of Mines) may also explore the possibilities for providing the
funds for river auditing. The other option is that State Govt. may conduct
such studies by its own fund and the same may be recovered from the
leaseholders to whom the mining lease will be allocated.
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District Survey Report is to be prepared in such a way that it not only
identifies the mineral-bearing area but also define the mining and no
mining zones considering various environmental and social factors.

Identification of the source of Sand & M-Sand. The sources may be from
Rivers, Lakes, Ponds, Dams, De-silting locations, Patta land/Khtedari
lands. The details in case of Rivers such as [name, length of river, type
(Perennial or Non-Perennial ), Villages, Tehsil, District], in case of Lakes,
Ponds, Dams, De-silting locations [Name, owned/maintained by (State
Govt./PSU), area, Villages, Tehsil, District] in case of Patta land/Khtedari
lands [ Owner Name, Sy No, Area, Agricultural/Non-Agricultural,
Villages, Tehsil, District], in case of M-Sand Plant [Owner Name, Sy No,
Area, Quantity/Annum, Villages, Tehsil, District], needs to be recorded
as per format given in Annexure-lI.

Defining the sources of Sand/M-Sand in the district is the next step for
identification of the potential area of deposition/aggradation wherein
mining lease could be granted. Detailed survey needs to be carried out
for quantification of minerals. The purpose of mining in the river bed is
for channelization of rivers so as to avoid the possibility of flooding and
to maintain the flow of the rivers. For this, the entire river stretch needs
to be surveyed and original ground level (OGL) to be recorded and area
of aggradation/deposition needs to be ascertained by comparing the
level difference between the outside riverbed OGL and water level. Once
the area of aggradation/deposition are identified, then the quantity of
River Bed Material available needs to be calculated. The next step is
channelization of the river bed and for this central 3™ part of the river,
width needs to be identified on a map. Out of the 3™ part area, where
there is a deposition/aggradation of the material needs to be identified.
The remaining ™ area needs to be kept as no mining zone for the
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protection of banks. The specific gravity of the material also needs to be
ascertained by analyzing the sample from a NABL accredited lab. Thus,
the quantity of material available in metric ton needs to be calculated
for mining and no mining zone.

Note: As physical survey with conventional method is time-consuming,
use of unmanned aerial vehicle (UAV) may be explored to carry out the
survey and finalizing the original ground level and for developing a 3D
model of the area.

The permanent boundary pillars need to be erected after identification
of an area of aggradation and deposition outside the bank of the river
at a safe location for future surveying. The distance between boundary
pillars on each side of the bank shall not be more than 100 meters.

Identifying the mining and no mining zone shall follow with defining the
area of sensitivity by ascertaining the distance of the mining area from
the protected area, forest, bridges, important structures, habitation etc.
and based on the sensitivity the area needs to be defined in sensitive
and non-sensitive area.

Demand and supply of the Riverbed Material through market survey
needs to be carried out. In addition to this future demand for the next 5
years also needs to be considered.

It is suggested that as far as possible the sensitive areas should be
avoided for mining, unless local safety condition arises. Such deviation
shall be temporary & shall not be a permanent feature.

The final area selected for the mining should be then divided into mining
lease as per the requirement of State Government. It is suggested the
mining lease area should be so selected as to cover the entire deposition
area. Dividing a large area of deposition/aggradation into smaller
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mining leases should be avoided as it leads to loss of mineral and
indirectly promote illegal mining.

Cluster situation shall be examined. A cluster is formed when one mining
lease of homogenous mineral is within 500 meters of the other mining
lease. In order to reduce the cluster formation mining lease size should
be defined in such a way that distance between any two clusters
preferably should not be less than 2.5 Km. Mining lease should be
defined in such a way that the total area of the mining leases in a cluster
should not be more than 10 Ha.

The number of a contiguous cluster needs to be ascertained. Contiguous
cluster is formed when one cluster is at a distance of 2.5 Km from the
other cluster.

The mining outside the riverbed on Patta land/Khatedari land be
granted when there is possibility of replenishment of material. In case,
there is no replenishment then mining lease shall only be granted when
there is no riverbed mining possibility within 5 KM of the Patta
land/Khatedari land. For government projects, mining could be allowed
on Patta land/Khatedari land but the mining should only be done by the
Government agency and material should not be used for sale in the
open market. Cluster situation as mentioned in para k above is also
applicable for the mining in Patta land/Khatedari land.

The State Government should define the transportation route from the
mining lease considering the maximum production from the mines as at
this stage the size of mining leases, their location, the quantity of mineral
that can be mined safely etc. is available with the State Government. It
is suggested that the transportation route should be selected in such a
way that the movement of trucks/tippers/tractors from the villages
having habitation should be avoided. The transportation route so
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selected should be verified by the State Government for its carrying
capacity.

Potential site for mining having its impact on the forest, protected area,
habitation, bridges etc, shall be avoided. For this, a sub-divisional
committee may be formed which after the site visit shall decide its
suitability for mining. The list of mining lease after the recommendation
of the Committee needs to be defined in the following format given in
as Annexure-Il. The Sub-Divisional Committee after the site visit shall
make a recommendation on the site for its suitability of mining and also
records the reason for selecting the mining lease in the Patta land. The
details regarding cluster and contiguous cluster needs to be provided
as in Annexure-lll. The details of the transportation need to be provided
as in Annexure IV.

Public consultation-The Comments of the various stakeholders may be
sought on the list of mining lease to be auctioned. The State
Government shall give an advertisement in the local and national
newspaper for seeking comments of the general public on the list of
mining lease included in the DSR. The DSR should be placed in the public
domain for at least one month from the date of publication of the
advertisement for obtaining comments of the general public. The
comments so received shall be placed before the sub-divisional
committee for active consideration. The final list of sand mining areas
[leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-Sand Plants (alternate source
of sand)] after the public hearing needs to be defined in the final DSR in
the format as per Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in Annexure-VI. The details of
the transportation need to be provided in Annexure-VILI.
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4.2 Grant of Letter of Intent to those mining leases which are falling
in potential mining zone

The State Government shall issue letter of intent as per procedure laid
down in their Minor Mineral Concession Rules with due consideration of final
district survey report. The State Government shall ensure that all the letter of
intent shall have complete details of the mining lease including geo-
coordinate of the corner points, the involvement of forest land, distance from
the forest land, distance from the protected area, distance from other sites
of archaeological importance, details of the cluster situation etc. The
demarcation of the boundaries of Lol/Lease area shall be placed in public
domain along with Lol/lease deed details.

The LOI should not be granted for mining area falling on both riverbed
and outside riverbed. Therefore, in the same lease, both types of area should
not be included.

The authority responsible for grant of lease for sand mining shall
ensure that annual audit of the sand mining process, production and
compliance of the imposed conditions by regulatory authority
(Environmental clearance or mine plan) shall be one of the essential
condition of the lease agreement. The annual audit report shall be submitted
to the district administration, which shall be put in public domain through
the district website. Any deviation observed shall be appropriately and in-
accordance with applicable law shall be dealt by the concerned authority and
corrective measures shall also be taken to restoration of
ecological/environmental damage, if observed.
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4.3 Mining Plan

The preparation of Mining Plan is also very important. The mining plan
should include the original ground level recorded at an interval not more
than 10M x 10M along & across the length of the river. In addition to this-
levels, outside the mining lease and bank of the river up to meters needs to
be recorded. In the mining plan, there should be 3 plates for each year
production & development planning (pre-monsoon, monsoon and post-
monsoon). The time period of monsoon should be defined in the DSR. At the
time of review of the mining plan, the details of the replenishment study
conducted for all the years needs to be included in the mining plan. The
Mining Plan should include the certificate from PCCF on forest land, distance
from the protected area, past production details for mining leases seeking
expansion.

Following considerations shall be kept in mind for sand/gravel mining
while approving mining plan

a) Parts of the river reach that experience deposition or aggradation shall
be identified. The Leaseholder/ Environmental Clearance holder may be
allowed to extract the sand and gravel deposit in these locations to
manage aggradation problem.

b) The distance between sites for sand and gravel mining shall depend on
the replenishment rate of the river. Sediment rating curve for the
potential sites shall be developed and checked against the extracted
volumes of sand and gravel.

c¢) Sand and gravel may be extracted across the entire active channel
during the dry season.
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Abandoned stream channels on the terrace and inactive floodplains be
preferred rather than active channels and their deltas and flood plains.
The stream should not be diverted to form the inactive channel.

Layers of sand and gravel which could be removed from the river bed
shall depend on the width of the river and replenishment rate of the
river.

Sand and gravel shall not be allowed to be extracted where erosion may
occur, such as at the concave bank.

Segments of the braided river system should be used preferably falling
within the lateral migration area of the river regime that enhances the
feasibility of sediment replenishment.

Sand and gravel shall not be extracted up to a distance of 1 kilometre (1
km) from major bridges and highways on both sides, or five times (5x)
of the span (x) of a bridge/public civil structure (including water intake
points) on up-stream side and ten times (10x) the span of such bridge
on down-stream side, subjected to a minimum of 250 meters on the
upstream side and 500 meters on the downstream side.

The sediment sampling should include the bed material and bed
material load before, during and after the extraction period. Develop a
sediment rating curve at the upstream end of the potential reach using
the surveyed cross-section. Using the historical or gauged flow rating
curve, determine the suitable period of high flow that can replenish the
extracted volume. Calculate the extraction volume based on the
sediment rating curve and high flow period after determining the
allowable mining depth.
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Sand and gravel could be extracted from the downstream of the sand
bar at river bends. Retaining the upstream one to two-thirds of the bar
and riparian vegetation is accepted as a method to promote channel
stability.

The flood discharge capacity of the river could be maintained in areas
where there is a significant flood hazard to existing structures or
infrastructure. Sand and gravel mining may be allowed to maintain the
natural flow capacity based on surveyed cross-section history.
Alternatively, off-channel or floodplain extraction is recommended to
allow rivers to replenish the quantity taken out during mining.

The Piedmont Zone (Bhabhar area) particularly in the Himalayan
foothills, where riverbed material is mined, this sandy-gravelly track
constitutes excellent conduits and holds the greater potential for
groundwater recharge. Mining in such areas should be preferred in
locations selected away from the channel bank stretches.

Mining depth should be restricted to 3 meters and distance from the
bank should be 4™ or river width and should not be less than 7.5 meters.

The borrow area should preferably be located on the riverside of the
proposed embankment because they get silted in the course of time.
For low embankment, less than 6 m in height, borrow area should not
be selected within 25 m from the toe/heel of the embankment. In the
case of the higher embankment, the distance should not be less than 50
m. In order to obviate the development of flow parallels to the
embankment, crossbars of width eight times the depth of borrow pits
spaced 50 to 60 meter center-to-center should be left in the borrow pits.
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Demarcation of mining area with pillars and geo-referencing should be
done prior to the start of mining.

A buffer distance /un-mined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

A buffer distance /unmined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

River bed sand mining shall be restricted within the central 3/4th width
of the river/rivulet or 7.5 meters (inward) from river banks but up to 10%
of the width of the river, as the case may be and decided by regulatory
authority while granting environmental clearance in consultation with
irrigation department. Regulating authority while regulating the zone of
river bed mining shall ensure that the objective to minimize the effects
of riverbank erosion and consequential channel migration are achieved
to the extent possible. In general, the area for removal of minerals shall
not exceed 60% of the mine lease area, and any deviation or relaxation
in this regard shall be adequately supported by the scientific report.

Mining Plan for the mining leases(non-government) on agricultural
fields/Patta land shall only be approved if there is a possibility of
replenishment of the mineral or when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari land. For government
projects mining could be allowed on Patta land/Khatedari land but the
mining should only be done by the Government agency and material
should not be used for sale in the open market.
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The minerals reserve for river bed area is calculated on the basis of
maximum depth of 3 meters and margins, width and other dimensions
as mentioned in para (s) above. The area multiplied by depth gives the
volume and volume multiplied with bulk density gives the quantity in
Metric Ton. In case of river bed, mineable material per hectare area
available for actual mining shall not exceed the maximum quantity of
60,000 MT per annum.

Obtaining Environmental & Other Statutory Clearance

The LOI Holder/Lease Holder to obtain Environmental and Other
Statutory Clearances from the concerned authorities as per provision
of applicable laws.

Baseline date before Commencement of Mining Operations

Baseline data in respect of the initial level of mining lease in the interval
not more than 25 X 25 meters shall be collected for record by
leaseholder. The level of river bed upstream and downstream up to 100
meters also needs to be recorded. The area outside the mining
lease/river bank (if lease boundary coincides with mining lease) up to
100 meters from both the banks/mining lease needs to surveyed for
initial level.

Additional measures where project proponent is selected by a
bidding

In those states where sand plots are auctioned to the highest bidder,
the following is suggested:

It has been observed that bidders try to form a cartel and bids
are received for certain plots where legal mining is done, and bids for
certain other plots don’t elicit any response. Sand from these un-
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auctioned plots is then excavated using the same machinery deployed
for the excavation of adjacent plot which might have been auctioned
off. It is not easily possible for the field machinery to prevent such
illegal activities. This may be prevented by having plot of larger size.
plots are large in size as possible are identified for auction. Care may
be taken to ensure that no continuous stretch of plot in the river bed
is divided for auction. A continuous stretch of plot shall be preferred
for auction, and the attempt may not be made to auction it off in
pieces.
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5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is required in order
to nullify the adverse impacts arising due to excessing sand extraction.
Mining within or near riverbed has a direct impact on the stream's physical
characteristics, such as channel geometry, bed elevation, substratum
composition and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity, temperature etc.
Alteration or modification of the above attributes may cause an impact on
the ecological equilibrium of the riverine regime, disturbance in channel
configuration and flow-paths. This may also cause an adverse impact on in-
stream biota and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to excavation for a
given stretch. Therefore, to minimize the adverse impact arising out of sand
mining in a given river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys. The first survey
needs to be carried out in the month of April for recording the level of mining
lease before the monsoon. The second survey is at the time of closing of
mines for monsoon season. This survey will provide the quantity of the
material excavated before the offset of monsoon. The third survey needs to
be carried out after the monsoon to know the quantum of material
deposited/replenished in the mining lease. The fourth survey at the end of
March to know the quantity of material excavated during the financial year.
For the subsequent years, there will be a requirement of only three surveys.
The results of year-wise surveys help the state government to establish the
replenishment rate of the river. Based on the replenishment rate future
auction may be planned.

Page | 27




==~

2/0

Enforcement & Monitoring Guidelines for Sand Mining

The replenishment period may vary on nature of the channel and
season of deposition arising due to variation in the flow. Such period and
season may vary on the geographical and precipitation characteristic of the
region and requires to be defined by the local agencies preferable with the
help of the Central Water Commission and Indian Meteorological
Department. The excavation will, therefore, be limited to estimated
replenishment estimated with consideration of other regulatory provisions.

5.2 Methodology for Replenishment Study

The replenishment estimation is based on a theoretical empirical
formula with the estimation of bedload transport comprising of analytical
models to calculate the replenishment estimation. The iso-pluvial maps of
IMD can be used for estimation of rainfall. Catchment yield is computed
using different standard empirical formulas relevant to the geographical and
channel attributes. eg. Strange’'s Monsoon runoff curves for runoff
coefficient). Peak flood discharge for the study area can be calculated by
using Dickens, Jarvis and Rational formula at 25, 50 and 100 years return
period. The estimation of bed load transport using Ackers and White
Equation or similar can be made. A simulation model is used with basic data
generated from the field in the pre-study and post-study period (preferably
pre-monsoon and post-monsoon) to estimate the volume of replenished
material. The particle size distribution and bulk density of the deposited
material are required to be assessed from a NABL recognized laboratory.
Considering the bulk density and the volume, the estimation of
replenishment in weight will be calculated after considering safeguards and
stability of the slopes and riverine regime. Some of the common methods
used for field data acquisition for replenishment study
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Physical survey of the field by the conventional method

The conventional survey technical using DGPS and other survey tools
are used to define the topography, contours and offsets of the lease
area. The survey should clearly depict the important attributes of the
stretch of the river and its nearby important civil and other feature of
importance. Such information will provide the eligible spatial area for
mining. The contour and the elevation benchmarks will provide the
baseline data for assessing the pre and post-study period scenario.

Physical benchmarks are to be fixed at appropriate intervals (preferable
1in 30 m) and the Reduced Level (RL) shall be validated from a nearby
standard RL. These RL should be engraved on a steel plate (Bench Plate)
and shall be fixed and placed at locations which are free from any
damages and are available in pre and post-study period. The bench
plates shall be available for use during the mining period as reference
for all mining activity. Reference pillar may also be used in place of
Bench Plates with visible and readable demarcation on the ground as
common reference points to control the topographic survey and
mining activity.

Baseline data on elevation status for a grid of 10 m x 10 m is preferred
to have accuracy in the assessment. It is expected that two consecutive
cross-sections in longitudinal and lateral direction should not be more
than 10-meter distance apart, however, the regulatory authority may
fix these intervals depending on the geographical and site-specific
conditions, only and after providing the scientific reason for such
deviation.

The changes observed in the elevation in per and post scenario at each
node should be depicted in graphical forms with an appropriate scale
to estimate the area of deposition and erosion. These graphical
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presentations should depict the active channel regime and the flow
bed elevation with other important features required to be considered
for estimation of the mining area. The area of deposition and erosion
shall be calculated for each cross-section after giving due regard to the
stability and safety of active channel banks, and other features of
importance. The elevation level shall be in reference to the nearest
bench-plates established for the purpose.

The levels (MSL & RL) of the corner point of each grid should be
identifiable and safety barriers (Non-Mining) demarcated as restricted
in consensus with Mineral Concession Rules of respective State, and
the provision mentioned in this Sustainable Sand Mining Management
Guidelines.

A clear identification is required to be highlighted between grids under
mineable and grids under the non-mineable area. These baseline data
(pre and post) be subjected to stimulation with the help of data mine
software to derive at the replenishment area and corresponding
volume and estimated weight.

The database should be structured in a tabulated form clearly depicting
the nomenclature of the section lines, latitude and longitude of the
starting point, chain-age and respective levels of all the points taken
on that section line.

Net area shall be derived after the summation of the area of deposition
minus area of erosion for each cross-section. The volume will be
estimated by multiplying the distance between two cross-sections with
the average of net area of these two consecutive cross-sections.

One sample per 900 square meters (30 m x 30 m) shall be preferred
sample density for assessment of bulk density for estimation of
deposition rate. Care should be taken that the sample for assessment
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of bulk density is taken from the deposition zone and not from erosion.
However, depending on the site condition, river morphology and
geographical condition, sample density may be adjusted. Reason for
such deviation shall be appropriately highlighted in the report with
supporting scientific data.

5.2.2. Use of UAV/Drone and other image data processing
techniques

With the development in image data processing tools and its accuracy
acceptability, Drone/UAV fitted with the advance camera are used for survey
purposes. Such technology has promising potential in the survey of sand
mining zones due to its fast and reliable output deliveries. The survey is
conducted using a set of instruments and compatible software to utilized the
properly referenced data for depicting the topography of the study area.
Instrument calibration and software compatibility and its validation with the
ground data are an essential requirement for using this technique.

The details of the instruments their limitation and software used shall be
demonstrated in the form of the accuracy assessment report, through a
chapter in the replenishment study report. Other details to be incorporated
in the report with regard to the study using such imaginary techniques shall
highlight the followings:

a) Flight Planning: - The lease co-ordinates and the flight plan devised to
capture the front and side overlap percentages for in each flight in
reference to global coordinates (Kml or SHP file) system. The software
used for the purpose and its details along with limitations with basic
analytical assumptions.

b) Block file generation: - This operation concerns the selection of the
sensor model and the definition of block properties, the addition of
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imagery to the block file, marking of GCPs, generation of tie points and
refining of the model.

Interior orientation: - The interior orientation of the stereo pair rational
polynomial coefficients (RPC) used, which should be bundled with the
scenes. RPCs are coefficient, which is used by photogrammetric software
to represent the ground to-image viewing geometry.

Exterior orientation: For exterior orientation, ground control points
shall be used, which are collected from the DGPS survey.

Aero Triangulation: - A critical phase in photogrammetric mapping is
to rectify the satellite imagery at an appropriate tract on the surface of
the earth. This is accomplished by collecting horizontal and vertical data
[GCP’s] to ascertain the spatial location of a number of features that are
visible and measurable on the aerial images — this process is often called
control bridging, which refers to passing horizontal and vertical
information from one aerial image to the next.

Ortho Generation: - After running the above steps; the software shall
automatically generate orthorectified imagery.

DTM extraction: For extraction of DTM, Generated point cloud data
classified manually to extract bare earth.

5.2.3 Accuracy Assessment of Aerial Data:

To check the accuracy of DTM generated by Aerial data, few points are

selected and compared with on-site by using DGPS instrument for the

ground-truthing purpose. It is preferred to do ground-truthing at minimum

5 locations spread evenly across the lease area. The readings from the DGPS

instrument are then compared with the Drone data for accuracy assessment
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purpose. A comparative chart will be prepared in comparison of Data related
to ground-truthing (by DGPS) and from Drone. Such accuracy assessment
report shall a chapter of the replenishment study.

5.2.4 Replenishment study shall have the details of

e List of instruments

e List of software

e Establishment of Benchmark by putting No. of pillar points and various
Ground Control Points (GCP) at the site.

e Ground Control Points (GCP) Collection: - Various GCPs were observed
by using DGPS for Permanent Benchmarks and for control points.

e The summary of the elevation data from each section’s profile based
on the post-monsoon the survey should have mentioned in the table
form.

e The detail of post-monsoon survey data in the tabular form shall be

e The detailed comparison of both pre-monsoon and post-monsoon
elevation data shall be attached

e Cross-sectional depiction of deposition and erosion for each section in
pre and post-deposition season shall be given supported by relevant
field study data and plan.
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GENERAL APPROACH TO SUSTAINABLE SAND MINING
Pre-requisite for starting sand mining operation

All district to prepare a comprehensive mining plan for the district as
per the provision of District Survey Report. These reports shall be put
on the website of District Administration. No mining shall be allowed
in the area which has not been identified in the comprehensive mining
plan of the District.

Replenishment study should be conducted on regular basis.

All potential rivers mining zone/area shall be identified and put for
auction with proper geo-tagged details by the auctioning authority
concerned.

The latitude and longitude of each mining lease shall be clearly
mentioned in Letter of Intent issued to the potential mine lease. Such
information shall be provided on the website of the district
administration.

The provision of these guidelines shall be considered while identifying
the potential stretches /locations and boundaries of the leases for the
minable area.

The Lol holder shall seek Environmental Clearance as per the provision
of EIA Notification, and the regulatory authority shall ensure that the
provision suggested in “Sustainable Sand Mining & Management
2016" and in this documents, as applicable are part of the clearance
conditions.

There shall be no river bed mining operation allowed in monsoon
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period. The period as defined by IMD Nagpur for each state shall be
adhered with.

viii)  The monitoring infrastructures including weighbridge and adequate
fencing of the lease area, CCTV, Transport permits, etc, as suggested in
this document shall be ensured in order to reduce unrecorded
dispatch.

ix)  Regular monitoring of mined minerals and its transportation and
storage shall be ensured and all information shall be captured at
centralized database so that easy tracking of illegal material can be
done.

Xx)  Annual audit of each mining lease shall be carried out wherein three
independent member of repute, nominated by District administration
shall also participate.

8.2 Mining of Sand from Agricultural Fields

This practice is prevalent in Haryana; to ensure that mining from
outside doesn't affect rivers, no mining is permitted in an area up to a width
of 100 meters from the active edge of embankments or distance prescribed
by Irrigation department whichever is critical. The top layer of soil varying
between 1 and 2 meters is removed and stacked separately and thereafter
the sand deposit which maybe 10-15 meter deep is mined. After removing
the sand layer up to a maximum depth of 09 meters or the maximum
mineable minerals, as permitted by competent authority. The topsoil stacked
is spread out on the field and the same is brought under the cultivation.
Though the level of this land (mined out area) is lowered to the depth of the
excavation and in initial years of cultivation the productivity is low, but the
productivity of the fields improves with continued cultivation and addition of
organic manure in the field. In Haryana, some leases are of large area
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(ranging from 1000 hectare to 2000 hectare) and agricultural fields and river
bed both are included in the same lease for mining.

The following recommendations should be kept in mind for mining in
such leases:

1. Mining of sand in such mine leases will require environment clearance.

2. The lease should be of sand mining either from the agricultural field or
river. In the same lease, both types of area should not be included.

3.  The sand mining from the agricultural field is being done in Haryana
for a long time and it can be done in a more sustainable manner
without adverse impact on agricultural productivity if proper
environmental safeguards are taken.

4. The slope of mining area adjacent to agricultural fields should be
proper (preferably 45 degree) and adequate gap (minimum 10 feet) be
left from adjacent agricultural field to avoid erosion and scouring.

The provision for sand mining in agricultural field may be permitted,
whenever replenishment of sand occurs due to natural phenomena.

Permission may also be granted by competent authority (District
administration) for excavation of sand/Soil from agricultural fields, after due
diligence of this prevailing condition in order to avoid any unacceptable
impact on the environment and nearby livelihood from agriculture provided
such objective of such excavation mining of Soil/Sand in limited increase the
productivity of sand agricultural field.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€)) (@) 3 “) (&)
“l(a) @) Mining | >50 ha of mining lease |<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.

293



38

[ I-®T8 3 (ii)] R T TSI : STHTERY 19
irrespective of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
() after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N LR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth 0 . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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ANNEXURE 8

pedta ugwo P 9

Gl
No.B-29012/ ESS(CPA)/2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED/ ORANGE/ GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water {Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were  following  different criteria for classification of industrial sectors under
Red/QOrange/ Green category and that classitication was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56" Conference of Chairmen & Member Secretarics of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial scctors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;

uf¥ers yaq j‘[ WHA AT Ree-110032
FParivesh Bhawan', East Arjun Nagar, Delhi - 110032
Fax . 22305793, 22307078, 22307079, 2230193

ll'j * IWebsite
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as "Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green':

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a "Working Group’ comprising of the Members from Central
Pollution Control Board and State Pellution Contrel Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a funcltion of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Prevention and Control

2/5
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of Pollution } Cess {Amendment) Act, 2003, Standards so far prescribed for various pollulants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI} of any induslrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS, based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on “‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 o 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White category

WHEREAS, bascd on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
i, The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iil.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1)(b) of the Air { Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions” are hereby issuced for
compliance by all SPCBs and PCCs :

3/5
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. I'1, ¥2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the "Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establishy’
and ‘Caonsent to Operate’ and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White category of
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revisc /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 daysi.e, before 30.05.2016 in hard copv
as well as soft copy.

That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCH3
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. Tt is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with thesc directions to CPCB before

15.04.2016.
Copy to:

1. The Chief Secretary of all the States and UTs

2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary ,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGQO Complex,
l.odhi Road,New Delhi-110 003,

5. The Adviscr(CP Division)
Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Dclhi - 110 003

6. All Zonal Offices of CPCB

5/5
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(A.B. Akolkar) 5. ¢ /¢
Member Sccretary
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Final Document
on
Revised

Classification
of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)

e~
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cpch

Central Pollution Control Board
Delhi
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Table G-2: Final List of Red Category of Industrial Sectors

309

SI No. [ Orgnl | Industry Sector Wil | w2 | W Al A2 A H W+A+H Revis REMARKS
SI.No ed
Categ
ory
1. 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of categoryespedallyforsafety purposes.
manufacturing, storage of
hazardous chemicals rules ,1989
as amended)
2. 4 Automobile Manufacturing | 30 | - 30 20 - 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activities viz. washing,
metal surface finishing operations, pickling, plating,
electro-plating , phosphating, painting , heat
treatmentetc.

ii. Some of such plants may outsource some /all of
the polluting activities. In such cases, after
thorough inspection of such units by concerned
SPCB, re-categorization of the industry shall be
made accordingly.

3. 34 Industries engaged in recycling / | 30 - 30 20 - 20 10 60 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Spent cleared metal catalyst
containing copper,,
Spent cleared metal catalyst
containing zinc,,
4. 44 Manufacturing of lubricating oils [ 20 - 20 20 - 20 20 60 R-R Generates all sorts of pollution.
,grease and petroleum based
products
5. 66 E DG Set of capacity >5MVA - - - 20 5 25 - 62.5 R-R i. Mainlyair polluting.

ii. DG sets consume the diesel @ 0.21
litres/hr/KVA at full load.

iii. Average running is taken @ 12 hrs / day
although many of the DG sets run for more
than this period.

6. 31 Industrial ~ carbon including | 10 - - 20 5 25 10 62.5 R-R Mainly air polluting. Air pollution score is

electrodes and graphite blocks,
activated carbon, carbon black

nomalized to 100.

18




Table G-3 : Final List of Orange Category of Industrial Sectors

604

310

FinalSl. | Orgnl Industry Sector w1 W2 | W Al A2 A H W+A+H Revised Remarks

No. S.No category

1. 20 Dismantling of rolling stocks ( wagons/ -- -- -- 15 -- 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
2. 5 Bakery and confectionery units with 20 -- 20 15 -- 15 -- 43.75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
3. 10 Chanachur and ladoo from puffed and 20 -- 20 15 -- 15 -- 43.75 0-0 Normal water and air
beaten rice( muri and shira) using polluting.
husk fired oven

4, 23 Coated electrode manufacturing 15 0 15 | 20 0 20 0 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

5. 24 Compact disc computer floppy | 15 0 15 | 20 0 20 0 43.75 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes fromrejected PET bottle 20 - 20 | 15 - 15 - 43.75 R-O Normal  water &  air

pollutions are generated.

7. 30 Food and food processing including | 20 - 20 15 - 15 -- 43.75 0-0 Normal  water and air

fruits and vegetable processing polluting.

8. 40 Jute processing without dyeing 20 -- 20 15 -- 15 -- 43.75 0-0 CPCB has notified standards
for this category. Both air and
water pollutions are
generated.

9. 56 Manufacturing of silica gel 15 0 15 | 20 0 20 0 43.75 G-0 Waste-waters containing TDS

and emissions of H,SO,; are
generated.

29
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605

80. 29 Foam manufacturing -- -- -- 20 15 58 0-0 i. Raw material is

polyurethane, latex etc.

ii. Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.

iii. Outdated raw materials
and spoiled slots are
discarded as HW.

81. 34 Industries engaged in recycling / 10 0 10 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100
Used Oil — As per specifications
prescribed from time to time.

82. 34 Industries engaged in recycling / - - - 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100.

Waste Oil ---As per specifications
prescribed from time to time.

83. 56 Producer gas plant using conventional -- -- -- 20 -- 20 15 58.33 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. SO2, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.

Note :

i.

Under the column Revised Category, the full forms of the abbreviations are as follows :

a.

T T A =

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White

40
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There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication /vague

category. The overall details are as follows:

Sl Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 24 | Excavation of sand from the river bed (excluding 0
manual excavation)

Since such types of activities cause ecological disturbances, the instructions issued by
the government from time to time be followed. To be categorized by MoEF&CC.

2 39 | Infrastructure Development Project 0 Vast variety of such projects come under such category. This is to be decided by the
concerned SPCB in line of EIA Notification , 2006.

3 >3 | Power press 0 Very vague term hence deleted. Such types of general engineering units have already
been covered.

41
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Table G-4 : Final List of Green Category of Industrial Sectors

313

Sl. Orgnl Industry Sector W1 W2 4 Al A2 A H | W+A+H | Revised Remarks
No. | SI No. Category

1. 2 Aluminium utensils from - - - 10 - 10 - 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2. 6 Ayurvedic and homeopathic 10 - 10 -- - - - 25 G-G Small quantities  of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery / confectionery 10 - 10 -- - - - 25 G-G Small  quantities  of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 - 10 - - - - 25 0-G Mainly extrusion
along  with metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass  briquettes  (sun - - - 10 - 10 - 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 -- 10 - 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7. 15 Brass and bell metal utensils - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 - 10 - 25 G-G Small  quantities  of

waste-water and minor

42
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Table G-5: Final List of White Category of Industries

314

Sl. | Orgnl | Industry Sector W1 W2 W Al | A2 A H | W+A+H | Revised
No. | Sl No. Category
1. 3 Assembly of air coolers /conditioners -- -- -- -- -- -- -- -- G-W
,repairing and servicing

2. 4 Assembly of bicycles ,baby carriages and - - - - - - - - G-W
other small non motorizing vehicles

3. Bailing (hydraulic press)of waste papers -- -- -- - -- -- - -- G-W

4 Bio fertilizer and bio-pesticides without using - - - - - - - - G-W
inorganic chemicals

5. 11 Biscuits trays etc from rolled PVC sheet (using | - - - - - - - - G-W
automatic vacuum forming machines)

6. 12 Blending and packing of tea -- -- -- -- -- -- -- -- G-W

7. 14 Block making of printing without foundry - - - - - - - - G-W
(excluding wooden block making)

8. 21 Chalk making from plaster of Paris ( only - - -- -- -- -- -- - G-W
casting without boilers etc. (sun drying /
electrical oven)

9. 25 Compressed oxygen gas from crude liquid -- -- -- -- -- -- -- -- G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 Cotton and woolen hosiers making ( Dry - - - - - - - - G-W
process only without any dying / washing
operation)

11. 31 Diesel pump repairing and servicing ( - - - - - - - - G-W
complete mechanical dry process)

12.| 33 Electric lamp ( bulb) and CFL manufacturing - - - - - - - - G-W
by assembling only

50
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CPCB ‘

SPEED-POST

© CPCB/APC-IV/IROGW 22.09.2023

To,

The Member Secretary
SPCBs/PCCs
(as per the list)

Subject: Harmonization of Classification of Industrial Sectors into Red, Orange, Green
and White Categories, regarding sand/river bed material mining activities.

Sir,

This has reference to the CPCB Directions issued w/s 18(1)(b) of the Air and Water Act on
07.03.2016, regarding 'Harmonization of classification of industrial sectors under
Red/Orange/Green/White categories', wherein CPCB has categorized 242 industrial sectors
into red, orange, green & white categories and directed all SPCBs/PCCs for its adoption and

implementation.

Subsequently, CPCB has categorized the additional ten industrial sectors, namely, (1)
Scrapping Centre (i) Used Cooking Oil Collection Centre (iii) Compressed/Refined Biogas
(iv) Railway Stations, (v) Dairy Farms & (vi) Gaushalas, (vii) Building and Construction
Projects, having built-up area up 10 20,000 m? and waste water generation = 50 KLD, (viii)
Construction and Demolition (C&D) Waste Processing Plants, (ix) Gold Assaying &
Hallmarking Centres, and (X) Semi-conductor manufacturing industrics.

Now, CPCB has categorized ‘Sand/riverbed material mining from riverbed and its floodplains
(excluding manual excavation)’, the details of which are given at Annexure-l1. All
g’CBsfPCCs are directed to adopt and implement the same and submit the Action Taken

Report within 15 days.

Yours faithfully,

(Bharat Kumar Sharma)
Member Secretary

.Encl.: as above.

Page 1 of 2
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Parivesh Bhawan, East Arjun Nagar, Delhi-110032
YA/ Tel : 43102030, 22305792, ATTTES/ Website . www.cpcb.nic.in
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Annexure-J

Categorization of sand / riverbed material mining from #iverbed and its
floodplains (excluding manual excavation)

lease area up to five
hectares in areas (not a
part of any cluster
mining)

SI. | SI No. (as Non-industrial Category Remarks
No. | per CPCB operations
Document)

1 63 Sand / riverbed material i, Sund / riverbed material
mining from riverbed mining from riverbed and
and its floodplains its floodplains may cause
(excluding manual ecological disturbances,
excavation) erosion of riverbed, change

in hydro-geological
conditions & river
(1) Mining lease area Red ccosystem, etc.
more than 5 hectares ii. Cluster mining means that
or the distance of mining
Mining lease area up to lease area is less than 500
5 hectares which is part m from periphery of
of cluster mining, another lease area.
(ii) Standalone mining Orange | fii.  This categorization is

made considering the
ecological damages and
not based on pollution
potential/index.

MoEF&CC.

Note: Cluster mining as defined in ‘Enforcement & Monitoring Guidelines for Sand Mining, 2020°, issued by

44
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ANNEXURE 10

— \Iy . HEAD OFFICE
T "hod‘ I_I FE Uttarakhand Pollution Control Board
dadh ‘oﬁ Lifestyle Far “Gauradevi Paryavaran Bhawan”
a1/ g “ Environment 468, IT Park, Sahastradhara Road, Dehradun
_m E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092
Ref.: UKPCB/HO/Gen-257(11)/2023/4 2%, Date:|410.2023
FICE ORDER

In continuation of directions issued by the Central Pollution Control Board (CPCB) dated
07.03.2016 under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 regarding harmonization of
classification of industrials sectors under Red/Orange/Green and White categories, following
new industrial sectors have been categorized by CPCB vide letters ref, No. CPCB/IPC-
IVIROGW dated 05.09.2023 (Copy enclosed) and CPCB/IPC-IV/ROGW dated 22.09.2023
(Copy enclosed) and directed to implement the same.

S. | Sr. No. as Industrial Sector Category Remarks
N. per
CPCB
document

I 62 Semiconductor Red Toxic wastewater is generated
manufacturing industries due to presence of hydrofluoric
- Semiconductor fabs acid (HF), mixed Nitric HF (HF
manufacturing. +HNOy),  Phosporic  Acid,

2. Semiconductor Red Sulphuric  acid  (HaSOy),
manufacturing industries Hydrogen Peroxide, Isopropyl
- Display fabs alcohol (IPA/Methanol
| manufacturing. (Methanol,  only),  Stripper

3. Semiconductor Red EKC-265 / ACT N396 (ACT
manufacturing industries N396 only), BHF-63 U, Choline
- Compound etchant, etc.

Semiconductors’ Silicon : .

photonics/ Sensor fabs 2:1;\" P::l:tlrnmt Wh'cgm:::;

manufacturing. manufacturing process are SiHa,
PHj, BaHe, HF, HBr, DCS, NF3,
SFs, BCly, Cl;, HCI, NH;,
CaFs,CHF3, CF4,CaFy, CaF, ete.
Process waste, used oil etc. are
generated as hazardous waste,

4. Semiconductor Orange | Score are normalized to 100
manufacturing industries based on the contribution from
. Semiconductor air pollution (fugitive emission)
Assembly, Testing, and hazardous waste generation. |
Marking and Packaging
Facility (ATMP)

5. 63 Sand / Riverbed material Red i) Sand / riverbed material *
mining from riverbed mining from riverbed and
and its  floodplains its flood plains may cause |
(excluding manual ecological disturbances,
excavation) - Mining erosion of riverbed, change
lease area more than five in hydro-geological

oqc
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[T hectares or Mining Tease conditions and  river |'
arca up to five hectares ecosystem, efc. |
which is part of cluster if) Cluster mining means that
mining. the distances of mining

lease area less than 500
Meter from periphery of
another lease area.

ii1) The Categorization is made
considering the ecological

Sand / Riverbed material | Orange damages and not based on
mining from riverbed pollution potential / index.
and its floodplains

(excluding manual Note: Cluster mining as defined
excavation) - in "Enforcement & Monitoring
Standalone mining lease Guidelines for Sand Mining.
area up to five hectares 20207, issued by MoEF&CC.

in areas (not a part of

any cluster mining).

In view of above, all application for Consent to Establish (CTE) and Consolidated Consent
& Authorization (CCA) of aforesaid sectors shall be processed as per above categorization.

This

has immediate effect.

e s oo
sl e

Member Secretary

Olc
Letter No.: UKPCB/HO/Gen-257(112023/Date: As above. @'

Copy to: Followings for kind information and necessary action please.

3]

P03 Oh LA B L

9.
10.
1.

Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Shahdara, Delhi - 110032 for kind information please.

Managing Director, Uttarakhand Forest Development Corporation, Aranya Vikas
Bhawan, 73-Nehru Road, Dalanwala, Dehradun.

Managing Director, Garhwal Mandal Vikas Nigam Lid., 74/1, Rajpur Road, Dehradun.
Managing Director, Kumaon Mandal Vikas Nigam Ltd., Oak House, Mallital, Nainital.
Director, Industrial Development, Patel Nagar Industrial Area, Patel Nagar, Dehradun.
Director, Geology & Mining, Uttarakhand, Bhopalpani, Thano Road, Dehradun.

Chief Environment Officer, UKPCB, Dehradun.

Authorization & Registration Cell / Consent Management Cell-1/ Consent
Management Cell-2/ Compliance & Monitoring Cell, UKPCB, Dehradun.

Regional Officer, UKPCB, Regional Office, Dehradun/Roorkee/Kashipur/Haldwani.
Industries Association, Uttarakhand (through WhatsApp Message).

Shri Nikhil Ranghar, IT Cell, UKPCB, Dehradun for updating of above categorization
in OCMMS modules and report compliance.

12. Guard File.
Memher/gécﬁury

qc

™
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ANNEXURE 11

[T [I-E7€ 3(ii)] STTEA T TSI © AHTETLOT 3

froqur: g srferg=eT 9 F TS §, S|, 9w |, 9T 3, S9U-4T (i), eI #.a 102 (3),
AT 1 A, 1989 FT T 1 TS ¥
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th January, 2020
S.0. 94(E).—WHEREAS, vide notification number S.O. 102(E), dated the 1st February, 1989

(hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction
on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the
North by Mussoorie ridge, in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand),

keeping in view the environmental impact in the region;

AND WHEREAS, in respect of the said notification certain directions have been issued vide notification
number S.0. 943 (E), dated the 4t July, 2005 and S.O. 2125 (E), dated the 13h December, 2007;

AND WHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions
on the categorisation of industries vide letter No. B-29012/ ESS(CPA)/2015-16, dated the 7" March, 2016;

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 10"
April, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said

notification;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change has examined the request of
the Government of Uttarakhand;

AND WHEREAS, there is a need to consolidate the amendments and the directions as above and also to
harmonise the conditions based on the said directions and amendments;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification
and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria,

namely: -

In the said notification, for clauses (i), (ii), (iii), (iv), (v) and ANNEXURE, the following shall be
substituted, namely:-

“(i) Location/siting of industrial units — It has to be as per modified directions issued by the Central Pollution
Control Board (CPCB) vide letter No. B-29012/ESS(CPA)/2015-16, dated the 7" March, 2016 under section
18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white
categories and as may be amended from time to time by the CPCB and the Ministry of Environment, Forest and
Climate Change.

(i1) Mining — Approval of the Union Ministry of Environment, Forest and Climate Change must be obtained before

starting any mining activity.

(iii) Tourism — It should as per Tourism Development Plan (TDP), to be prepared by the State Department of

Tourism and duly approved by the Union Ministry of Environment, Forest and Climate Change.
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(iv) Grazing — As per the plan to be prepared by the State Government and duly approved by the Union Ministry of
Environment, Forest and Climate Change.

(v) Land Use — As per Master Plan of development and Land Use Plan of the entire area, to be prepared by the State
Government and approved by the Union Ministry of Environment, Forest and Climate Change.

Note:

(a) Red categories of industries shall not be permitted in Doon Valley;

(b) The total number of fuel burning industries that shall be permitted in the Doon Valley shall be limited
by 8 tonnes per day of Sulphur Dioxide from all sources. (This corresponds to 400 tonnes per day Coal
with 1 % Sulphur);

(c) Siting of Industrial areas shall be based on the prescribed criterion and with prior approval of
Competent Authority;

(d) Existing orange categories industries, which are now in the red categories of industries shall be

continued, however, no expansion shall be allowed.”.
[F. No. 25/6/2012-ESZ]
DR. SATISH C. GARKOTI, Scientist ‘G’

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.0. 102 (E), dated the 1% February,1989.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR Dot sinea by wox s

Date: 2020.01.10 11:25:38 +05'30"



	23 Annexure XIX DSR Dehradun
	N.K MEHTA NEW JI
	n k gipta ji new

